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 “The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Rajasthan  Squadron  of  Fighter  Planes
 °92l.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  af  Defence  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  raise
 a  Rajasthan  squadron  of  fighter
 planes;  and

 (b)  if  so,  by  what  time  the  arrange-
 ments  would  be  completed?

 The  Minister  of  State  in  the  Minis-
 ‘try  ०  Defence  (Shri  A.  M.  Themas):
 (a)  No,  Sir.

 (b)  Does  not  arise.
 Dr.  L.  M.  Singhvi:  May  I  know

 -whether  the  hon  Minister  of  Defence
 remembers  that  at  the  time  of  the
 mammoth  and  historic  reception  ac-
 «corded  to  him  in  Jodhpur,  he  gave  a
 categorical  assurance  to  the  people  of
 Jodhpur  thet  proper  arrangements
 ‘would  be  made  for  the  aerial  defence

 -of  that  elty,  end  thet  the  question  of
 2  छह  m  which  matter  the
 Prime  Minister  had  on  an  earlier
 @ecasion  given  an  assurance,  would

 ‘Be  implemented  very  soon;  if  so,  what
 ave  the  details?

 The  Minister  of  Defence  (Shri  Y.
 .  Chavan):  As  far  as  my  assurance
 about  air  defence  of  that  part  of

 “Rajasthan  is  concerned,  [  am  certainly
 ecommitted  to  it,  this  Government  is

 committed  to  that.  Even  before  that
 assurance,  commitment  was  there.

 Dr.  L.  M.  Singhvi:  It  was  not  fully
 implemented.

 Shri  Y.  B.  Chavan:  I  do  stand  by
 that  assurance.  T!  questian  =  was
 about  naming  some  of  the  planes  that
 were  going  to  be  donated  by  the
 Ceief  Minister  of  Rajasthan.  That  is
 a  different  matter.  My  only  point
 was  this,  The  question  was  whether
 there  is  going  to  be  any  Rajasthan
 Squadron  as  such.  I  said  no.  But  if
 any  donation  is  given  of  certain
 planes  etc.  the  question  of  naming
 them  can  be  certainly  considered  on
 its  own  merits.

 Dr.  L.  M.  Singhvi:  I  am  not  so  much
 concerned  about  the  question  of  nam-
 ing  the  planes  or  a  group  of  planes  to
 be  donated  by  the  Cjailef  Minister.
 What  I  am  _  concerned  is  about

 dequate  aerial  def  of  Rajasthan,
 and  we  would  like  to  know,  in  view
 of  the  very  heavy  bombing  of  Jodh-
 pur—as  many  as  207  bombs  fell  on
 Jodhpur  during  this  conflict—what
 specific  steps  ate  being  taken  to  sate-
 guard  the  border  greas  of  Jaisalmer.
 Barmer  and  Jodhpur  by  aerfal
 defence.

 Shri  Y.  B,  Chavan:  It  would  be
 very  difficult  for  me  to  disclose  all
 the  information,  but  I  am  prepared  to
 tell  the  hon.  Member  and  other  Mem-
 bers  what  steps  are  taken  about  it.
 I  can  assure  him  that  we  have  cer-
 tainly  learnt  our  own  lessons  about
 the  deficiency  of  atr  defence  of  Rajas-
 than  in  the  last  conflict,  and  we  are
 taking  certain  steps.  This  much  I
 can  assure  them.

 औ  धदायाल  सिंह  :  क्या  सरकार  ने  इस
 बात  पर  बौर  किया  है  कि  जब  तक  “राज-
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 पूताना”  रहा  तब  तक  कोई  मुसीबत  नहीं
 पायी,  न  हड़तालें  या  बन्द  हुए,  न  सूखा  पड़ा
 शौर  न  बम  पड़े,  लेकिन  जब  से  इसको  राज-
 स्थान  किया  गया  है  तब  से  207  तो  बम  गिर
 चुके,  और  रोज  राजस्थान  बन्द  हो  रहा  है,
 रोज  हड़तालें  हो  रही  हैं  ? इसलिए  क्या  सरकार
 सोच  रही  है  कि  इसका  नाम  “राजपूताना”
 कायम  रखा  जाए  ?

 Shri  Kapur  Singh:  It  is  a  very  good
 suggestion.

 af  प्रकार  लाल  बरवा :.  भ्रखबारों  से
 कौर  अन्य  सूत्रों  स ेपता  लगा  है  कि  राजस्थान
 की  सीमा  पर  पाकिस्तान  की  सेना  का  जमघट
 हो  रहा  है  ।  उससे  बजाय  के  लिए  क्या  सरकार
 ने  कोई  राडार  भारी  लगाया  है,  यदि  नहीं  तो
 इस  की  क्‍या  वजह  है  ?

 Shri  Y.  8.  Chavan:  The  hon.  Mem-
 ber  has  raised  two  points.  The  first
 is  whether  there  is  any  unusual  con-
 centration  on  the  Rajasthan  border.
 My  answer  ig  no.  About  air  defence,
 I  have  already  answered.

 st  आगड़ी  :  भ्रध्यक्ष  महोदय,  जोधपुर
 पर  हवाई  हमलों  के  वक्‍त  हम  उसका  पूरी
 तरह  बचाव  नहीं  कर  सके  जैसा  कि  करना
 जाहिए  था  ny  वहां  पर  जो  कमियां  थीं  कया
 उनको  ध्यान  में  रख  कर  सरकार  ने  उनकी
 जांच  पड़ताल  के  लिए  कोई  कमेटी  नियुक्त
 की  है  ?  यदि  हां,  तो  भागे  उन  कमियों  को  दूर
 करने  के  लिए  कया  प्रयत्न  किया  जा  रहा  है,
 कया  माननीय  मन्दी  कृपा  करके  यह  बताएंगे  ?

 शी  यदावम्तराव  चव्हाण  :  जो  कमियां
 थीं  उनकी  जांच  पड़ताल  तो  की  गयी  है,  लेकिन
 कमेटी  के  जरिए  नहीं  ।  जो  हमारे  वहां  प्राणी-
 सर  थे  उन्होंने  शौर  हमारे  हैडक्वार्टर  के
 पझाफिसरों  ने  उसकी  जांच  पड़ताल  की  है  ।

 Shri  Shinkre:  Has  at  least  the  hon.
 Minister  seen  to  it  that  the  unfortu-
 nate  experience  gathered  in  the
 Rajasthan  area  in  the  recent  conflict
 is  being  given  proper  thought  in
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 the  proposed  Five  Year  Defence
 Plan?

 Shri  Y.  8,  Chavan:  Yes,  Sir.

 Shri  Harish  Chandra  Mathur:  With-
 out  asking  the  hon.  Minister  to  dis-
 close  the  details  of  the  defence  pre-
 Parations  which  have  gone  on,  may  I
 know  whether  they  had  any  real
 lessons  to  learn  from  what  had
 happened  in  the  past,  and  if  so,  whe-
 ther  adequate  preparations  which  are
 necessary  have  already  been  taken  or
 are  in  the  process  of  being  taken?

 Shri  Y.  B.  Chavan:  The  lessons  have
 certainly  been  learnt,  and  there  were
 certain  lessons  to  be  learnt.  The
 other  steps  are  in  the  process  of  being
 taken,  some  of  them  are  being  taken,
 some  of  them  have  been  taken,  be-
 cause  it  is  a  series  of  decisions,  and
 it  is  not  merely  a  question  of  a  deci-
 sion  being  taken,  it  is  a  question  of
 implementing  it,  and  sume  of  the:
 things  which  are  to  be  done  take  quite
 a  long  time  to  be  implemented.  So,
 I  can  only  say  that  the  process  is  on.

 Shri  D.  C.  Sharma:  In  view  of  the
 terrible  happenings  in  the  districts  of
 Amritsar,  Gurdaspur  and  Ferozepore-
 in  Punjab,

 Mr.  Speaker:  We  are  on  Rajasthan.

 Shrj  D.  0.  Sharma:  I  am  asking.
 whether  any  action  is  being  taken
 there  also  on  the  lines  along  which
 action  is  being  taken  in  Rajasthan.

 Shri  Y.  B.  Chavan:  As  far  as.
 Punjab  was  concerned,  in  the  last
 conflict  all  the  necessary  steps  had
 already  been  taken.  Really  speaking,
 air  defence  of  Punjab  was  certainly
 quite  up  to  the  mark.  Despite  that
 certain  things  happened.  I  think  in
 8  conflict  of  that  nature,  some  of  the
 things  are  bound  to  happen.  So,  the
 question  of  Rajasthan  will  have  to  be
 rather  differentiated  from  Punjab.
 Certain  deficiencies  were  found  in  the:
 case  of  Rajasthan  air  defence  and
 about  that  I  have  given  the  answer.
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 Shri  P.  Venkatasubbaiah:  Instead  of
 tackling  the  question  in  an  isolated
 manner,  has  the  government  got
 before  it  a  comprehensive  plan  of  air
 defence  in  some  strategic  places  in
 our  country?

 Shri  Y.  B.  Chavan;  Certainly  we
 have  got  a  general  overall  plan  but
 even  then  in  view  of  particular  con-
 flicts  certain  priorities  may  have  to
 be  planned,  and  really  speaking  what
 happened  was  because  of  those  prio-
 rities  in  defence  matters.

 Migration  of  ‘Non-internees  from
 Pakistan

 Shri  eet  Hansda:
 Shri  S,  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Vishram  Prasad:
 Dr.  Ram  Manohar  Lohia:
 Shri  Hem  Barua:
 Shri  Karni  Singhji:

 Will  the  Minister  of  External  Affairs
 ‘be  pleased  to  state:

 (a)  whether  Government  have  kept
 any  account  of  the  non-internees  from
 Pakistan  who  crossed  the  Indian
 border  during  the  period  from  the
 26th  December,  965  to  the  4th  Jan-
 uary,  966  and  came  to  India;

 (b)  if  so,  the
 Persons;  and

 (c)  whether  these  people  have  been
 put  in  camps  or  they  have  been
 settled  down  in  other  places?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  number  of  ‘such  persons  is
 3,505.

 (c)  These  persons  were  all  Indian
 nationals  or  their  dependents  and  the
 question  of  putting  them  in  camps
 does  not  arise.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  is  any  separate  record

 number  of  such
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 of  those  who  did  not  pass  through  the
 border  checkposts?

 Shri  Swaran  Singh:  Naturally  I  do
 not  know  anything  about  those  who
 did  not  pass  through  the  checkposts.
 The  correct  situation  is  that  the
 border  between  India  and  Pakistan
 in  Barapole-Petrapole  area  was  open-
 ed  for  the  repatriation  of  non-internee
 nationals  of  each  country  in  the  other
 between  the  26th  December  and  7th
 January,  966  and  the  persons  re-
 patriated  during  this  period  were  all
 Indian  nationals  or  their  dependents.

 Shri  8.  C.  Samanta:  After  4th  Jan-
 uary,  was  there  any  exchange  of
 people?

 Shri  Swaran  Singh:  I  have  got  this
 information  for  the  dates  between  the
 26th  December  and  6th  January.  If
 the  hon.  Member  tables  a_  separate
 question  for  February,  I  will  give  him
 those  figures.

 ef  भागवत  शा  झा जाव:  क्‍या  इन
 व्यक्तियों  से  इस  बारे  में  कोई  जांच  पड़ताल
 की  गयी  कि  जब  उनको  वहां  से  जाना  पड़ा  तो
 उनके  पास  जो  उनकी  सम्पत्ति  शौर  सामान
 था  वह  छीन  लिया  गया  ?  यदि  हां  तो  उनको
 कितना  नुकसान  हुमा  शौर  क्‍या  उसको  पूरा
 किया  जाएगा  ?

 Oral  Answers

 Shri  Swaran  Singh:  These  were
 mostly  those  persons  with  their
 families  who  had  India-Pakistan  pass-
 ports.  Some  of  them  crossed  over
 with  permits.  This  is  a  different  class
 of  people,  not  the  type  of  people  the
 hon.  Member  has  probably  in  mind.

 wt  ao  ला०  त्रिवेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  जो  लोग  मान-इंटरनीज  भारत
 में  आए  उनके  पास  जो  उनकी  परसोनल
 सम्पत्ति  कौर  चीज़ें  थीं  क्या  ठनको  पाकिस्तान
 सरकार  के  लोगों  ने  उनसे  छीन  लिया  शौर
 उनको  बिना  किसी  सम्पत्ति  के  यहां  जाना
 पड़ा  ।  क्‍या  सरकार  को  पता  है  कि  ऐसी
 घटनाएं  हुई  हैं  ?  यदि  हां  तो  उनका  कितना
 नुकसान  लुभा  धौर  उसका  क्‍या  विवरण  है  ?
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 श्री  स्वर्ण  सह  :  शायद  माननीय  सदस्य  के
 मन  में  दूसरे  लोगों  का  ख्याल  है  ।  ये  तो  हिन्दु-
 बतानी  नागरिक  हैं  -

 थ्री  mo  ला०  हि बेवी.  :  क्‍या  एन  के  पास
 जो  परसोनल  प्रापर्टी  थी  वह  छीन  ली  गयी  ?
 मैं  परमानेंट  प्रापर्टी  की  बात  नहीं  करता  ।

 कमी  स्वर्ण  सिह  :  ये  तो  हिन्दुस्तानी  नाग-
 रिक  हैं  ।

 प्रत्यक्ष  महोदय  :  वह  पूछते  हैं  कि  क्या
 थे  जो  कपड़े  पहने  हुए  थे  वे  भी छीन  लिए  गए  t

 sti  यशपाल  सिह  :  यह  सिलसिला  कब
 शक  जारी  रहेगा  कि  पाकिस्‍तान  निकालता
 रहे  कौर  हम  बसाते  रहें  ?  क्या  सरकार  ऐसा
 कदम  उठा  रही  है  कि  पाकिस्तान  हन  लोगों
 को  उजाड़ना  छोड़  दे  और  मजबूर  होकर  उनके
 साथ  अच्छा  व्यवहार  करे  ?

 अध्यक्ष  महोदय  :  ठाकुर  साहब,  यह  तो
 बड़ीलम्बी  बात  है  ।

 श्री  स्वर्ण  सिह  :  वैसे  भी  ये  हिन्दुस्तानी
 नागरिक  हैं  जो  वहां  पासपोर्ट पर  गए  थे
 क्रोध  कब  वापस  झा  गए  हैं  ।  इन  को  उजाड़ने
 का  सवाल  पैदा  नहीं  होता  ।

 नबी  आगड़ा  :  3500  व्यतीत  तो  ऐसे  हैं
 जो  हिन्दुस्तान  मेंगा  गये  थे  कौर  यह  जाने
 वाले  व्यक्ति  वह  हैं  जो  पासपोर्ट  या  परमिट
 द्वारा  पाकिस्तान  गये  थे  ।  क्‍या  मन्त्री  महोदय
 यह  बतलाने  की  कृपा  करेंगे  कि  कुल  कितने
 लोग  थे  जो  पासपोर्ट  या  परमिट  से  पाकिस्तान
 में  गये  थे  कौर  उन  में  से  कुल  कितने  लोग
 भा  सके,  बानो  को  गिरफ्तार  किया  गया  या
 मारा  गया  ।  यह  लोग  किस  हालत  में  गये  थे
 क्या  इसका  भी  कुछ  पता  है  सरकार  को  ?
 अगर  हैं,  तो  वह  बात  क्‍या  है  ?

 Shri  Swaran  Singh:  I  do  not  have
 those  details  with  me  at  the  moment.
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 भरी  बागड़ी':  मैं  यह  जानना  चाहता  हूं
 कि  कुल  कितने  लोग  थे  जो  इस  दौरान  पर्सनल
 था  पासपोर्ट  द्वारा  वहां  गये  थे  tv

 Shri  Swaran  Singh:  I  would  require
 notice.

 ‘Shri  Kapur  Singh:  Is  there  same
 evidence  to  suggest  that  into  these
 non-internees  now  migrating  into
 India  some  undesirable  elements  have
 been  inducted  by  same  foreign  power?

 Shri  Swaran  Singh:  I  do  not  think
 that  any  power  can  induct  people
 because  all  these  people  are  Indian
 passport-holders  ang  the  permits  to
 them  have  been  granted  by  Indian
 authorities.

 Mr.  Spesker:
 Nigam.

 Shri  Kaper  Singh:  Sir,  my  question
 has  not  been  answered.  it  has  not
 been  understood.  I  want  to  know
 whether  it  is  om  exdaopothesi  basis  that
 the  hon.  Minister  says  that  saudesir-
 able  elements  have  not  been  inducted
 by  a  foreign  power,  or  has  he  gene
 into  this  matter?  Is  there  any
 evidence  on  this  subject?

 shri  Swaran  Singh:  No  _  foreign
 agents  have  been  inducted  into  these
 people  who  have  come  back.

 Shri  Kapur  Singh:  Some  undesir-
 able  elements  inducted  by  foreign
 power.

 Shri  Swaran  Singh:  No,  Sir.

 Shrimati  Savitri

 Shrimati  Savitri  Nigam:  May  I  know
 how  far  it  is  correct  that  some  of  the
 internees  who  have  come  to  India
 have  Jeft  Jarge  properties  and  busi-
 ness  and,  if  so  what  has  been...-

 Mr,  Speaker:  The  Minister  is  try-
 ing  to  explain  that  this  is  a  different
 case.  They  had  gone  there  tempo-
 rarily  on  some  permit.

 Shrimati  Savitri  Nigam:  I  am  ssk-
 ing  about  these  very  internees.  When
 they  were  in  Pakistan,  they  had  some
 business  interest  snd  some  other
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 interests  over  there.  Thig  was  pub-
 lished  in  all  the  newspapers,  that  the
 property  which  was  there  was  con-
 fiscated  during  the  time  of  emergency.
 I  would  like  to  know  from  the  hon.
 Minister  whether  he  has  got  any
 assessment  made  as  to  what  were  the
 amounts  and  what  was  the  cost  of
 the  property  which  was  confiscated  by
 Pakistan.

 Shri  Swaran  Singh:  That  is  a  ques-
 tion  not  connected  with  these  persons, but  on  that  issue  I  have  already  made
 a  statement  that  the  Pakistan  Govern-
 ment  has  taken  action  under  the
 Ememy  Property  Act  to  take  into
 custody  property,  both  movable  and
 immovable,  belonging  to  Indian
 nationals  and  corporate  bodies,  and
 that  restriction  still  continues.

 थी  हुकम  चन्द  कछवाय :  मैं  जानना
 चाहता हूं  कि  जिस  अवधि  में यह  3500  लोग
 परमिट  या  लाइसेंस  लेकर  गये  थे  उसी  अवघि
 में  पाकिस्तान  से  हमारे  देश  में  कितने  लोग
 भाये  थे  शौर  उनमें  से  हमने  कितने  लोगों  को
 नज़र बन्द  किया  था  कौर  कितनों  को  जाने
 दिया  गया  था  |

 श्री  स्वर्ण  सिह  :  इसके  लिये  तो  तारीखें
 हैं  भोर  खास  तारीखों  की  परमिटें  हैं  -  मगर
 माननीय  सदस्य  नोटिस  दें  तो  मैं  बतला
 सकता  हूं  t
 Wage  Board  for  ‘Cantonment:  Board

 Employees

 °923.  Shri  ve,  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  Snbodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Yashpal  Singh:
 Shri  A.  N.  Vidyalankar:

 Will  the  Minister  of  Defemce  be
 Pleased  to  state:

 (a)  whether  the  All-India  Canton-
 ment  Board  Employees’  Federation  at
 its  seventh  annual  conference
 demanded  the  appointment  of  a  wage
 board  for  cantonment  employees;
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 (b)  if  so,  whether  they  have  also
 demanded  an  immediate  85  per  cent
 ad  hoc  increase  in  wages;  and

 (c)  if  so,  Government’s  decision  on
 these  demands?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (९)  The  matters  are  under  the  con.

 sideration  of  Government.
 Shri  P.  a.  Borooah:  May  I  know

 when  their  present  pay  and  allow-
 ances  and  pension  benefits  were  las!
 considered  and  is  there  any  provision
 under  the  rule  to  revisg  these  rates
 to  neutralise  the  rising  prices,  and  are
 the  present  rates  quite  sufficient?

 Shri  A.  M.  Thomas:  This  National
 Tribunal  was  constituted  in  958  and
 the  award  was  given  in  1960,  and  it
 was  brought  into  effect  also  from  Ist
 April,  1959.  The  award  has  been  in
 force  till  2nd  April,  1963,  ang  those
 terms  are  still  being  continued  to  be
 in  force.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  All-India  Cantonments
 Board  Employees’  Federation  in  their
 last  meeting  have  pledged  to  boost
 Production  and  wage  a  war  aguinsl
 anti-national  and  unsocial  elements  in
 this  country,  and  in  the  circumstnces,
 may  I  know  whether  revision  of  their
 scales  of  pay,  etc.,  is  going  to  be  con-
 sidered,  especially  when  they  are  of
 the  same  category  as  the  Kanpur
 Cant  t  Board  loyees? Pp

 Shri  A.  M.  Thomag:  Because  our
 own  citizens  hi  to  be  loyees
 and  are  patriotic,  they  should  not
 expect  any  financial  benefit  because
 they  are  patriotic.

 Mr.  Speaker:  This  Hall  is  so  con-
 structed  that  all  Memberg  can  hear
 a  Member  speaking  only  if  he  keeps
 hig  face  towards  the  Speaker.

 Shri  A.  M.  Thomas:  The  hon.  mem-
 ber  said  that  the  award  was  in  force
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 till  1963,  I  have  already  said  that  the
 terms  are  still  in  force.  The  question
 whether  there  should  be  another
 tribunal  or  wage  board  or  anything
 like  that  is  under  consideration,

 Shri  P.  C.  Borooah:  My  second
 question  has  not  been  answered,  whe-
 ther  they  have  pledged  to  boost  pro-
 duction  and  other  things.

 Shri  A.  M.  Thomas;  They  have  done
 as  other  employees.

 ह , ड  mo  lo  हिंदी  :  मैं  जानना  चाहता
 हूं  कि  सन्‌  i960  %  जो  भाड़े  दिया  गया
 उसके  अनुसार  क्या  कोई  ऐसी  व्यवस्था  इन
 एम्प्लायीज  के  लिये  की  गई  थी  कि  उनके
 वेजेज  वगैरह  में  सुधार  किया  जा  सकता  ny
 उनको  क्‍यों  इस  बात  की  स्‍भावश्यकता  पड़ी  शौर
 किन  हालात  में  उन्होंने  वेज  बोर्ड  की  मांग  की  tv
 यदि  कोई  व्यवस्था  थी  तो  क्या  थीं  शौर  क्या
 वहू  ठीक  तरह  से  फंग्शन  नहीं  करती  थी  ।  इस
 पर  विचार  कब  तक  पूरा  हो  जायेगा  ?

 Shri  A.  M.  Thomas:  This  tribunal
 about  which  reference  has  been  made
 have  based  their  conclusions  mainly
 on  the  basis  of  salary  scales  obtaining
 in  the  neighbouring  municipalities.
 Mainly  on  that  basis  the  award  of
 that  tribunal  has  been  given.  They
 have  now  asked  for  the  appointment
 of  another  tribunal,  which,  as  I  said,
 is  being  considered.  In  fact,  talks
 have  also  been  conducted  at  the
 secretariat  stage.  The  hon.  Defence
 Minister  will  also  be  meeting  the
 representatives  of  the  Federation
 regarding  this.

 Shri  M.  L.  Dwivedi:  By  what  time
 will  this  consideration  be  completed?

 Shri  A.  M.  Thomas:  In  fact,  the
 Minister  should  have  met  them  on  the
 8४  of  last  month.  But  it  wags  in-
 convenient  for  Shri  Vidyalankar,  who
 happens  to  be  the  President  of  the
 Federation,  to  come  for  discussions.
 There  will  be  discussions  in  the  near
 future.
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 ्य  भागवत  झ।  आजाद  :  क्‍या  यह  सच
 नहीं  है  कि  पिछली  बार  जब  ट्राइब्यूनल  के
 भावसार  पर  उनको  वृद्धि  दी  गई  थी  तब  से
 राज  तक  के  दिनों  में  कीमतों  में  काफी  वृद्धि
 हो  गई  है,  जिसके  कारण  प्राय:  सभी  व्यक्तियों
 को,  यहां  तक  कि  2500  रु०  तक  पाने  वालों
 को  500  €o  डिग्ररनेस  भ्र ला उन्स  दिया  गया
 है  L  मैं  जाननता  चाता  हूं  कि  जब  तक  दूसरी
 ट्राइब्यूनल  नहीं  बैठा  दी  जाती  तब  तक  क्‍या
 उनकी  तदर्थ  मांग  को  सरकार  स्वीकार  कर
 लेगी  ।

 Shri  A,  M.  Thomas:  It  is  true  that
 there  has  been  increase  in  the  cost
 of  living  and  other  expenses.  That  is
 why  this  matter  is  being  considered
 de  novo,  The  salary  scales  of  the
 cantonment  employees  should  have
 some  frelationship  with  the  salary
 scales  existing  in  the  municipalities  of
 the  various  States.  -A  suggestion  has
 been  made  that,  that  may  be  gone  into.
 If  any  increase  has  to  be  made  to
 make  it  on  a  par  with  the  salary  scales
 in  the  municipalities,  that  has  to  be
 done.  These  things  have  to  be  dis-
 cussed  with  the  representatives  of  the
 Federation.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  959  tribunal  increased
 the  salary  in  the  form  of  DA  only?

 Shri  A.  M.  Thomas:  There  has  been
 a  general  improvement  in  the  emolu-
 ments  as  a  whole.

 sh  यशपाल  सिह  मैं  जानना  चाहता  हूं
 कि  क्‍या  सरकार  कोई  ऐसा  स्टेटमेंट  रखेगी
 कि  जो  प्रतिरक्षा  कर्मचारी  दूसरे  महकमे  के  हैं
 उनमें  भोर  इनमें  कितनी  डिस्पैरिटी  है  ।  क्या
 इन  लोगों  को  डी०  एग,  टी०  To  कौर  तन-
 ख्वाह  की  वही  सुविधायें  प्राप्त  हैं  या  उनसे
 कम  हैं  ?

 Shri  A.  M.  Thomas:  I  have  already
 said  that  this  is  being  considered  and
 suitable  decisions  would  be  taken.  In
 this  matter,  we  cannot  compare  it
 with  the  salaries  and  scales  of  Cen-
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 tral  Government  employees.  Ot
 course,  that  also  would  incidentally
 be  taken  into  consideration.  Persons
 doing  a  similar  job  are  the  persons
 employed  by  the  municipalities  in  the
 various  States.  Therefore,  there
 should  be  some  relation  between  the
 salary  scales  of  the  cantonment  em-
 ployess  and  the  employees  in  the
 various  municipalities.

 Shri  8,  M.  Banerjee:  Is  the  hon.
 minister  aware  that  all  the  rules  and
 regulations  governing  the  service  con-
 ditions  in  the  matter  of  disciplinary
 action,  etc,  which  are  applicable  to
 defence  employees  are  applicable  to
 the  cantonment  board  employees  also?
 They  get  the  disadvantages  but  not
 the  advantages  of  the  defence  em-
 ployees.  What  steps  do  government
 contemplate  to  take  to  remove  this
 discrimination  and  bring  them  on  a
 par  with  the  defence  employees  for
 all  purposes?

 Shri  A,  M.  Thomas:  In  the  first
 place,  they  cannot  be  classified  as
 Central  Government  defence  em-
 ployees.  They  are  employees  of  the
 cantonment  board.  Of  course,  certain
 rules  of  service  applicable  to  the  Cen-
 tral  Government  employees  are  also
 applicable  to  them.  But  tnat  does  not
 mean.  that  the  same  conditions  of
 service  should  also  be  made  appli-
 cable  to  them.

 Shrimati  Akkamma  Devi:  The  Can-
 tonment  Act  of  924  framed  for  the
 convenience  of  the  British  people
 still  continues,  after  8  years  of  inde-
 pendence,  causing  serious  problems
 not  only  to  the  employees  but  to  the
 civilian  population  May  I  know
 whether  Government  will  amend  this
 Act  suitably  to  help  them?

 Shri  A.  M.  Thomas:  This  is  a
 general  question  which  is  being  con-
 sidered.  Now,  with  regard  to  the
 amenities  of  persons  residing  within
 the  limits  of  Cantonment  Boards,  we
 are  making  ad  hoc  grants  according
 to  the  requirements  of  various  Can-
 tonment  Boards.  Apart  from  that,  as
 questions  arise,  we  consider  them  on
 their  merits.  We  are  also  not  quite
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 satisfied  with  all  the  conditions  that
 are  obtaining  in  the  various  Canton-
 ment  Boards.

 Shri  A.  V.  Raghavan:  May  I  know
 whether  it  is  a  fact  that  the  salary
 scales  of  these  employees  vary  from
 State  to  State;  if  so,  whether  Govern-
 ment  will  make  the  Central  scales
 applicable  to  these  employees?

 Shri  A.  M.  Thomas:  I  have  already
 stated  that  it  may  not  be  possible  to
 bring  it  on  a  par  with  the  Central
 scales.  I  have  said  that  the  tribunal
 which  has  gone  into  this  question  has
 taken  into  account,  broadly,  the  scales.
 of  pay  applicable  to  similar  categories

 in  the  neighbouring,

 vane Recall  of  Pak.  Infiltrators
 °925,  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  External  Affairs  be  pleas- ed  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  refused  to  recall  the  infiltra-
 tors;

 (b)  if  so,  whether  this  matter  has
 been  referred  to  the  U.N.  Security
 Council;  and

 (c)  if  so,  with  what  results?
 The  Mimister  of  External  Affairs

 (Shri  Swaran  Singh);  (a)  As  I  in-
 formed  the  House  on  February  21,
 1966,  we  have  definite  information
 that  Pakistan  called  upon  the  infil-
 trators  to  return.

 (b)  and  (c).  Do  not  arise.
 Shri  8.  M.  Banerjee:  I  want  to  know

 whether  the  attention  of  the  hon.
 Minister  has  been  drawn  to  a  Press
 news  in  the  Times  of  India  anq  other
 Papers  that  recently  some  saboteurs
 have  been  sent  to  Kashmir  Valley  by
 Pakistan,  including  some  armed  in-
 filtrators.  I  want  to  know  whether
 there  is  any  truth  in  this  news;  if  so,
 may  I  know  the  steps  taken  by  the
 Government  in  this  matter?
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 Shri  Swaran  Singh:  It  is  true  that
 &  news  item  was  published  in  the
 Times  of  India  dated  80th  March,  +1966,
 about  Pakistan  sending  infiltrators
 across  the  cease-fire  line  in  Kashmir
 and  that  a  few  saboteurs,  including
 army  officers,  have  been  arrested.  We
 looked  into  it,  This  news  was  not
 correct  at  all.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  Government  has  any  figures
 giving  the  total  number  of  infiltra-
 tors  who  were  sent  by  Pakistan  and
 the  total  number  of  those  who  have
 been  recalled  by  Pakistan?

 Shri  Swaran  Singh:  Sir,  estimates
 of  these  figures  were  given  at  the
 time  when  this  matter  wag  discussed
 on  more  than  one  occasion.  Their
 number  according  to  that  estimate
 ranges  between  4,000  to  5,000.  And,
 as  I  stated  on  the  floor  of  this  House
 on  2lst  February,  almost  all  of  them
 have  been  withdrawn—there  may  be
 a  few,  some  four  or  five,  in  some
 jungles  or  out-of-the-way  places.  I
 also  explained  that  we  have  succeed-
 ed  in  intercepting  information  which
 was  directed  and  addressed  to  these
 infiltrators  and  they  were  asked  to  go
 back  into  the  Pakistan-occupied  part
 of  Jammu  and  Kashmir.

 Shri  Daji:  Is  the  Government  aware
 that  of  late  Pakistan  has  again  gone
 back  on  the  assurances  contained  in
 the  Tashkent  Declaration  about  in-
 filtrators  and  mujahidg  and  has  open-
 ly  said  that  she  maintains  the  right
 of  sending  mujahids?  Also,  are  the
 Government  aware  that  there  is  a
 report  that  a  special  training  camp
 under  the  direction  of  some  Chinese
 Generals  has  been  set  up  for  training
 guerillas  to  be  sent  into  Kashmir?  If
 80,  may  |  know  what  is  the  Govern-
 ment’s  reaction  thereto?

 Shri  Swaran  Singh:  The  hon.
 Member  is  correct  that  statements
 have  been  made  by  Pakistani  leaders
 which  are  not  in  accordance  with  the
 Tashkent  Agreement  and  they  have
 put  an  interpretation  upon  the  Tash-
 kent  Agreement  which  is  one-sided,
 which  is  incorrect  and  which  is
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 totally  unacceptable  to  us.  About
 the  second  part  of  the  question,
 whether  there  is  any  training  camp
 for  training  persons  in  guerilla  war-
 fare  under  some  Chinese  Generals,  I
 am  afraid  I  am  unable  to  confirm  or
 to  contradict  that  information  because
 that  is  not  available  with  me.

 Shri  Daji:  One  part  of  the  question
 was  what  Government  proposes  to  do.
 Merely  saying  in  Parliament  that
 Pakistan  has  violated  the  ashkent
 spirit  is  not  enough.  Do  we  ,ropose
 to  take  up  this  issue  with  Pakistan,
 or  USSR  or  UNO,  or  sit  quietly  and
 say  that  Pakistan  has  violated  the
 Tashkent  spirit?

 Shri  Swaran  Singh:  We  have  been
 taking  up  with  Pakistan  the  violation
 of  the  Tashkent  Declaration.  We
 have  algo  drawn  their  attention  to
 the  statements  that  have  heen  made
 by  their  leaders  which  are  not  in  ac-
 cordance  with  the  Tashkent  Declara-
 tion.  The  hon.  Member  is  no  doubt
 aware  that  at  the  last  Ministerial
 meeting  in  Rawalpindi  we  could  not
 make  any  pfogress  but  we  have
 agreed  to  meet  again.  We,  on  our
 side,  will  try  to  adhere  to  the  terms
 of  the  Tashkent  Declaration  and  will
 also  continue  to  impress  upon  them
 the  desirability  of  Pakistan  honour-
 ing  the  obligation  they  have  under-
 taken  under  the  Tashkent  Declaration.

 Shri  Heda:  Such  of  the  infiltrators
 who  could  not  speak  Kashmiri  langu-
 age  fluently  like  the  people  of
 Kashmir  were  traced  or  detected  and
 dealt  with.  But  what  about  the  in-
 filtrators  who  speak  Kashmiri  fluent-
 ly  and  mix  with  the  people  and  stay
 in  the  villages?  What  action  has  the
 Government  taken  against  them?  The
 figure  of  such  people  given  earlier
 was  8,000,

 Shri  Swaran  Singh:  Regarding  the
 first  part,  the  House  is  no  doubt  aware
 that  the  response  to  the  functioning
 of  these  infiltrators  from  the  people
 of  the  State  of  Jammu  and  Kashmir
 was  not  in  accordance  with  what
 Pakistan  thought  would  be  the  res-
 ponse  and  generally  the  local  people
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 gave  information  which  led  to  the
 arrest  of  many  of  these  infiltrators.
 Secondly,  very  strong  action  taken  by
 our  Security  Forces  had  the  desired
 effect.  Thirdly,  the  infiltrators  did
 not  succeed  in  their  mission  and  some
 of  them  sent  distress  messages  back
 saying  that  they  are  not  getting  any
 co-operation  and  that  they  are  being
 pushed  back.  There  will  not  be  any
 sizable  number  of  such  people  in  any
 locality  in  the  State  of  Kashmir.

 Shri  Heda:  I  am  speaking  of  the
 Kashmiri-speaking  infiltrators  ong  not
 non-Kashmiri-speaking  infiltrators.

 Shri  Swaran  Singh:  The  Kashmiri-
 speaking  inflltrators  are  also  in  the
 same  category.  The  presumption  that
 the  hon.  Member  is  drawing  is,  mere-
 ly  because  a  person  speaks  the  same
 language  he  will  not  be  detected  or
 the  local  people  will  give  him  support.
 That  is  not  correct.

 Shri  D.  C.  Sharma:  While  thanking
 the  hon.  Minister  of  External  Affairs
 for  saying  that  everything  is  rosy  in
 the  garden  of  Kashmir,  may  I  know
 how  so  many  infiltrators  are  coming
 to  our  part  of  Kashmir  from  the  so-
 called  Azad  Kashmir,  who  are  fully
 trained  for  sabotage,  guerilla  warfare
 and  mountain  fighting?

 Shri  Swaran  Singh:  I  am  gruteful
 for  the  rather  rosy  sentence  with
 which  the  hon.  Member  prefaced  his
 question.  But  I  never  used  that  ex-
 pression  and  if  he  has  got  that  im-
 pression  I  would  like  to  contradict
 any  such  feeling.  Regarding  the
 operative  part  of  the  question,  about
 infiltrators  crossing  into  the  Indian
 side  after  being  trained  for  commit-
 ting  sabotage,  the  House  would  no
 doubt  be  aware  that  the  vigilance
 shown  by  our  Security  Forces  has
 created  a  situation  where  no  act  of
 sabotage  has  been  possible  for  quite
 some  months  now.

 Shri  Harish  Chandra  Mather:  The
 hon.  Minister  may  not  have  given  the
 impression  ofi  it  being  rosy  in  the
 State  ef  Kashmir,  but  he  did  tell  us
 that  there  were  ‘about  4,000  to  5,000
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 infiltrators,  almost  all  of  them  have
 gone  back  and  there  is  hardly  a  stray
 infiltrator  here  or  there.  What  is
 the  basis  for  making  such  a  statement?
 Have  the  infiltrators  who  have  gone
 back  got  themselves  registered  at
 their  camps?  How  can  he  be  sure
 that  they  are  not  lying  low  ior  the
 present?  Is  it  not  also  a  fact  that
 large  dumps  of  ammunition  have
 been  found  after  that?

 Shri  Swaran  Singh:  It  is  true  that
 No  record  can  be  maintained  and  that
 is  something  which  we  should  appre-
 ciats,  Just  aS  we  gave  a  figure  after
 making  an  assessment  from  various
 sources  when  these  people  crossed
 over  into  J  &  K  and  said  that  this  is
 the  number,  by  the  same  criterion  we
 were  able  to  ascertain  the  corect  situa-
 tion  and  the  facts  ‘when  the  ex-
 filtration  process  started.  The
 House  is,  no  doubt,  aware—we
 have  kept  the  House  informed—
 that  ‘the  information  of  their  com-
 ing  in  was  obtained,  firstly,  from
 various  statements  that  we  were  able
 to  get  from  those  who  were  arrested
 and,  secondly,  by  intercepting  mes-
 sages  which  were  being  passed  on  to
 the  infiltrators  when  they  were
 actually  functioning  here.  Similarly,
 by  the  reverse  process,  when  differ-
 ent  messages  were  sent  from  the
 various  contacts  and  various  sources
 of  information  which  I  need  not  give,
 it  was  possible  for  Government
 agencies  to  ascertain  the  size  of  the
 exfiltration  that  had  taken  place  for
 crossing  over  to  the  other  side.

 As  to  whether  they  are  lying  low,
 some  of  them  may  be  lying  low,  but
 generally  the  response  from  the
 People  of  Jammu  and  Kashmir  cn  our
 side  has  been  very  good  and  they
 cannot  function  if  the  local  popula-
 tion  generally  knows  their  responsi-
 bility  and  keeps  the  authorities  in-
 formed.  This  is  the  overall  assessment.

 About  dumps,  it  is  true  that  some
 illicit,  arms  were  recovered  in  two  or
 three  weeks  when  our  armed  forces
 spread  into  the  area  across  the  cease-
 fire  line,
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 st  काशी  राम  गुप्त  :  हाजीपीर  को
 वापिस  दिये  जाने  के  बाद  इनफिल्ट्रेटर्स  का
 खतरा  ज्यों  का  त्यों  बना  हुआ  है  जितना  पहले
 था  उस  से  भी  अ्रधिक  हँ  तो  क्या  सरकार  ने
 इसके  लिए  कोई  ऐसी  व्यवस्था  की  है  कि
 दुबारा  जो  इधर  आयें  तो  उन  को  आने  से
 पहले  ही  गिरफ्तार  कर  सकें  और  जो  लोग
 वापिस  गये  हैं  क्या  सरकार  को  उसकी  जान-
 कारी  है  कौर  जाते  समय  उन  को  देखा  है  या
 उनको  पकड़ा  गया  है  ?

 झ्रष्यक्ष  महोदय  :  यह  तो  उन्होंने  कहा  |

 श्री  स्वर्ण  सह  :  दूसरे  हिस्से  का  जवाब
 मैं  दे  चुका  हूं  ।  पहले  के  मुताल्लिक़  कई  दे
 कहा  जा  चुका  है  कि  काफ़ी  वहां  इस  बात
 का  भ्रहतियात  किया  जा  रहा  है  हमारी  भ्रार्मी
 की  तरफ़  से  और  सिक्‍योरिटी  फैसला  श्लोक
 पुलिस  की  तरफ़  से  ।

 Shri  Bhagwat  Jha  Azad:  Does  not
 Government  regard  the  presence  even
 of  a  few  infiltrators,  as  admitted  by
 the  hon.  Minister,  an  infringement  of
 article  3  of  the  Tashkent  Agreement
 under  which  Pakistan  assured  not  to
 interfere  in  the  internal  matters  of
 our  country;  if  so,  has  Government
 drawn  the  attention  of  Pakistan  Gov-
 ernment  to  it  and  what  is  the  reaction?

 Shri  Swaran  Singh:  The  position  of
 Pakistan  Government  in  this  respect,
 as  I  explained  when  the  debate  took
 place,  ig  peculiar.  They  never  owned
 responsibility  for  sending  these  people
 and,  naturally,  they  cannot  accept  the
 fact  that  they  have  withdrawn  them;
 but  we  knew  that  they  had  sent  these
 people  from  various  sources  which  I
 clarified  and  mentioned  and  we  also
 knew  that  they  had  withdrawn  them.
 The  main  factor  in  this,  if  I  may  say
 80,  is  not  the  Tashkent  Declaration  but
 the  hot  reception  given  to  these  in-
 filtrators  by  our  security  forces  and
 the  co-operation  of  the  people  of
 Jammu  and  Kashmir.

 Shri  Hari  Vishnu  Kamath;  Have
 they  been  rounded  up?  They  have
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 not  been  rounded  up;  they  are  still
 there.

 oh  आगड़ा  :  भारत  पाक  का  झगड़ा.
 जिसकी  कि  जड़ें  इनफिल्ट्रेट्स  थे,  ताशकन्द
 समझौते  के  इन्दर  झगर  दोनों  सरकारों  ने
 इनफिल्ट्रेटर्स  के  बारे  में  फैसला  किया  तो  क्‍या
 साफदिली  से  पाकिस्तान  सरकार  ने  इस  बात
 को  माना  कि  इनपफिल्ट्रेट्स  उस  की  मरजी  से
 गये  कौर  जितनी  भी  उनकी  तादाद  है  उनको
 वह  वापिस  करेंगे  लेकिन  भ्रमर  इस  बात  को
 नहीं  माना  तो  क्‍या  मन्त्री  महोदय  यह  बतला-
 येंगे  कि  बुनियादी  बात  के  ऊपर  नगर  शुरू
 में  वह  हेराफेरी  कर  रहे  थे  तो  यह  किस  तरीके
 से  भागे  समझौता  चल  सकता  था  ?

 श्री  स्वर्ण  सिह  :  पहले  हिस्से  का  जवाब
 तो  मैं  गरजे  कर  चुका  हूं  ।  दूसरे  हिस्से  के  मुता-
 ख़लीक़  यह  है  कि  भ्रमर  फिर  कभी  उनके
 दिमाग  में  श्री  गया  कि  फलां  इनफिल्ट्रेटर्स  को
 या  किसी  को  भेजें  तो  उसका  मुनासिब  इलाज
 होगा,  उनको  पकड़ा  जायगा,  उनको  मारा
 जायगा  झोर  देखा  जायगा  कि  वह  कैसे  इस
 किस्म  की  शरारत  जारी  रख  सकते  हैं  ?

 श्री  आगड़ा  :  जो  बुनियादी  बात  थी  वह
 इनफिल्ट्रेसे  की  थी  उसका  जवाब  उन्होंने
 नहीं  दिया  हैँ  ।  पाकिस्तान  ने  इनफिल्ट्रेट्स  के
 बारे  में  जो  सही  बात  थी  उसको  जब  नहीं
 माना  तो  किन  बुनियादों  पर  समझौता  हुमा  ?

 अध्यक्ष  महोदय  :  कह  दिया  है  ny

 Shri  Kapur  Singh:  In  view  of  the
 startling  and  hitherto  unknown  in-
 formation  which  the  hon.  Member
 from  Gurdaspur  just  now  imparted  to
 the  hon.  Minister,  while  putting  4
 supplementary,  does  the  hon,  Minis-
 ter  for  External  Affairs  propose  to
 integrate  him  into  the  Intelligence
 Service  of  his  Ministry?

 Mr.  Speaker:  Shri  Mahida.

 Shri  Kapur  Singh:  If  the  answer  is
 in  the  affirmative,  we  will  be  grati-
 fied.
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 Mr.  Speaker:  He  is  asking  whether
 he  is  taking  him  into  the  Intelligence
 Service.  Shri  Mahida.

 Shri  Kapur  Singh:  The  Ministry
 does  not  know  the  facts  which  ere  80
 vital,

 Shri  D.  0.  Sharma:  Sir....
 Mr,  Speaker:  He  might  not  be  refer-

 Ting  to  hirn  at  all.
 Shri  Narendra  Singh  Mahida:  May  I

 know  whether  the  term  ‘infiltrators’
 includes  razakars  and  mujahids  and
 whether  the  instructions  have  been
 given  to  the  Defence  forces  to  shoot
 them  down?

 Shri  Swaran  Singh:  An  infiltrator  is
 a  person  vrho  crosseg  into  our  terri-
 tory  with  arms.  His  origin,  whether
 he  is  a  mujahid  or  a  razakar  or  he  is
 an  ordinary  person  trained  or  a
 policeman  or  an  armyman,  is  im-
 material  for  us.  Some  of  ,hem,  as
 was  explained,  actually  belong  to  the
 regular  armed  forces.  They  had  been
 detailed  for  this  type  of  sabotage
 work  and  they,  along  with  several
 Others,  crossed  into  our  territory.
 Some  of  them  did  belong  to  these
 various  caliegories.  That  jig  their  in-
 terna]  sort  of  nomenclature  that  they
 have  adopted.  For  us  an  infiltrator
 is  a  perscn  who  crosses  into  our
 territory  with  arms  and  who  is  a
 nuisance  and  a  threat  to  us.  We  have
 to  take  note  of  that  situation.

 Shri  Narendra  Singh  Mahida:  He
 has  not  replied  to  the  other  point.

 Shri  Swaran  Singh:  No  instructions
 are  required  to  shoot  them  down.  Any
 ‘person  crossing  into  our  territory
 with  arms  is  liable  to  be  shot  down.

 st  हुकम  शब्द  कछवाय  :  प्रत्यक्ष  महो-
 दय,  मैं  इस  पर  सवाल  करने  के  हेतु  कई  दफे
 खड़ा  होता  रहा  हूं  ?

 झ्रभ्यक्ष  महोदय  :  जरूरी  नहीं  है  कि  इस  से
 बे  बुला  ही  लिये  जाएं  t

 भरी  हुम  शब्द  कछवाय :.  मैं  जरूरी  सम-
 पता हूं  t
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 प्राप्त  महोदय  :  ज़रूरी  नहीं  है  ।
 Shri  Hari  Vishnu  Kamath:  Answer-

 ing  a  question  in  the  last  session,  the
 Defence  Minister  said  that  theSe  in-
 filtrators  are  liable  to  be  caught  and
 shot  at  sight.  That  was  before  the
 Tashkent  Declaration.  Has  the
 Tashkent  Declaration  brought  about
 a  change  in  the  Government's  policy
 vr  stand  with  regard  to  this  particular
 matter  of  their  being  shot  at  sight?

 Shri  Swaran  Singh:  There  is  no
 question  of  a  change  of  policy.  While
 answering  a  question  just  now,  I  said
 that  any  person  who  crosses  over  into
 our  territory  with  arms  ig  liable  to
 meet  the  severest  punishment  includ-
 ing  shooting  and,  in  fact,  that  risk  of
 being  shot  down  and  to  be  dealt  with
 toughly  on  our  side  jg  the  biggest
 guarantee  against  anyone  crossing
 over  into  our  territory.

 Shri  Hari  Vishnu  Kamath:  Do  you
 actually  do  it?

 Shri  P.  Venkatasubbaiah:  At  one
 time,  the  number  of  infiltratorg  that
 had  crossed  into  our  territory  has
 been  stated  to  be  8000.  Now,  the
 Minister  has  said  that  4000  of  them...

 Mr.  Speaker:  That  has  already  been
 asked.

 Shri  P.  Venkatasubbaiah:  Already,
 about  4000  of  them  have  gone  back
 to  Pakistan.  May  I  know  whether
 the  hon.  Minister  is  satisfied  shat  al-
 most  all  the  infiltrators  that  have
 crossed...

 Mr.  Speaker:  He  has  answered  that.
 Shri  Raghunath  Singh.

 शी  रघुनाथ  सिह:  ताशकन्द  सन्धि  पर
 हस्ताक्षर  करने  से  पहल  राष्ट्रपति  भ्रग्यूब  खां
 ने  यह  कह  दिया  था  कि  इनफिल्ट्रेटर्स  की  जिम्मे-
 दारी  उनके  ऊपर  नहीं  है  भ्र ौर  क्या  यह  वाकिया
 नहीं  है  कि  उसके  बाद  उन्होंने  इस  एग्रीमेंट  पर
 सिगनेचर  किये  हुए  हैं  ?

 थ्री  स्वर्ण  सह  :  ऐसा  उन्होंने  नहीं  कहा
 था।
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 Shrimati  Savitri  Nigam:  Besides
 those  very  objectionable  anti-Indian,
 anti-Tashkent  and  anti-humanity
 statements  which  have  been  publish-

 -ed  in  all  th»  Pakistan  newspapers  and
 other  newspapers,  all  the  time  the
 Pakistan  Radio  igs  doing  poisonous
 propaganda  against  India.  I  would
 like  to  know  whether  all  these  things
 have  been  brought  to  the  notice  of
 those  friends  who  have  been  responsi-
 ble  for  reaching  the  Tashkent  Agree-
 ment  and,  if  the  answer  is  in  the
 affirmative,  what  has  been  their  re-
 action.

 Shri  Swaran  Singh:  I  agree  that  the
 tone  of  thy  Pakistani  newspapers—
 most  of  them—as  also  the  tone  of
 their  radio,  particularly  the  so-called
 Azad  Kashmir  radio,  has  been  very
 very  objectionable  and  wo  have
 brought  this  to  the  notice  of  the
 Pakistan  Crovernmment  and  have  re-
 minded  them  of  their  obligation
 under  the  Tashkent  Declaration.

 Regarding  the  second  part  about
 keeping  tHe  other  friendly  :ountries
 informed,  we  have  also  taken  steps
 in  that  direction,  but  in  this  matter
 we  have  to  deal  with  Pakistan  bilate-
 rally  and  vre  should  continue  to  deal
 with  it  at  that  level  and  also  take
 steps  to  inform  the  friendly  countries.

 wt  हुकम  खन्  शझछबाए :.  मैं  जिसका
 चाहता  हुं  कि  सरकार  का  ध्यान  असम  के
 मुख्य  मन्त्री  जी  के  उस  वक्तव्य  किशोर  गया
 है,  जिसमें  उन्होंने  कहा  है  कि  क़सम  में  एक
 लाख  के  करीब  घुसपैठिया  भाये  हुए  हैं  ।  यदि  हां,
 तो  क्या  सरकार  उनको  निकालने  की  कोशिश
 कर  रही  ह  तथा  सरकार  प्रगति  नीतियों  में
 परिवर्तन  करके  हम  भी  झपने  घुसपैठिया  उस
 इलाके  में  पहुंचाने  का  विचार  रखते  हैं  ?

 अध्यक्ष  महोदय  :  यह  जिसे  बताया  जा
 सकता  है  ?

 थ्री  हुक्म  सईद  कछवाय  :  उन्होंने  एक
 साख  घुसपैठियों  का  वक्तव्य  दिया  है  1

 श्री  स्वमं  सिंह  :  यह  एक  जुदा  सवाल  है  ।
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 झच्यक्ष  सरोवर  :  पहला  सवाल  आपने
 किया  था  कि  क़सम  में  एक  लाख  घुसपैठिया
 हैं,  वहां  के  एक  मिनिस्टर  ने  कहा  था।

 शी  हुकम  चन्द  कछवाय  :  वहां के
 मुख्य  मंत्री  जी  ने  गये  महीने  में  कहा  है।

 Shri  Swaran  Singh:  I  think  this
 question  of  infiltration  into  the  State
 of  Jammu  and  Kashmir  took  place  in
 a  different  context  altogether.

 Shri  Nath  Pal:  Not  Jammu  _  and
 Kashmir.  When  he  gave  the  detini-
 tion,  he  said  that  anybody  who  comes
 with  arms  is  an  infiltrator.  I  think
 this  was  not  restricted  only  to  the
 Western  Sector.

 Shri  Hari  Vishnu  Kamath:  No
 answer?

 Shri  Swaran  Singh:  That  question
 of  migration  into  East  Pakistan  may
 be  technical.  You  might  bring  it
 under  the  same  definition  but  that  is
 of  qa  different  category  and  that  has
 been  discussed  here  from  time  to
 time.

 Shri  Nath  Pai:  That  has  not  been
 stopped.

 Shri  Swaran  Singh:  Steps  that  have
 been  taken  by  the  Government  of
 Assam  both  in  checking  the  crossing
 over  of  unauthorised  persons  into
 their  territory  and  in  dealing  with
 those  who  might  have  crossed  into
 the  Assam  territory,  did  have  a
 sulutary  effect  and  that  side  of  the
 problem  is  much  less  now  than  what
 it  used  to  Be  about  a  year  ago.

 Shri  Hari  Vishnu  Kamath:  And  still
 they  come.

 शी  हुकम  द  काबा  :  प्रत्यक्ष  महोदय,
 जो  हल्ला  करते  हैं,  उनकी  भाप  सुन  लेते  हैं  ।
 मैं  जानना  चाहता  हूं  कि  उनके  वक्तव्य  की
 शोर  ध्यान  दिया  गया  है  या  नहीं  ?

 झिझक  महोदय  :  प्राप  बैठ  जाइये  ।
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 Shri  Swaran  Singh;  If  he  mentions
 any  Minister’s  name  or  the  time,  I
 shall  check  that  up.

 श्री  हुकम  चन्द  कछवाय  :  भ्रम  के  मुख्य
 मन्त्री  जी  ने  दिया  है  ।

 आकाशवाणी  की  माया-भोती

 +
 *926.  शी  Ro  ला०  त्रिवेदी  :

 थ्री  To  Wo  बरखा  :
 श्री  भागवत  का  आजाद  :
 श्री  fo  Wo  mae  :
 sit  gate  हंसना  :
 श्री  दलजीत  सिंह  :

 क्या  सूचना  शौर  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भूतपूर्व  सूचना  कौर  प्रसारण  मस्ती
 के  समय  में  प्रा काश वाणी  में  प्रयुक्त  की  जाने
 वाली  भाषा  सम्बन्धी  कठिनाइयों  को  दूर
 करने  के  लिये  श्री  श्रीप्रकाश  के  सभापतित्व  में
 बनाई  गई  समिति  के  प्रतिवेदन  में  क्या-क्या
 मुख्य  सिफारिशें  की  गई  हैं  ;

 (ख)  कया  उस  प्रतिवेदन  की  एक  प्रति
 सभा  पटल पर  रखी  जायेगी;

 (गे)  क्‍या  यह  सच  है  कि  उपरोक्त
 समिति  का  प्रतिवेदन  प्रस्तुत  होने  के  पश्चात्‌
 प्राकोशंवाणी  कीं  भाषा  हग्बन्धी  नीति  में
 तथा  प्रसारणों  में  प्रयुक्त  की  जाने  वाली
 शब्दावली  में  बहुत  से  परिवर्तन  किये  गये  हैं;
 कौर

 (घ)  भ्राकाशवाणी  कौ  भाषा-नीति  में
 समय-समय  पर  परिवर्तन  करने  और  उसके
 लिये  कोई  स्थायी  नीति  न  बनाये  जाने  के  क्या
 कारण  हैं  ?

 सूचना  शौर  प्रसारण  मंत्रालय  में  उप-
 मंत्री  (औसती  मन्थिनी  हन्क्यी) :.  (क)
 समिति  ने  कोई  बाकायदा  रिपोर्ट  नहीं  दी  थी  1
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 उसने  अपनी  सात  बैठकों  के  दोरान  कुछ
 सिफारिशें  की  थीं  ।  मुख्य  सिफारिशों  के
 ग्रम्बन्ध  में  एक  नोट  सभा  पटल  पर  रखा  गया
 [पुस्तकालय  में  रखा  |  देखिये  संख्या  एल०
 ‘Bo— 5966/66]

 (ख)  तथा  (ग).  प्रश्न  नहीं  उठते  ।

 (ग)  जी,  नहीं  t

 शी  म०  ला०  त्रिवेदी  :  अध्यक्ष  महोदय,
 मैंने  प्रश्न  करते  क्त  मन्त्री  महोदय  से  प्रार्थना
 की  थी  कि  इस  प्रतिवेदन  की  एक  नकल  यहां
 पर  रखी  जाय,  लेकिन  उसके  बदले  चन्द
 सिफारिशें  ही  रखी  गई  हैं  -  मैं  यह  जानना
 चाहता  हूँ  कि  उस  रिपोर्ट  को  क्यों  नहीं  रखा
 गया  ?

 Shrimati  Nandini  Satpati:  ‘Uhere
 ‘was  no  report;  there  were  only  recom-
 mendations  which  I  have  put  on  ihe
 Table  of  the  House.

 Shri  M,  L.  Dwivedi;  That  has  not
 been  placed  on  the  Table.  Therefore,
 I  am  putting  this  question.

 Mr.  Speaker:  She  says  that  ‘t  tas
 been  put  on  the  Table  of  the  House.
 He  might  now.  put  his  second
 question.

 Shri  हें,  L.  Dwivedi:  Only  some
 recommendations  and  not  all.

 Mr.  Speaker:  She  says  that  there
 was  no  report.

 He  might  put  his  second  question
 now.

 aft  to  ला०  हिंदी  :  मैं  जानना  चाहता
 हूं  कि  इस  समिति  ने  कुल  कितने  दिन  काम
 कियां,  कौर  उसके  सुझावों  के  ध्रुमिर  उसने
 जो  काम  किया,  जो  ग्लोसरी  तैयार  की,  बह
 क्या  हैं  शौर  क्‍या  वह  इस  सदन  में  रखी
 जायेगी  ?
 Shrimati  Nandini  Satpati:  The

 Committee  worked  for  two  years
 from  October  962  to  October  964
 and  the  recommendations  are  being
 looked  into,
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 sh  Ro  ला०  द्विवेदी  :  मैंने  पूछा  था  कि
 क्या  उसने  कोई  ग्लोसरी  तैयार  की  है,  यदि
 की  है  तो  क्या  वहू  सदन  में  रखी  जायगी  |

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Batadur):
 There  is  a  glossary  prepared  by  AIR
 consisting  of  about  a  thousand  words,
 but  not  by  the  committee  88  such.

 Shri  P.  C,  Borooah:  Since  language
 is  a  developing  thing,  may  I  know
 whether  Government  have  under  con-
 templation  the  constitution  of  a  stand-
 ing  committee  of  the  Members  of
 Parliament  ang  other  language
 experts  to  review  the  question  of  the
 Janguage  to  be  used  by  AIR  from
 time  to  time  in  the  light  of  the  public
 opinion?

 Shri  Raj  Bahadur:  The  House  may
 remember  that  the  Sri  Prakasa  Com-
 mittee  was  set  up  in  pursuance  of  the
 recommendations  made  by  a  commit-
 tee  composed  of  the  Members  of  Par-
 liament,  and  I  think  Mat  that  was  the
 iain  purpose  behing  the  Sri  Prakasa
 Cammittee.  Otherwise,  the  hon.
 Tember‘s  question  is  a  suggestion  for
 action,

 श्री  भागवत  झा  झ्राजाद  :  कया  भ्राता-
 वाणी  की  भाषा  भी  इस  भ्राधार  पर  चलाई
 जाती  है,  कि  भाषा  का  क्रमिक  विकास  हो,
 क्या  वह  सरकार  की  नीति  हूँ  या  मन्त्री  महोदय
 या  बड़े-बड़े  प्राधिकारियों  या  महाप्रधीक्षक  की  ?
 झगर  यह  सरकार  की  नीति  है  तो  बड़े  महा-
 अधीक्षक  या  बड़े  व्यक्तियों  के  कराने  से  वह  बदल
 क्यों  जाती  है  ?

 ओर  राज  बहादुर:  जो  नीति  इस  सम्बन्ध
 में  चल  रही  है,  वह  वही  नीति  है  जिसका
 वर्णन  हमारे  संविधान  में  है  ।  उसके  अन्तर्गत
 उस  नीति  का  स्पष्टीकरण  हो  सकता  है  लेकिन
 नीति  में  कोई  परिवर्तन  या  हेर  फेर  नहीं  हो
 सकता  ।
 Shri  8.  0,  Samanta:  May  I  know

 whether  according  to  the  observations
 made  by  the  committee,  common
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 words  having  Sanskrit  origin  in
 different  languages  have  been  collect-
 ed,  selectej  and  used  in  AIR,  and  if
 80,  the  reactions  of  the  listeners?

 Shri  Raj  Bahadur:  The  attempt  has
 been  to  have  common  words  not
 merely  from  the  Sanskrit  language
 but  from  all  other  sources  as  well,
 and  that  hag  been  done  in  respect  of
 about  a  thousand  words.

 st  @o  ना०  वाक्यालंकार  :  क्‍या
 श्रीप्रकाश  कमेटी  कौर  गवर्नमेंट  ने  इस  बात
 को  ख्याल  में  रखा  है  कि  जब  तक  हिन्दी  का
 राष्ट्रीयकरण  स्वरूप  व्यवहार  द्वारा  निश्चित
 नहीं  हो  जाता,  तब  तक  उसके  स्वरूप  के  सम्बन्ध
 विवाद  और  मतभेद  बना  रहेगा  ?

 श्री  राज  बहादुर  :  हिन्दी  का  भ्र पना
 स्वरूप  है,  विकास  तो  हर  एक  भाषा  का  होता
 है,  हिन्दी  का  भी  विकास  निरन्तर  होता
 रहेगा,  इस  सम्बन्ध  में  किसी  को  कोई  आपत्ति
 नहीं  होनी  चाहिये  ।

 Shri  Bakar  Ali  Mirza:  Will  the  hon.
 Minister  be  pleased  to  state  whether
 any  sample  survey  has  been  conduct-
 ed  in  the  Hindi  regions  of  the  coun-
 try  to  find  out  how  far  the  language
 policy  is  in  conformity  with  the
 objective  realities  and  how  mary
 people  in  the  Hindi  region  really
 understand  the  language  that  is  broad-
 cast  by  AIR?

 Shri  Raj  Bahadur:  From  time  to
 time,  this  exercise  hag  been  under-
 taken,  and  that  was  why  a  committee
 of  Members  of  Parliament  was  consti-
 tuted  as  far  back  as  1962,  and  then
 there  was  the  Sri  Prakasa  Committee.
 A  review  is  also  made  from  time  to
 time.  In  fact,  the  Sri  Prakasa  Com-
 mittee  wrote  about  fifty  letters  to
 eminent  Hindi  and  Urdu  writers,
 scholars  etc.  to  elicit  their  opinio’,
 They  expressed  their  satisfaction.  Th
 difficulty  arises  when  a  Sanskrit  woz
 is  used  for  which,  of  course,  there  is
 no  other  alternative  word  in  currency,
 and  naturally,  in  such  cases  perhaps
 some  hnical  pts  or  nical
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 terms  might  be  objected  to,  but  that
 eannot  be  helped.

 Shri  Bakar  Ali  Mirza:  I  am  not
 egainst  Sanskrit  words,  but  I  want  to
 know  whether  any  sample  survey  has
 been  undertaken.

 Shri  Raj  Bahad
 Research  also.”

 ur:  Thére  is  list  हा

 लगी  जगदेव  सिह  सिद्धान्त:  क्या  सरकार
 बतलायेगी  कि  जब  से  इधर  कुछ  परिवर्तन
 कुशा  है,  भाकाशवाणी  के  देहाती  प्रोग्राम  में
 बहुत  कमी  हो  गई  हं  भौर  उसकी  भाषा  भी
 अशुद्ध  हो  गई  है,  जबकि  उसके  सुनने  वालों  में
 सेनिक,  किसान,  प्रश्न  इरादी  उत्पादन  करने
 बाले  लोग  भ्रधिक  होते  हैं  ।  मैं  जानना  चाहता
 हूं  कि  उनके  कार्यक्रम  क्‍यों  बन्द  किये  गये  हैँ
 और  उनकी  भाषा  क्‍यों  प्रकट  की  गृह  ?

 शौ  राज  बहादुर  :  मेरी  समझ  में  यह
 बात  नहीं  झाई  कि  उनकी  भाषा  भ्रष्ट  की  गई
 है,  देहाती  प्रोग्राम  ब्रज  भोर  हरियाणा  को
 आपका  में  होता  हूँ,  उसके  इन्दर  कोई  कमी  हुई
 है,  ऐसी  मेरी  कोई  जानकारी  नहीं  है  ।

 श्री  के०  te  मालवीय:  इस  कमेटी  द्वारा
 मुख्य  तौर  पर  6  सिफारिशें  दी  गई  हैं,  क्या
 सरकार  यह  नहीं  समझती  कि  हस  कार्य  में  दो
 साल  का  समय  लग  गया,  कौर  शाहिदा  जब
 इस  तरह  की  कमेटियां  सरकार  बनाये  तो
 समय  का  भी  ध्यान  रखे  ताकि  सिफारिश
 जल्द  से  जल्द  दी  जायें  पौर  इतना  समय  7
 सगे ।

 शची  राज  बहादुर  :  जी  नहीं,  सिफारिशें
 उन्होंने  दीं  -  उसके  बाद  कमेटी  निरन्तर  बैठी
 रही  इस  बात  को  देखने  के  लिये  कि  इन
 सिफारिशों  पर  कहां  तक  मल  हमा  है  t
 बनू  i964  में  हराकर  पचास  मुख़्य-मुख्य
 लोगोंको  लिखा  गया  ।  उनकी  जब  सम्मति
 मालूम  हुई  उसके  उपरान्त  उन्होंने  काम
 किया  t
 @0  (ai)  LS—2

 CHAITRA  14,  888  (SAKA)  Oral  Answers  9I72

 aft  Bo  Yo  मानवीय  :  क्‍या  यह  स्टेडियम
 कमेटी  थी  1

 थो  राज  बहादुर  :  यह  निश्चित  पीरियड
 के  लिये  स्टैंडिंग  कमेटी  थी  t

 Shri  Hanumanthalya:  Does  the  hon.
 Minister  keep  in  mind  not  only  the
 requirements  of  the  people  in  north
 India  but  also  those  of  the  people  of
 south  India  in  the  matter  of  evolving
 this  national  language,  Hindi?  Many
 a  time  in  north  India,  since  Urdu  is
 more  familiarly  used,  Urduised  Hindi
 is  supposed  to  be  the  national  langu-
 age  whereas  to  people  of  the  four
 southern  States  of  India  who  are
 more  familiar  with  Sanskrit,  Sans-
 kritised  Hindi  would  be  acceptable.

 Shri  Raj  Bahadur:  Broadly  speak-
 ing,  the  objective  is  to  fing  out  the
 maximum  common  measure  of
 understandability  and  feasibility
 Sanskrit  would  no  doubt  provide  the
 base  for  that.

 Shri  Bakar  Ali  Mirza:  My  question
 Was  not  answered.

 Shri  Rajaram:  I  understand  from
 his  reply  that  the  Committee  has  said
 that  the  Hindi  used  should  be
 Sanskritised  Hindi.  Has  the  Commit-
 tee  thrown  any  Tight  on  the  Dravidian
 languages  and  adopting  words  from
 those  languages?

 Shri  Raj  Bahadur:  We  will  certain-
 ly  persuade  the  protagonists  of  both
 Hindi  and  Dravidian  languages  te
 adopt  as  big  a  measure  of  common
 words  as  possible.  Certainly  Dravi-
 dian  languages  can  also  be  the  source
 for  common  words.

 aft  शिव  नारायण  :  मैं  सरकार  से  जानता
 चाहता  हूं  कि  क्‍या  इस  कमेटी  ने  संस्कृत  पर
 भी  जोर  दिया  है  भौर  उर्दू  हिन्दी  की  मिली

 हुई  भाषा  पर  भी  जोर  दिया  है  |  इस  की
 रिकजेग्डेशन्स  क्‍या  हैं  t

 ली  राज  बहादुर  :  कमेटी  की  सिर्फ़ Ba
 मैं  ने  सदन  की  मेड  पर  रख  दी  हैं  ।
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 fed  का  प्रयोग
 +

 *o27,  श्री  प्रकादावीर  शास्त्री  :
 को  हुकम  चन्दे  कछवाय  :
 शमी  जगदेव  तह  सिद्धान्त  :

 क्या  प्रदान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कफ)  26  जनवरी,  965  से  ब  तक
 उनके  सचिवालय  तथा  अरन्य  सम्बद्ध  कार्यालयों
 में  हिन्दी  का  प्रयोग  कितने  प्रतिशत  बढ़ा  है;

 (ख)  क्या  इस  सम्बन्ध  में  कोई  योजना
 बनाई  गई  है  प्रथा  कार्यालयों  को  स्वेच्छापूर्वक
 काम  करने  की  छूट  है;  और

 (ग)  कम  से  कम  पचास  प्रतिशत  काम
 कब  तक  हिन्दी  में  होने  लगेगा  ?

 प्रधान  मंत्रो  को  सभा  सचिव  (डा०
 सरोजिनी  महिषी)  ?  (क)  हिन्दी  में  प्राप्त
 पत्तों  पर  कार्यवाही  हिन्दी  में  की  जाती  है  शौर
 उनके  उत्तर  भी  हिन्दी  में  ही  भेजे  जाते  हैं  ।
 प्रधान  मंत्री  सचिवालय  में  कुछ  पत्र-व्यवहार
 का  लगभग  23  प्रतिशत  हिन्दी  में  होता  है  ।

 (ख)  सामान्य  नियम  यह  है  कि  हिन्दी
 में  प्राप्त  पत्तों  के  उत्तर  उसी  भाषा  में  दिये

 जाते  हैं  ।

 (ग)  जैसे  जैसे  हिन्दी  में  प्राप्त  पत्रों
 की  प्रतिशतता  बढ़ेगी,  इस  सचिवालय  में
 हिन्दी  के  प्रयोग  में  वृद्धि  होगी।  यह  अनुमान
 लगाना  सम्भव  नहीं  कि  कब  तक  50  प्रतिशत
 कार्य  हिन्दी  में  होने  लगेगा  किन्तु,  इस
 सचिवालय  में  हिन्दी  का  बढ़ता  हुआ  प्रयोग
 भारत  सरकार  की  अरन्य  शाखा प्र ों  में  हिन्दी  के
 प्रयोग  के  साथ  साथ  चलेगा  ।

 और  प्रकादाथीर  शास्त्री  :  गृह  मंत्रालय  की
 हिन्दी  शिक्षण  योजना  के  भ्रन्तगंत  प्रधान  मंत्री
 सचिवालय  के  कर्मचारियों  में  कितने  प्रतिशत
 लोगों  ने इस  शिक्षण  योजना  का  लाभ  उठाया
 है भौर  जो  लोग  इस  में  शिक्षण  प्राप्त  कर  चके

 APRIL  4,  966  Oral  Answers  9774

 हैं  उन  से  कोई  कार्य  भी  लिया  जाता  है  या
 वे  शिक्षण  प्राप्त  कर  के  ही  रह  गये  ?

 डा०  सरोजिनी  महिषी :  प्रधान  मंत्री  जी
 के  सचिवालय  में  202  लोग  काम  करते  हैं
 कौर  उन  में  से  23  लोगों  को  हिन्दी  कौर
 अंग्रेजी  की  जानकारी  की  जरूरत  है  ।  इन  में
 से  76  लोगों  को  यह  जानकारी  है  भर
 47  लोगों  को  इस  जानकारी  की  आवश्यकता

 है  ।  लेकिन  उन  लोगों  में  से  चार  लोगों  ने
 कभी  तक  शिक्षण  प्राप्त  किया  है  |  शेष
 लोगों  को  शिक्षण  देने  की  कोशिश  चल
 रही  है  ।

 भी  प्रकाश बीर  शास्त्री  )  मेरा  प्रश्न
 यह  था  कि  गृह  मंत्रालय  हिन्दी  शिक्षण  योजना
 के  प्रस्तुत

 प्रत्यक्ष  महोदय  :  कितना  खूबसूरत  जवाब
 उन्होंने  दिया  है

 ft  प्रकाशवीर  शास्त्री  :  मेरा  प्रश्न  यह
 था,  शायद  मैं घ्ाप  को  समझा  सकूं,  कि  जिन
 व्यक्तियों  ने  गृह  मंत्रालय  की  योजना  के
 भन्तगंत  यह  शिक्षण  प्राप्त  किया  है  क्या  उन
 से  इस  का  उपयोग  भी  लिया  जा  रहा  है  या
 वह  भूल  चुके  हैं  ।

 डा०  सरोजिनी  महर्षि  उपयोग  लिया
 जा  रहा  है  1

 श्री  प्रकाश बीर  शास्त्री  :  पहले  प्रधान  मंत्री
 श्री  जवाहरलाल  नेहरू,  विदेशों  में  जाने  वाले
 हमारे  शिष्ट  मंडलों  झकझोर  विदेशों  से  जाने  वाले
 प्रमुख  भ्र तिथियों  के  सम्मान  में  जो  स्‍भ्रायोजन
 किये  जाते  थे  उन  में,  विशेष  रूप  से  इस  बात
 पर  बल  देते  कि  हम  भी  अपनी  भाषा  का
 अधिक  से  भ्र धिक  प्रयोग  करें  ।  इस  बात  को
 न  जानते  हुए  कि  प्रधान  मंत्नी  का  सचिवालय
 या  प्रधान  मंत्री  स्वयम्‌  कभी  तक  उस  परम्परा
 का  पालन  कर  रही  हैं  या  नहीं,  मैं  आन॑ना
 चाहता  हूं--क्योंकि  प्राय:  देखा  ऐसा  गया  है
 कि  विदेशी  प्र तिथियों  के  सम्मान  में  जो
 भावो जन  होते  हैं  उन  में  थे  अपनी  भाषा  का
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 फ्र वोग  करते  हैं  लेकिन  हम  फिर  भी  अंग्रेजी
 का  प्रयोग  करते  हैं--कि  हम  अपनी  भाषा
 का  प्रयोग  करें  क्या  इस  बात  के  लिये  भी  कोई
 निर्देश  दिये  गये  हैं  ।

 प्रधान  मंत्रों  तथा  णु  शाक्ति  मंत्री
 (श्रीमती  इंदिरा  गांधी)  :  मेरे  ख्याल  से  बह

 प्रथा  ब  भी  चल.  रही  है  ny

 aft  प्रकाश वीर  फ़ारूकी  :  ख्याल  से  नहीं
 साहब,  प्रत्यक्ष  महोदय,  “मेरे  खयाल  से”  पर
 आन्दोलन  हो  जाते  हैं  t  परम्परा  क्या  है  भोर
 क्या  कोई  निर्देश  दिये  गये  हैं  t

 श्रीमती  इंदिरा  गाँधी:  कोई  नये  निर्देश
 नहीं  दिये  गये  हैं  ।

 थी  हुकम  चन्द  कछवाय  :  प्रधान  मंत्री
 बनने  के  बाद  उन्होंने  अपना  पहला  वक्तव्य
 रेडियो  पर  प्रंग्रेजी  में  दिया  |  चूंकि  उन  की
 मातृ  भाषा  हिन्दी  है  इसलिये  प्रधान  मंत्री  चुने
 जाने  के  बाद  उन्होंने  भ्रपणा  पहला  भाषण
 हिन्दी  में  नहीं  दिया  इस  की  प्रतिक्रिया  देश  में:
 बहुत  बुरी  हुई  |  मैं  जानना  चाहता  हूं  कि
 वह  पहला  वक्तव्य  हिन्दी  में  देना  कब  प्रारम्भ
 करेंगी  t

 कीमतों  इन्दिरा  गांधी:  पहला  तो  हो
 चुका  है,  ब  क्या  हो  सकता  है  t

 श्री  हुकम  चंद  कछवाय  :  में  साफ
 कर  a

 अध्यक्ष  भोज्य  :  पहला  तो  बह  दे  चुको
 हैं।

 शी  हकम  चंद  कल्याण:.  प्रधान  मंत्री
 चुने.  जाने  के  बाद  उन्होंने  अपना  पहला  भाषण
 झंप्रेजी  में  दिया  था

 wom:  भोज्य  :  भ्रम  इस  बात  पर
 नुक्ता  चीनी  करना  तो  ठोक  नहीं  ।

 शी  gen  we  eee:  उन्होंने
 बसती  की  है
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 प्रत्यक्ष  महोदय  :  जी,  नदी  ।

 भी  जगदेव  सिह  सिद्धान्त  :  गृह  मंत्री
 लय  ने  अन्य  मंत्रालयों  को  जो  परिपत्र  भेजा
 था  उस  परिपत्र  केअनुसार  मैं झपनी  जान-
 कारी  के  झा धार पर  भारत  सरकार  से
 कहना  चाहता  हूं  कि  क्रषि  मंत्रालय  के  इन्दर
 उस  परिपत्र  की  भ्रवहेलना  की  जा  रही  है
 बराबर  ।  जो  कर्मचारी  हिन्दी  में  काम  करना
 चाहते  हैं  उन  को  रोका  जाता  है।  उन  को
 प्रोत्साहन  देना  तो  दूर  रहा,  जो  करते  हैँ
 उनको  रोका  जाता  है  ह  मत  करो  |  मैं
 ज्यादा  चाहता  हूं  कि  क्या  यह  ठीक  है  v
 प्रगर  ठीक  है  तो  बड़ा  खेद  है।

 डा०  सरो जिनों  भावी  :  इस  में  यह
 सवाल  नही  उठता  हूँ  लेकिन  मानवीय  सदस्य
 इस  सम्बन्ध  में.

 भ्रध्यक्ष  महोदय  :  सेक्रेटेरियट  में
 घूंकि  है  इस  लिये  उन्होंने  कहा  है  कि  फूड
 ऐंड  ऐग्रीकल्चरल  मिनिस्ट्री  में  इस  को  रोका
 जाता  है,  बन्द  किया  जाता  है,  लोगों  को  कहा
 जाता  है

 डा०  सरोजितो  बही. :  प्रखर  इस
 सम्बन्ध  में  माननीय  सदस्य  लिखें  तो  इस
 की  जांच  जरूर  की  जायेगी  ।

 थमी  जगदेव  ्  प्रिद्धान्ती  :  मैं  लिखूंगा.
 ठोक  कर  t

 हाय  महोदय  :  लिखता  हो  काफी
 होगा,  ठोक  कर  क्‍या  होगा  ।

 भरी  बड़े:  प्रश्न  के  (b)  भाग  में  लिख
 हुआ  है  :

 “whether  any  scheme  has  been
 formulated  in  this  connection  of
 the  offices  are  at  liberty  to  work
 in  the  way  they  like.”

 इस  के  बारे  में  श्राप  ने  जवाब  नहीं  दिया  t
 रेलवे  सर्विस  कमिशन.  कलकत्ते  में  इसलिये
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 ऐप्लिकेशन  रिजेक्ट  की  जाती  है  कि  “ऐप्लि-
 केशन  साइड  नाट  इन  इंग्लिश”  ।  मेरे  पास
 एक  ऐप्लिकेशन  है  मि०  सक्सेना  की।  उन्होंने
 मुझे  पत्र  भी लिखा  ह

 श्रेय  महोदय  :  वह  कह  रही  हैं  कि  इसे
 बाप  उन  के  पास  भेज  दीजिये  ।

 कमी  बड़े :  रेलवे  कमिशन  कलकत्ता  में
 पह  प्रथा  है  कि  जो  भी  ऐप्लिकेशन  भ्रंग्रेजी  में
 महीं  होती  है  या  इंग्लिश  में  उस  पर  सिग्नेचर
 नहीं  होते  हैं।  उस  को  रोक  लिया  जाता  है  v

 डा०  सरोजिनी  महिषी  :  यह  योजना
 तो  कोई  नहीं  है  लेकिन  यह  सर्वमान्य  नियम
 है  कि  जो  पत्न  या  चिट्ठियां  हिन्दी  में  प्रति
 हैं  उन  का  जवाब  हिन्दी  में  ही  दिया  जाता  है  t
 लेकिन  इसके  साथ  यह  भी  है  कि  हालांकि  जो
 नियम  है  वह  हिन्दी  के  पक्ष  में  है  फिर  भी
 माननीय  सदस्य  को  यह  बात  ध्यान  में  रखनी
 चाहिये  कि  अगर  हम  हिन्दी  में  लिखना  कम्प-
 नसरी  कर  दें  तो  इस  के  खिलाफ  भी  परिणाम
 हो  सकता  है  ny

 श्री  बड़े  :  सवाल  क्‍या  है  गौर  जवाब
 क्‍या  है?

 ध्रष्यक्ष  महोदय  :  उन्होने  कप  से  पहले
 ही  कहा  कि  भाप  लिख  कर  भेज  दीजिये  ।

 श्रीमती  इन्दिरा  गाँधी  :  जैसा  स्पीकर
 साहब  ने  कहा,  मगर  भाप  उसे  भेज  दें  तो
 छह  की  जांच  कर  ली  जायेगी  1
 Shri  Kandappar:  [  would  like  to

 know  whether  there  is  any  provision
 made  to  reply  to  communications  re-
 ceived  in  Tamil  in  the  same  langu-
 age;  if  not,  why  not?

 Dr,  Sarojini  Mahishi:  Sorry,  tnere  is
 mo  provision  for  replying  in  all  the
 Indian  languages.  Hindi  and  English
 @re  the  official  languages,

 Shri  J.  8,  Kripalani;  I  have  also  re-
 ceived  such’a  letter  signed  by  the
 authorities  that  because  the  applica-
 tion  was  not  signed  in  English,  it
 could  not  be  considered.
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 Mr.  Speaker:  Now  that  he  has  seid
 it,  if  it  is  passed  on,  she  will  make
 enquiries.

 Manufacture  of  T.  V.  Cameras  and
 Transmitters

 +
 °928.  Shri  Yashpal  Singh:

 Shri  Bagri:
 Dr,  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Utiya:

 Will  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  whether  Government  propose  to
 manufacture  low  cost  T.V.  cameras  and
 small  power  T.V,  Transmitters  in  the
 country;  and

 (b)  if  so,  the  broad  features  there?

 The  Minister  of  State  in  the  Mints-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  and  (b).  Proposals  have  beem
 invited  from  various  countries  for  the
 manufactture  in  India  of  television
 transmitting  equipment  including
 transmitters,  studio  equipment,
 cameras  and  mobile  equipments,  Some
 proposals  have  been  received  and  are
 being  studied.

 थी  बदा पाल  सिह  :  हमारी  पिलानी
 इंस्टीट्यूट  में  कितना  डिवेलपमेंट  हुमा है  कौर
 कहां  तक  हम  देश  को  डिमांड  को  पूरा  कर
 सकते  हैं  ?

 Shri  A.  M.  Thomas:  As  far  ७
 Piloni  Institute  is  concerned,  they  have
 made  some  attempts  to  develop  TV
 transmitter,  camera  tube,  etc,  but  they
 have  not  come  up  to  the  standard
 expected  for  this  sort  of  television
 equipment.  As  far  as  receivers  are
 concerned,  they  have  attained  consi-
 derable  success.  For  the  receivers  the
 Bhagavantham  Committee’s  report  is
 to  the  effect  that  the  indigenous  manu-
 facture  is  to  be  made  and  we  need
 not  go  in  for  any  foreign  collaboration
 but  as  far  as  transmitter  and  studio

 t  are  rned,  it  would  be
 necessary  to  go  in  for  foreign  colla-
 boration.
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 श्री  यशपाल  सिंह  :  कुल  कितनी  मांग  इस  सूचना  धौर  प्रसारण  मंत्री  (थी  राज
 समय  है  भोर  कहां  तक  हम  उसको  पूरा  कर  पा  बहादुर)  :  (क)  जी,  हां
 रहे  हैं,  चाहे  फारेन  से  या  अपने  देश  में  से  ?

 (ख)  एक  विवरण  सभा-पटल  पर  रखा
 Sbri  A.  M,  Thomas:  That  would  गया  है।  [प्रस् तकालय  सें  रक्षा  गया--देखिये

 depend  upon  the  programme  that  is  eat  डी--5967/66 put  out  by  the  Ministry  of  Informa-  =  /  ]
 tion  and  Broadcasting,  (7)  किसी  भी  प्रचार  भ्र भि यान  को

 सफलता  को  प्रत्यक्ष  रूप  से  मापना  कठिन  है  t
 WRITTEN  ANSWERS  TO  फिर  भी,  “प्रश्न  अच्षाझ्रों  प्रतिमान”  विशेषकर

 QUESTIONS  एक  वक्त  भ्रमण  न  खाने  के  लिए  जो  प्रचार
 Lord  Attlee’s  Statement  regarding  किया  गया  है,  उस  का  काफी  प्रभाव  पड़ा  है। Kashmir
 924,  Dr.  Ram  Manohar  Lobia:  Will  झजिवार्  धनिक  प्रशिक्षण the  Minister  of  External  Affairs  be

 pleased  to  state:  *o30.  थी  विभूति  मिथ  :  क्‍या  प्रति-
 (a)  whether  Lord  Attlee’s  statement  शिक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  किः

 about  independent  Kashmir  represents
 the  views  of  the  Labour  Government  (क)  क्‍या  सरकार  का  सारे  देश  में
 =  UK;  and  झनकवात  रूप  से  सैनिक  प्रशिक्षण  प्रारम्भ

 (७)  whether  it  presages  any  new  करने  का  विचार  है;  कौर
 move  by  Britain  to  persuade  India  to
 give  up  Kashmir?  (a)  यदि  हां,  तो  इस  योजना  के

 झन्तगंत  कितने  थ्यक्यों  को  प्रशिक्षण  दिया The  Minister  of  External  Affairs  कि ?. (Shri  Swaran  Singh):  (a)  The  British  जायगा.
 Government  have  expressed  no  such
 views,  प्रतिरक्षा  मंत्री  नी  यहावस्तराण

 (b)  Does  not  arise.  अब्बास)  :  (क)  ऐसा  कोई  निर्णय  नहीं
 किया  गया  |

 की  बचत  =
 (@)  प्रश्न  नहीं  उठता।

 +929.  श्री  हुकम  चन्द  कछवाय
 भी  यहा पाल  सिह  :
 श्री  देकर  :  पाकिस्तान  हारा  हावड़ा  मंदी  की  धारा

 क्या  सूचना  बौर,  प्रसारण  मंत्री  यह  का  छोड़  विया  जाना
 बताने  की  कृपा  करेंगे  कि  :

 *o3i.  oft  किरदार  लाल  :
 (क)  क्‍या  देश  में  खाद्यान्नों  की  बचत  of  विश्वनाथ  पाण्डेय  :

 को  लोक  प्रिय  बनाने  के  लिये  सरकार  ने  क्या  बंदिशें-कार्य  मंत्री  यह  बताने  की
 कोई  प्रचार  योजना  बनाई  है  ;  कृपा  करेंगे  कि  :

 _(ब)  यदि  हां,  तो  उसका  मोटा  ब्योरा
 (क)  क्या  यह  सच  है  कि  त्रिपुरा  सीमा

 क्या  हैं;  भोर  के  उस  पार  हावड़ा  नदी  की  धारा  को  मोड़ने
 (ग)  इस  प्रकार  से  प्रचार  करने  के  के  लिये  पाकिस्तान  सरकार  ने  जोर-शोर

 कारण  कितनी  सफलता  मिली  है  ?  से  काम  पभारम्भ  कर  दिया  है;  कौर
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 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 चैवेशिक-कांय  मंत्री  (भी  स्वर्ण
 ६... |  (क)  जी,  नहीं।

 (ख)  प्रश्न  नहीं  उठता

 Coordination  at  Highest  Level

 9932.  Shri  Harish  Chandra  Mathur:
 Will  the  Prime  Minister  be  pleased  to
 atate:

 (a)  whether  need  for  strengthening
 the  agency  for  coordination  and  imple-
 mentation  at  the  highest  level  has
 been  examined;  and

 (b)  if  so,  what  ‘are  the  conclusions?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  At  the  highest
 level  the  agency  consists  of  the  Cabi-
 net,  and  a  number  of  Committees  of
 the  Cabinet  with  specified  functions  in
 important  fields  of  Government  busi-
 mess,  which  are  set  up  as-and  when
 the  need  is  felt.  Committees  of  the
 Cabinet  have  been  reconstituted  only
 recently  keeping  in  view  the  present
 needs.  At  the  official  level  there  are
 similar  Committees  of  Secretaries.  The
 implementation  of  decisions  of  the
 Cabinet  and  its  Committees  and  of  the
 Committees  of  Secretaries  is  regularly
 watched.  “These  arrangenients  are
 generally’  working  sitisfactorily;  and
 improvements  are  effected  whenever
 required,

 German  Democratic  Republic

 9938.  Shri  Vasudevan  Nair:
 Dr.  Ram  Manohar  Lobia:
 Shri:  Warior:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  German  Democratic  Republic
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 has  applied  for  membership  of  U.N.O.;
 and

 (bd)  if  so,  the  attitude  of  Govern-
 ment  towards  this  request?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  According  to  established  proce-
 dure  an  application  for  new  member-
 ship  of  U.N,  has  to  be  considered  by
 the  UN,  Security  Council.  India  is
 not  a  member  of  the  Security  Council
 and  will  therefore  not  come  into  the
 picture  for  some  time.  Meanwhile  we
 will  study  the  question  carefully,

 Defence  Team  from  Malaysia
 9934,  Shri  Himatsinghka:

 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Vasudevan  Nair:
 Sbri  Warior:
 Shri  Ram  Harkh  Yadav:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  de-
 fence  team  of  Malaysia  arrived  in
 India  to  discuss  the  prospects  of  pur-
 chasing  Indian  made  ammunition  for
 the  armed  forees'of  Malaysia;

 (b).  if  so,  the  outcome  thereof;
 (c)  wheth  t  has  been

 reached;  and
 (a)  if  so,  the  broad  details  thereof?
 The  Minister  of  Defence  (Shri  ९.  8.

 Chavan):  (a)  and  (b).  A  Malaysian
 Defence  delegation  visited  India  to
 explore  the  possibilities  of  obtaining
 Indian  assistance,  specially  for  train-
 ing.  The  delegation  had  preliminary
 discussions  with  us  in  this  regard  and
 visited  Def  training  and  other
 establishments.  The  requirements  of
 the  Government  of  Malaysia  will  be
 considered  when  they  have  formulat-
 ed  their  proposals

 (c)  and  (d).  Do  not  arise.

 any  agree
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 Indians  in  Indonesia

 °935.  Shri  D,  C.  Sharma:  Will  the
 Minister  af  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  situation  has  now
 improved  for  Indians  residing  in‘  Indo-
 nesia;  and

 (b)  if  so,  in  what  ways?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and:  (b).  There  has  been
 a  general  improvement  in  the.  gitua-
 tion.  There  have  been  no  reports  of
 any  difficulty  being  experienced  by
 the  Indians  in  Indonesia,

 New  Weapons  and  Military
 Equipment

 "936.  Shri  Linga  Reddy:
 Shri  8.  M.  Banerjee:
 Shri  Daji:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of
 ‘pleased  to  state:

 Defence  be

 (a)  whether  research  is  going  on  in
 the  Defence  Laboratories  for  mofer-
 nising  military  weapons  and  for  dis-
 covery  of  new,  weapons  and  military
 equipment;

 (b)  whether  Government  have  been
 ssuccesaful  in  the  manufacture.of  mis-
 siles,  rockets  and  radars  for  defence
 purposes;  and

 (०)  if  so,  the  broad  details  thereof?

 The  Minister  of  State  in  the  Mints-
 try.  of  Defence  (Shri  A.  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  and  (c).  Various  types  of  equip-
 ment  mentioned  are  either  in  the  cur-
 rent  manufacturing  programme  or  in
 the  future  manufacturing  programmes

 -of  our  Defence  Production  Establish-
 ments.  It  is  not  in  public  interest
 to  disclose  details  thereof,
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 Alloy  Steel  Plant  at  Kanpur
 #987,  Shri  Firodia:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  propose  to  set  up  an  alloy
 steel  plant  at  Kanpur  in  collaboration
 with  Russian  assistance;

 (b)  whether  it  is  also  a  fact  that
 the  same  plant  is  proposed  to  be  set
 up  in  the  private  sector;  and

 (c)  the  progress  made  with  regard
 te  the  plant  mentioned  in  part  (a)
 above?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  to  (ec).  A.  proposal  to  set  up  an
 alloy  steel  plant  in  collaboration  with
 the  USSR  is  under  consideration  of
 the  Government.  A  site  at  Kanpur
 is  one  of  the  locations  being  consider-
 ed  for  this  purpose,  The  comparative
 economics  of  different  patterns  of  pro-
 duction  and  locations  etc.  are  under
 examination.

 There  is  a  private  sector  unit  licens-
 ed  to  set  up  an  alloy  86९]  plant  in
 Kanpur,  but  that  plant  is  different
 from  and  in  addition  to  the  proposed
 plant  now  under  consideration.

 Indians  awaiting  Deportation
 at  Colombo

 938.  Shri  Muthiah:  Will  the  Mints-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Indians  awaiting  deportation  at  the

 _detention  camp  at  Colombo  are  being
 ill-treated  by  guards  as  reported  by
 the  political  secretary  of  the  Ceylon
 Workers’  Congress  to  the  Controller
 of  Emigration  on  the  llth  March,  986;

 (b)  whether  one  of  the  detainees  was
 badly  beaten  by  the  guards  and  died
 in  the  hospital  because  of  the  injuries;
 and

 (c)  the  steps  Government  propose
 to  take  to  put  an  end  to  such  ill-treat-
 ment  being  meted  out  to  them?
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 The  Minister  of  State  in  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  So  far  as  Government  are
 aware,  Indians  awaiting  deportation  to
 India  in  detention  camp  are  not  sub-
 jected  to  ill-treatment.

 (b)  One  detenu  is  said  to  have  died
 in  hospital  due  to  natural  causes,  viz.
 “peripheral  circulatory  failure  due  to
 massive  lobar  pneumonia”,  as  revealed
 in  the  coroner’s  inquest.

 (c)  Officials  of  High  Commission  of
 India  at  Colombo  pay  periodical  visits
 to  the  detention  camp,  and  request  the
 Ceylonese  authorities  for  ameliorative
 action,  where  necessary,
 Presence  of  Shri  Biju  Patnaik  in  Chief

 Ministers’  Conference
 #939,  Shri  Surendranath  Dwivedy:

 Shri  Hem  Barua:
 Will  the  Prime  Minister  be  pleased

 to  state:
 (a)  whether  her  attention  has  been

 drawn  to  the  statement  of  the  Orissa
 Chief  Minister  in  the  Assembly  on
 the  l0th  March,  966  categorically
 stating  that  he  had  not  suggested  to
 the  Prime  Minister  that  Shri  Biju  Pat-
 naik  should  represent  him  at  the  last
 Chief  Ministers’  conference  on  Food  in
 Delhi  on  the  3th  February,  1966;

 (b)  the  capacity  in  which  Shri
 Patnaik  attended  the  conference  and
 whether  any  other  non-official  was
 invited  and  attended  the  conference;
 and

 (c)  whether  it  is  a  fact  that  the
 Deputy  Chief  Minister  of  Orissa
 attended  the  conference  83  a  represen-
 tative  of  the  Chief  Minister  and  the
 reasons  for  which  Shri  Patnaik’s  pre-
 sence  was  considered  necessary?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.

 (b)  ani  (c).  Shri  Patnaik  was
 invited  by:  me  in  his  personal  capa-
 eity  because  of  his  knowledge  of  the
 food  situation  in  Orissa.  The  Chief
 Minister  of  Orissa  had  earlier  sug-
 gested  thet  Shri  Patnaik  might  be  con-
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 sulted  about  the  food  situation  “in
 Orissa,  Shri  Patnaik  was  present  in
 the  discussions  held  at  Jaipur  and  it
 was  thought  that  his  presence  in  the
 conference  at  Delhi  also  would  be
 useful.  No  other  non-official  was
 invited.  The  Government  of  Orissa
 wag  represented  by  the  Deputy  Chief
 Minister,

 fr  धौर  पाकिस्तान  के  कब्जे  में  भारतीय
 'राज्य-केस

 +940.  श्री  झोंककर  लाल  बरवा:  क्या
 बैदेशिक-कार्य  मंत्री  यह  बताने  की  कपा.
 करेंगे  कि:

 (क)  कितना-कितना  भारतीय  राज्य-
 क्षेत्र  क्रमश:  चीन  कौर  पाकिस्तान
 के  कब्जे  में  है;  और

 ख)  उसे  छुड़ाने  के  लिये  सरकार
 ब्या  कार्यवाही  कर  रही  है?

 बेशक-कार्य  मंत्री  (ओ  स्वर्ण  सिह):
 (क)  चीन  के  आक्रमण  के  फ्रलस्वरूप

 उसका
 ज

 [में  भारत  के  करीब
 14,50  विंमान  इलाके  पर  कब्जा

 है।  i947  8  जम्मू  शौर  काश्मीर  में
 पाकिस्तान  के  झ्राक्रमण  के  बाद  से  लेकर
 कब  तक  पाकिस्तान  न ेकरीब  32,500
 बगेंमील  इलाके  पर  गैर-कानूनी  तरीके
 से  कब्जा  किया  है।  इसमें  से  पाकिस्तान  ने
 तथाकथित  चीन-पाक  सीमा  करार के  श्रंतगंत
 2000  वर्गमील  से  कुछ  भ्र धिक  इलाका
 गैर-कानूनी  तरीके  से  चीन  को  दे  दिया
 है

 (a)  पाकिस्तान  भौर  चीन  ने
 भारतीय  प्रदेश  पर  जिन  परिस्थितियों  में
 यह  गैर-कानूनी  कब्जा  किया  है  उसे  कौर
 इन  प्रश्नों  पर  भारत  सरकार  के  रहे
 को  सभी  जानते  हैं।  सरकार  की  नीति
 देश  के  सम्मान,  प्रभुसत्ता  ध्रौर  प्रादेशिक
 अखण्डता  के  अनुरूप  शांतिपूर्ण  तरीकों
 से  इस  गैर-कानूनी  कब्जे  को  खत्म  कराने
 के  लिए  प्रमल  करते  रहना  है।
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 Assault  on  Civilians  by  some
 Naval  Personnel

 °94.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  recently
 some  naval  personnel  assaulted  civi-
 lians  and  policemen  at  Cochin  Har-
 bour  Railway  Station;

 (b)  if  so,  the  details  of  the  incident;
 and

 (c)  the  action  taken  in  the  matter?
 The  Minister  of  Defence  (Shri  Y.  B.

 Ohavan):  (a)  and  (b).  There  was
 an  altercation  at  Cochin  Harbour  Ter-
 minus  Railway  Station  over  the  ques-
 tion  of  reservation  of  seats  in  which
 certain  naval  personnel  were  involved.
 A  board  of  inquiry  is  in  progress  and
 their  findings  and  recommendations
 are  awaited.

 (९)  Action  as  necessary  will  be
 taken  on  completion  of  investigation.

 Military  Hospitals
 9942,  Dr,  Ram  Manohar  Lohia:  Will

 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  inadequacy
 of  equipment  and  lack  of  sufficiently
 qualified  staff  in  the  military  hospitals
 in  Amritsar  and  other  border  areas
 in  the  West,  North-West  and  North-
 Fast  of  India;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  remove  these  inade-
 quacies  and  insufficiencies?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A,  M.  Thomas):
 (a)  and  (b),  No  report  of  any  inade-
 quacy  of  equipment  and  Jack  of  quali-
 fied  staff  in  the  Military  Hospitals  in
 the  border  areas  has  been  brought  to
 the  notice  of  Government.  Adequate
 reserves  of  medical  stores  and  equip-
 ment  are  provided  to  meet  unforeseen
 additional  requirements  resulting  from
 active  operations  and  these  can  be
 positioned  at  strategic  points  at  short
 notice  to  serve  operationa]  needs.  The
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 vresent  posted  strength  of  staff  of
 Xospitals  in  the  border  areas  is  suffi-
 cient  ior  their  effective  functioning.

 दिष्टसंडलों  के  लिये  सदस्यों  का  चुनाव
 +  943,  शी  प्र का दबीर  शास्त्री  :

 भी  हुकम  अन्य  कछवाय  :
 शी  जगदेव  सिह  सिद्धान्त  :
 शनी  मुहम्मद  कोया  :

 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे कि  :

 (क)  कया  हाल  ही  में  विभिन्न  देशों
 को  भेजे  गये  शिष्टमंडलों  के  चुनाव  के
 बारे  में  उन्होंने  किसी  संसदीय  संगठन  से
 परामर्श  किया  था;

 (ख)  यदि  नहीं,  तो  उस  चुनाव  का
 क्या  मापदंड  था;  जोर

 (ग)  क्‍या  शिष्टमंडलों  अथवा  उनके
 सदस्यों  के  बारे  में  कहीं  से  कोई  शिकायत.
 प्राप्त  हुई  है?

 बंदिशें-कार्य  मंत्री  धी  स्वर्ण  सिंह)  +
 (क)  भोर  (ख).  स्वर्गीय  प्रधान  मंत्री
 शास्त्री  ने  विदेश  मंत्री  शौर  संसद  कार्य
 मंत्री  से  सलाह  करके  चुनाव  किया  था।
 सरकार  का  ख़्याल  है  कि  चुने  हुए  सदस्य
 प्रतिष्ठित  कौर  योग्य  व्यक्ति  थे,  जो  प्रधान
 मंत्री  द्वारा  दिए  गए  कार्य  को  पूरा  कर  सकते

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  कौ
 कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  चीन
 काश्मीर  के  पाकिस्तानी  प्राधिकृत  हम
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 के  साथ  ,भ्रक्साई  चीन  को  मिलाने  के  लिये
 सड़कों  का  निर्माण  कर  रहा  है  ;  कौर

 (ख)  यदि  हां,  तो  सरकार  की  उसके
 बारे  में  क्‍या  प्रतिक्रिया  है?

 प्रतिरक्षा  मंत्री.  (श्री  घदचन्त  राव
 बयण्हाण) :  (कं)  जी,  नहीं।

 (खा).  प्रश्न  नहीं  उठता  |

 Workers  of  0.0.0.,  Jabalpur
 9945,  Shri  S.  M.  Banerjee:

 Shri  Daji:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  some

 workers  having  more  than  six  months
 continuous  service  working  in  the
 C.O.D.,  Jabalpur  were  retrenched  on
 the  3lst  March,  1968;

 .(b)  if  so,  number  of  such  workers;
 and

 (c)  the  steps  taken  by  Government
 to  provide  them  with  alternative  jobs?

 The  Minister  of  State  in  the  Minis-
 -try  of.  Defence  (Shri  A..M.  Thomas):

 (a)  to  (c).  Yes,  Sir.  36  employees
 .of  C.0.D.,  Jabalpur,  having  more  than
 six  months  continuous  service  were
 ue  to  be  retrenched  on  3lst  March,
 1966.  They  have,  however,  all  been
 offered  alternative  appointments.

 Treaty  on  Spread  of  Nuclear  Arms
 °946,  Shri  Yashpal  Singh:

 Dr.  Ram  Manohar  Lohia
 Shri  Linga  Reddy:
 Shri  ह  C.  Berooah:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  External  Affatrs
 be  pleased  to  state:

 (a)  whether  the  Soviet  Union,  the
 United  States  and  Britain  have  reject-
 ed  India’s  plea  for  a  balanced  treaty
 on  the  spread  of  nuclear  arms;

 (b)  if  so,  whether  any  reasons  have
 been  advanced  them;  and
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 (९)  the  further  efforts  likely  to  be
 made  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (c).

 The  United  Nations  General  Assembly
 recently  adopted  a  resolution  which
 prescribed  inter  alia  that  a  non-pro-
 liferation  treaty  should  embody  an
 acceptable  balance  of  mutual  responsi-
 bilities  and  obligations  of  the  nuclear
 and  non-nuclear  Powers.  India  and
 other  non-nuclear  Powers  have  pro-
 posed  that,  if  such  an  acceptable  bal-
 ance  is  to  be  achieved,  the  nuclear
 Powers  should  undertake  a  reasonable
 degree  of  nuclear  disarmament  in
 return  for  abstention  commitments  by
 the  non-nuclear  Powers.  While  the
 Soviet  Union,  the  United  States  and
 Britain  recognise  the  need  for  nuclear
 disarmament,  they  are  opposed  to  the
 inclusion  of  provisions  for  nuclear
 disarmament  by  the  nuclear  Powers
 as  part  of  a  non-proliferation  treaty
 on  the  ground  that  this  would  com-
 plicate  and  delay  the  conclusion  of  the
 treaty.  India  and  the  other  non-
 aligned  non-nuclear  Powers  are  per-
 sisting  with  their  efforts  to  secure
 acceptance  of  their  approach  to  this
 question.

 भारत  के  रूस-समर्थक  साम्यवादी  मे ताशों  की
 कस  यात्रा

 * 947,  ft  get  चंद  कछवाय  :
 की  प्रकाश बौर  शास्त्री  :
 भी  ध्रोंकार  साल  धरणा  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 .(क)  क्‍या  यह  सच  हैकि  पिछले
 महीने  सोवियत  संघ  के  साम्यवादी  दल
 की  कांग्रेस  में  भाग  लेने  के  लिये  भारत
 के  रूस-समर्थक  साम्यवादी  नेतायों  का
 एक  दल  रूस  गया  था;  फ्लोर

 (ख)  यदि  हां,  तो  क्या  सरकार  ने
 उन्हें  प्रयुक्ति  दी  थी  शौर  उसके  क्‍या  कारण
 थे?
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 ेदाशक-कार्य  मंत्री  (भौ  वर्ण  सिह)  :
 (क)  सोवियत  संघ  की  कम्यूनिस्ट  पार्टी
 की  केन्द्रीय  समिति  के  निमंत्रण  पर  भारत
 की  कम्यूनिस्ट  पार्टी  (दक्षिण  पंथी)  के
 सदस्यों  का  एक  प्रतिनिधिमंडल  पिछले
 महीने  सोवियत  संघ  'की  कम्युनिस्ट  पार्टी
 की  तेईसवीं  कांग्रेस  में  भाग  लेने  के  लिए
 रवाना  हुमा  जो  29  मार्च,  i966  को
 शुरू  हुमा ।

 ना

 (ख)  जी,  हां;  सरकार  ने  इस  प्रति-
 निधि मंडल  के  सदस्यों  को  उनकी  सोवियत

 'संघ  की  यात्रा  के  लिए  भ्रावश्यक  सुविधाएं
 प्रदान  की  हैं।  भारत  सरकार  इस  तरह  की
 कांग्रेसों  में  भाग  लेने  के  लिए  विदेशों  को
 जाने  वाले  भारतीय  प्रतिनिधियों  को  इस
 प्रकार  की  सुविधाएं  देती  रही  है।

 Released  Emergency  Oommisstoned
 Officers

 948,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government’ have  been
 able  to  provide  alternative  assign-
 ment  for  released  emergency  com-
 missioned  officers  and  for  ‘territorial
 army  officers;  and

 (b)  if  .so,  the  number  of  such
 officers  who  have  been  absorbed  and
 are  likely  to  be  absorbed  and  over
 what  period  &  time?

 ‘VFhe:  Miniter  of:  State  in  the’  Sfinis-
 try  of  Defence  (Shri  A.  M.  Theamas):
 (a)  and  (b).  According  to  the  pre-
 sent  programme,  Emergency  Commis-
 sioned  Officers  are  due  to  be  released
 in  batches  during  the  next  4  years
 commencing  from  January  1967.  ‘As
 already  stated  in  reply  to  Unstarred ?  Question”  No.  ‘2098  dated  24th  March

 +1966,  Government  have  decided  to  re-
 gerve  certain  percentages  of  perman- ‘ent  vacancies  for  ‘the  released
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 Emergency  Commissioned  Officers
 ‘every  year  as  under:

 50°  in  the  Class  I  and
 Class  II  Eng.  and  Medical
 Services  of  the.  Govern- ment  of  India.

 20%  in  the  IAS/IFS
 30%  in  the  I.P.S.

 25%  in  Class  I  Central
 Services  and  posts  (nen- technical)

 30%  in  Class  II  Central
 Services  and  posts  (non-
 technical)

 As  regards  the  Territorial  Army
 Officers,  their  engagement  in  the
 Territorial  Army  is  on  a  part  time
 basis,  It  is  only  in  a  grave  national
 emergency  and  even  then  for  the
 minimum  essential  period  that  they
 are  embodied  for  whole-time  gervice.
 On  disembodiment,  those  of  them  who
 were  previously  either  holding  civil
 employment  or  were  self-employed,
 go  back  to  their  civil  vocations,  As
 fegards  others,  who  were  not:  pre-
 viously  employed,  as  a  stop-gap
 measure  employment  has  been  pro-
 videq  to  70  TA  Officers  in  the  Na-
 tional  Cadet  Corps  till  they  find
 regular  civil  jobs  for  themselves.  To

 _the  employment  of  un-
 employed  TA  Officers  in  civil  jobs,
 they  have  been  allowed  priority  II
 for  nomination  by  the  Employment

 to  v  ies  in  Govern-
 ment  departments  like  retrenched
 Government:  employees.

 For  Engineers and  Doctors

 For  Others

 Will  the  Minister  of  ‘External  Affairs
 be  pleased  to  state:

 (a)  whetHer  the:  Prime  Minister  has
 :fTeceived  a  communication  from  the

 so-called,  .Federal  Government  of
 Nagaland  for  strengthening  the  Peace
 Mission  by  appointing  one  more  mem-
 ber  on  it  from  outside  the  Nagaland
 ‘and.  India;  and

 ‘(b)  if  so,  Government's
 thereto?

 reaction
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 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir;  a  communica-
 tion  to  this  effect  has  been  received
 through  the  Peace  Mission,

 (b)  The  Government  of  India  have
 informed  the  Peace  Mission  that  the
 Present  negotiations  with  the  under-
 Sround  are  a  purely  domestic  matter
 with  which  no  outside  agencies  or
 persons  can  be  concerned,  The  Gov-
 ernment  cannot  agree  to  the  addition
 of  any  more  foreigner  to  the  Peace
 Mission.

 Criticism  of  India  by  Socialist
 International

 *950.  Dr.  Ram  Manohar  Lobia:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  fact  that  the
 Socialist  International,  an  organisation
 with  considerable  influence  in
 Northern  and  Western  Europe  has
 condemned  India  for  having  crossed
 the  international  frontier;

 (b)  whether  this  Socialist  Inter-
 national  has  been  influenced  by  Mr.
 Wilson’s  statement  or  vice-versa;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  counter  the  mischief  caus-
 ed  by  this  Pakistani  attitude  of  the
 Socialist  International?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  fortnightly  publication  of
 Socialist  International  called  “Socia-
 list  International  Information”  of  8th
 September  1965,  contains  a  commen-
 tary  on  the  Indo-Pakistan  conflict.  It
 also  quotes  a  statement  made  by  the
 British  Prifné-Minister  on  September
 6/7.  The  Government  have  no  in-
 formation  about  the  factors  that  in-
 fluenced  the  writer  of  the  com-
 mentary.

 (e)  Our  Missions  have  widely  dis-
 seminated  information  explaining  the
 facts  about  the  conflict.
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 Collection  of  Nathonal  Defence  Fun€
 in  Schools  in  Kerala

 3176,  Shri  A.  K.  Gopalan:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  even
 Primary  School  students  in  Kerala
 are  not  exempted  from  collection  of
 the  National  Defence  Fund;

 (b)  whether  the  reports  appearing
 in  papers  that  students  are  turned  out
 of  schools  for  not  being  able  to  con-
 tribute  to  the  National  Defence  Fund,
 have  come  to  the  notice  of  Govern-
 ment;  af

 (c)  if  so,  whether  Government  have
 made  any  enquiry  on  these  reports;
 and

 (d)  whether  Government  propose  to
 take  stepS  to  stop  such  methods  of
 collection?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  No,  Sir.  Contributions
 to  the  National  Defence  Fund  sre  en-
 tirely  voluntary.  There  is  no  com
 pulsion  to  contribute,

 (b)  Government  have
 such  press  reports,

 seen  some

 (c)  Enquiries  made  by  the  Govern-
 ment  of  Kerala  indicate  that  these
 reports  are  without  substance.

 (d)  Does  not  arise.
 International  Film  Festival

 3177.  Shri  Ram  Harkh  Yadav:  Wil!
 the  Minister  of  Information  an€
 Broadcasting  be  pl  leaged  to  state:

 (a)  whether  an  International  film
 festival  will  be  held  this  year  in  New
 Delhi;

 (b)  if  so,  the  details  of  the  date  an@
 the  venue  of  the  festival;  ang

 (९)  the  countries  participating  ix
 the  festival?

 The  Minister  of  Information  am
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 to  (c).  Government  have  under  con-
 sideration  a  proposal  to  organise  the
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 Fourth  International  Film  Festival  of
 India  in  October,  1966.  The  final
 decision  hag  not  yet  been  taken  and
 hence  the  details  have  not  been  work-
 ed  out.

 Military  Jeeps
 3178,  Shri  Hanmarth  Rao:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  military  jeeps
 which  are  required  6  be  disposed  of;

 (b)  the  number  out  of  them  dispos-
 ed  of  up-to-date  and  the  number
 whict  remain  to  be  disposed  of;  and

 (c)  the  criterion  followed  for  fixing
 the  prices  of  these  jeeps?

 The  Minister  of  State  im  the  Minis-
 try  of  Defence  Production  (Shri  A,  M.
 Thomas):  (a)  6,686  jeeps  have  been
 declared  for  disposal  upto  the  26th
 March  1966.

 (b)  3,544  jeeps  have  been  disposed
 of  and  the  balance  awaiting  disposal
 ‘is 3,142.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No.  LT-5968|66).

 Fr
 बेसिला-तेज़पुर  सड़क

 (3179.  श्री  सिद्धेश्वर  प्रसाद  :  कया
 प्रतिरक्षा  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  क्‍या  चीनी  आक्रमण  के  बाद
 नेफ़ा  में  बोमडिला  से  तेज़पुर  तक  तार-
 कोल  की  सड़क  बनाने  का  निर्णय  किया  गया
 था;

 (ख)  यदि  हां,  तो  इस  कार्य,  में श्रब
 तक  क्या  प्रगति  हुई  है;  शौर

 (ग)  यदि  कोई  विलम्ब  हुमा  है  तो
 उसके  क्‍या  कारण  हैं?

 प्रतिरक्षा  मंत्री  (बरी  यदाबन्तराव  चक्का):
 (क)  जी,  नहीं  t  चारद्वार  के  रास्ते  तेजपुर
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 से  बोमडिला  तक  सभी  मौसमों  के  योग्य
 एक  सड़क  के  निर्माण  का  फैसला  नवम्बर
 960  में  किया  गया  था।

 (ख)  तेल  का  निर्माण  करने  के
 पश्चात्‌  सड़क  1 फ्ररवरी  1964  को  याता-
 यात के  लिए  खोल  दी  गई  थी।

 (ग)  प्रश्न  नहीं  उठता  |

 ALR,  Engineers
 3i8l,  Shri  Jagdev  Singh  Siddhanti:

 Shri  Sideshwar  Prasad:
 Shri  Kashi  Ram  Gupta:
 Siri  Hem  Raj:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  how  many  A.LR.  engineers  took
 Telévision  training  in  foreign  coun-
 tries;

 (b)  whether  they  are  doing  work  im
 television  unit  at  present;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Informati  and

 Broadcasting  (Shri  Raj  Bahadur):  (a)
 13.

 (b)  Eight  are  associated  with  the
 existing  TV  service  from  Delhi  as
 well  as  TV  planning  and  development,

 other  ts,
 (९)  All  India  Radio  fias  at  present

 only  one  TV  Unit  operating  at  Delhi
 and  the  number  of posts  availabie  are
 limited.  Other  schemes  are  in  the
 planning  stage.  The  services  of  the
 trained  engineers  would  be  used  to  a
 greater  extent  as  and  when  these  pro-
 jects  are  taken  up.

 Technical  Posts  im  AIR.
 2i82.  Shri  Jagdev  Singh  Siddhanti:

 Shri  Sidheshwar  Prasad:
 Shri  Kashi  Ram  Gupta:
 Shri  Hem  Raj:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  how  many  new  posts  of  higher
 technical  cadre  have  been  createj  in
 All  India  Radio  from  1961  to  date;
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 (b)  How  many  are  still  vacant;
 (c)  how  many  posts  of  lower  tech-

 nical  cadre  are  lying  vacant  in  ALR.;
 and

 (d)  fhe  reasons  for  keeping  them
 vacant?

 The  Minister  of  Information’  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 and  (b).  28  new  posts  in  the  Class  I
 Engineering  Cadres  have  been  creat-
 ed  in  All  India  Radio  during  the  sear
 from  Ist  March,  965  to  28th  Febru-
 ary,  1966,  Out  of  these,  0  posts  were
 lying  vacant  on  Ist  March,  1966,  As
 regards  the  earlier  period  from  Ist
 March,  96]  to  28th  February,  i965,
 the  requisite  informatoon  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 (c)  503  posts  in  the  lower  ¢ngineer-
 ing  Cadres  ie,  in  the  Class  II  Engi-
 neering  Cadres  and  in  the  Class  III
 Cadre  of  Engineering  Assistant  were
 lying  vacant  on  lst  March,  1966,

 (d)  Difficulties  in  recruitment  of
 suitably  qualified  candidates.

 R  dations  of  S
 Commission

 3183,  Shri  Jagdev  Singh  Siddhaatl:
 Shri  Sidheshwar  Prasad:
 Shri  Kashi  Ram  Gupta:
 Shri  Hem  Raj;

 Will  the  Minister  of  Information  and
 be  pleased  to  state:

 d  Pay..

 (a)  how  far  the  recommendations  of
 Second  Pay  Commission  regarding
 confirmation  of  Technical  Staff  in  the
 All  India  Radio  have  been  imple-
 mented;

 (b)  how  many  representations  have
 been  received  from  Technical  staff
 Yegarding  delay  in  confirmation;  and

 (c)  the  reasons  for  not  implement-
 ing  the  Pay  Commission's  recommcn-
 dation?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Haj  Babadur):  (a)
 80  per  cent  of  the  temporary  techni-
 cal  posts  in  existence  in  All  India
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 Radio  (excluding  Planning  and  Deve-
 lopment  Unit  and  Project  (Circles)
 for  more  than  three  years  as  on  lst
 April,  1960,  lst  October,  962  and  lst
 March,  1968,  and  which  were  requir-
 ed  for  work  of  a  permanent  nature,
 were  declared  permanent.  Confir-
 mations  of  the  eligible  persons  against
 the  posts  made  permanent  on  the
 basis  of  the  review  as  om  Ist  April,
 960  and  Ist  October,  96l  have  since
 been  made  and  confirmations  against
 the  posts  declared  permanent  on  the
 basis  of  review  as  on  Ist  March,  963
 is  in  progress.

 In  regard  to  the  Planning  and  Deve-
 lopment  Unit  and  Project  Circles  of
 All  India  Radio,  similar  review  was
 made  on  the  basis  of  the  position  as
 on  lst  March,  963  and  confirmations
 have  been  made  against  the  posts
 made  permanent.  In  their  case,  50
 per  cent  of  the  temporary  posts  which
 were  in  existence  for  more  than  three
 years  and  were  required  for  work  cf
 8  permanent  nature,  were  made  per-
 manent,  in  order  to  provide  for  some
 fluctuation  in  the  strength  of  these
 offices.

 Another  review  of  the  position  as
 on  Ist  March,  965  in  respect  of  the
 Planning  and  Development  Unit  and
 Project  Circles,  and  as  on  lst  March,
 966  in  respect  of  other  offices/
 statfons  of  All  India  Radio  has  been
 taken  up.

 (b)  4  representations  were  receiv-
 ed  since  1960.

 (e)  Does  not  arise,

 Production  of  HF-24  Jets
 ‘3184,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Questior=  No:  62l  on  the  22nd  Nov-
 ember,  965  and’  state:

 (a)  whether  any  U.S.  assistance,  or
 promise  thereof,  hag  since  been  re-
 ceived  for  the  development  and  pro-
 duction  of  the  H.F.  24  (Mach-I)  air-
 craft  af  Bangalore,  in  accordance  with

 earlier  requests  by  India;
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 (b)  if  not,  whether  Government
 consider  such  aid  to  be  indispsnsable,
 or  whether  alternative  methods  are
 being  explored;  and

 (c)  the  present  position  -egarding
 indigenous  development  of  the  HF-24
 (Mach-I)  and  (Mach-2)?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  U.S.  assist-
 ance  for  increasing  the  rate  of  pro-
 duction  of  HF-2  aircraft  in  HAL
 (Bangalore  Division)  has  not  been  re-
 ceived  so  far.  It  is  proposed  to  re-
 commence  discussions  with  the  U.S.
 authorities  on  the  requests  made
 earlier  for  the  supply  of  plant  and
 machinery  ete.

 (c)  The  deveFopmentf/production  of
 the  HF-24Mach  I  aircraft  is  in  pro-
 gress.  The  development  of  a  modified
 version  of  the  HF-24  aircraft  is  glso
 in  hand  at  HAL,  Bangalore  Division.

 Violation  of  Test  Ban  Treaty
 3I85,  Dr.  Ram  Manohar  Lohia:  Will

 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  as  a  signatory  to  the
 Moscow  Test  Ban  Treaty,  Gover:  t
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 Transmitting  Stations  for  Tribal  Areas
 3188,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Information  ang  Broad-
 casting  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 set  up  a  number  of  transmitting
 stations  to  cater  to  the  tribal  areas;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  stations,  if  any  that  will  be

 set  up  in  the  North-East,  including
 N.E.F.A.  and  Nagaland?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.

 (9)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House  [Placed  in
 Library,  See  No,  LT-5969|66).

 Canteen  Employees  in  Defence
 Establishments

 3188,  Shri  Shree  Narayan  Das:
 Shri  S.  M.  Banerjee:
 Shri  Daji:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  memorandum  on  behalf  of
 the  Defence  Installations  Canteen  Em-

 Defence  be

 have  kept  themselves  informed  about
 the  last  year’s  controversy  between
 U.S.A.  and  US.S.R.  about  the  alleg- ed  violafion  by  the  fatter  of  the  Test
 Ban  Treaty;  an&

 (b)  if*30,  whether  the  U.S.S.R.  was
 guilty  of  violation  of  the  treaty  or  it
 was  only  a  case  of  defective  under-
 ground  festing,  resulting  in  a  fallout?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  Reports  intiicate  that,  after  ex-
 changes  with  the  Soviet  Union,  the
 United  States  came  to  the  conclusion
 that  the  underground  test  conducted
 by  the  Soviet  Union  on  the  350
 January,  1965,  did  not  constitute  a
 violation  of  the  Partial  Test  Ban
 Treaty  and  that  the  resultant  leakage
 of  radioactive  material  into  the
 atmosphere  appeared  to  have  been
 accidental.

 ploy:  Association  listing  their  griev-
 ances;

 (b)  if  so,  whether  it  has  been  consi-
 dered  by  Government;  and

 (c)  if  so,  the  result  thereof?
 The  Minister  of  Defence  (Shri

 Y.  B.  Chavan):  (a)  to  (c).  Yes,  Sir.
 The  memorandum  submitted  by  the
 Defence  Installations  Canteen  Em-
 ployees  Association  lis‘ing  thefr
 grievances  has  been  received  by
 Government.  It  has  been  examined
 and  a  reply  sent  to  the  Association.
 Their  demands  are  not  acceptable  to
 Government.
 House  Rent  and  City  Compensatory

 Allowance  to  HAL.  Employees
 3189.  Shri  8S.  M.  Banerjee:  Will  the

 Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  newly
 recruited  employees  in  the  Hindustan
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 Aeronautics  Ltd.  at  Kanpur  are  not
 given  house  rent  and  city  compensa-
 tory  allowance;

 (bo)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  remove  this

 -discrimination?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  Payment  of  house  rent  and  city
 ‘compensatory  allowance  to  Industrial
 workers  of  Engineering  Industries  is  a
 specific  issue  for  consideration  by  the
 Wage  Board  for  Enginecring  Indus-
 tries  and  the  award  is  awaited.

 (c)  Payment  of  house  rent  and  city
 compensatory  allowance  to  HAL,
 Kanpur  employees  will  be  considered

 ‘on  receipt  of  the  award  of  the  Wage
 Board.  However,  an  ad  hoc  accom-
 modation  compensatory  allowance
 has  been  sanctioned  to  HAL  em-
 ployees,  not  provided  with  accommo-
 dation,  drawing  pay  upto  Rs.  375  p.m.

 वाह प्राम  में  हिन्दुओं  पर  ध्राक्रमण
 3i90.  श्री  हुकम  चन्द  कछवाय  :

 कमी  बड़े  :
 शी  यशपाल  सिह  :

 ब्या  वैदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  i0  दिसम्बर,
 i965  को  पाकिस्तानी  पुलिस  ने  मैकलीगंज

 के  दाह ग्राम  में  हिन्दुओं  पर  भ्र कारण  आक्रमण
 किया  था;  कौर

 (ख)  यदि  हां,  तो  उनकी  सुरक्षा  के
 लिये  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 वैदेशिक-कार्य  मंत्री  थ्री  स्वर्ण  सिह)  :
 (क)  4-5  दिसम्बर,  965  की  रात  को

 पाकिस्तान  की  दाह ग्राम  बस्ती  में  कुछ
 हिन्दुओं  को  परेशान  किये  जाने  की  एक  दुर्घटना
 हुई  थी  ।

 (ख)  पाकिस्तान  की  सरकार  से  विरोध
 अकट  किया  गया  कौर  उनसे  कहा  गया  कि
 वे  इसका  निवारण  करने  के  लिए  कार्रवाई
 करें  ।
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 N.C.C,  Cadets  in  Punjab
 3191,  Shri  Daljit  Singh:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  number  of  N.C.C.
 Cadets  (both  senior  and  junior  Divi-
 sions  separately)  in  Punjab;

 (b)  the  number  of  girl  cadets  im
 each  Division;  and

 (c)  whether  the  scheme  has  been
 made  compulsory  in  all  schools  and
 colleges?

 The  Minister  of  State  ip  the  Minlis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  and  (b).  On  the  3lst  December,
 1965,  the  strength  of  N.C.C.  Cadets  in
 Punjab  was  as  follows: —

 Senior  Division  junior  Division
 N.C.C.  N.C.C

 No.  of  N.C.C.
 Boy  Cadets.  713600.  493500

 No.  of  N.C.C.
 Girl  Cadets.  9,400  49200
 (०)  Except  for  certain  exempted

 categories,  N.C.C.  training  is  compul-
 sory  for  all  able-bodied  male  under-
 graduates  in  Colleges  and  Universities.
 For  the  rest  it  is  voluntary.

 सैनिकों  के  लिये  झा बास  की  व्यवस्था

 3192.  शी  हा०  ना०  तिवारी  :  क्या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सैनिक  छावनी  क्षेत्रों  में
 बहुत  से  सैनिक  भ्र धि कारियों  तथा  सैनिकों
 के  आवास  को  व्यवस्था  न  होने  के  कारण
 कठिनाइयां  हो  रही  हैं;

 (ख)  क्या  उन्हें  वे  क्वार्टर  दिये  जाते  हैं
 जो  अविवाहित  कर्मचारियों  के  लिये  बनाये
 गये  हैं  शौर  जिनमें  उनके  परिवार  नहीं  रह
 सकते;  कौर

 (ग)  यदि  हां,  तो  विभिन्न  छागली
 क्षेत्रों  में  क्वाटर  बनाने  के  कार्य  में  कितनी
 प्रगति  हुई  है  ?
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 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्रो  (भी
 Wo  Ro  थामस)  :  (क)  छावनियों  में
 मुकावलतन,  विवाहितों  के  लिए  हास्य  भवनों
 की  कमी  है  ।

 (ख)  जिन  भ्र फसरों  को  विवाहितों
 योग्य  हास्य  स्थान  नहीं  दिये  जा  सकते  उन्हें
 अकेलों  के  योग्य  स्थान  दिये  जाते  हैं  ।

 (ग)  पिछले  दो  वर्षों  में  विवाहितों
 योग्य  भवनों  की  स्वीकृति  दी  गई  है  भौर
 वह  निर्माण  के  लिए  निम्न  तौर  पर  विमुक्त
 कर  दिये  गये  हैं  —

 अफसर  .  536
 जे०  सी०  को  272
 अवर  श्रेणी  सैनिक  6565
 एन०  सीज़०  fo  हु  72

 966—67  के  लिए  निर्माण  योजना  में
 शामिल  है  निम्न  तौर  पर  विवाहितों  योग्य
 हास्य  स्थानों  की  स्वीकृति  शौर  विमुक्ति  -—

 _झरफसर  2034
 जे०  सी०  को  2393
 ख़बर  श्रेणी  सैनिक  342
 एन०  सिर  ०  fo  2223

 जभी  सूचना  इकट्ठी  हुई  इनका,  छावनी-
 बार  विभाजन  सहित  एक  विवरण  सभा  के
 पटल  पर  रख  दिया  जायगा  |

 Radio  Station,  at  Ranchi  and
 Darbhanga

 3193.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ranchi
 is  going  to  be  provided  with  a  more
 powerful  transmitter  than  at  present;

 (b)  if  so,  the  precise  nature  of  the
 proposal;

 (९)  whether  the  question  of  setting
 up  a  station  of  All  India  Radio  at
 Darbhanga  for  effective  broadcasts,

 60(Ai)  LS—3.
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 for  the  areas  north  of  Ganga  and  the
 territory  of  Nepal  has  been  considered;
 and

 (d)  if  so,  the  nature  of  the  decision
 reached?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 (a)  and  (b).  Yes,  Sir.  The  Draft
 Fourth  Five  Year  Plan  for  All  India
 Radio  which  has  yet  to  be  approved
 by  the  Planning  Commission,  includes
 a  scheme  to  set  up  a  High  Power
 Medium  Wave  transmitter  at  Ranchi
 to  improve  the  coverage.

 (c)  and  (d).  Yes,  Sir.  The  Draft
 Fourth  Plan  includes  a  proposal  to  set
 up  a  Radio  Station  at  Darbhanga  to
 serve  North  Bihar  and  associated  bor-
 der  areas.
 Loans  by  Fitm  Finance  Corporation

 3194,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  325  on  the  8th  November,
 965  and  state:

 (a)  whether  the  question  of  giving
 subsidies,  besides  the  loans  advanced
 by  the  Film  Finance  Corporation  to
 selected  producers  to  encourage  the
 production  of  quality  films  has  since
 been  considered  by  Government;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 and  (b).  In  view  of  sufficient  funds
 not  being  available  at  present  the
 consideration  of  this  proposal  has  been
 put  off  for  the  time  being.  However,
 the  larger  question  of  how  to  insure
 the  film  producers  against  possible
 losses  and  hazards  at  the  Box-office
 and  thercby  encourage  to  produce
 films  with  higher  standards  and  pur-
 pose  and  improve  the  quality  of  films
 generally  is  receiving  serious  atten-
 and  film  artistes  have  also  been  asked
 ty  make  pronosals  aimed  to  achieve
 this  objective.
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 wat  द्वारा  भारतीय  दैनिक  समाचार-पत्रों
 पर  लगाया  गया  प्रतिबद्ध

 (3195.  श्री  विश्वनाथ  पाण्डेय  :  क्‍या
 बंदिशें-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बर्मा  सरकार
 ने  भ्र पने  देश  में  भारतीय  भाषाओं  के  पांच
 दैनिक  समाचार-पत्तों  के  प्रकाशन  पर  प्रतिबन्ध
 लगा  दिया  है;  कौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 बंदिशें-कार्य  मंत्री  पी  स्वर्ण  सह)  :
 (क)  जी,  हां  ।  दो  तमिल,  एक  तेल  कौर
 दो  उर्दू  के  दैनिक  समाचार  पत्रों  के  प्रकाशन
 पर  रोक  लगा  दी  गई  है  ।

 (ख)  बर्मा  सरकार  ने  1  जनवरी,
 966  &  अंग्रेजी  को  छोड़कर  तमाम  विदेशी

 भाषियों  के  समाचार  पत्तों  पर  रोक  लगा  दी
 थी  कौर  भारतीय  भाषाओं  के  पांच  दैनिक
 समाचार  पत्रों  पर  खास  तौर  से  कोई  भेद  भाव
 नहीं  बरता  गया  था,  इसलिए  कोई  कार्रवाई
 करना  आवश्यक  नहीं  समझा  गया  |

 Second  Atomic  Power  Station,
 Rajasthan

 3i96.  Shri  Hari  Vishnu  Kamath:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  any  new  difficulties
 have  cropped  up  between  Canada  and
 India  over  the  setting  up  of  the
 second  Atomic  Power  Station  in
 Rajasthan;  and

 (b)  if  so,  the  nature  of  these  diffi-
 culties?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimatj  Indira
 Gandhi):  (a)  and  (०).  No,  Sir;  nego-
 tiations  are  in  progress.
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 a  fret  के  लिये  नये  मेडल

 (3197.  श्री  झंकार  लाल  बैरवा:
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 भारतीय  सैनिकों  को  देने  के  लिये  दो  नये
 मैडल  चलाने  का  निर्णय  किया  है;  कौर

 (ख)  यदि  हां,  तो  उसकी  रूपरेखा
 क्‍या  है?

 प्रतिरक्षा  मंत्री  (श्री  यहावम्तराब
 चव्हाण)  :  (क)  कौर  (ख).  सशस्त्र  सैनिकों
 के  सेविवर्ग  के  लिए  दो  नये  मैडल  चलाने  का
 एक  प्रस्ताव  विचाराधीन  है  t

 Fire  in  Office  of  the  Atomic  Energy
 Commission,  Bombay

 3198.  Shri  Vishwa  Nath  Pandey:
 Shri  Rameshwar  Tantia:
 Shri  Bagri:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  fire
 occurred  in  the  Office  on  the  Atomic
 Energy  Commission  at  Bombay  on  the
 25th  February,  1966;

 (b)  if  so,  the  causes  thereof;

 (c)  the  total  amount  of  loss  caused
 as  a  result  thereof;  and

 (d)  whether  any  enquiry  has  been
 conducted  and  if  so,  with  what  result?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.

 (b)  The  fire  which  occurred  in  a
 spiral  wooden  staircase  ang  a  smal]
 wooden  tower  at  the  top  was  acciden-
 tal  and  appears  to  have  been  caused
 hy  careless  smoking.

 (c)  The  only  articles  destroyed
 were  some  collection  of  waste  paper,
 about  half  a  dozen  uniforms  of  Class
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 IV  servants  and  a  few  small  pieces

 of  timber.
 (d)  Yes  Sir,  the  conclusion  reached

 was  that  the  fire  must  have  been
 caused  by  careless  smoking.  Various
 measures  have  been  taken  to  prevent
 recurrence  of  such  incidents.
 Consultative  Meeting  between  India

 and  Japan
 3199.  Shrimati  Maimoona

 Shri  P.  C.  Borooah:
 Shri  M.  Malaichami:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Dr.  Ram  Manohar  Lohia:
 Shri  R.  Ss.  Pandey:
 Shri  Kolla  Venkaiah:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 Sultan:

 (a)  whether  a  Japanese  delegation
 visited  New  Delhi  to  attend  the  first
 consultative  meeting  between  the
 Governments  of  India  and  Japan  in
 March,  1966;  and

 (b)  if  so,  the  matters  discussed  at
 the  meeting  and  the  result  of  the
 negotiations?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  meeting  was  the  forum  for
 an  exchange  of  views  on  wide  range
 of  international  affairs.  Among  the
 subjects  discusseq  were  the  situstion
 in  South,  South-East  and  East  Asia
 the  respective  positions  of  the  iwo
 countries  on  various  international
 issues  particularly  those  affecting  Asia
 the  question  of  nuclear  weapons  and
 international  economic  problems.  The
 two  delegati  also  di  d  ways
 and  means  of  promoting  friendly  re-
 lations  between  the  two  countries  es-
 Pecially  cultural  and  scientific  ex-
 changes.

 These  discussions  have  contributed
 to  better  understanding  of  each  other's
 Point  of  view  and  to  the  strengthen-
 ing  of  friendly  relations  between  the
 two  countries.  It  was  agreed  that
 the  next  meeting  of  officials  shculd

 take  place  towards  the  end  of  _  this
 year  in  Tokyo  on  a  date  to  ०९
 mutualy  agreed  upon.

 Praga  Tools  Limited
 3200.  Shri  Yashpal  Singh:  Will  tne

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  his  attention  has  ocen
 drawn  to  certain  remarks  of  the
 Labour  Minister  made  in  the  Andhra
 Assembly  on  the  22nd  March,  966
 against  the  Praga  Tools  Limited,  und

 (b)  if  so,  the  reaction  of  Govern.
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  Since  the  Statement  in  question
 was  made,  a  settlement  has  been
 reached  between  the  Management  of
 Praga  Tools  Limited,  and  the  concern-
 ed  Employees’  Union  through  the
 goog  offices  of  the  State  Chief  Minis-
 ter  and  Labour  Minister.

 Transfers  of  Defence  Service  Officers
 3201.  Shri  Hem  Barua:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  officers  belonging  to  the
 Defence  yervices  manage  to  stay  at
 Delhi  far  in  excess  of  the  prescribed
 period  of  three  years  of  their  teaurc
 by  having  themselves  posted  from  070०
 post  to  the  other  in  succession  or  by
 getting  themselves  reposted  to  Delhi
 after  spending  a  very  brief  period  at
 an  out  station;

 (b)  whether  it  is  a  fact  that  there
 are  increasingly  frequent  instances
 where  orders  of  their  transfers  oul
 of  Delhi  were  successfully  evaded  by
 such  officers  on  one  pretext  or  the
 other;  and

 (९)  if  so,  the  steps  Government
 propose  to  take  to  oheck  the  practice
 of  evading  transfers,  which  is  dcteri-
 mental  to  discipline  ang  eMclent
 administration?
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 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No,  Sir.  The  stay  of
 officers  at  Delhi  is  generally  between
 three  to  five  years  though  a  =  small
 number  of  officers  have  been  permit-
 ted  to  serve  for  longer  periods  be-
 cause  of  their  possessing  specialist
 qualifications/  knowledge]  experience,
 non-availability  of  suitable  appoint-
 ments  of  appropriate  rank  ouiside
 Delhi,  extreme  compassionate  grounds,
 and  officers  being  on  the  verge  of
 retirement.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 टेलीविजन  सेटों  का  निर्माण

 3202.  शबी  To  ला०  बारुपाल  :
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  कुछ  जापानी  उद्योगपतियों
 ने  भारत  में  टेलीविजन  के  कारखाने  स्थापित
 करते  के  बारे  में  भारत  सरकार  को  कुछ
 प्रस्ताव  भेजे  हैं;

 (ख)  क्या  वे  कम  मूल्य  पर  टेलीविजन
 सट  देने  के  लिए  सहमत  हैं;  कौर

 (ग)  यदि  हां,  तो  उनका  व्यौरा  क्‍या
 है?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  भी
 fo  Ho  घास)  :  (क)  शौर  (ख).
 टेलीविजन  साज़ सामान  के  उत्पादन  या  कम
 कीमत  पर  टेलीविजन  सेट  सप्लाई  करने  के
 लिए  भारत  में  फंक्ट्रिएं  खोलने  के  निमित्त
 किसी  भी  जापानी  उद्योगपतियों  से  इस
 अंत्ञालय  को  कोई  प्रस्ताव  प्राप्त  नहीं  हुआ  ny

 (ग)  प्रश्न  नहीं  उठता  ।
 Marine  Diesel  Engine  Industry
 3203.  Shri  Balakrishnan:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  made  with  a
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 Japanese  firm  to  start  Marine  Diesel
 Engine  Industry  at  Madras  under
 joint  collaboration;

 (b)  if  so,  the  details  of  the  agree-
 ment;  and

 (c)  when  the  work  will  begin?
 The  Minister  of  State  in  the  Min-

 istry  of  Defence  (Shri  A.  M.
 Thomas):  (a)  The  Ministry  of  De-
 fence  have  not  entered  into  any
 agreement  With  a  Japanese  firm  to
 start  Marine  Diesel  Engine  Industry,
 at  Madras.  They  already  have  an
 agreement  with  Ms.  MAN  of  West
 Germany  to  produce  Marine  Diesel
 engines.  A  final  decision  regarding  the
 site  has  not  yet  been  taken.

 (b)  and  (c).  The  question  does  not
 arise,

 आकाशवाणी  के  स्टाफ  आर्टिस्ट

 3204.  शी  प्रकाश बीर  शास्त्री:  क्या
 सूचना  कौर  प्रसारण  मंत्री  यह  बताने  को
 कृपा  करेंगे  किः

 (क)  वर्ष  1963-64  में  भ्राकाशवाणी
 के  स्ट्रास  भ्राटिस्टों  को  वेतन  के  रूप  में  कुल
 कितनी  धनराशि  दी  गई;

 (ख)  अन्य  सरकारों  कर्मचारियों  की
 भांति  उन्हें  भी  भत्ते  दिये  जाने  के  फलस्वरूप
 ब  i965-66  %  वेतन  के  रूप  में  कुल
 कितनी  धनराशि  दी  गई;

 (ग)  इस  धनराशि  में  शौर  स्टाफ
 आर्टिस्टों  की  संख्या  में  कितनी  वृद्धि  हुई  है;
 और

 (घ)  यह  अतिरिक्त  धनराशि  किस
 शीर्षक  अन्तर्गत  जायेगी  ?

 सूचना  शौर  प्रसारण  मंत्री  (भी  राज
 बहादुर)  :  भाकाशवाणी  के  स्टाफ  भ्राठिस्टों
 को  पारिश्रमिक  फीस”  के  रूप  में  दिया
 जाता  है  ।  तदनुसार  भाग  (क)  भौर  (ख)  में
 मांगी  गई  जानकारी  इस  प्रकार  है  —_—

 (क)  56,46,452.  00  रुपये  ।
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 (कर)  88,49,573.  00  रुपये  ।

 (ग)  धनराशि  में  वृद्धि--
 32,0312,  00  स्वयं

 स्टाफ  झा्टिस्टों  की
 संख्या  में  वृद्धि--

 (घ)  “भाटियों  के  लिए  भत्ते”  ।

 85

 Displaced  Persons  from  East  Pakistan
 2205.  Shri  P.  0,  Borooah:  Will  the

 Minister  of  External  Affairs  be
 pleased  to  state:

 (a).  whether  there  is  a  proposal
 under  Government's  consideration  to
 restrict  the  entry  of  displaced  persons
 from  East  Pakistan  only  to  those  who
 possess  valid  travel  documents;

 (b)  if  so,  Government’s  decision  in
 the  matter;.

 (c)  the  total  number  of  migrants
 from  East  Pakistan’  since  the  fresh
 exodus  began  3  years  before;  and

 (d)  the  overall  excess  of  displaced
 persons  who  have  migrated  from
 Pakistan  to  India  since  Independence
 over  those  who  have  migrated  to
 Pakistan  from  India?”

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).  It
 was  decided  by  the  Government  that
 from  the  Ist  of  April,  +1965,  entry  into
 India  from  East  Pakistan  will  be
 restricted  to  those  hokling  valid
 travel  documents.

 (c)  The  total  number  of  migrants
 from  East  Pakistan  since  the  fresh
 exodus  began  in  January,  1964,  is
 8,0i,878  upto  the  end  of  February
 1968.

 (6)  The  overall  of  dispiaced
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 Passports  for  Nepal,  Bhutan  and
 Sikkim

 3206.  Shri  Lakhmu  Bhawani:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  Indian  nationals  need
 any  passport  for  going  to  Nepal,
 Bhutan  or  Sikkim  on  a  private  visit;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  No,  Sir.
 (b)  Does  not  arise.

 Non-lethal  Military  Supplies  to
 Pakistan  by  U.S.A,

 3207.  Shri  Yashpal  Singh:
 Dr.  Ram  Manohar  Lohia:
 Shri  Maurya:
 Shri  D.  C.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shrj  Basumatari:
 Shri  Shree  Narayan  Dass:
 Shri  fl.  0,  Borooah:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  India  hag  sought  clari-
 fications  from  the  United  States  over
 its  decision  to  resume  “non-lethal”
 military  supplies  to  Pakistan;  and

 (b)  if  ३०,  whether  a  reply  bag  been
 received?

 The  Minister  of  Defemte  (Shri
 Y.  B.  Chavan):  (a)  and  (b),  No
 formal  approach  hag  been  made  to
 US  Government  but  we  have  been
 informed  by  US  authorities  that
 Pakistan  is  not  being  provided  with
 lethal  weapons.

 Ohinese  Missile  Bases  in  Pakistan
 3208.  Shri  D.  C,  Sharma:  Will  the

 Minister  of  External  Affairs  be

 persons  who  have  migrated  from
 Pakistan  to  India  since  Independence
 over  those’  who  have  migrated  to
 Pakistan  from  India  is  30,82,166,

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  China

 hag  been  allowed  to  build  up  missile
 bases  in  East  Pakistan;  and



 g2I3  Written  Answers

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  Government  have  no  information
 that  China  has  been  allowed  missile
 bases  in  East  Pakistan.

 Guards  of  Honour  by  N.C.C,  Cadets
 3209.  Shri  Chandak:

 Shri  Wadiwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:
 Shri  Yudhvir  Singh:
 Shri  Shiva  Dutt  Upadhyaya:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2082  on  the
 l4th  March,  966  and  to  lay  a  copy
 of  the  current  orders  containing  de-
 signationg  of  various  dignitaries  to
 whom  Guard  of  Honour  are  presented
 by  the  N.C.C.?

 The  Minister  of  State  in  the  Min-
 istry  of  Defence  (Shri  A.  M.  Thomas):
 A  copy  of  the  current  orders  on  the
 subject  of  provision  of  ‘Guards  of
 Honour  by  the  N.C.C’so  is  laid  on  the
 Table  of  the  House.  [Placed  in  Librar-
 ry.  See  No.  LT-5970/66).

 अमरा जल  गांव  में  भूमि  का  श्रधिप्रहण

 3210.  श्री  प्रकाशा बीर  शास्त्री  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चमरावल
 गांव  में  भूमि  प्र धि ग्रहण  भौर  भजन  की
 अवधि  में  छः  महीने  से  भी  प्रतीक  समय  का
 अन्तर  था;

 (ख)  यदि  हां,  तो  क्या  उस  अवधि  का
 प्रतिकर  देना  प्राप्यक  नहीं  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  चमरावल
 गांव  की  भूमि  भ्रधिग्रहण  से  पहले  वहां  चकबन्दी
 हो  चुकी  थी;
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 (a)  यदि  हां,  तो  जिन  लोगों  की
 सारी  भूमि  भ्रमित  की  गई  है  सरकार  उनके
 पुनर्वास  के  लिये  क्या  उपाय  करेगी;

 (ड:)  उन  लोगों  की  फसल  की  हानि
 [की  क्षतिपूर्ति  न  करना  भ्र ौर  भूमि  के  प्रतिकर
 |  के  भुगतान  में  विलम्ब  करने  के  क्या  कारण  हैं;

 चि)  क्‍या  यह  सच  नहीं  है  कि  उक्त
 गांव  के  जिन  लोगों  की  भूमि  भ्रमित  की  गई  है
 उनसे  सरकार  अब  तक  लगान  वसूल  कर
 रही  है;

 (छ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  उस  भूमि  के  लगान  की  वसूली  बन्द
 करने  तथा  पहले  वसूल  की  जा  चुकी  रकम  को
 वापिस  करने  का  है;  कौर

 (ज)  क्‍या  यह  भी  सच  है  कि  प्रतिकर
 की  देय  भ्र वधि  छः  सप्ताह  प्रायः  समाप्ति  पर
 है  कौर  किसानों  को  अभी  तक  प्रतिकर  की
 दर  नहीं  बताई  गई  है  ?

 प्रतिरक्षा  मंत्री  पी  यशवंतराव  चव्हाण)  :
 (क)  वायु  सेना  प्रायोजना  के  लिए  मेरठ
 जिला  में  चमरावल  गांव  में  लगभग  80  एकड़
 भूमि  जो  8  नवम्बर,  i964  को  भ्रमित  की
 गई  थी,  28  मार्च,  965  को  अप्रतिग्रहण
 की  गई  यी  t  इस  प्रकार  भूमि  4  मास  20  दिन
 के  लिए  भजन  अधीन  रही  ।

 (ख)  लैण्ड  'एक्वीजिशन  भ्रफसर  मेरठ
 ने  जो  मुआवजा  निर्धारण  करने  के  लिए
 संवैधानिक  पदाधिकारी  है  कहा  है  कि  चूंकि
 भूमि  थोड़े  समय  के  लिए  भजन  प्रधान  रही,
 झोर  उसके  शीघ्र  पश्चात्‌  उसे  प्र धि ग्रहण
 कर  लिया  गया,  इस  अवधि  के  लिए  कोई
 किराया  देय  नहीं  है  ।  शिकायत  करने  वाले
 पक्ष  के  लिए  इसका  इलाज  है  कानून  के
 पझनुसार  किसी  मध्यस्थ  का  भ्रवलम्बन  लेना  ।
 सरकार  का  भी  विचार  है  कि  लैण्ड  एक्वीजिशन
 अफसर  को  निर्णय  करने  को  कहा  जाये  |
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 (4)  हमें  ऐसो  कोई  सूचना  नहीं  कि
 भूमि  भ्रमित  करने  से  पहले  राज्य  सरकार
 ने  कोई  ऐसे  प्रबन्ध  किये  हों  ।

 (घ)  मुआवजे  की  भ्र दाय गी  सरकार
 की  देयता  है  कि  जिससे  भूस्वामी  अपना
 पुनरावास  कर  सकें  ।

 (६2  किसानों  को  उनकी  फसलों  के
 कुछ  देय  नहीं  हैं  क्योंकि  भूमि  ले  लने  से  पहले
 उन्हें  भ्र पनी  फसलें  काट  लेने  की  अनुमति
 दी  गई  थी  ।  आसपास  की  समतुल्य  भूमि  के
 विक्रय  प्रांकड़ों  के  भ्राधार  पर  लैण्ड  एक्वीजिशन
 अफसर  कौर  भारत  सरकार  के  प्रतिनिधियों
 के  सहयोग  से  भूमि  का  मुआवजा  निर्धारित
 किया  जाता  है  t  यह  प्रक्रिया  कुछ  समय  लेती
 है  |  362520.  45  रुपये  का  भूस्वामियों
 के  देय  मुआवजे  को  भ्रन्तिम  रूपरेखा  देकर
 भारत  सरकार  द्वारा  उसे  स्वीकृत  कर  लिया
 गया  है  ।  लैण्ड  एक्वीजिशन  भ्रफसर  मेरठ  को
 उन  भूस्वामियों  को  मुआवजा  रखा  कर  देने
 को  कह  भी  दिया  गया  है  1

 (च)  तथा  (छ).  किसानों  से  भू कर
 राज्य  सरकार  इकट्ठा  करती  है  प्रौढ़  भारत
 सरकार  को  इस  बात  का  ज्ञान  नहीं  कि  प्राया
 वह  कभी  तक  वसूल  किया  जा  रहा  है  |
 किसानों  द्वारा  28  मार्च,  965  से  कि
 जब  भूमि  भ्र धि ग्रहण  की  गई  थी,  कोई  भूकर
 द्य  नहीं  है  ।  भ्रमर  कुछ  भू कर  वसूल  किया
 गया  है  तो  उन्हें  राज्य  सरकार  को  कहना
 चाहिए  उन्हें  लौटा  दे  ।

 (ज)  कानून  में  ऐसा  कोई  उपबंध
 नहीं  कि  जिस  में  भ्र वधि  दी  गई  हो  कि  जिसके
 अन्दर  किसानों  को  मुआवजा  सदा  कर  देना
 चाहिए  ny  तदपि  मुआवजा  यथासंभव  शीघ्र
 निर्धारित  किया  जाता  है  और  दा  कर
 दिया  जाता  है  ।  संबंधित  व्यक्ति  धड
 एक्वीजिशन  प्रकार  से  निर्णय  की  प्रतियां
 प्राप्त  कर  सकते  हैं  ।
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 Tashkent  Agteement

 32]l.  Shri  Yashpal  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  D.  C,  Sharma:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 registered  the  Tashkent  Agreement
 with  U.N.O.  as  an_  International
 Agreement;  and

 (b)  if  so,  the  necessity  for  doing
 80?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 The  Tashkent  Declaration  has  been
 registered  with  the  United  Nations
 on  March  22,  1966,

 (b)  Since  the  Tashkent  Declaration
 sets  forth  binding  international
 obligations  between  India  and
 Pakistan,  it  is  a  legal  document.
 Hence  it  has  been  registered  with
 the  U.  N.  as  provided  under  Art.  02
 of  the  U.  N.  Charter.

 पत्रकारों  की  सुरक्षा
 323.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 सूचना  शौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 पत्रकार  संघ  ने  प्रधान  मंत्री  से  यह  आग्रह
 किया  है  कि  हाल  के  उपद्रवों  के  दौरान
 पंजाब  ध्रौर  दिल्ली  में  पत्रकारों  के  साथ  दो
 प्रमानवीय  व्यवहार  हुमा  उसे  देखते  हुए
 पत्रकारों  की  सुरक्षा  के  लिये  प्रावश्यक
 कार्यवाही  की  जाय;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  का  क्‍या  कार्यवाही  करने  का  बिचार
 a?

 सूचना  कौर  प्रसारण  मंत्री  (जी  राज
 बहादुर)  :  (क)  कौर  (ल).  दिल्‍ली  पत्रकार
 संघ  के  प्रस्ताव  की  एक  प्रति  सरकार  को  मिली
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 है  tv  उक्त  प्रस्ताव  की  एक  प्रति  संलग्न  है  ।
 मामला  सरकार  के  वित्ञाराथीन  है  ।

 प्रस्ताव

 दिल्‍ली  पत्रकार  संघ  को  हाल  की  दुखद
 घटनाओं  से  गहरा  धक्का  लगा  है,  जिनमें
 कुछ  राजनैतिक  दलों  और  उनके  समर्थकों  ने
 मामूली  इंसानियत  भ्र ौर  सभ्यता  की  भी
 बिल्कुल  परवाह  न  करते  हुए,  भ्रखबारों  के
 फोटोग्राफरों,  कार्टून  बनाने  वालों  भ्र ौर
 रिपोर्टों  को  न  केवल  घमकाया,  बल्कि
 बेरहमी  की  इस  हद  तक  पहुंच  गये  कि  ट्रिब्यून
 के  संवाददाता  श्री  क्रान्ति  कुमार  को  जिन्दा
 जला  दिया  t

 दिल्‍ली  में,  एक  भीड़  ने  जो  एक  राजनैतिक
 दल  की  मांगों  के  समर्थन  में  आंदोलन  कर
 रही  थी,  चार  अ्रखबारी  फोटोग्राफरों  के  साथ
 हाथा  पाई  शौर  गाली  गलौज  की,  और  उनके
 कैमरों  को  नुकसान  पहुंचाया,  हालांकि  उन्होंने
 झपना  परिचय  दे  दिया  था  और  भीड़  के
 नेताओं  को  बतला  दिया  था  कि  वे  अंग्रेज़ी  के
 प्रसिद्ध  राष्ट्रीय  दैनिक  समाचारपत्न ों  में  काम
 करते  हैं  v

 दिल्‍ली  पत्रकार  संघ.  इस  प्रकार  के
 दुर्व्यवहार  शौर  हुल्लड़बाजी  की  घोर  निन्दा.
 करता  है  और  इस  बात  की  मांग  करता  है  कि
 सरकार  हस  सम्बन्ध  में  मुनासिब  नियम
 बनाये,  ताकि  सजनैतिक  दल  झज़बारों  की
 भ्राजादी  में  हस्तक्षेप  न  कर  पायें  ।  ऐसी
 हरकतों  को  कानूनी  तौर  पर  दंडनीय  बनाया
 जाए  ।

 2  hrs,
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC
 IMPORTANCE

 Heatra  oy  Certain  MEMBERS  IN
 DETEeNTION—contd.

 Mr.  Speaker:  We  shall  now  take  up
 the  Calling  Attention  Notice.
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 Shri  Hiren  Mukerjee.
 Shri  S.M.  Banerjee  (Kanpur):

 Only  the  reply  is  due  today.
 Mr.  Speaker:  All  right.  The  Home

 Minister.
 The  Deputy  Minister  in  the  Min-

 istry  of  Home  Affairs  (Shri  P.  S.
 Naskar):  Sir,  according  to  a  report
 received  from  the  West-Bengal  Gov-
 ernment,  Dr.  Saradish  Roy  has  some
 minor  ailments  but  there  is  no  cause
 for  anxiety  regarding  hig  genera!
 nealth.  In  January  1965,  he  com-
 plained  of  rheumatic  arthritis  while
 in  the  Puralia  District  Jail  and  he
 was  transferred  to  Midnapore  Central
 Jail  on  6-6-65  for  further  medical
 attention.  There  he.  developed  pain

 in  the  knees,  No  abnormality  was,
 however,  detected  upon  X-ray  exXami-
 nation  of  both  his  knees,  Later,  he
 complained  of  pain  in  the  chest  on
 the  right  side  and  a  feeling  of  heavi-
 ness,  palpitation  and  _  occasional
 tremour.  Chest  X-ray  and  other
 investigations  were  done  in  the  Mid-
 napore  hospital  “and  he  was  trans-
 ferred  to  Dum  Dum  Central  Jail
 where  further  investigations  includ-
 ing  an  electro  cardiogram  were  done,
 but  no  abnormality  was  found.  He  is
 being  given  infra-red  treatment  and
 does  not  complain  of  any  pain  now.
 His  conditions  is  reported  to  be
 normal  a  Pod

 Sri  Niren  Ghosh  is  reported  to  be
 suffering  from  chronic  pyorrhoea  for
 which  he  is  under  the  treatment  of
 Dental  Specialist.  He  is  also  suffer-
 ing  from  some  skin  infection  in  his
 right  foot  for  which  necessary  treat-
 ment  is  being  given.  Except  the  ail-
 ments  mentioned  above,  his  general
 health  is  satisfactory.

 Shri  Dasarath  Deb  who  is  now
 lodged  in  Dumka  Jail,  Bihar  was
 detained  under  orders  of  Government
 of:  Tripura  on  30th  March,  1965.  We
 have  been  getting  frequent  reports
 on  his  general  ‘condition  which  is
 satisfactory.  He  was  given  specialised
 treatment  for  sciatic  nerve  syndrone
 which  sometimes  results  in  pain  at
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 the  back.  His  weight  which  was  49
 pounds  at  the  time  of  admission  ig  56
 pounds  now

 There  has  been  no  report  on  any
 ailment  in  respect  of  Shri  Biren  Dutt.
 He  has  been  fully  examined  twice  in
 the  past  fortnight  and  his  health  is
 normal.  His  weight  has  remained
 constant  at  I08  pounds.

 I  need  hardly  assure  the  House
 that  immediate  action  is  taken  by
 the  concerned  State  Governments  to
 have  even  minor  complaints  about
 the  health  of  detenus  investigated  by
 highly  qualified  and  competent
 doctors  and  there  should,  therefore,
 be  no  cause  for  anxiety  on  this
 score,

 Shri  S,  M.  Banerjee:  It  appears  from
 the  statement  that  there  is  a  gene-
 ral  deterioration  in  the  health  of
 tne  DIR  detenus.  Previous  to  this
 also,  ex-MP,  Shri  Parulekar,  died
 while  he  was  taken  to  the  hospital.  I
 want  to  know  whether  these  deten-
 tions  without  trial  can  be  safely  com-
 pared  to  slow  pOigoning  during  the
 British  regime,  in  respect  of  the  de-
 tenus,  and,  if  so,  whether  the  Gov-
 ernment  contemplates  to  release  all
 the  detenus  or  try  them  before  the
 courts  of  law  before  they  are  dead?

 Mr.  Speaker:  Order,  order.  There
 should  not  be  a  speech.

 Shri  S.  M.  Banerjee:  Shri  Parule-
 kar  died  like  that.

 Mr.  Speaker:  We  are  asking  about
 the  health  of  the  detenus,  He  might
 answer  only  in  respect  of  the  ques-
 tion  whether  they  would  be  released.

 Shri  S.  M.  Banerjee:  Or  whether
 they  would  be  tried  in  a  court  of  law.

 The  Minister  of  Home  Affairs  (Shri
 Nanda);  In  dealing  with  the  state  of
 health  of  these  detenus,  their  condi-
 tion  is  satisfactory.  At  any  rate,  there
 is  no  oecasion  for  a  consideration  of
 that  aspect  on  the  basis  of  these  re-
 ports,

 Shri  8.  M.  Banerjee:  My  question
 was  whether  the  Government  has  de-
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 cided  to  release  them  or  whether
 they  would  decide  to  try  them  in  a
 court  of  law,  than  slow  poisoning.

 Mr.  Speaker:  Order,  order.  He  says
 there  is  no  such  proposal.  What  can  I
 do?

 Shri  S.  M,  Banerjee:  Let  him  say  no.
 Mr.  Speaker:  He  has  said  that.

 2.06  hrs.
 RE.  QUESTION  OF  PRIVILEGE

 Mr.  Speaker:  Shri  Heda.
 Shri  Heda  (Nizamabad):  I  move  for

 the  leave  of  the  House  that  the  fol-
 lowing  telegram  received  by  me  be
 referred  to  the  Committee  of  Privile-
 ges.

 The  text  of  the  telegram  is  as  fol-
 lows:

 “People's  wrath  will  be  upon  you
 if  you  persist  in  attacking  SSP
 Members  who  are  the  conscience
 of  the  nation.  Bastar  murders
 by  D.  P.  Mishra’s  Government
 most  dastardly  act  which  will  be
 avenged  sooner  or  later.  Why
 should  you  identify  yourselves
 with  worst  dregs  of  society  like
 Mishra  and  his  gangsters?  Dig-
 nity  of  Lok  Sabha  would  have
 been  raised  by  open  discussion
 of  Bastar  murders  which  vio-
 late  dignity  of  human  life.
 George  Fernandez,  General  Se-
 eretary,  Hind  Mazdoor  Pancha-
 yat”.

 This  telegram  seems  to  have  been
 sent  to  me  as  I  and  four  other  hon.
 Members  of  this  House  gave  notice  to
 you  demanding  a  secret  session  of  the
 House  to  discuss  the  events  that  took
 place  on  the  30th  March.  Sir,  the  no-
 tice  that  I  had  given  has  nothing  to
 do  with  the  Bastar  events  as  such.  On
 that  date,  those  events  had  taken
 place  after  you  disallowed  the  motion
 and  thoee  Members  were  suspended
 from  the  House  for  two  weeks.  The
 events  that  took  place  that  day  agita-
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 [Shri  Heda]
 ted  our  minds  and  had  adversely
 affected  the  dignity  and  decorum  of
 the  House,  and  it  was  the  talk  of  the
 entire  country.  Our  country  is  looked
 upon  not  by  all  our  countrymen  alone
 but  also  by  people  all  over  the  world
 who  watch  this  country  as  a  stable  de-
 mocracy  working  in  the  whole  of
 Asian  continent.  If  we  look  at  the
 fate  of  the  countries  in  Asia  and  Af-
 rica,  people  think  that  if  there  is  any
 hope  for  democracy  in  this  part  of
 the  world,  it  is  in  India,  and  therefore,
 the  events  that  had  taken  place  had
 agitated  our  minds.  What  is  pertinent
 is  that  three  hon.  Members  of  this
 House  insisted  on  disobeying  your  or-
 ders.  When  you  sent  the  Marshal  they
 defied  him,  (Interruption).

 Mr.  ‘Speaker:  He  need  not  go  into
 those  details,  He  should  confine  him-
 self  to  the  telegram.  (Interruption).

 Shri  Heda:  With  these  opening  re-
 marks,  I  move  that  leave  be  granted
 to  me  and  this  telegram  be  referred
 to  the  Committee  on  Privileges,  as_  it
 causes  a  serious  breach  of  privilege
 and  interferes  in  the  normal  working
 of  Members  of  Parliament.

 Mr.  Speaker:  Shri  Daji.
 Some  hon.  Members:  What  is  the

 telegram?
 Mr.  Speaker:  Order,  order.  He  has

 read  the  telegram.  I  shall  also  read  it.
 It  says:

 “People’s  wrath  will  be  upon
 you.”—
 This  is  addressed  to  Mr.  Heda  and

 to  Mr.  Mahida.
 Shri  Harj  Visbnu  Kamath  (Hoshan-

 gabad):  Addressed  to  them  by  name?

 Mr,  Speaker:  By  name.

 “Peoples  wrath  will  be  upon  you
 if  you  persist  in  attacking  SSP
 Members  who  are  the  conscience
 of  the  nation.  Bastar  murders  by
 D.P.  Misra’s  government  most  das-
 tardly  act  which  will  be  avenged
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 sooner  or  later.  Why  should  you
 identify  yourselves  with  worst
 dregs  of  society  like  Misra  and
 his  gangsters.  Dignity  of  Lok
 Sabha  would  have  been  raised  by
 open  discussion  of  Bastar  murd-
 ers  which  violate  dignity  of  hu-
 man  life.

 George  Fernandes,  General  Se-
 cretary,  Hind  Mazdoor  Panchayat.”

 I  have  also  received  a  long  tele-
 gram,  not  identical,  but  in  similar
 terms.

 Shri  Hari  Vishnu  Kamath;  Will  you
 kindly  read  it  out?

 Mr.  Speaker:  Yes.  It  says:
 “Congressmen  Heda,  Basappa

 and  Mahida’s  suggestion  to  have
 secret  session  of  Lok  Sabha  to
 consider  the  question  of  maintain-
 ing  the  dignity  and  decorum  of
 the  House  exposes  the  mental  de-
 generation  of  these  so-called  re-
 presentatives  of  the  people.  Par-
 liament  must  learn  to  defend  the
 dignity  of  human  life.  Bastar  mur-
 ders  are  further  proof  that  under
 Congress  rule  human  beings  are
 shot  down  as  though  they  were
 stray  dogs.  Urge  you,  ag  Spea-
 ker,  to  defend  the  gocialist  mem-
 berg  who  are  fighting  in  defence
 of  Peoples  of  the  House  can  be
 raised  higher  by  discussion  of
 Bastar  murders  by  Congress  Gov-
 ernment  of  Madhya  Pradesh.”
 This  telegram  also  is  from  the  very

 same  person,  George  Fernandes.
 Shri  Daji  (Indore):  Sir,  I  know  I

 may  be  speaking  against  the  general
 opinion  and  sentiment  of  the  House
 and  I  request  you  and  the  House  to
 bear  with  me.  One  may  totally  dis-
 agree,  as  I  do,  with  the  tone  and  te-
 nor  of  the  telegram  and  also  with  the
 necessity  of  sending  such  telegrams  to
 individual  members.  We  are  not  con-
 cerned  with  that.  What  we  are  con-
 cerned  with  is  whether  the  telegram
 is  a  breach  of  privilege.  The  only  sen-
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 tence  which  can  be  remotely  connect-
 ed  with  breach  of  privilege  is  the
 sentence  “People’s  wrath  will  be  upon
 you”,  Apart  from  this,  there  is  noth-
 ing  which  can  even  be  remotely  con-
 sidered  as  breach  of  privilege.

 A  breach  of  privilege  can  be  said  to
 have  been  committed  if  the  communi-
 cation  either  threatens  a  member
 with  consequences  for  his  acts  in  Par-
 liament  or  casts  a  reflection  upon  his
 conduct  with  ulterior  motive.  The
 second  ig  out  of  question.  Does  Mr.
 Heda  really  believe  or  want  the
 House  to  believe,  and  does  the  House
 really  believe  that  this  sentence  “Peo-
 ple’s  wrath  will  be  upon  you”  is
 meant  to  threaten  Mr.  Heda  or  any
 member  of  the  House  with  any  con-
 sequences?

 Some  hon.  Members:  Yes,  (Inter-
 ruptions).

 Mr,  Speaker:  Order,  order.  The  hon.
 member’s  opinion  must  be  heard.

 Shri  Daji;  By  referring  such  a  mat-
 ter  to  the  Committee  of  Privileges,
 you  are  giving  undue  importance  to
 such  telegrams,  which  should  be
 treated  as  they  deserve.  To  take  the
 words  “People’s  wrath  will  be  upon
 you”  very  seriously  is  to  import  a
 seriousness  to  it  which  it  does  not
 deserve.  Therefore,  having  read  it,  the
 intention  of  the  House  should  be  clear
 and  the  matter  should  rest  there.

 Shri  Mt  R.  Masani  (Rajkot):  Sir,  I
 wish  I  could  agree  with  the  _  hon.
 member  who  has  just  spoken.  There
 can  be  no  two  opinions  on  the  fact
 that  a  telegram  of  this  nature  sent  to
 any  member  of  this  hon.  House  and
 much  more  so  to  you,  as  the  Speaker—
 now  that  your  telegram  hag  been  read,
 I  think  both  the  telegrams  are  before
 the  House—is  a  most  objectionable
 and  offensive  thing  to  happen.  That  it
 should  come  fram  somebody  who  has
 some  place  in  public  life,  like  Shri
 George  Fernandez,  makes  it  even
 more  deplorable.  It  is  not  necessary
 for  Parliament  to  make  up  its  mind
 here  and  now  that  a  breach  of  privi-
 lege  has  been  committed  before  a
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 matter  can  be  remitted  to  the  Com-
 mittee  of  Privileges,  The  correct  posi-
 tion  under  the  rules  is  that,  as  soon  as
 you  are  satisfied  that  there  is  a  prima
 facie  breach  of  privilege,  then  that
 prima  facie  breach  is  enough  for  this
 House  to  remit  the  matter  to  the  Com.
 mittee  of  Privileges.  If  Shri  Daji’s
 contention  is  correct  that  in  fact  no
 breach  of  privilege  hag  been  commit-
 ted,  then  the  Privileges  Committee  is
 perfectly  competent  to  tell  this  House
 that,  however  objectionable  this  con-
 duct  was,  there  is  nothing  that  the
 House  should  do  about  it.  It  is  for  the
 Committee  of  Privileges,  in  a  cool  and
 dispassionate  manner,  as  people  who
 are  entrusted  with  this  particular
 subject,  to  deal  with  this  and  not  an
 open  debate  in  this  House.  I,  therefore,
 support  the  idea  of  the  proposal  that
 both  these  telegrams,  particularly  the
 one  sent  to  you,  should  be  sent  to  the
 Committee  of  Privileges  for  investi-
 gation  as  tc  what  the  correct  position
 as.

 Shri  Daji:  I  would  like  to  know,  Sir,
 what  is  the  motion  before  the  House,
 whether  it  relates  to  the  telegram  sent
 to  you  or  the  telegram  sent  to  Shri
 Heda?

 Mr.  Speaker:  All  the  three  tele-
 grams  I  have  got—the  one  sent  to  Shri
 Mahida,  the  other  to  Shri  Heda  and
 the  third  one  to  me.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  I  generally  agree  with
 Shri  Daji  that  such  telegrams  should
 be  treated  with  contempt,  But,  at  the
 same  time,  I  would  also  like  to  urge
 that  Parliament  must  eee  that  this
 does  not  become  a  habit  with  some
 persons.  Sir,  I  would  like  you  to  read
 the  telegram  sent  to  you.  So  far  as  I
 recollect,  there  is  also  a  sentence
 there  that  these  murders  might  be  re-
 peated—the  word  used  there  is  “av-
 engd”.  I  do  not  know  whether  it
 means  that  Government  will  avenge
 it  or  the  person  who  has  sent  the
 telegram  threatens  that  it  will  be
 avenged  in  some  way  or  other.  It
 may  implicate  the  Members  of  Par-
 liament.
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 Mr.  Speaker:  He  says:  ‘these  acts
 will  be  avenged  sooner  or  later.”

 Shri  Surendranath  Dwivedy:  That
 is  sufficient.  I  think  that  is  q  suff-
 cient  warning.  It  really  amounts  to
 intimidation,  so  far  as  I  am  able  to
 judge  from  what  you  have  read.
 Secondly,  there  is  also  a  reference  to
 Members  of  Parli  t,  that  they
 suffer  from  mental  degeneration.
 These  are  sufficient  for  our  purpose.
 Therefore,  I  would  like  that  the  tele-
 gram  sent  to  you  and  the  telegrams
 sent  to  our  hon.  friends  should  be
 sent  to  the  Privileges  Committee,  Let
 the  Privileges  Committee  consider
 this  matter  ang  decide.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Sir,  I  wish  that  the  telegrams  were
 not  read  before  the  House,  They  are
 stupid  telegrams.  There  is  nothing  in
 them.  But  since  they  have  now  been
 read  before  the  House  and  the  words
 have  been  conveyed  to  the  House,  the
 language  of  the  telegrams  as  such
 reveals  that  there  is  a  prima  facie
 case  of  showing  contempt  or,  in  other
 words,  as  we  cal]  in  law,  intimidation
 of  those  who  are  here,  As  there  is  in-
 timidation  of  all  those  who  are  here,
 working  in  our  capacity  as  Members
 of  the  House,  that  intimidation  is
 sufficient  breach  of  privilege  prima
 facie  and  I  should  say  that  the  case
 must  be  referred  to  the  Committee
 of  Privileges  to  consider  the  matter
 and  take  a  décision,

 aft  बागड़ी  (हिसार)  :  भ्रध्यक्ष  महोदय,
 विशेषाधिकार  का  जो  यह  प्रश्न  तार  के
 द्वारा  उठाया  गया  है  मैं  इसके  बारे  में  दो-तीन
 बातें  आपको  खिदमत  में  शौर  सदन  की
 ख़िदमत  में  अजे  करूंगा  ।  विशेषाधिकार
 का  मतलब  यह  है  कि  इस  पवित्र  सदन  की
 पर्वित्रता  इकाई  या  समूह  के  नाते  से  कायम
 रहे  ।  इसका  मतलब  कि  प्यार  इस
 सदन  कें  मान  पर  या  मर्यादा  पर  किसी  किस्म
 की  कोई  चोंटे  लगती  हो  तो  उसको  रोकने
 के  लिए  यह  सदन  कदम  उठाये।  रहा  सवाल
 यही  कोई  भंसाली  या  और  कोई  बात  हो
 अ्यक्तिगतत  तो  वह  अलग  कर  सकते
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 हैं,  उसके  बारे  में  जाने  की  तो  मेरी  राव  नहीं  है  ।
 मैं  तो  सिफ  आपको  इस  तार  द्वारा  कितना
 इस  सदन  का  भ्रपमान  हुआ  है,  यह  बताना
 चाहता  हूं  ।  भारत  जनतांत्रिक  देश  है  भ्र ौर
 भारत  कौ  हर  इकाई  का  मान  यहां  सदन  के
 सदस्यों  के  मान  के  साथ  जुड़ा  हुआ  है  ।  इस
 देश  के  अन्दर  स्वतंत्रता  है  ।  इस  देश  के  हर
 नागरिक  को  ग्र पनी  बात  कहने  का  जो  उसके
 मन  में  उठे  अ्रधिकार  है।  अब  इस  सवाल  को
 कि  यह  वाणी  कठोर  है  या  क॑सी  है  इसको
 सोचने  से  पहले  मैं  निवेदन  करूंगा  कि  सदन
 इस  बात  को  भी  सोचे,  बहुत  उतावलापन  में
 या  शक्ति  में  श्री  कर  कुछ  न  करे,  आखिर
 यह  हालत  क्‍यों  बने  ?  किस  चीज़  से  इसका
 सम्बन्ध  है  ?  क्‍यों  किसी  ने  किसी  को  तार
 दिया  ?  क्‍यों  ऐसा  वातावरण  बना,  इस
 बात  को  सोचना  भी  सदन  के  लिए  बड़ा
 जरूरी  है  क्योंकि  हो  सकता  है  कि  एक  आदमी
 को  अगर  दंड  देना  हो  तो  इस  सदन  की  भावना
 दंड  की  नहीं  है  बल्कि  उसकी  भावना  ऐसी
 बातों  को  रोकने  की  है  कि  ऐसी  बातें  न  प्रचलित
 हों  ।  तो  रोक  तभी  सकते  हैं  जब  यह  सदन
 उन  बातों  में  जाय  जिनसे  कि  ऐसे  हालात
 पैदा  होते  हैं  कौर  यह  हालात  पैदा  हुए  हैं
 बस्तर  को  ले  कर  के  ।  इसके  अन्दर  दो-तीन
 बातें  सदन  को  खुले  तोर  से  सोचनी  होंगी  ।

 भ्रध्यक्षमहीदय  :  देखिए,  हालात  के
 मेरी  पर  नहीं  जाना  है  tv  हमें  तो  टेलीग्राम
 पर  ही

 श्री  बागड़ी  :  मैं  उन  तारों  के  बारे  में
 भ्रष् यक्ष  महोदय,  ड्राप  से  कहूंगा  कि  इन  तारों
 की  नौबत  वैसे  करायी  ?  (व्यवधान..
 अध्यक्ष  महोदय,  इसको  ठंडे  दिल  से  सुन
 लीजिये  ।  निर्णय  तो  सदन  का  और  आ्लापका
 ही  होगा  ।  सुनने  से  कोई  फके  नहीं  पड़ता  ।
 जैसे  कि  इस  सदन  में  घटना  घटी  इस  सवाल
 पर  कि  कामरोकी  प्रस्ताव  नामंजूर  किया  गया
 कौर  उसके  बाद  में  बहस  मंजूर  की  गई  -

 खुद  प्रत्यक्ष  महोदय  ने  इसे  अंग्रेजी  में  मर
 कहां  भोर  जब  दूसरे  ने  मर्डर  कहा  तो  उसको
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 whet  गया  तौर  राष्ट्रपति  का  भी  ग्रखबारों
 में  हवाला  दिया  गया  संयुक्त  सोशलिस्ट
 पार्टी  को  बदनाम  करने  के  लिए  कि  राष्ट्रपति
 बडे  चिन्तित  हैं  हालांकि  राष्ट्रपति  से  हमारे
 दल  के  सदस्य  मिले

 अ्रष्पक्ष  महोदय  :  भ्रार्डर,  भार  |  अब
 ड्राप  राष्ट्रपति  और  दूसरों  की  तरफ  भी  जाने
 लगे  ।  उसमें  जाने  की  जरूरत  नहीं  है  ।
 जो  सिम्पल  केस  है

 शी  बागड़ी  :  सिम्पल  केस  है  मगर
 उसमें  राष्ट्रपति  महोदय  को  घसीटा  गया
 हालांकि  वह  चिन्ता  हैं  आपके  शब्दों  पर  भी
 और  सरकार  जो  फेल  हुई  बस्तर  के  प्रकार
 उस  पर  भी  ।

 भ्रध्यक्ष  महोदय  :  प्राकार,  काडर।
 What  he  has  said  to  a_  private

 member  we  are  not  to  discuss  that.
 Shri  S.  M.  Banerjee  (Kanpur):  Sir,

 I  want  to  say  something  on  this.
 Mr.  Speaker:  No,  Sir.  Now  I  want

 to  know  the  view  of  Government.
 श्री  बागड़ी  :  प्रत्यक्ष  महोदय,  इस  पर

 सदन  में  बहस  की  जाय

 भ्रष् यक्ष  महोदय  :  अार्डर,  भ्रार्डर  ।

 श्री  बागड़ा  :  ग्रध्यक्ष  महोदय,  एक  शब्द
 सुन  लीजिये  ।  कोई  भी  हिन्दुस्तान  का  रहने
 वाला  जनतंत्र  को  जितना  प्यार  करता  है  मैं
 और  मेरी  पार्टी  अगर  ज्यादा  नहीं  तो  कम  भी
 जनतंत्र  को  प्यार  करने  में  किसी  से  नहीं  है  ।
 सिर्फ  फर्क  इतना  है  कि  हमें  उस  जम्हूरियत
 के  लिए  कुर्बानी  देनी  पड़ती  है  जबकि  सामने
 बाले  उस  जम्हूरियत  को  डंडे  से  चलाना
 चाहते  हैं  1  (व्यवधान)

 रिया  महोदय  :  प्राकार,  प्रा डर  ।

 श  लोग:  (प्रयोग)  :  प्रत्यक्ष  महोदय,
 मैं  एक  जानकारी  लेना  चाहता  हूं  ।

 भ्रध्यक्ष  महोदय  :  जी  नहीं  ny
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 श्री  पोर्श  :  वह  बड़ी  जरूरी  है  ।

 भ्रष् यक्ष  महोदय  :  मैं  ने  उनके  नेता  क्रो
 सुन  लिया  है  tv

 att  धैर्य  :  कानून  की  निगाह  में  टेलीग्राम
 के  कोई  माने  नहीं  हैं  -  क्या  यह  बात  जान
 ली  गई  है  कि  उसी  आदमी  ने  भेजा  है  जिस
 आदमी  के  बाम  यह  टेलीग्राम  है  ?  कोई  पत्र
 भी  श्राप  के  सामने  प्राया  है  क्योंकि  खाली
 टेलीग्राम  की  कानून  की  नज़र  में  कोई  भी
 कीमत  नहीं  है  v

 Mr.  Speaker:  What  is  the  view  of
 Government?

 The  Minister  of  Parliamentary
 Affairs  and  Communications  §  (Shri
 Satya  Narayan  Sinha):  After  you
 have  read  out  these  three  telegrams
 I  wonder  if  it  requires  any  discus-
 sion.  If  there  is  a  prima  facile  case,
 such  telegrams  are  sent  to  the  दान
 vileges  Committee.  .(In‘erruptiuns)  I
 think  that  is  the  least  that  you  can
 do.  Otherwise,  the  House  should
 straightway  discuss  and  decide  the
 breach  of  privilege.  I  certainly  agree
 with  some  of  my  hon.  friends  who
 have  observed  that  it  should  be  sent
 to  the  Privileges  Committee.  We  will
 meet  there,  discuss  it  and  submit  a
 report  to  the  House.

 Mr,  Speaker:  The  only  question
 that  I  have  to  decide  at  this  moment
 is  whether  it  needs  any  inquiry  into
 the  allegations.

 An  hon.  Member:  Yes.

 Mr.  Speaker:  If  it  needs  an  inquiry
 then  it  should  be  sent  to  the  Pri-
 vileges  Committee.  That  is  exactly
 what  I  am  saying.  To  find  out  whe-
 ther  they  are  sent  by  the  same  per-
 son  they  will  call  the  peraon  con-
 cerned  and  enquire  whether  he  has
 sent  those  telegrams.  Therefore,  I  am
 sending  all  these  telegrams  to  the
 Privileges  Committee  for  inquiry
 whether  any  breach  of  privilege  has
 been  committed.
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 2.25  hrs.
 “"RE,  BUSINESS  OF  THE  HOUSE

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Sir,  when  will  the  House
 discuss  the  Bastar  events?  Have  you
 made  up  your  mind  at  all?

 Mr.  Speaker:  Yes.
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  Probably,  on
 the  7th.  7th  has  been  fixed  in  con-
 sultation  with  you,  Sir;  so,  it  will  be
 on  7th  morning  immediately  after  the
 Question  Hour  and  the  zero  hour.

 Shri  Hari  Vishnu
 whose  motion,  Sir?

 Kamath:  On

 Mr.  Speaker:  On  Shri  Ranga’s  mo-
 tion.  Papers  to  be  laid.

 sit  बागड़ी  (हिसार)  :  प्रत्यक्ष  महोदय,
 मेरा  एक  विशेषाधिकार  का  प्रश्न  है  222  के
 अन्तर्गत  वह  भाता  है

 अध्यक्ष  महोदय  :  प्रार्डर,  प्रा डर  ।  मैं  ने
 मंजूरी  नहीं  दी  है  ।

 2.254  hrs.
 PAPERS  LAID  ON  THE  TABLE
 PETROLEUM  AND  NATuRAL  GAS

 (AMENDMENT)  RULES,  966

 The  Deputy  Mimister  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Iqbal  Singh):  Sir,  on  behalf  of  Shri
 0.  V.  Alagésan,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Petroleum  and
 Natural  Gas  (Amendment)  Rules,
 966  published  in  Notification  No.

 G.S.R.  31  in  Gazette  of  India  dated
 the  9th  March,  1966,  under  section
 0  07  the  Oilflelds  (Regulation  and
 Development)  Act,  1948,  [Placed  in
 Library.  See  No.  LT-5964/66.]
 ANNUAL  REPORT  OF  THE  BHARAT  EARTH-

 MOVERS  ITED
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  A.  M.  Thomas):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
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 of  the  Annual  Report  of  the  Bharat
 Earthmovers  Limited,  Bangalore  for
 the  year  1964-65,  along  with  the  Audi-
 ted  Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  under  sub-section  (Ql)  of
 section  6l9A  of  the  Companies  Act,
 ‘1956,  [Placed  in  Library.  See  No.  LT-
 5965/66).
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 2.26  hrs.

 STATEMENT  RE.  SALARIES  OF  UNIVERSITY
 TEaAchERS

 The  Minister  of  Education  (Shri
 M.  Cc.  Chagla):  Mr.  Speaker,  Sir  I
 am  glad  to  announce  that  the  Govern-
 ment  has  decided  to  accept  the  recom-
 mendations  of  the  University  Grants
 Commission  for  revision  of  scales  of
 pay  of  University  and  College  tea-
 chers,  and  to  give  special  assistance  tc
 the  State  Governments  for  implement-
 ing  these  recommendations  with  effect
 from  the  ist  April,  966  The  special
 assistance  from  the  Centre  will  be
 given  for  a  period  of  five  years.  The
 pattern  of  Central  assistance  in  res-
 pect  of  University  teachers  will  be
 the  same  as  in  the  last  two  Plans
 namely  80  per  cent  of  the  additional
 expenditure  involved.  It  has  been
 decided  that  this  pattern  should  be
 extended  to  the  scheme  for  College
 teachers  also.  In  the  past,  the  Central
 assistance  has  been  50  per  cent  for
 men’s  colleges  and  75  per  cent  for
 women’s  colleges.

 The  increased  assistance  from  _  the
 Centre  in  respect  of  College  teachers
 should  enable  the  States  to  adopt  uni-
 formly  the  University  Grants  Com-
 mission  scales  now  recommended  for
 al)  the  affiliateg  colleges  whether  run
 by  Government  or  by  private  bodies.
 The  State  Governments  are  required
 under  this  scheme  to  bear  the  entire
 balance  of  expenditure  and  not  to  pass
 on  the  liability  for  any  portion  of  it
 to  the  management  of  the  private
 colleges,  Even  with  this  arrangement,
 the  proportion  of  additional  expendi-
 ture  that  would  now  devolve  on  the
 State  Governments  will  be  less  than
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 what  it  was  before.  The  experience
 of  the  last  two.  Plans  shows  that
 private  colleges  are  unable  to  under-
 take  financial  liabilities  for  improve-
 ments  of  scales  of  pay  and  this  has
 resulted  in  the  situation  that  many  of
 the  colleges  have  not  been  able  to
 adopt  the  U.G.C,  scales.

 The  State  Governments  will  be  fur-
 ther  required  to  give  an  assurance
 that  at  the  end  of  the  five-year  period,
 they  will  take  over  the  entire  respon-
 sibility  for  the  additional  cost  of  the
 scheme.

 It  will  be  necessary  to  work  out  in
 consultation  with  the  Universities  and
 the  State  Governments  the  detailed

 hanics  of  lication  of  the  revis-
 ed  scales  to  University  and  College
 teachers,  Steps  will  be  taken  in  this
 connection  without  delay.

 Some  hon.  Members  rose—

 Shri  Vasudevan  Nair
 puzha):  Sir,  it  is  a  very
 statement.

 (Ambala-
 important

 Shri  8.  M.  Banerjee  (Kanpur):  We
 have  already  tabled  a  calling-attention
 Notice.

 Mr  Speaker:  Shri  Vasudevan  Nair.
 Shri  Vasudevan  Nair:  I  would  like

 to  congratulate  the  hon.  Education
 Minister  for  this  gesture,  but  I  should
 like  to  know  as  to  what  has  happened
 to  certain  recommendations  for  salary
 scales  to  university  and  college  teach-
 ers  made  already  many  yearg  back.
 When  they  were  not  implemented  by
 many  universities  and  colleges,  I
 should  like  to  know  as  to  what  is  the
 snecific  guarantee  now  that  these  new
 recommendations  will  really  be  im-
 plemented  by  the  State  Governments
 and  universities.

 Shri  M.  C.  Chagla:  As  I  pointed
 out,  the  present  pattern  throws  much
 less  of  a  burden  upon  the  States.
 Under  the  old  scheme,  as  far  as  colleg-
 es  were  concerned,  the  Centre  only
 bore  50  per  cent  of  the  expenditure
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 (in  the  case  of  women’s  college,  75  per
 cent).  With  regard  to  university
 teachers  it  was  80  per  cent  by  the
 Centre  and  20  per  cent  by  the  States.
 The  result  was  that  in  many  of  the
 colleges  the  scales  were  not  introduc-
 ed  because  the  State  was  not  in  a
 position  to  undertake  the  50  per  cent
 burden.  Therefore  we  have  now  res-
 tricted  the  burden  only  to  20  per  cent
 and  I  hope  that  most  of  the  States  will
 be  able  to  contribute  20  per  cent;  we
 will  contribute  80  per  cent.

 Shri  Priya  Gupta  (Katihar):  We
 are  grateful  for  this  decision,  but
 there  are  a  number  of  teachers,  whe-
 ther  in  the  university  or  the  college  or-
 school,  who  are  clogging  at  the  maxi-
 mum  of  the  grade  for  a  number  of
 years,  May  I  ask  whether  while  im-
 plementing  the  new  scales  of  pay  in
 the  case  of  these  people  some  weight-
 age  will  be  given  of  the  total  number
 of  years  of  service  rendered  for  the
 purpose  of  enhanced  increments  for
 fixation  in  the  grade?

 Shri  M.  0,  Chagia:  As  I  pointed
 out  to  the  House,  the  mechanism.  of
 application  ot  these  scales  with  regard
 to  particular  cases  will  have  to  be
 worked  out  in  collaboration  with  the
 U.G.C.,  the  University  and  the  College
 concerned.

 Shri  Barrow  (Nominated-Anglo
 Indians):  If  I  understood  the  Minis-
 ter  aright,  he  said  that  after  five  years,
 the  States  will  have  to  accept  the  full
 responsibility  for  the  payment.  May  I
 know  how  many  States  are  in  a  posi-
 tion  to  accept  the  full  responsibility?
 This  will  become  a  dead-letter  because
 the  State  are  not  jn  a  porition  to  ac-
 cept  the  full  responsibility.

 Shri  M,  0.  Chagia:  That  is  not  so.
 There  is  the  Finance  Commission.
 After  five  years,  if  the  States  tell  the
 Finance  Commission  that  it  has  be-
 come  the  committed  expenditure,  the
 Finance  Commission  will  recommend
 to  Government  perhaps  increased  sub-
 sidy.  All  throughout,  that  hag  been
 the  pattern,  The  Centre  bears  the
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 (Shri  M.  C.  Chagia}
 share  for  five  years  and  then  the
 States  take  it  over,

 Shri  P.  Venkatasubbaiah  (Adoni):
 We  welcome  the  statement  made  by
 the  hon.  Minister  for  Education  which
 will  give  a  great  incentive  and  en-
 couragement  to  many  of  our  teachers.
 Our  past  experience,  unfortunately,
 has  been  that  the  State  Governments
 were  not  able  to  go-ahead  with  it.  I
 want  to  know  from  him  whether  he
 has  taken  the  State  Governments  into
 confidence.  Now  the  pattern  of  assis-
 tance  is  80:20.  I  want  to  know  whe-
 ther  even  20  per  cent  they  are  able  to
 bear

 Mr.  Speaker:
 said  just  now.

 That  is  what  he  has

 at  प्रकाश बीर  शास्त्रो  (बिजनौर)  :
 शिक्षा  मंत्री  के  इस  शुभ-निर्णय  के  साथ-साथ
 मैं  यह  जानना  चाहता  हूं  कि  इस  सम्बन्ध  में
 राज्यों  के  शिक्षा  मंत्रियों  के  अलावा  मुख्य
 मंत्रियों  से  भी  इस  प्रकार  का  निर्णय  लेने  से
 पहले  कोई  परामर्श  कर  लिया  गया  है  ताकि
 भारत-व्यापी  इस  नीति  को  आसानी  से
 कार्यान्वित  किया  जा  सके  ?  यदि  हां,  तो
 जैसा  निर्णय  ग्रा पने  कालेजों  के  प्राध्यापकों  के
 सम्बन्ध  में  लिया  है,  क्या  इसी  प्रकार  का
 निर्णय  हाई-स्कूलों  के  अध्यापकों  के  लिये  भी
 लेने  पर  विचार  कर  रहे  हैं  ?

 Shri  M,  0.  Chagla:  The  higher
 secondary  education  stands  on  a  sligh-
 tly  different  footing  from  higher  edu-
 cation.  These  scales  were  recommend-
 ed  by  a  statutory  body,  the  University
 Grants  Commission,  and  in  a  sense  we
 have  a  constitutional  responsibility
 for  higher  education.  If  the  House
 look  at  entry  66  in  List  I,  Seventh
 Schedule,  to  the  Constitution,  the
 question  of  coordination  and  the  main-
 tenance  of  standards  is  the  Centre's
 responsibility.  Upto  a  point,  we  have
 got  to  help  the  States  to  maintain  the
 standards.  Primary  education  and
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 secondary  education  are  the  States’
 subjects  and  the  position  is  different
 from  the  case  of  higher  education.

 Shri  Bhagwat  Jha  Asad  =  (Bhagal-
 pur):  While  appreciating  the  decision
 of  the  Government,  may  I  know  whe-
 ther,  keeping  in  view  that  some  of  the
 State  Governments  in  implementing
 the  three-year  degrees  course  where
 also  the  Central  Government  had
 given  a  major  share  for  a  few  years
 could  not  implement  it  properly,  the
 Government  will,  along  with  this  de-
 cision,  take  some  precaution  or  safe-
 guard  by  which  it  should  be  possible
 for  the  State  Governments  or  it  will
 be  obligatory  on  the  parts  of  the  State
 Governments  to  meet  ft  after  five
 years.

 Shri  M.  C,  Chaglla:  As  far  as  West
 Bengal  is  concerned,  the  situation  is
 most  acute.  They  have  agreed  to
 bear  20  per  cent,  I  have  not  heard
 from  any  other  State,  I  wish  to  as-
 sure  this  House  that  the  expenditurc
 involved  in  giving  effect  to  these  sca-
 les,  on  th  basis  of  20  per  cent,  is  not
 a  very  large  amount  and  I  hope  that
 other  States  will  also  be  able  to  fall
 in  line  with  West  Bengal.

 Shri  N.  Sreekantan  Nair  (Quilon):
 In  view  of  the  fact  that  thé’  non-
 teaching  staff  is  also  an  equally  im-
 portant  factor  in  the  conduct  of  the
 Universities,  may  Y  know  whether  the
 scheme  includes  some  increase  in  the
 remuneration  of  this  section  of  em-
 ployees  who  have  been  neglected  since
 very  long?  i

 Shri  M.  0,  Chagla:  As  far  as  the
 present  announcement  is  concerned,  it
 concerns  only  the  academic  staff  ia
 the  Universities  and  the  Colleges
 where  upgrading  of  scales  has  been
 recommended  by  the  U.G.C.  We  have
 not  considered  the  other  staff.

 Shri  S.  M.  Banerjee:  The  hon.  Minis-
 ter  has  declared  that  the  Government
 vas  accepted  recommendations  of  the
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 U.G.C,  The  other  day,  the  hon.  Minis-
 ter  was  in  Calcutta  and  had  a  talk
 with  the  Principals  of  the  various
 Colleges.  I  would  like  to  know  whe-
 ther  he  had  a  talk  with  them  and
 whether,  after  this  announcement,
 they  have  agreed  to  withdraw  the
 boycott  movement  that  was  going  on.

 Shri  M.  Cc.  Chagla:  Of  course,  I
 could  not  tell  them  what  the  decision
 was.  But  I  told  them  that  it  was
 wrong  for  teachers  to  boycott  or  to
 adopt  an  agitational  approach.  I  am
 sure  that  this  was  the  only  demand  of
 the  principals  and  of  thé  university
 and  college  teachers,  Now  that  we
 have  agreed  to  it,  they  will  withdraw
 their  agitation.

 Shri  Muthiah  (Tirunelveli):  Has  the
 Ministry  of  Education  or  the  U.G.C.
 made  an  assessment  as  to  how  much
 this  80  per  cent  will  cost  and  also
 whether  it  will  include  the  oriental
 institutions?

 Shri  M.  0.  Chagla:  I  have  got  the
 assessment  here  as  to  how  much  it
 will  cost.  I  will  give  the  House  the
 figures.

 The  proposals  of  the  U.G.C,  involve
 an  expenditure  of  Rs.  27:50  crores  for
 the  five-year  period,  Ist  April  966  to
 3lst  March  1971,  on  both  the  college
 teachers—Rs.  26  crores—and  on  uni-
 versity  teachers—Rs.  °50  crores.  If
 all  the  State  Governments  give  effect
 to  this  proposal  of  revised  pay  scales
 from  Ist  April  1966,  the  Centre's

 share,  calculated  at  80  per  cent,  wi'l
 amount  to  Rs,  22  crores;  this  works
 out  on  an  average  to  a  Central  ex-
 penditure  of  about  Rs.  4°40  crores  per
 year.  That  means,  out  of  a  total  out-
 lay  of  Rs,  27°50  crores,  our  share  wilt
 be  Rs,  22  crores  in  five  years,  leaving
 the  States  to  meet  about  Rs.  5  crores
 in  five  years  and  fhat  is  also  to  be
 divided  among  I6  States.

 Shrj  S.  Kandap:  (Tiruchangoda):
 I  am  afraid,  fixing  of  a  time  limit  for
 this  assistance  from  the  Centre  will

 60  (ai)  LS—4
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 make  the  State  Governments  think
 twice  before  accepting  this  enhanced
 payment,  Once  the  State  Govern.
 ments  enhance  the  pay  of  the  college teachers  and  university  professors,  it
 will  be  very  difficult  for  them  to  go back.  They  have  got  to  keep  it  up.
 So,  would  it  not  be  better  for  the
 Government  not  to  fix  any  time  limit
 ‘and  consult  the  State  Governments
 later  after  the  scheme  is  imple-
 mented?

 Mr.  Speaker:  A  suggestion.

 2°38  hrs.
 ELECTIONS  TO  COMMITTEES

 (i)  CenrraL  Apvisony  COMMITTEE  FOR
 THE  NATIONAL  Caper  Corps

 The  Minister  of  State  in  the  Minis-
 try  og  Defence  (Shri  A.  M.  Thomas):
 On  behalf  of  Shri  Y.  B.  Chavan,  I  beg
 to  move:

 “That  in  pursuance  of  gub-sec-
 tion  QQ)  of  Section  2  of  the
 National  Cadet  Corps  Act,  1948,
 the  members  of  Lok  Subha  do
 proceed  to  elect,  in  such  manner
 83  the  Speaker  may  direct,  two
 members  from  amongst  themselves
 to  serve  as  members  of  the  Cen-
 tral  Advisory  Committee  for  the
 National  Cadet  Corps  for  the  next
 term  commencing  from  the  Ist
 June,  1966,  subject  to  the  other
 provisions  of  the  gaid  Act  and  the
 Rules  made  thereunder.”

 Mr.  Speaker:  The  qucstion  is:

 “That  in  pursuance  of  sub-sec-
 tion  qd)  of  Section  2  of  the  Na-
 tional  Cadet  Corps  Act,  1948,  the
 members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manncr  as
 the  Speaker  may  direct,  two  mem-
 bers  from  amongst  themselves  to
 serve  as  members  of  the  Central
 Advisory  Committee  for  the  Na-
 tional  Cadet  Corps  for  the  next
 term  commencing  from  the  Ist
 June,  1966,  subject  to  the  other
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 provisions  of  the  said  Act  and  the
 Rules  ‘made  thereunder.”

 The  motion  was  adopted.

 (ii)  Jornt  Com™MrTTEE  ON  JUDGES
 (Inquiry)  Br

 Shri  Krishnamoorthy  Rao:  (Shi-
 moga):  I  beg  to  move:

 “That  this  House  recommends
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  three  members  of
 Rajya  Sabha  to  the  Joint  Com-
 mittee  on  the  Judges  (Inquiry)
 Bill,  1964,  in  the  vacancies  caused
 by  the  retirement  of  Sarvashri
 Akbar  Ali  Khan,  G.  S.  Pathak  and
 K.  K.  Shah  from  Rajya  Sabha  and
 communicate  to  this  House  the
 names  of  the  members  so  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
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 Rajya  Sabha  and  communicate  to
 this  House  the  names  of  the  mem-
 bers  so  appointed  by  Rajya  Sabha
 to  the  Joint  Committee.”.

 Mr,  Speaker:  The  question  is:

 “That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  appoint  two  members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Delhi  Administration  Bill,
 1965,  in  the  vacancies  caused  by
 the  retirement  of  Shri  L.  N.
 Mishra)  and  Kumari  Shanta
 Vasisht  from  Rajya  Sabha  and
 communicate  to  this  House  the
 names  of  the  members  so  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Committee.”.

 The  motion  was  adopted.
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 (iv)  Joint  COMMITTEE  ON  PATENTS Committee.”.  Brit
 Mr.  Speaker:  The  question  is:  Shri  Krishnamoorthy  Rao

 “That  this  House  recommends  (Shimoga):  I  beg  to  move:
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  three  members  of
 Rajya  Sabha  to  the  Joint  Com-
 mittee  on  the  Judges  (Inquiry)
 Bill,  +1964,  in  the  vacancies  caused
 by  the  retirement  of  Sarvashri
 Akabar  Ali  Khan,  G.  S.  Pathak
 and  K.  K.  Shah  from  Rajya  Sabha
 and  ‘communicate  to  this  House
 the  names  of  the  members  60
 appointed  by  Rajya  Sabhe  to  the
 Joint  Committee.”.

 The  motion  was  adopted.

 (iii)  Jomvr  Commrrrre  on  DELAY
 ADMINISTRATION  BILL

 Shri  Krishnamoorthy  Rao  (Shi-
 moga):  I  beg  to  move:

 “That  this  House  recommends
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  two  members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Delhi  Administration  Bill,  +1965,
 in  the  vacancies  caused  by  the
 Tetirement  of  Shri  L.  N.  Mishre
 ang  Kumari  Shanta  Vasisht  from

 “That  this  House  recommends
 to  Rajya.  Sabha  that  Rajya  Sabha
 do  appoint  six  members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Patents  Bill,  1965,  in  the
 vacancies  caused  by  the  retire-
 ment  of  Sarvashri  Arjun  .  Arora,
 T.  Chengalvaroyan,  R.  S.  Doogar,
 Shyamnandan  Mishra,  M.  R,  Sher-
 vani  and  R.  P.  Sinha  from  Rajya
 Sabha  and  communicate  to  this
 House  the  names  of  the  members.
 so  appointed  by  Rajya  Sabha
 to  the  Joint  Committee.”.

 Mr,  Speaker:  The  question  is:

 “That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 appoint  six  members  of  Rajya

 Sabha  to  the  Joint  Committee  on
 the  Patents  Bill,  1965,  in  the
 Vacancies  caused  by  the  retire-
 ment  of  Sarvashri  Arjun  Arora,
 T.  Chengalvaroyan,  R.  S.  Doogar,
 Shyamnandan  Mishra,  M.  R:
 Shervani  and  R.  P.  Sinha  from
 Roira  Sabha  and  communicate  to



 9239Delhi  High  Court  Bill  CHAITRA  14,1888  (SAKA)

 this  House  the  names  of  the
 Members  so  appointed  by  Rajya
 Sabha  to  the  Joint  Committee”,

 The  motion  was  adopted.
 (२)  गाता  COMMITTEE  ON  OFFICES  07

 PROFIT
 Shri  G.  N.  Dixit  (Etawah):  I  beg  to

 move:
 “That  this  House  recommends

 to  Rajya  Sabha  that  Rajya  Sabha
 do  elect  three  members  of  Rajya
 Sabha  according  to  the  principle
 of  proportional  representation  by
 means  of  the  single  transferable
 vote,  to  the  Joint  Committee  on
 Offices  of  Profit  in  the  vacancies
 caused  by  the  retirement  of  Shri-
 mati  Sharda  Bhargava,  Shri  Hira
 Vallabha  Tripathi  and  Shri  Loka-
 nath  Misra  from  Rajya  Sabha  and
 communicate  to  this  House  the
 names  of  the  members  so  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Committee.”.
 Mr.  Speaker:  The  question  is:

 “That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 elect  three  members  of  Rajya
 Sabha  according  to  the  principle
 of  proportional  representation  by
 means  of  the  single  transferable
 vote,  to  the  Joint  Committee  on
 Offices  of  Profit  in  the  vacancies
 caused  by  the  retirement  of  Shri-
 mati  Sharda  Bhargava,  Shri  Hira
 Vallabha  Tripathi  and  Shri  Loka-
 nath  Misra  from  Rajya  Sabha  and
 communicate  to  this  House  the
 names  of  the  members  80  appoin-
 ted  by  Rajya  Sabha  to  the  Joint
 Committee.”.

 The  motion  was  adopted.

 2-4I  hrs.
 DELHI  HIGH  COURT  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 07  REPORT  of  SELECT  COMMITTEE
 Shri  Krishnamoorthy  Rao:

 (Shimoga):  I  beg  to  move:
 “That  the  time  appointed  for

 the  presentation  of  the  Report  of
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 the  Select  Committee  on  the  Bill
 to  provide  for  the  constitution  of
 a  High  Court  for  the  Union  Terri-
 tory  of  Delhi,  for  the  extension
 of  the  jurisdiction  of  that  High
 Court  to  the  Union  Territory  of
 Himachal}  Pradesh  and  for  matters
 connected  therewith,  be  further
 extended  up  to  the  i8th  April,
 ‘1966.”.

 Mr.  Speaker:  The  question  is:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Select  Committee  on  the  Bill
 to  provide  for  the  constitution  of
 a  High  Court  for  the  Union  Terri-
 tory  of  Delhi,  for  the  extension
 of  the  jurisdiction  of  that  High
 Court  to  the  Union  Territory  of
 Himachal  Pradesh  and  for  matters
 connected  therewith,  be  further
 extended  up  to  the  i8th  April,
 1966.”.

 The  motion  was  adopted.

 ‘1241  hrs.

 DEMANDS*  FOR  GRANTS—contd

 Ministry  or  Law—contd

 Mr.  Speaker:  The  House  will  now
 take  up  further  discussion  and  voting
 on  the  Demands  for  Grants  under  the
 control  of  the  Ministry  of  Law.  The
 hon.  Law  Minister  may  continue  his
 speech  now.

 Shri  s.  M.  Banerjee  (Kanpur):  Be-
 fore  the  hon.  Law  Minister  starts,  I
 have  a  submission  to  make.  After  the
 Demands  for  Grants  under  the  con-
 trol  of  the  Ministry  of  Law,  we  shall
 be  having  for  discussion  those  under
 the  control  of  the  Department  of
 Parliamentary  Affairs  and  then  those
 under  the  control  of  the  Ministry  of
 Transport  and  Aviation.  So,  the

 “*Moved  with  the  recommendation  of  the  President.
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 (Shri  8.  M.  Banerjee.]
 Demands  of  the  Ministry  of  Transport
 and  Aviation  may  come  up  today....

 Shri  U.  M.  Trivedi  (Mandsaur):
 They  may  not  come  up  today.

 Shri  S.  M.  Banerjee:  They  might
 come  up.  On  Friday  last,  some  of  us
 had  made  a  request  to  the  hon.  Minis-
 ter  of  Transport  and  Aviation;  Shri
 Nath  Pai,  myself  and  some  other
 Members  had  requested  that  the  hon.
 Minister  of  Transport  and  Aviation
 should  make  some  statement  about  the
 Air  India  strike,  because  we  want  to
 know  what  the  position  is.

 Mr.  Speaker:  I  shall  find  out......

 An  hon,  Member:  The  Leader  of  the
 House  is  just  coming.

 Mr.  Speaker:  I  would  like  to  tell
 him  that  a  request  has  been  made  that
 some  statement  should  be  made  about
 the  Air  India  strike.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  As  I  have  said, the  Demands  for  Grants  relating  to
 that  Ministry  are  being  taken  up  to-
 day....

 Mr.  Speaker:  Before  the  Demands
 are  taken  up,  they  want  a  statement
 to  be  made.

 Shri  Nath  Pai  (Rajapur):  We  would
 like  to  know  the  position.

 The  Minister  of  Law  (Shri  G.  S.
 Pathak):  On  the  last  occasion,  when
 I  was  addressing  the  Chair  and  the
 House,  I  was  speaking  of  changes  in
 the  election  laws.
 12-42,  hrs,

 (Mr.  Depury-Speaxer  in  the  Chair]
 I  had  stated  before  the  House  that

 the  election  petitions  should  be  tried
 by  High  Courts  and  that  the  election
 tribunals  be  abolished.  That  was  the
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 decision  of  Government.  It  is  true,  as
 has  been  pointed  out  by  some  hon.
 Members,  that  delay  was  caused  by
 various  factors  in  the  disposal  of  the
 election  petitions,  and  that  there  were
 still  some  election  petitions  pending.
 I  accept  the  criticism  and  I  agree  that
 that  is  something  which  we  must  pre-
 vent  at  once.  The  delay  was  caused
 for  various  reasons,  either  by  the
 transfer  of  the  district  judges  or  by
 applications  made  for  transfer  of  cases
 for  the  purpose  of  securing  the  trans-
 fer  of  case  from  one  tribunal  to  another
 and  so  on.  Delay  was  also  caused  by
 the  filing  of  writ  petitions  in  the  High
 Courts  arising  out  of  interlocutory
 orders.  I¢  the  High  Courts  deal  with
 the  election  petitions,  these  delays
 will  be  eliminated  and  there  will  be
 no  question  then  of  interlocutory
 orders  being  appealed  against  in  the
 High  Court,  because  the  High  Court
 itself  will  be  dealing  with  the  election
 petitions.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Will  it  be  a  single  High  Court
 judge?  That  is  not‘decided  yet?

 Shri  6.  S.  Pathak:  I  am  obliged  to
 my  distinguished  friend  Shri  Kamath
 for  making  this  observation  whether
 it  would  be  a  single  judge  or  two
 judges.  That  is  a  matter  of  detail
 which  the  House  will  consider  at  the
 time  when  the  Bill  which  is  under
 preparation  will  be  introduced  in  the
 House  and  comes  up  for  consideration.
 I¢  the  election  petition  is  to  be  decided
 by  two  judges  straightway,  then  an
 appeal  could  lie  only  to  the  Supreme
 Court,  subject  to  the  law  that  the
 House.  might  make  here  for  the  pur-
 Pose  of  the  Supreme  Court  entertain-
 ing  the  appeal;  it  is  open  to  the  House
 to  make  the  law  that  the  Supreme
 Court  may  grant  leave  to  appeal
 against  the  orders  of  the  High  Court
 both  on  questions  of  fact  and  on
 questions  of  law  in  special  cases.
 But  these  are  matters  of  detail.  My
 hon.  friend,  Shri  Kamath,  will  appre-
 ciate  that  this  question  may  be
 deferred  for  consideration  til]  the  Bill
 itself  is  before  the  House.
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 Shri  Hari  Vishau  Kamath:  No  more
 retired  High  Court  Judges  to  deal
 with  the  matter.

 Shri  06.  S.  Pathak:  There  has  been
 pome  criticism  against  retired  High
 Court  Judges  dealing  with  these
 matters.  If  I  remember  aright,  one
 of  the  Members  said  that  some  retired
 High  Court  Judges  themselves  are
 averse  to  sitting  on  tribunals  in  elec-
 tion  matters.  I  need  not  detain  the
 House  on  a  point  like  this.  But  one
 thing  you  will  permit  me  to  say  and
 that  is  that  in  such  cases,  electoral
 morality  and  public  education  are
 something  which  we  have  to  develop.
 I  may  inform  the  House  that  in
 England,  although  contests  are  in-
 creasing,  the  number  of  election  peti-
 tions  is  decreasing.

 Shri  D.  0.  Sharma  =  (Gurdaspur):
 Very  good.

 Shri  G.  s.  Pathak:  It  has  been  ob-
 served  that  in  England  bribery  and
 treating  have  almost  become  a  thing
 of  the  past.  Election  petitions  are
 really  the  barometers  of  electoral
 morality.  Therefore,  what  is  needed
 is  to  develop  electoral  morality,  be-
 cause  here  it  is  not  an  ordinary  per-
 son  who  may  not  know  the  law  or
 who  may  not  know  what  hig  electoral
 responsibility  is  that  is  concerned;  it
 is  the  legislators  themselves  who  are
 concerned,  those  who  want  to  be  legis-
 lators  or  those  who  become  legisla-
 tors.  Therefore,  there  is  a  high
 standard  of  rectitude  which  should  be
 demanded  of  them.  They  should  lay
 down  some  standards;  they  should  lay
 down  those  standards  on  a_  higher
 acale,

 Shri  Hari  Vishnu  Kamath:  Physi-
 cian,  heal  thy  own  party  first.

 Shri  D.  C.  Sharma:  I  do  not  know
 why  he  is  making  that  observation.
 Electoral  morality  is  very  very  high
 in  India.

 Shri  G.  S.  Pathak:  As  Shri  Sharma
 has  just  now  observed,  it  is  high  in
 India;  although  there  is....
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 Shri  Hari  Vishnu  Kamath:  Lapses
 here  and  there.

 Shri  G.  S.  Pathak:  ....not  much  of
 literacy,  yet  there  is  considerable
 wisdom  in  the  elector.  I  have  seen
 People  being  defeated,  although  they
 are  rich.

 Shri  Harj  Vishnu  Kamath:  He  has
 not  been  defeated.

 Shri  G.  S.  Pathak:  My  hon.  friend
 is  very  well  versed  in  May’s  Parlia-~
 mentary  Practice  as  well  asthe  rules
 of  this  House,  but  somehow  or  other, tule  349  has  escaped  his  attention, that  there  should  be  no  running  com-
 mentary  when  a  person  is  speaking.

 Shri  Hari  Vishnu  Kamath:  There  is no  such  phrase  in  the  rules.

 Shri  G.  Pathak:  Therefore,  the
 details  of  what  the  law  will  be  will be  considered  at  the  proper  time,  and I  am  not  detaining  the  House  on  those
 details,  although  I  assure  the  House that  I  will  bear  in  mind  all  the  obser-
 vations  made  by  my  esteemed  friends, Shri  Trivedi  and  others,  in  regard  to this  law.  Government  is  accepting Most  of  the  recommendations  made
 by  the  Election  Commission.  That
 probably  the  House  already  knows.

 One  word  about  the  Languages Commission.  The  criticism  against the  working  of  the  Languages  Com-
 mission  is  that  the  work  has  been slow  and  it  has  not  been  adequate. The  terms  of  this  Commission  have
 been  clearly  specified,  and  it  is  not
 necessary  for  me  to  make  any  obser- vation  with  regard  to  the  work  in hand.  The  Central  laws,  regulations, Acts  and  other  rules  have  got  to  be
 translated  into  Hindi;  arrangement has  to  be  made  for  translation  of Centra]  laws  into  regional  languages also;  arrangement  has  to  be  made  for translation  of  laws  in  regienal  langu-
 ages  into  Hindi.  This  i¢  tha  pre gramme  befc-e  this  Commismon,  ana it  can  easily  be  appreciated  that  in its  initial  stages  there  was  bound  te
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 (Shri  6.  5.  Pathak)
 be  some  time  taken  before  the  whole
 work  was  put  on  a  proper  basis.  The
 States  had  to  be  consulted  after  the
 translations  had  been  made,  and  there
 were  other  difficulties  too,  but  after
 the  experience  was  gained,  after  the
 knowledge  of  the  working  was  ac-
 quired,  the  pace  has  become  quicker,
 and  this  Commission  has  already  pub-
 lished  translations  of  several  Acts,
 has  also  published  a  glossary.  We
 propose  to  reconstitute  the  Commis-
 sion,  and  we  hope  that  better  progress
 will  be  made  by  this  Commission.

 Shri  Daji  (Indore):  The  translation
 is  more  difficult  than  the  original.

 Shri  6.  S.  Pathak:  That  is  why  the
 time  is  taken  up,  because  there  are
 representatives  of  various  interests,
 as  my  distinguished  friend  would
 agree,  and  in  the  course  of  the  dis-
 cussion  we  do  not  arrive  at  quick
 results,  and  therefore  in  the  initial
 work  more  time  was  taken  than  was
 absolutely  necessary.

 I  will  now  come  to  the  Law  Com-
 mission.  I  appreciate  the  criticism
 regarding  the  working  of  the  Law
 Commission.  I  also  appreciate  that
 the  Chairman  should  not  be  burdened
 with  duties  other  than  those  which
 are  required  by  the  Law  Commission.
 The  Law  Commission,  since  its  incep-
 tion,  has  submitted  29  reports.

 Shri  Hari  Vishnu  Kamath:  Quite  a
 large  number.

 Shri  G.  S.  Pathak:  The  last  report
 is  one  in  which  the  House  will  be
 particularly  interested.  This  js  8
 report  on  socio-economic  offences,  It
 deals  with  eight  subjects,  and  the
 preparation  of  the  report  involved  a
 study  of  more  than  70  Central  Acts
 and  case  law  on  those  Acts,  and  laws
 of  foreign  countries  too.  It  deals
 with  offences  calculated  to  prevent  oF
 obstruct  the  economic  development  of
 the  country,  misuse  of  the  position  by
 public  servants  in  certain  matters,
 evasion  of  taxes,  profiteering,  black-
 marketing,  hoarding,  etc.  This  report
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 when  it  is  considered  by  this  House
 and  by  the  public  outside,  if  this
 House  chooses  to  consider  it  later,
 will  prove  to  be  very  instructive,
 very  interesting  and  very  useful.
 Therefore,  the  Law  Commission  is
 doing  useful  work.  We  will  try  to
 improve  the  method  of  its  working,
 but  it  cannot  be  said  that  the  Law
 Commission  has  not  produced  ade-
 quate  work  or  has  not  done  useful
 work.

 I  may  be  permitted  to  make  an
 observation  or  two  on  the  question  of
 expensive  litigation  or  poor  aid.  Mr.
 N.  C.  Chatterjee  was  quite  right  when
 he  said  that  some  years  ago  a  scheme
 was  framed—he  said  it  was  a  Bill,
 it  was  really  a  scheme—for  rendering
 ald  to  the  poor.  The  difficulty,  I  must
 take  the  House  into  confidence  on
 this  question,  has  been  financial  diffi-
 culty.  The  administration  of  justice
 at  the  lower  level  is  a  State  subject,
 and  we  had  to  take  the  assistance  of
 the  States.  The  States  require  finan-
 cial  grants  and  so  on,  and  the  delay
 in  implementing  what  we  wanted  to
 produce  by  way  of  provisions  for  poor
 aid  is  due  to  this  fact.

 Dr.  L.  M.  Singhvi  (Jodhpur):  The
 central  question  ig  whether  the
 Government  jis  prepared  to  accord  it
 a  very  high  priority.  The  matter  of
 providing  legal  aid  must  be  given
 high  priority  and  then  alone  alloca-
 tion  can  be  made.  What  is  the  prior-
 ity  they  are  prepared  to  give?

 Shri  D.  C.  Sharma:  How  can  they
 do  it?  They  are  creating  more  States;
 therefore,  they  want  more  finances.

 Shri  6.  S.  Pathak:  Dr.  Singhvi’s
 observation  I  appreciate,  and  I  do  see
 that  we  must  do  something  about
 this  matter,  so  that  the  common  man
 must  get  justice  and  it  should  never
 be  said  in  this  country  that  justice
 was  denied  because  somebody  was
 poor.

 In  this  connection,  I  wish  to  pomt
 out  a  fact  which  is  not  ordinarifly
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 known.  There  js  voluntary  aid  given
 in  such  cases  in  some  Bar  Associa-
 tions.  I  know  of  the  Supreme  Court
 Bar  Association.  If  a  poor  person
 goes  to  the  Committee  which  is  in
 charge  of  this  work  and  satisfies  the
 Committee  that  he  is  not  able  to
 defray  the  charges  of  the  litigation,
 it  is  open  to  the  Committee  to  select
 any  member  of  the  Bar.  I  know
 names  of  senior  persons  who  had  to
 do  the  work  free  not  for  a  day  or  a
 few  hours,  but  some  days.  If  volun-
 tary  effort  is  made,  then  immediate
 relief  could  be  given,  and  I  hope  that
 the  profession  will  extend  voluntary
 aid  in  larger  and  larger  measure.

 Mr.  Khadilkar  made  some  observa-
 tions  regarding  the  dynamics  of  social
 change.  I  entirely  agree.  Law  is  not
 just  bare  dry  bones,  law  must  be
 animated  by  dynamic  philosophy,  oF
 dynamic  social  philosophy,  to  be  more
 correct,  and  in  a  Welfare  State  that
 is  of  the  essence  of  the  matter.  I
 may  point  out  to  Mr.  Khadilkar  and
 other  friends  of  mine  that  if  you  have
 a  look  at  the  statute-book,  you  will
 get  the  idea  of  how  law  is  being
 socialised.  The  concept  of  priority  is
 not  the  same  today  what  it  was  many
 years  ago.  There  are  growing  limita-
 tions  on  the  use  of  one’s  own  property,
 there  are  growing  limitations  on  free-
 dom  of  contract  and  so  on  and  so
 forth.  I  do  not  wish  to  detain  the
 House  on  the  details  with  regard  to
 this  matter,  but  there  is  no  doubt
 whatsoever  that  the  jaw  is  being
 socialised  and  the  law  has  reflected
 the  current  thoughts  on  how  the  law
 should  take  its  shape  from  the  social
 changes  which  are  prevalent  today.

 Shri  D.  C.  Sharma:  What  about  the
 concept  of  marriage?

 Shri  G.  S.  Pathak:  Some  frustrated
 people—not  my  friend  here—think  of
 marriage  sometimes.

 Shri  Kapur  Singh  (Ludhiana):  I  am
 glad  you  made  it  clear.

 Shri  0.  S.  Pathak:  So  far  as  simpli-
 fication  of  laws  is  concerned,  we  have

 CHAITRA  I4,  888  (SAKA)  DAG.  1988-67,  9248

 to  remember  that  the  law  reflects  the
 national  life.  If  the  affairs  of  life
 are  becoming  complicated  the  laws
 have  to  be  complicated.  I  can  give
 one  instance.  The  Income-tax  Act,
 for  example,  was  considered  by  the
 first  Law  Commission,  of  which  I  had
 the  honour  to  be  a  member,  and  we
 tried  our  level]  best  to  simplify  it  as
 much  as  possible.  We  simplified  it
 to  a  considerable  extent.  Yet  it  can-
 not  be  said  that  it  is  a  very  simple
 law  because  there  js  always  a  contest
 between  the  tax  collector  and  the  tax
 evader  and  provisions  have  got  to  be
 made  in  order  to  prevent  tax  evasion.

 About  administrative  tribunals,  ob-
 servations  have  been  made  by  hon.
 members...

 Shri  Yashpal  Singh  (Kairana):  What
 about  heavy  expenditure  in  elections?

 Shri  G.  S.  Pathak:  I  have  already
 said  that  the  Bil]  is  coming.  You  can
 discuss  it  at  that  time.  I  have  also
 said  that  there  are  some  matters,
 some  mischiefs  which  cannot  be  re-
 medied  by  law.  They  can  be  re-
 medied  only  by  development  of  pub-
 lic  morality.  There  is  no  limit  fixed
 for  the  expenditure,  only  the  ceiling
 is  fixed.  You  cannot  spend  above  a
 certain  sum,  but  it  is  open  to  every
 member  or  person  or  candidate  to
 spend  as  little  as  possible.  There  are
 practical  difficulties.  This  is  a  very
 big  country  with  about  five  hundred-
 million  people  and  the  constituencies
 are  very  large.  All  these  practical
 difficulties  have  also  to  be  taken  into
 consideration.  When  this  mischief
 cannot  be  remedied—if  there  is  mis-
 chief  in  this  respect—by  mere  enact-
 ments,  we  have  got  to  regulate  it  by
 our  own  conduct.

 So  far  as  administrative  tribunals
 are  concerned,  J  submit  that  that  has
 been  considered  by  the  Government
 on  a  number  of  occasions  at  Law
 Ministers’  Conferences  and  so  on.  I
 do  see  that  there  are  some  difficulties
 which  have  got  to  be  remedied.  I
 assure  this  House  that  the  writ  juris-
 diction  of  the  High  Cou@s  and
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 Supreme  Court  has  given  great  relief
 to  the  people  and  have  rectified  many
 errors  although  I  concede  that  the
 scope  of  the  jurisdiction  is  very  limit-
 ed.

 Now,  Sir,  I  do  not  think  I  should
 take  much  more  of  the  time  of  this
 House  on  this  matter.  I  again  repeat
 and  I  assure  the  House  that  I  shall
 take  into  consideration  all  the  obser-
 vations  made  by  the  distinguished
 members  of  this  House.  It  is  immate-
 rial  whether  I  have  touched  them  or
 not.  I,  therefore,  conclude  by  saying
 that  the  cut  motions  should  be  reject-
 ed  and  the  demands  for  grant  should
 be  accepted.

 An  hon.  Member:  Cut  motions  re-
 jected,  if  not  already  withdrawn.

 Shri  G.  8.  Pathak:  Thank  you.  I
 accept  it.

 Shri  U.  M.  Trivedi:  I  want  to  put
 a  question  to  the  hon.  Minister.  I
 have  specifically  referred  in  the
 debate  to  the  question  of  appointment
 of  judges  of  the  High  Court  being
 taken  up  by  the  Law  Ministry  to
 which  a  reply  in  the  House  was  ex-
 pected.

 Shri  G.  S.  Pathak:  I  gave  a  reply.
 Probably  may  esteemed  friend  ‘was  not
 in  the  House  at  that  time.  What  I
 etated—I  repeat  it—was  this:  Whether
 a  particular  subject  is  to  be  assigned
 to  me  as  a  Law  Minister  or  not  is
 not  a  matter  within  my  power  607
 jurisdiction.  I  appreciate  the  force
 of  the  observations  made  by  my
 friend  Mr.  Trivedi.  But  this  is  a
 matter  with  which  I  am  not  directly,
 as  Law  Minister,  concerned.  Mr.
 Yrivedi’s  observations  were  repeated
 by  four  or  five  more  members.  But
 as  I  said,  I  have  to  express  my  help-
 lessness  in  this  matter.

 Shri  U.  M,  Trivedi:  The  difficulty
 is  this:  It  is  collective  responsibility
 of  the  Gover:  t,  The  Minister  of
 Parliamentary  Affairs  ig  here,
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 Mr.  Deputy-Speaker:  You  have  ex-
 pressed  your  views.

 Shri  U,  M.  Trivedi:  He  is  the  Leader
 of  the  House.  It  is  for  him  to  put  up
 before  the  Cabinet  for  consideration.

 Mr.  Deputy-Speaker:  I  will  now
 put  the  cut  motions  to  vote.

 Shri  Shinkre  (Marmagoa):  Before
 you  put  the  cut  motions  to  vote,  I
 want  to  make  one  point,  I  was  not
 present  during  the  debate  on  the  Law
 Ministry.  There  are  one  or  two  points
 which  I  would  like  to  put  before  the
 Law  Minister.  He  has  said  just  now..

 Mr,  Deputy-Speaker:  Not  now.  He
 has  finished  his  speech.

 Shri  Shinkre:
 nection.

 Mr.  Deputy-Speaker:  Not  now.  I
 will  put  cut  motions  Nos.  4  to  19,  to
 vote,

 This  is  in  that  con-

 All  the  cut  motions  were  put  and
 negatived,

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  Demands  to  vote.

 The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 papers,  be  granted  to  the  Preai-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1967,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demands  Nos.  75,  76  and  77  re-
 lating  to  the  Ministry  of  Law”.

 The  motion  was  adopted.
 [The  motions  for  Demands  for  Grants,

 which  were  adopted  by  the  Lok
 Sabha  are  reproduced  below—ed.]

 DemManp  Ns.  75—Mrnistry  oF  Law

 “That  a  sum  not  exceeding
 Rs.  59,55,000  be  granted  to  the
 President  to  complete  the  sum
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 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March  967  in  respect
 of  ‘Ministry  of  Law.”

 Demand  No.  76—ELECTIONS
 ‘That  a  sum  not  exceeding

 Rs,  2,82,53,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March  967  in  respect
 of  ‘Elections’.

 DemMaAND  No.  77—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINIsTRY  oF  Law

 “That  a  sum  not  exceeding
 Rs,  39,46,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Slst  day  of  March  967  in  respect
 of  “Other  Revenue  Expenditure  of
 the  ‘Ministry  of  Law’.”

 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS

 Mr.  Deputy-Speaker:  We  will  now
 take  up  the  Demand  in  respect  of  the
 Department  of  Parlamentary  Affairs.
 DemAnp  No.  05—DPpARTMENT  OF  Par-

 LIAMENTARY  AFFAIRS
 Mr,  Deputy-Speaker:  Motion  moved:

 That  a  sum  not  exceeding
 Rs.  4,13,000,  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 gary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  $3lst
 day  of  March,  1967,  in  respect  of
 ‘Department  of  Parliamentary
 Affairs’.
 Shri  U.  M.  Trivedi

 How  many  hours?
 Mr.  Deputy-Speaker:  Two  hours.
 Shri  Kapur  Singh  (Ludhiana):  I

 have  great  pleasure,  to  rise....
 Shri  Daji  (Indore):  This  is  an  in-

 teresting  subject  of  an  _  interesting

 (Mandsaur):
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 Minister  and  you  are  giving  only  two
 hours.

 Shri  Shinkre  (Marmagoa):  At  least
 when  the  Parliamentary  Affairs  De-
 partment  is  being  discussed  in  the
 House,  there  should  be  quorum.

 Mr,  Deputy-Speaker:  The  quorum
 bell  is  being  rung....Now  there  is
 quorum,

 Shri  Kapur  Singh:  Mr.  Deputy-
 Speaker,  Sir,  it  is  a  pity  that  my
 speech  had  to  be  interrupteg  for  lack
 of  quorum  and  it  is  a  further  pity
 that  quorum  was  challenged  because
 this  is  such  a  fragrant  subject  that  it
 can  be  discussed  just  as  well  even
 when  there  is  no  quorum,  I  presume
 that  it  will  be  common  ground  with
 the  hon,  Members  of  this  House  that
 whatever  might  be  the  constitutional
 Position,  the  department  of  parliamen-
 tary  affairs  is  really  the  Minister  of
 Parliamentary  Affairs.  The  debates
 on  the  subject  last  year  will  amply
 confirm  my  observations  and  I  would
 therefore  begin  by  making  a  few
 observations  which  relate  to  the  hon.
 Minister  of  Parliamentary  Affairs
 personally.  For  sometime  past,  the
 Members  of  this  House,  have  noted
 with  growing  dismay  that  certain  fun-
 damental  changes  have  come  over  the
 hon.  Minister  of  Parliamentary
 Affairs.  We  have  seen,  during  the  re-
 cent  times,  that  the  ubiquitous  red
 rose  has  been  replaced  by  a_  light
 yellow  rose  and  sometimes  we  also
 notice  that  it  is  altogether  missing.

 Shri  C.  हू,  Bhattacharyya  (Raiganj):
 Are  we  having  a  debate  on  roses?

 Shri  Kapur  Singh:  This  is  a  very
 rosy  subject,

 Shri  C,  K.  Bhattacharyya:  Let  there
 not  be  a  war  of  roses.

 Shri  Kapur  Singh:  Not  a  war  of
 roses.  The  subject  itself  is  rosy.

 For  some  days  past,  we  have  also
 noticed  that  his  presence,  or  his  pre-
 sence  in  the  immediate  past,  does  not
 affect  or  excite  the  nerves  of  the  hon.
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 Members  as  it  useq  to  in  the  past;  it
 has  been  doing  so  ever  since  the  living
 -izmory  of  man  extends,  This  has
 stopped  with  such  suddenness  that  it
 cannot  be  taken  but  as  of  noticeable
 significance,

 An  hon.  Member,  just  now,  inter-
 rupted  me  when  I  mentioned  flowers,
 are,  botanically,  characteristic  of  the
 highest  form  of  plant  life  and  though
 classjeal  and  modern  theorists  are  not
 agreed  ag  to  whether it  isonly  &  modi-
 fied  and  abbreviated  shoot  or  it  is
 homologous  with  leaves  or  whether  it
 is  a  product  of  parallel  evolution,
 about  its  aristocratic  distinctiveness
 there  is  no  disagreement  whatsoever.
 The  hon.  Minister,  by  discontinuation
 of  its  use,  or  by  making  a  sudden  and
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 Of  these,  item  6  appears  to  me  to
 be  the  most  signifi  and  fundam
 tal  assignment  of  this  department.  I
 will  read  out  this  item;  it
 says  that  this  department  has
 to  deal  with  ‘matters  connec-
 ted  with  powers,  privileges  and
 immunities  of  Members  of  Parlia-
 ment”.  It  is  a  job  not  for  an  efficient
 parliamentarian  merely  but  it  is  g  job
 of  dealing  with  500  human  beings  in
 this  House  alone,  not  to  speak  of  the
 other  House.  It  is  a  job  which  aims  at
 preserving  the  rights  of  the  individual
 back-bencher  of  the  tiniest  minority,
 ag  well  as  of  ensuring  that  the  majo-
 rity  prevails.  It  is  a  job  which  re-
 quires  the  skill  of  an  artist  and  a  te-

 fundamental  change  in  its  colour,  has
 brought  about  a  feeling  that  he  wants
 to  set  up  a  socialist  pattern  of  society
 in  this  country  somewhat  pr  turely.

 hnician.  It  devolves  upon  the  Mi-
 nistey  of  Parliamentary  Affairs,  the
 duty  to  influence  and  indirectly  to
 shape  the  moods,  the  tempers  and  the

 'b:
 As  regards  the  smells  to  which  we

 were  accustomed  and  used  in  the  pre-
 sence  of  the  hon.  Minister  they  not
 only  excite  or  affect  the  factory
 part but  they  also  excite  the  respira-

 tory  part  of  the  nose  in  which  both
 these  sensitivities  are  situated.  In  the
 absence  of  the  scents  which  he  nor-
 mally  emits,  there  is  now  neither
 nausea  nor  sneezing  in  his  presence,  or
 when  he  has  just  left  the  spot.  These
 two  acts  of  omission  and  commission
 of  our  hon,  Minister  are  a  source  of
 comment  and  disconcertation,  and  I
 suggest  early  remedial  measures.

 Coming  to  the  report  of  this  depart-
 ment,  I  find  that  on  page  l,  there  is
 a  formidable  list  of  sixteen  items  con-
 stituting  th  main  functions  of  this
 department  under  artcle  77(8).  of  the
 Constitution.  The  appellation  ‘de-
 partment’  not  only  goes  il!  with  these
 all  important  and  fundamental  assign-
 ments  which  have  been  made  to  this
 department,  but  is  also  not  in  keeping
 with  the  native  dignity  of  the  hon.
 present  Minister.  The  sooner  thin  de-
 partment  is  exalted  into  a  full-fledged
 ministry,  the  more  gratification  it  is
 likely  to  afford  to  all  sections  of  the
 House.  I  can  say  this  with  a  great
 deal  of  certanty.

 cious  attitude,  of  the  indivi-
 duals  and  groups  in  this  House.  In
 this  matter  I  wish  I  could  say  that  the
 minister  has  been  a  conspicuous  suc-
 cess.

 I  will  try  to  explain  what  I  have  in
 mind  by  referring  to  the  phenomenon
 of  prohibitive  interruptions  which
 sometimes  take  place  in  this  House.  It
 was  in  April  965  that  Mr.  Frank  An-
 thony  was  prohibited  by  unceasing  in-
 terruptiong  from  giving  the  facts
 about  the  troubles  of  his  people  at  the
 hands  of  a  group  of  majority  commu-
 nity  at  Calcutta.  Likewise  the  hon.
 Mr.  Badrudduja  was  prohibited  from
 saying  in  the  House  what  the  Consti-
 tution  entitles  him  to  say.  Again,  last
 year  the  hon.  Member  Mr.  Masani,
 the  General  Secretary  of  my  Party,
 was  prohibited,  by  unceasing  interrup-
 tions  from  referring  to  the  contents  of
 a  book;  Delhi  to  Peking  by  Patterson,
 wherein  the  leader  of  the  ruling  party
 was  painted  in  unfavoureble  colours.
 Lastly,  only  recently  an  hon.  fair  lady
 Member  of  this  House,  belonging  to
 the  opposite  benches  peremptorily,  not
 only  interrupted  me  but  bade  me  not
 to  use  the  words  ‘majority  community’
 and  ‘communalism’  in  my  speech  and
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 obeyed,  not  because  I  was  in  the
 wrong  but  because  I  have  an  innate
 ‘weakness  for  cowardice  in  the  pre-
 sence  of  the  opposite  sex.  It  ig  the
 duty  of  the  hon.  minister  of  Parlia-
 mentary  affairs  to  bring  home  to  all
 concerned  that  important  as  it  is  that
 a  member  of  this  House  should  not
 use  the  forum  of  this  House  except  to
 enhance  the  cause  of  truth,  it  is  even
 ‘more  important  that  he  should  have
 the  freedom  to  do  go.  May  I  remind
 the  House  of  what  John  Mill  said  in
 his,  Essay  on  Liberty,  in  the  year  1859,
 which  is  not  yet  out-dated  in  a  free
 democratic  India:

 “The  whole  of  mankind  has  no
 right  to  silence  one  dissenter’.

 This  should  be  the  moto  of  the  hon.
 Minister  and  his  ambition  and  goal  in
 life  should  be  to  see  that  the  saying  of
 Mill  is  honoured  in  word  and  spirit  in
 this  House  as  well  ag  outside.

 Item  5  of  the  main  functions  of  this
 department  refers  to  “officially-spon-
 sored  visits  of  Members  of  Parlia-
 ment”.  Paras  35,  36  and  37  of  the  re-
 port  detail  as  many  as  nine  delega-
 tions  of  Members  of  Parliament  sent
 abroad  including  7  Prime  Minister's
 delegations  in  the  wake  of  Indo-Pak-
 istan  conflict.  I  wish  to  point  out  that
 in  nota  single  one  of  these  delegations
 was  a  single  Member  of  the  first  and
 premier  Opposition  group  of  this
 House—that  is,  my  party—included.
 This  shows  a  right  royal  fashion  ef
 conducting  the  affairs  of  the  State,
 reminiscent  of  Louis  XIV  who  said  ‘I
 am  the  State’.  May  I,  with  your  per-
 mission,  Sir,  salute  the  hon.  Minister
 of  Parliamentary  Affairs,  who  himself
 is  the  Department.  I  now  conclude  by
 mentioning  my  last  point.

 Israel  is  ६  full  member  of  the  Inter-
 Parliamentary  Union,  of  which  India
 is  also  a  member,  [  don’t  undecstand
 the  hesitation  on  our  part  in  recog-
 nising  Israel]  as  such.  After  all,  the
 Inter-Parliamentary  Union  does  not
 indulge  in  politics.  It  is  meant  for  pro-
 motion  and  strengthening  of  Parlia-
 mentary  democracy  in  various  count-
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 ries  of  the  world.  Like  our  own
 country,  when  Israel  also  fully  be-
 lieves  and  practises  parliamentary
 form  of  Government  then,  why
 should  it  not  be  possible  for  us  to
 strengthen  our  own  democratic  faith
 by  according  such  simple  recognition
 to  Israel?  I  understand  that,  just  now.
 two  Members  of  Israeli  Parliament  are
 in  our  country.  The  Parliamentary
 Affairs  Minister  should  have  seen  to
 it  that  opportunities  are  provided  to
 us  to  meet  them  formally  in  this
 House.  With  this,  I  conclude.

 af  राज  सहाय  पाण्डेय  (गुना):  उठा-
 अध्यक्ष  महोदय,  संसदीय  मंत्रालय  के  कार्य
 कलापों  का  जो  प्रतिवेदन  संदल  के  सम्मुख
 पेश  है  उसका  मैं  समर्थन  करता  हूं।  यह
 मंत्रालय  यद्यपि  बहुत  छोटा  है  लेकिन
 संसदीय  प्रणाली,  उसकी  व्यवस्था  शौर
 जो  कार्य  का  दायित्व  है  उसको  दृष्टि
 में  रखते  हुए  ऐसा  प्रभुत्व  करना  स्वामी-
 विक  हैकि  उसका  दायित्व  शौर  कार्य-
 क्षेत्र  बड़ा  है।  5  लाख  रुपये  के  अनुदान
 की  भ्रपेक्षा  यह  करते  हैं  शौर  सम्पूर्ण
 व्यय  पांच  लाख  की  परिधि  में  ही  होता
 है।  इस  प्रतिवेदनों  is  प्रक्रियाएं  दी
 हुई  हैं  जिनका  कि  सीधा  सम्बन्ध  इस
 मंत्रालय  से  लाता  है।  इसमें  एक  जगह
 उल्लेख  है  —

 “यह  विभाग  संसदीय  प्रणाली  के
 सुचारु  रूप  से  कार्य  करने  सम्बन्धी  मामलों
 पर  चर्चा  करमे  तथा  स्वस्थ  भर  समान
 परिपाटियों  शौर  प्रधानों  को  ग्रहण  करने
 को प्रो माहम  देने  के  लिए  संसद  तथा
 राज्य  विधानमंडलों  में  मान्यता  प्राप्त
 राजनैतिक  पारियों  और  दलों  के  सचेतक ों
 के  सम्मेलनों  का  समय-समय  पर  प्रबन्ध
 करता  ft”

 श्री मन,  इस  प्रतिवेदित  की  कुछ
 पंक्तियों  का  उल्लेख  करके  मैं  निवेदन  करना
 चाहता हूं  कि  स्रंसदीय  मंत्रालय  के  मंत्री
 होन ेकी  हैसियत  से  श्री  सत्य  नारायण  सिह
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 जिस  प्रकार  कार्य  कर  रह ेहैं  कौर  जिस
 प्रकार  कार्य  करने  की  कल्पना  है  उसमें
 संसद्‌  की  मर्यादा,  प्रतिष्ठा  शौर  शान्ति
 क्रम का  बड़ा  भारी  स्थान  है।  एक  दिन
 बह  कह  रह ेथे  कि  मेरा  सम्पूर्ण  संसदीय
 जीवन  जिस  प्रकार  संसद  ने  काम  किया
 है  उसको  देखते  हुए  प्रतीत  को  देखते
 हुए,  जब  मैं  राज  कल  की  होने  वाली
 बटमारों  की  तरफ  जाता  हूं  तो  अनुभव
 होता  हैकि  हम  कहां  से  कहां  जा  रहे  हें
 क्योंकि  उनकी  कार्य  प्रक्रिया त्रों  में  यह
 समावेश  है  इस  बात  का  कि  जहां  सरकार
 के  कार्य  को  सरकार  के  बिजनैस  को  इस
 सदन्‌  में  उपस्थित  करते  हैं,  भ्राफिशिएल
 शौर  तौन-प्राफिशिएल  बिजनेस  को  वह
 हां  उपस्थित  करते  हैं  तो  उस  पर  बड़ी
 सहिष्णुता  के  साथ  बड़ी  शालीनता  के  साथ
 विचार  विमर्श  हो,  निर्णय  हों  कौर  निर्णय
 को  कार्यान्वित  किया  जाय।  मैं  समझता
 हूं  कि  जहां  तक  उनके  मंत्रालय  का  सम्बन्ध
 है  कौर  उनका  वैयक्तिक  सम्बन्ध  है
 उनका  इस  सदन  के  प्रत्येक  व्यक्ति  से
 पारस्परिक  वैयक्तिक  सम्बन्ध  है।  वे
 जानते  हैं  कि  किस  व्यक्ति  की  क्‍या  इच्छा
 है  या  कब  वह  बोलना  चाहता  है  ?  झगर
 उसे  अवसर  नहीं  मिला  है  तो  कब  अवसर
 देना.  चाहिए।  केवल  इतना  ही  नहीं  बल्कि
 विरोधी  दलों  के  नेतायों  प्रौढ़  सदन  के
 प्राधिकारों  के  प्रति  भी  वह  बड़े  जागरूक
 होते  हैं।  जब  कभी  कोई  प्रश्न  आता  है,
 राष्ट्रीय  प्रश्न  जाता  हैया  कोई  और  सम-
 याएं  कराती  हैं  तोड़े  विरोधी  दलों  के
 मैताओशों  को  एक  स्थान  पर  समवेत  कर
 समस्या  का  समाधान  करने  का  वह  प्रयत्न
 करते  हैं।  इतना  ही  नहीं  सम्पूर्ण  भारत  के
 विधान  मंडलों  के  जितने  भी  सचेतक
 हैं  उनका  भी  सम्मेलन  करते  हैं  क्योंकि
 उनका  बड़ा  भारी  दायित्व  है  जागरूकता
 बनाये  रखने  का  सदन्‌  को  कार्य  के
 प्रति  जागरूक  रखना  यह  सच तकों  का  काम
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 है।  इस  लोकतं तवा दी  प्रथा  ध्रौर  प्रणाली
 में  उनका  अपना  क्‍या  दायित्व  है  इस
 सम्बन्ध  में  भी  वह  बार-बार  सम्मेलन  कर
 काँपने  दायित्व  की  ओर  ध्यान  आकर्षित
 करते  हैं।

 जहां  तक  इस  सदन्‌  का  प्रश्न  है  मैं
 समझता  हूं  कि  उनसे  ज्यादा  प्रसन्न  व  सुखी
 झौर  कोई  व्यक्ति  नहीं  होगा  यदि  वह  देखें
 कि  हस  सदा  में  सदा  के  कार्य  संचालन
 परिपाटी  और  'परम्परा त्रों  वगैरह  को
 सामने  रखते  हुए  सदन  अपना  काम  कर  रहा
 है।  सदन्‌  में  होने  वाली  बहस  का  प्रभाव
 दूसरे  स्थान  पर  पड़ता  है।  श्रीमन्‌,  अभी
 चार  रोज  पहले  इसी  सदन  में  जो  कुछ
 हुआ  सदन  के  बाहर  उसकी  जो  प्रतिक्रिया
 हुई  मैं  समझता  हूं  कि  उसके  प्रति  क्षोभ
 प्रकट  किया  जाना  चाहिए  ।  जो  समस्याएं
 इस  लोकतं त्न वादी  प्रणाली  में  सामने  पायें
 उनमें  प्रा क्रेश  शौर  उस  झा क्रोश  के  साथ-
 साथ  घमकी,  घृणा,  गुस्सा,  प्रतिशोध,
 विद्रोह  शौर  दबाव  की  बात  करना  यह
 संसद्‌  की  शांतिमय  प्रणाली  के  विरोध
 में  है।  श्रीमन्‌  यह  sto  लोहिया  जो  माने
 हुए  राजनैतिक  पंडित  हैं  उन्होंने  जब  यह
 कहा  इस  सदन  में  कि  यदि  रहिसा
 पर  विश्वास  उठ  गया  हो  तो  विरोधी
 दलों  के  लोगों  को  भ्र पने  कार्यकर्ताओं  को  भ्रम
 लगाने  कौर  लूटने  की बात  को  छोड़  कर
 उन्हें  सचिवालय  में  घुसना  चाहिए  ।
 झाल  इंडिया  रेडियो  पर  कब्जा  करना  चाहिए
 और  शस्त्रागार  पर  कब्जा  करना  चाहिए  t
 यह  जो  विद्रोह,  धमकी  कौर  प्रतिशोध  की
 भावना  है  यह  उस  प्रजातंत्र  वादी  प्रणाली
 झोर  'परम्पराधों  के  विरुद्ध  है जोकि  हम  को
 विधान  से  प्राप्त  हुई  है  ।  जो  उस  की
 पवित्रता  है,  जो  उस  में  शालीनता  है
 जो  उस  में  गाम्भीयं  है  जो  उस  में  एक
 टैम्परामेंट  है  उस  के  विरुद्ध  जाता  है  ।
 हम  506  या  507  सदस्य  यहां  जनता
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 के  चुन  कर  पाते  हैं  |  यहां  भाने  पर
 इम  संविधान  के  सामने  मस्तक  झुका  कर
 अत  लेते  हैं,  संकल्प  लेते  हैं  कि  हम  देश
 के  काय  को,  कार्य  संचालन  में  शान्ति
 के  साथ,  व्यवस्था  के  साथ  शौर  संविधान
 में  जो  उल्लिखित  हे  उस  का  पालन
 करते  हुए  करेंगे  मैं  समझता  हूं  कि
 यह  एक  सब  से  बड़ा  चैलेंज  है  1  विरोधी
 दलों  के  ऊपर  यह  बड़ा  भारी  दायित्व
 है  कि  सरकार  की  त्रुटियों  की  ओर
 इंगित  करें,  सरकार  की  भत्सेना  करें
 और  आलोचना  करें  कौर  मैं  तो  उस
 के  जागें  जाना  चाहता  हूं  कि  झगर
 उन  का  वश  चले  कौर  बहुमत  उन  के

 यक्ष  में  हो  तो  वह  सरकार  को  स्थानों-
 रित  कर  दें  लेकिन  उस  के  बजाय  एक
 कस् ट्रेशन,  एक  बड़ा  भारी  गुस्सा  लेकर
 इस  सदन  में  जायें  और  उस  की  परंपराधों
 को  और  जो  उस  की  व्यवस्थित  परम्परायें
 हैं  उन  को  झकझोरे  तो  वह  ठीक  नहीं
 हे

 मानतीय  सदस्य  श्री  कामत  कभी
 कभी  कोरम  की  बात  कहते  हैं  शरीर  उन
 के  पीछे  बैठने  बाले  श्री  हुकम  चन्द  कछ-
 बाय  जाये  दिन  एक-एक  बार  नहीं  बल्कि
 दिन  में  भ्रनेकों  बार  यह  कोरम  का  सवाल
 उठाते  रहते  हैं  ।  इस  बारे  में  मैं  सदा
 का  ध्यान  हाउस  खौफ  कॉमन्स  की  प्रथा
 शबर  दिलाना  चाहता  हूं  ।  हाउस  ख़ौफ़
 कॉमन्स  में  कोरम  की  डिमांड  केवल  |
 हफ्ते  में  तीन  बार  की  जा  सकती  है  ।

 शी  हरि  विष्णु  कामत  (होशंगाबाद):
 वहां  संविधान  नलों  है  जबकि  हमारे  यहां
 संविधान  मौजूद  है  ।

 श्री  राम  सहाय  पाण्डेय  झ्र गर
 कोरम  का  सवाल  एक  दिन  में  तीन
 जार  हो  गया  तो  6  दिन  नहीं  उठाया
 जा  सकता  है  ।  मुझे  तो  ऐसा  मालूम
 पड़ता  है  कि  श्री  कामत  धौर  श्री  कछवाय
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 को  अपने  बचपन  की  याद  धा  जाती  है
 जबकि  बार-बार  घंटो  बजा  करती  है
 धौर  इसलिए  बहू  कोरम  की  डिमांड  करके
 घंटी  बजवाते  हैं  ।

 शो  हरि  विषम  कामत  t  इंग्लेच्च  यें
 संविधान  नहीं  है  जबकि  हमारे  वहां  संविधान
 मौजूद  है  |  कोरम  सम्बन्धी  धारा  हटवा
 दीजिये  ।

 शी  राम  सहाय  पाण्डेय  :  मेरा  तो
 कहना  है  कि  यह  जो  हमारा  कन्वेंशन  है
 कि  हम  लंच  पावर  में,  भोजन  के  समय  में,
 कोरम  की  डिमांड  न  करें  इस  का  पालन
 करना  चाहिए  t

 श्री  हरि विष्णु  कामत  :  भाप  संविधान
 की  धारा  में  संशोधन  कर  दीजिये  ।

 श्री  राम  सहाय  पाण्डेय  :  श्री मनु,  कभी
 कभी  यह  होता  है  कि  इस  कोरम  की  बात
 को  लेकर  जब  सदस्य  पने  निर्वाचन  क्षेत्रों
 में  जाते  होंगे  तो  मतदाता  लोग  सवाल  करने
 होंगे  कि  हम  ने श्राप  को  वहां  पर  चुन  कर
 काम  करने  के  लिए  भेजा  है  तो  काम  की  तो
 बात  अलग  रही  श्राप  वहां  कोरम  भी  नहीं
 रखते  हैं  |  ब  मैं  प्राय  को  ध्यान  इस  बोर
 झ्राकधित  करना  चाहता  हूं  कि  बहुत  सी
 कमेटियां  होती  हैं,  पार्लियामेंटरी  कमेटी ला
 होती  हैं,  कंसलटेटिव  कमेटीज  में  W
 सदस्यों  को  जाना  पड़ता  है  |  सेंटर
 हाल  जोकि  हमारे  हस  सदन  का  एक
 भाग  है  वहां  पर  माननीय  सदस्य  बैठते
 हैं  द्रोह  विचार  विमर्श  करते  हैं  |  इस-
 लिए  यह  जो  कोरम  का  सवाल  उठाव
 जाता  है  तो  बाहर  जनता  पर  उसका
 यह  प्रसर  पड़ता  है  कि  सदस्य  लोब
 वहां  सदन  में  बैठते  नहीं  हैं,  यह  चाय
 अादि  पीते  रहते  हैं  बौर  सदन  की  व
 उस  के  कार्य  की  उपेक्षा  करते  हैं  ट्वालांकि
 दर प्र मल  यह  बात  नहीं  है  ।  इसलिए
 में  चाहता  हूं  कि  कोरम  के  बारें  थें
 हमें  एक  ऐसा  कन्वेंशन  बना  लेना  चाहिए
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 प्री  राम  सहाय  पांडेय]
 कि  जब  तक  हमारा  लंच  पावर  हो  हम
 कोरम  की  डिमांड  नहीं  करेंगे  1

 एक  सामान्य  सदस्य  :  5i6  मेम्बरों
 में  50  भी  न  मौजूद  रहें  जोकि  कोरम
 बनाते  हैं  ?

 श्री  राम  सहाय  पाण्डेय  :  एक.  बड़ा
 महत्वपूर्ण  कार्य  इस  मंत्रालय  का  यह  भी
 है  कि  जो  मंत्री  लोग  सदन्‌  में  प्रा श्वा सन
 देते  हैं  यह  मंत्रालय  उन  मंत्रियों  के
 पीछे  पड़ता  है  दौर  यह  देखता  है  कि
 जितने  आश्वासन  उन  के  द्वारा  सदा  में
 दिये.  गये  उन  में  से  कितने  पूरे  किये
 गये  ।  तृतीय  लोकसभा  में  प्राय:  जितने
 भी  भ्राश्वासन  दिये  गये  मंत्रियों  की  ओर
 से  उन  का  प्रतिशत:  निकाल  कर  मैं  ने
 प्रतिवेदन  में  देखा  तो  पता  चला  कि
 94  प्रतिशत:  जो  भाश्वासन  दिये  गये
 थे  उन  को  पूरा  किया  गया  t  यह
 एक  बड़ा  भ्रस्छा  काम  है  जिस
 की  कि  प्रशंसा  की  जानी  चाहिए
 राष्ट्रीय  प्रतिष्ठानों  के  निरीक्षण  के  सम्बन्ध  में
 मन्त्रालय  जो  व्यवस्था  करता  है,  मैं  उसकी
 प्रशंसा  करता  हूं

 श्रीमान  इस  मन्त्रालय  के  कार्यों  को
 देखते  हुए  यह  पांच  लाख  का  अनुदान  बहुत
 कम  है  1  इस  को  फैला  कर  अगर  देखा  जाय  तो
 ऐसा  लगता  है  कि  प्रत्येक  सदस्य  पर  500
 Zo  महीने  का  ब्यय  होता  है  t

 एक  शौर  बात  कह  कर  मैं  भ्र पना  स्थान
 ग्रहण  कर  लूंगा  प्रो  वह  यह  है  कि  इस  मात्रा-
 लय  का  जो  सेक्रेटरी  है,  वह  फ़ुल-पलेगा
 सेक्रेटरी  नहीं  है  इतना  बड़ा  कार्य,  इतना
 बड़ा  दायित्व,  संसद्‌  के  संचालन  का  कार्य
 कोई  कारण  नहीं  है  कि  फुल  फ्लेज्ड  सेक्रेटरी  न
 हो  ।  स्टाफ़  भी  बहुत  थोड़ा  है,  इनको  ज्यादा
 स्टाफ  दिया  जाय,  फुलफ्लेज्ड  सेक्रटरी  दिया
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 जाय,  ताकि  झर्छे  ढंग  से  इस  मंत्रालय  का
 कार्य  चल  सके  t

 श्री  सत्य  नारायण  बाबू  इस  सदन  को
 जानते  हैं,  इस  सदन  के  स्वभाव  को  जानते  हैं,
 जिसको  टेम्प्रामेंट  कहते  हैं.

 Shri  Kapur  Singh:  We  are  all  as
 appreciative  of  the  personality  of  the
 hon.  Minister  as  those  hon.  Members
 on  that  side.

 श्रीराम  सहाय  पाण्डेय  :  हां,  सदन  उनको
 जानता  है  ।  जैसा  हमारे  कपूर  सिंह  जी  ने
 उनके  फूलों  की,  उनकी  सुगन्धि  की  प्रशंसा
 की,  क्‍यों  न  हम  भावनात्मक  दृष्टि  से इस  सदन
 की  गरिमा  और  प्रतिष्ठा  को  विवेक  की  तुला
 पर  रख  कर  ऐसे  सुन्दर  ढंग  से  काम  करें  कि
 देशवासी  समझ  सकें  कि  हमारे  प्रतिनिधि
 अपना  दायित्व  पालन  ठीक  प्रकार  से  कर  रहे
 हैं  1 विरोधी  दल  क ेसाथ  भी  उनका  सम्बन्ध
 जैसा  प्यारा  रहा  है,  वैसा  ही  प्यारा  बना  रहे,
 लकिन  मैं  आपसे  यह  निवेदन  करना  चाहता  हूं
 कि  श्राप  घबराइये  नहीं,  क्योंकि  विरोधी  दल
 का  तो  काम  ही  विरोध  करना  है  ।  मैं  एक  शेर
 श््जं  करना  चाहता  हूं--
 उदू  का  घर  तेरे  सामने  है  तो  क्‍या  गम  है,

 सुना  है,  खुल्द  के  रास्ते  में  भी  जहन्तुगा  है  t

 उदू  का  घर  यानी  पोज़ीशन  अगर  सामने  है
 तो  क्‍या  डरना  है।

 अभी  हमारे  सत्यनारायण  बाबू  की  जैसी
 तारीफ़  शापने  की,  उसको  सुन  कर  मुझे  ऐसा
 लगता  है--

 उनको  बद  की  नज़र  न  लगे,
 उनका  सदका  उतारा  गया  ।

 विरोधी  दल  प्रापको  नगर  न  लगा  दे,
 इसलिये  हम  जितने  इस  तरफ़  बैठे  हुए  हैं,
 आपके  सदके  उतारते  हैं,  इसलिये  कि  भा
 अपना  काम  जिस  ढंग  से  करते  जा  रहे  ;
 करते  चले  जायें  ।
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 श्री  सत्य  नारायण  बाबू,  उनके  साथी
 श्री  जगन्नाथ  राव  और  साथ  साथ  उनके  मन्त्री-
 लय  में  काम  करने  वालों  की  प्रशंसा  करता  हूं
 और  मैं  चाहता  हु  कि सदन  उनको  सहयोग  दे  1

 Shri  Daji:  Mr.  Deputy-Speaker,
 Sir,  we  are  discussing  this  Ministry
 this  year  which  is  the  last  year  of  the
 life  of  this  Parliament,  and  therefore
 the  pertinent  question,  the  most  im-
 portant  query,  is,  have  we  added  any
 new  dimension  to  the  authority  and
 worth  of  this  Parliament  during  our
 tenure,  T  think  it  is  from  this  crite-
 rion  that  the  work  of  this  department
 should  be  viewed.  I  want  to  make  one
 thing  absolutely  clear  at  the  outset,
 and  it  is  this:  That  I  and  my  party
 do  not  agree  with  some  of  the  tactics
 sometimes  indulged  in  by  certain
 Members  because  we  do  believe  that
 the  parliamentary  institutions,  limited
 and  halting  as  they  are  should,  be  de-
 fended  and  broadened  and  should  not
 be  broken.  It  wouid  be  a  dangerous
 precedent,  it  would  be  8  dangerous
 day  for  the  country  and  the  nation
 when  the  entire  institution  of  parlia-
 mentary  democracy  ig  brought  into
 disrepute  because  that  would  be
 throwing  the  flood  gates  open  for  any
 Person  or  group  who  would  like  to
 usurup  the  power  and  curtail]  the
 function  of  parliamentary  democracy.
 (Unterruption).  I  want  to  make  this
 absolutely  clear.  At  the  same  time,  the
 work  of  this  House,  this  Parliament,
 should  really  reflect  the  mood,  the
 temper,  the  tempo  and  the  needs  of  the
 Masses,  and  by  mere  disciplinary  ac-
 tion  alone  the  tendencies  to  which  I
 referred  cannot  be  curtailed.  It  is  in
 this  respect,  I  submit  with  great
 respect,  that  we  have  largely  failed
 and  we  should  do  much  better.  It  is
 for  the  Minister  of  Parliamentary
 Affairs  to  so  arrange  the  work  of  the
 House  that  we  are  able  to  better  re-
 flect  the  moods  of  the  people.

 Sir,  the  work  of  thig  Ministry  or
 Department  broadly  speaking,  falis
 into  two  parts:  one  is  a  sort  of  mana-
 geria)  work,  the  work  of  arranging
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 the  business  which  has  been  catalo-
 gued  in  the  report.  I  do  not  propose
 to  deal  with  that  aspect  of  the  work,
 because  I  want  to  devote  the  little
 time  at  my  disposal  to  another  aspect.
 But  I  must  say  that  the  Minister  has
 given  thought  mainly  and  only  to  this
 aspect  of  the  work  and  now  he  must
 broaden  his,  vision  Ag  the  manager
 of  the  business  also,  he  has  not  been
 very  efficient;  the  business  slacks
 sometimes;  they  are  run  through.  4
 think  he  must  add  a  new  dimension
 to  his  own  portfolio,  and  as  a  Minister
 of  Parliamentary  Affairs.  it  is  his  duty
 to  enlarge  the  functions,  the  power
 and  the  ity  of  Parliament,  and
 he  should  address  himself  to  this  as-
 pect  of  the  matter.

 How  is  the  work  of  Parliament  pro-
 ceeding?  We  get  so  little  time  to.
 discuss  anything  of  importance  in
 this  country.  Most  of  the  time  is
 taken  up  by  Government  work.  In
 regard  to  laborious  legislative  work,
 even  in  that,  we  find  that  for  import-
 ant  legislative  measures  we  get  only
 a  couple  of  hours  or  three  hours  ia
 which  we  have  to  hurry  through  the
 amendments;  we  hardly  get  any  time
 to  speak  on  the  amendments.  We
 hardly  are  able  to  examine  some  of
 the  amendments,  Then,  it  become?
 very,  very  abnoxious  when  a  Bill  has
 not  emerged  from  the  Select  Com-
 mittee.  Therefore,  I  had  pleaded
 sometime  back  and  7  again  repeal
 that  a  sort  of  standing  legal  commit-
 tee  of  the  House  should  be  appointed
 at  the  beginning  of  every  sessi0n,
 which  can  go  through  such  measures
 as  do  not  go  through  the  Select  Com-
 mittee,  not  for  examining  the  princi-~
 ples  but  for  examining  the  Bill  as
 such  and  finding  out  the  lacunae.  But
 apart  from  that  this  House  shall  not
 get  the  authority  which  it  should

 d  in  a  parli  tary  demo-
 cracy  in  the  country  if  we  continue
 to  neglect  the  urgent  issues  of  the
 people.

 I  want  to  pose  this  question:  the
 Monopoly  Commission's  report  hae
 come.  Have  we  discussed  it?  The:
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 {Shri  Daji]
 third  Five  Year  Plan  hag  ended;  have
 we  discussed  it?  The  Fourth  Five
 Year  Plan  has  not  been  drafted;  have
 we  discussed  it?

 Shrimati  Tarkeshwari  Sinha
 (Barh):  The  fourth  Five  Year  Plan
 is  not  ready  yet.

 Shri  Daji:  That  is  what  I  say;  have
 we  discussed  this  serious  lapse  How
 many  proddings  were  required  to
 Dring  the  Dalmia-Jain  Enquiry  Com-
 mittee  Report  for  discussion?  How
 many  other  important  issues  that
 face  the  nation  today  have  been
 steamrolled  in  the  routine  business  of
 the  House?  How  do  you  expect  this
 House  to  be  taken  seriously  by  the
 People  outside  if,  on  any  technical
 ground  or  any  other  reason  we  fail
 to  discuss  those  issues  which  really
 speaking  affect  the  masses?  If  we
 submerge  ourselves  in  details  and  for-

 -get  those  important  issues  that  face
 the  nation,  we  forfeit  the  claim  of
 being  the  conscience  of  the  nation,
 the  voice,  the  tribune  and  the  forum

 ‘of  the  nation.  Unless  this  Parliament
 is  able  to  rise  above  mere  government
 -business  and  plodding  through  govern-
 ment  business  and  become  the  real
 forum,  the  rea]  voice  of  the  people
 unless  that  is  done,  the  decorum  will
 certainly  fall.  I  most  regretfully
 submit  that  vis  q  vis  the  powers  of
 this  House,  the  powers  of  the  execu-
 tive  have  increased,  and  are  increas-
 ing  and  are  not  decreasing.  It  is  &
 serious  danger;  a  serious  inroad  is
 being  made  daily,  during  every  sit-
 ting,  an  inroag  upon  the  sovereignty
 and  the  sovereign  power  of  this
 House.  More  and  more  powers  are  be-
 ing  usurped  by  the  executive  flats  and
 more  and  more  impression  goes  round
 into  the  country  that  the  Parliament
 is  being  made  or  ig  merely  a  rubber-
 stamp  of  the  decision  that  the  execu-
 tive  takes.  How  often  have  we  heard
 the  very  good  and  amiable  Minister
 of  Parliamentary  Affairs  standing  up

 and  saying,  “T  have  been  chasing  the
 -assurances  from  day  to  day  but  to  no
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 purpose?”  He  himself  has  said  it.  Shr}
 Pandey  quoted  some  figures  in  res-
 pect  of  the  assurances.  But  what  about
 the  delay?  He  has  forgotten  the
 amount  of  delay  for  getting  those  94
 Per  cent  of  the  assurances  fulfilled.
 What  was  the  delay?  On  many  other
 important  occasions  we  find  that  the
 tone  and  tenor  of  the  debate  in  this
 House  have  decreased,  and  the  main
 fault  lies  with  the  Government  and
 the  Government  flats,  The  way  the
 questions  are  parried;  the  way  the
 issues  are  avoided,  the  way  the  rep-
 lies  are  given,  the  way  in  which  im-
 Portant  issues  are  just  brushed  aside
 and  the  voting  machinery  utilised,  the
 way  the  voice  is  drowned  or  the  vote
 is  drowned  in  the  voice  of  yes  and
 no,  are  not  the  ways  of  democracy.
 Democracy  igs  not  counting  of  votes.
 Democracy  is  government  by  discus-
 sion  and  deliberation,  and  unless  we
 have  the  feeling  that  all  the  varied
 points  are  made,  are  clearly  and  open-
 ly  made.  and  unless  improvements  are
 made,  undoubtedly  a  sense  of  frustra-
 tion  grows.  The  sense  of  frustration
 leads  to  decrease  in  decorum,  with
 which  we  do  not  agree,  but  which
 is  inevitable  if  the  authority  of  Par-
 liament  is  to  be  slowly  taken  away.

 The  most  important  task  about  th’s
 ministry,  which  is  faced  both  by  the
 minister  and  the  House  during  the  laet
 year  of  the  life  of  this  Parliament,  कह
 to  consider  seriously  the  growing  di-
 minution  of  the  power  of  this  House
 and  the  increasing  encroachment  by
 the  executive.  Unless  we  are  able  to
 turn  the  whole  tide  in  the  reverse  di-
 rection  and  bring  fuller  authority  to
 this  House,  the  authority  to  correct.
 discuss,  warn  guide  and  amend  in  2
 really  effective  way  the  actions  of
 the  executive,  the  authority  of  the
 House  will  nct  be  what  the  Constitu-
 tion  meant  it  to  be  but  will  be  only
 a  shadow  of  that.

 शोभती  तार फे शबरी  सिन्हा  :  उपाध्यक्ष
 महोदय,  छापने  मुझ  पर  बड़ी  मेहरबानी  को
 जो  मुझे  शापने  श्री  हाजी  के  बाद  बोलने  का
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 मौका  दिया  ।  जो  बताते  उन्होंने  उठाई  हैं,
 उके  बारे  में  भुने  शब  कुछ  कहने  का  मोका
 मिल  जाएगा  शौर  इसके  लिए  मैं  प्लापका
 शुक्तिका  अदा  करती  हुं  ।  श्री  वाली  ने  सही
 जातें  भी  कही  हैं  |  लेकिन  मैं  कहता  चाहती  हूं
 पक  oer  तक  लोक  सभा  या  संसद  में  जो  कुछ
 होता  कराया  है,  उसके  बारे  में  हमें  किसी  तरह
 से  मायूस  होना  नहीं  चाहिये  |  मायूस  होने  का
 तो  कोई  सवाल  ही  नहीं  है  ।

 मैने  कुछ  पालियामेंट्स  के  बारे  में  शौर
 मुल्कों  में  जो  होता  है,  बढ़ा  है  भ्र ौर  जानकारी
 लेने  को  भी  कोशिश  की  है  |  कुछ  बातचीत
 भी  इस  विधय  पर  मेरी  हुई  हैं।  मैं  इस  बात
 को  यहां  रखना  आहति  हुं  कि  इस  पार्लीमैंट
 में  जितनी  छूट  है  मरहम  बातों  के  बारे  में  चर्चा
 करने  की,  उतना  हाउस  साफ  काबिज  में  भी
 नहीं  है  ।  झ्रापको  इस  बात  का  पता  ही  हीमा
 कि  हाउस  आफ  कामल  मे  एक  कमेटी  बनाई
 बी  इसलिए  कि  यहां  कोरम  की  घंटियां  बजती
 थीं  1  हाउस  साफ  काम  में  जो  या  क ेनिचय
 थे,  जो  कुछ  वहां  हो  रहा  था  वह  इतना  शल  हो
 गया  या  क्रि  वहां  इस  बास  की  ह्राशंका  हुई  कि
 पार्लीमैंट  में  इतनी  कम  हाजिरी  क्‍यों  होती  थी,
 पॉक्मिंट  में  इतने  कम  कोशों  की  वीएचपी
 थी  कौर  प्रेस  में  खास  तौर  पर  पार्लीमैंट  की
 बाबत  कुछ  छपता  हो  रहीं  था  या  बहुत  कम
 छपता  था  शौर  इससे  वहां  के  लोगों  को
 परेशानी  हुई  कि  पार्लीमैंट  को  जो  संख्या  है,
 उसके  ऊपर  इसका  असर  तो  नहीं  पड़ेगा
 और  पार्लीमैंट  को  संस्था  के  ऊपर  वहां  के  लेसों
 का  विश्वास  हटेगा  तो  नहीं  -  जो  कमेटी
 इन सब  की  जांच  करने  के  लिए  घनी  थी  उस
 कैनेडा  ते  पह  फैसला  दिया  कि  चूंकि  पार्लीमैंट
 %  खर्च  बिल  बनते  हैं,  एक्स  कस  होते  हैं,
 कानून  बनते  हैं,  इसीलिए  लोगों  की,  भाम
 जनता  की  दिलचस्पी  पा जि मेंट  की  तरफ  कम
 होतो  जा  रही  है,  संसद  को  तरफ  कम  होती  जा
 रही  है,  इसलिए  कुछ  ऐसी  कारंबाई  होनी
 चाहिये  जिससे  कि  यह  जो  प्रजातांत्रिक  संस्था
 है,  इसके  प्रति  लोगों  को  दीर्घजीवी  कायम  रहे।

 480,  (Ai)  LS—5.

 CHAYPRA  i,  886  (SAKA)  DG.  1966-67,  9268

 मैं  करीब  पिछले  साढ़े  चौदह  साल  से
 यहां  हूं  भ्रमर  जो  सेरा  प्रभुत्व  इस  दौरान  में
 रहा  है,  वह  मैं  भ्रापको  बतलाना  चाहती  हूँ  t
 मैंने  देखा  है  कि  इस  पालिमेंट  को  काफी
 छट  इस  बात  की  रहती  है  कि  देश  के  सामने
 जो  देहम  सवाल  हैं,  उनके  ऊपर  यहां  चर्चा
 हो  t  बहुत  से  हम  सवालों  पर  यहां  बचा
 होती  है,  होती  झाई  है  पहले  से  धौर  मैं  उम्मीद
 करती  हूं  कि  भागे  भी  होती  रहेगी  मैं  संसद
 कार्य  मंत्री  को  बधाई  देना  चाहती  हूं  इस  बात
 के  लिए  यों  तो  वह  बहुत  खुश  मिजाज  प्राप्ति
 हैं,  बड़ी  तबीयत  वाले  हैं,  बड़ी  कविता  भ्र ौर
 शीरो शायरी  करते  हैं  ।  लोगों  का  मन  भी
 बहलते  हैं  ।  पार्टी  के  लोग  उन  से  खुश  भी
 हैं  ।  व्यक्तिगत  तरीके  से  भी  वह  लोगों  को
 खश  रखते  हैं  7  पर  इसके  ध्रलावा  मैं  जनता  की
 तरफ  से  भी  उनको  बधाई  देना  चाहती  हूं  v
 उन्होंने  संसद  की  संस्था  को  बहुत  ऊंचा  उठाने
 की  कोशिश  की  है  ।  भ्र पनी  रेशमी  ज़बान  से,
 पनी  रेशमी  लिखा  पढ़ी  से,  उन्होंने  संसद
 को  काफी  भ्रमित  दी  है  ।  मैं  हाजी  साहब
 की  धात  से  बहुत  वास्ता  नहीं  रखती  हूं  जब
 बह  कहते  हैं  कि  संसद  को  मौका  नहीं  मिलता  है
 उन  बाती.  पर  चर्चा  करमे  का  जोकि  देश
 के  लिए  हम  हैं  ।

 हमारे  दाजी  साहब  ने  मोनो पो लीज
 कमिशन  की  रिपोर्ट  की  चर्चा  की  है  |  यह  तो
 करीब  करीब  तय  हो  चुका  है  कि  उस  पर  यहां
 चर्चा  होगी,  उस  पर  यहां  बहस  होगी  ।  मुझे
 एक  शेर  याद  जाता  है।  मंत्री  महोदय  के
 साथ  रहने  का  कुछ  असर  तो  हम  पर  भी  पष्टा
 ही  है  |  चौदह  वाई  से  हमारा  साथ  है  1  इससे
 पहले  मुल्ले  शेरो-शायरी  से  कोई  इतना  शीक
 हीं  था  ।  परन्तु  इस  पालि सेंट  में  धाने  के
 बाद  उसका  असर  तो  कुछ  पहा  व्थाभावतिक
 ही  था  ।  उन  से  हमने  कुछ  सीखा  ही  है  t
 हाजी  साहब  की  हफीज  को  सुनने  के  बाद  मने
 गालिय  का  एक  लेर  याद  झा  गया  है  |  इसी
 तरह  के  एक  मौके पर  नासिर  ने  यह  शेर  कहा
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 [श्रीमती  तारकेश्वरी  सिन्हा]
 था  जब  कि  उसकी  बात  को  समझने  वाले  बहुत
 कम  लोग  थे  ।

 या  रब  न  वोह  समझे  हैं  न  समझेंगे  मेरी  बात
 दे  कौर  दिल  उनको  जोन  दे  मुझ  को  जुबां
 शौर  शौर ।

 श्री  बाजी:  शायद  श्राप  पर  भी  यही
 शेर  फिट  भाता  है  t

 श्रीमती  तारकेश्वर  सिन्हा  :
 उन्हें  समझा  नहीं  है  ।

 एक  माननीय  सदस्य  ने  कहा  है  कि  पांच
 लाख  का  खर्चा  है  ।  प्राप  देखें  कि  हिन्दुस्तान
 की  सरकार  के  तौर  जो  मंत्रालय  हैं  उनमें
 पांच  लाख  का  खर्चा  तो  कलमों,  पेंसिलों
 का राज़ों,  रबड़ों  इरादी  में  ही  हो  जाता  है,  स्टेशनरी
 पर  ही  हो  जाता  है.........:

 श्री  हुकम  चन्द  कछवाय  (देवास)  :
 त्र  सैंट  इरादी  का  खर्चा  कितना  है  ?

 श्रीमती  तारके दब री  सिन्हा  :  बाप  इसका
 हिसाब  रखते  होंगे  चूंकि  इत्र  बेचने  वालों  में
 शायद  शापने  भ्र पना  नाम  लिखाया  होगा  ।
 मैं  तो  इसका  हिसाब  नहीं  रखती  हूं  ।

 मैं  समझती  हूं  कि  यह  खर्चा  थोड़ा  है  |
 ब  मैं  देखती  हूं  कि  कौर  मंत्रालयों  का  खर्चा
 इतना  बढ़  गया  है  कौर  उसकी  तुलना  में
 संसदीय  मंत्रालय  से  करती  हूं  तो  मैं  समझती
 हूं  कि  बहुत  कम  खर्च  इसका  बढ़ा  है।  मैं  इसके
 लिए  मिनिस्टर  साहब  की  दाद  देती  हूं  ।  उन्होंने
 बहुत  ही  कम  चर्चा  किया  है  |

 यहां  कुछ  सुधार-  तो  हुआ  है,  इस  में  कोई
 शक  नहीं  है  |  हमेशा  यह  होता  है  कि  हमारा
 जो  संविधान  लिखा  हुआ  है  भोर  संसद  भी
 उसके  नीचे  चलती  है  कानून  के  हारा  'चलती  है
 परन्तु  उसके  साथ  साथ  कुछ  ऐसे  काम  भी
 किये  जाते  हैं,  कुछ  ऐसे  कानून  भी  होते  हुए
 जो  लिखे  हुए  तो  होते  नहीं  है  परन्तु  भा कस  के
 व्यवहार  से  वे  बन  जाते  हैं  भोर  उन  की  वजह

 इन्होंने
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 से  देश  सुचारू  रूप  से  चलता  है  कौर  संसद
 भी  सुचारू  रूप  से  चलती  है  ।  यों  मैं  देखती  हूं
 कि  यहां  पर  बहुत  सी  समितियां  बनाई  गई  हैं
 पालिमेंट  को  प्रगति  तरह  से  चलाने  के  लिए
 शोर  देखने  के  लिए  कि  संसद  भ्रच्छी  तरह  से
 चले  ।  परन्तु  मैं श्रापके  द्वारा  एक  बात  सदन
 के  सामने  रखना  चाहती  हूं  1  जसे  शोर  देशों
 में  जो  सदस्य  होते  हैं  संसर  के  उनको  मौका
 मिलता  है  किसी  बात  को  गौर  से,  विशेष  रूप
 से  अध्ययन  करने  का,  कुछ  बन्दोबस्त  करने
 का  दौर  उनको  इस  बात  की  सुविधा  दी  जाती
 है,  उसी  प्रकार  ही  सुविधा  हमारे  यहां  उपलब्ध
 नहीं  है  ।  यहां  पर  हमारी  लोक  सभा  में  पांच
 सौ  सदस्य  हैं  ।  जो  यहां  पर  विचार  होता  है,.
 उसके  बाद  वह  यहीं  खत्म  हो  जाता  है  |  कोई
 परम्परा  ऐसी”  कायम  नहीं  हुई  है  कि  चर्चा
 समितियों  में  या  छोटे  छोटे  दल  बना  कर  की
 जाए  ।  वहां  पर  किसी  समस्या  के  बारे  में
 गहराई  से  उतरने  की  कोशिश  की  जाए  कौर
 उसका  समाधान  खोजने  की  चेष्टा  की  जाए  t
 यहां  पर  स्टैंडिंग  कमेटीज़  हैं  परत,  उनको  जो
 अहमियत  मिलनी  चाहिये,  नहीं  मिली  है  t
 950  में  संविधान  के  पश्रनुसार  जब  हमारी

 पालिमेंट  बनी  उससे  पहले  मैं  सुनती  हूं  कि
 जब  प्रोविजनल  पार्लीमैंट  थी  या  सेंट्रल  भ्रसेम्बली
 थी  उस  में  स्टैंडिंग  कमेटी  को  बहुत  बड़ा
 इतना  मिलता  था,  उनका  रुतबा  बहुत  बड़ा
 था  -  मैं  निवेदन  करना  चाहती  हूं  कि  पालिमेंट
 की  जो  कमेटीज़  हैं  उन  को  और  मौका  मिलना
 चाहिये  काम  करने  का  दौर  सैशन  के  दौरान
 में  भी  भ्रमर  लोगों  की  दिलचस्पी  हो  कुछ  काम
 करने  की,  कुछ  देखभाल  करने  की  तो  ऐसी
 समितियां  उसको  देखें,  उसके  बारे  में  चर्चा  करें  8
 हमारे  यहां  राज  सिफ  दो  तीन  समितियां  हैं,
 जैसे  एस् टी मेट्स  कमेटी  है,  पब्लिक  एकाउंट्स
 कमेटी  है  शौर  इन  समितियों  में  जाने  की  होड़
 सी  लगी  रहती  है  कौर  हर  कोई  चाहता  है  कि
 हमें  इसकी  सदस्यता  मिले,  हम  यहां  काम  करें  t
 इसके  अलावा  कौर  कहीं  किसी  को  काम  करने
 की  गुंजाइश  नहीं  रहती  है  t  मैं  प्रनुरोध  करना
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 चाहती  हूं  कि  जो  शौर  भी  समितियां  है  जैसे
 स्टैंडिंग  कमेटीज़  हैं  भ्रमर  जिन  से  काम  लिया
 जा  सकता  है  उनको  भी  एस् टी मेट्स  कमेटी
 धौर  पब्लिक  एकाउंट्स  कमेटी  की  तरह  का
 ही  महत्व  मिलना  चाहिये,  उन  कमेटी  की
 तरह  से  ही  अहमियत  मिलनी  चाहिये  ताकि
 हाउस  में  बोलने  के  भ्र लावा  लोगों  की  दिलचस्पी
 काम  की  तरफ  रहै श्रौर  वहां  लोग  कामों  पर
 तबज्जह  &  सकें  और  संसद  सदस्यों  की  काम
 करने  की  तरफ  दिलचस्पी  बढ़े  ।

 यह  देखा  गया  है  कि  दो  चार  दिन  के
 लिए  भी  अगर  संसद  कर  अधिवेशन  बढ़ाने
 का  सवाल  आता  है,  दो  चार  दिन  के  लिए  भी
 इसका  अधिवेशन  बढाने  की  जरूरत  महसूस
 होती  है  तो  सरकार  इसके  लिए  तैयार  नहीं
 होती  है  n  काम  का  बहुत  बोझा  होता  है  फिर
 भी  हम  अधिवेशन  को  बढ़ाने  को  तैयार  नहीं
 होते  हैं  -  सारी  जितनी  कंजूसी  है  वह  पालिमेंट
 के  लिए  होती  है  t  सरकारी  दफ्तरों  में  रात
 के  नौ  नौ  और  दस  दस  बजे  तक  काम  होना
 हो  तो  होता  रहता  है,  लोगों  को  ग्रोवर  टाइम
 मिलता  रहता  है,  भ्रफसरों  श्र  स्टाफ  के  भत्ते
 बढ़ते  रहते  हैं  परन्तु  न  जाने  संसद्‌  का  भ्रधिवेशन
 बढ़ाने  में  इतनी  कंजूसी  क्‍यों  बरती  जाती  है  ny
 एक  दिन  के  लिए  भी  अ्रधिवेशन  बढ़ाने  की
 आवश्यकता  होती  है  तो  एक  दम  रोक  लगा
 दी  जाती  है  कौर  कह  दिया  जाता  है  कि  नहीं
 बढ़ेगा  ।  मगर  कुछ  ऐसे  प्रश्न  हैं  जिन  पर  चर्चा
 करने  के  लिए  संसद्‌  का  अधिवेशन  बढ़ाना
 चाहिये  तो  सारी  हिन्दुस्तान  की  सरकार  की
 कंजूसी  इस  में  नहीं  होनी  चाहिये।  इसमें  कंजूसी
 विल्कुल  ही  नहीं  होनी  चाहिये  1  उन  बातों  पर
 चर्चा  होनी  चाहिये  t  भाखिर  हम  यहां  बैठकर
 बेकार  समय  नहीं  काटना  चाहते  समय  का
 पुरा  इस्तेमाल  करना  चाहते  हैं।  इसलिये  यहां
 पर  हमें  इस  बात  का  मौका  मिलना  चाहिये  t
 मैं  मंत्री  महोदय  से  अनुरोध  करती  हूं  कि  इस
 बात  का  मौका  वह  हमें  दें  भोले  नगर  संसद्‌  को
 कुछ  ज्यादा  बैठने  की  भ्रावश्यकता  पड़े  तो
 बह  बैठे  t
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 दूसरी  बात  मैं  यह  कहना  चाहती  हूं  कि
 यह  पहला  मौका  है  जब  कि  इस  सदन  के  नेता
 एक  ऐसे  मंत्री  हैं  जो  प्रधान  मंत्री  नहीं  हैं  ।
 अरब  सवाल  उठता  है  कि  जो  संसद  के  मंत्री  हैं
 उन  के  कत्तव्य  या  उन  की  जो  शक्ति  है  या
 उन  की  जो  भ्रमित  है  बह  गाइड  होती  है
 धारा  77[3]  से  t  उस  नियम  में  लीडर
 साफ  दि  हाउस  की  कोई  चर्चा  नहीं  है  कि  संसद्‌
 कार्य  मंत्री  लीडर  साफ  दि  हाउस  हों  ।  झगर
 भाप  रूल  को  देखें,  जिस  के  मुताबिक  हम
 चलते  हैं,  तो  लीडर  काफी  दि  हाउस  के  दो  तीन
 कर्तव्य  हैं  जिन  के  आधार  पर  उसे  काम  करना
 होता  है  ।  मुन्नी  यहां  जो  स्टेटमेंट  देते  हैं  विजिनेस
 के  बारे  में  या  जो  विजिनेस  का  प्रनाउ॑सर्मेंट
 करते  हैं  वह  इस  के  प्रन्तर्गत  नहीं  जाता  है  ny
 लेकिन  उस  के  लिये  उन  को  यहां  पर  हमेशा
 आलोचना  का  शिकार  होना  पड़ता  है  |  हम
 नहीं  चाहते  हैं  कि  जो  संसद्‌  के  नेता  हैं  उन  की
 किसी  प्रकार  से  कोई  व्यक्तिगत  प्रा लोच ना
 हो  या  उन  की  जिम्मेदारी  की  प्रा लोच ना  हो  ।
 जिस  जिम्मेदारी  को  उन्होंने  ले  रखा  है  नेता
 की  हैसियत  से,  जिस  नेतृत्व  का  बह  प्रति-
 निधित्व  करते  हैं,  हम  नहीं  चाहते  हैं  कि  उस  के
 खिलाफ  कोई  प्रा वाज़  उठे  ।  परन्तु  होता  क्‍या
 है  कि  उनको  भ्रालोचना  सुननी  पड़ती  है  1  मैंने
 कई  बार  चाहा,  मेरे  मन  में  यह  विचार  भाया
 कि  मैं  नेता  की  हैसियत  से  उन  से  बातें  करूं
 लेकिन  फिर  मैंने  सोचा  कि  मैं  यहां  पर  ही
 उसे  कह  दू'  जिस  में  वह  इसके  ऊपर  तवज्जह
 दें  श्लोक  कुछ  करें।  मैं  उन  से  यह  कहना  चाहती
 हूं  कि  मगर  वह  यहां  पर  कोई  स्टेटमेंट  रखते
 हैं  या  वक्तव्य  देते  हैं  तो उन  को  एक  मंत्री  की
 हैसियत  से  देना  चाहिये,  संसद्‌  के  नेता  की
 हैसियत  से  नहीं,  जिस  में  भ्रमर  कोई  प्रा लोच ना
 होगी  तो  संसद्‌  के  मंत्री  के  वक्तव्य  पर  प्रा लोच ना
 होगी,  नेता  के  ऊपर  प्रा लोच ना  नहीं  होगी  ny
 इस  में  कुछ  विभाजन  होना  चाहिये  i  सदन
 के  नेता  के  रूप  में  उन्हें  सब  कुछ  करने
 की  जरूरत  नहीं  है।  चले  प्रधान  मंत्री
 प्रधान  मंत्री  भी  थे,  वह  एक्स्टनंल
 भफेभर्स  मिनिस्टर  भी  थे,  शौर  साथ  ही
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 सदन  के  नेता  भी  थे।  किन्तु  प्रधान  मंत्री
 की  जो  झा बोत ना  पहले  होती  श्री  वह  प्रधान
 मंत्री  की  हैसियत  से  होती  थी,  सदन  के  नेता
 की  हैसियत  से  नहीं  पब  हमारे  जो  मंत्री  हैं
 उन  की  सलोचना  सदस्य  के  नेता  को  हैसियत
 से  होती  है.  1  जैसा  भी  भी  श्री  पांडेय  जी  ने
 दोहराया  कि  यहां  पर  जो  भी  ऐश्पोरेन्सेज़
 ॥. उ  गये  हैं  उन  का  काफ़ी  अच्छे  तरीके  से
 ऋति पा दस  हुआ  ह  कौर  हाउस  को  यह  जान
 कर  खुशी  होगी  कि  उन्होंने  काफी  इस  बात  की
 कोशिश  की  है  कि  सदत्त  में  जो  बाते ंहों उत  पर
 तवज्जह  दी  जा ग्रे,  उन  पर  कार्य  किया  जाये  ।
 मैं  हस  बात  के  लिये द्  को  बधाई  देती  हूं  कौर
 साथ  साथ  उम्मीद  करती  हूं  क्ति  सदन  के  नेता
 को  हेसियत  से  जो  उनका  ब्यब्रहार  है  बह
 वित्त  पर  विन  अच्छा  ही  रहेगा  जागे  के  लिब्रा  v
 यह  नया  तरीका  हमने  अपनाया  हे  कि  सदन
 के  लेता  इलाज  प्रयास  मंत्री  नहीं  हैं।  भगवान  उन्हें
 तरक्की  दे  भ्रमर  हो  सकता  है  कि  वह  इस  पद
 पर  जायें  t  मैं  उस  दिन  की  आकांक्षा करती
 हूं  कि  बहू  हमारे  प्रधान  मंत्री  हो  कर  हमारे
 बीच  में  बैठें,  परन्तु  जब  तक  वह  नेता  के  रूप
 में  हैं  भ्रमर  संसद  कार्य  मंत्री  के  रूप  में  हैं  दोनों
 पर  फकीर  अलग  अलग  होता  चाहिये,  यह
 'परम् मस  यहां  कायम  होनी  चाहिये  ।

 पन्त  में  में  यही  कह  कर  बैठ  जाऊंगी  कि
 उन  का  जो  बरताव  है,  उस  से  हमें  किसी  तरह
 की  शिकाग्रत  नहीं  है,  राज  श्री  कपूर  सिद  ने
 काफी  झक्लमन्दी  की  बात  कही  ।
 मैं  उन्हें  दाद  देती  हूं,  मैं  भी  उन  की  बात  से
 सहमत  हूं  ।  उन्होंने  कहा  कि  वाकई  सत्य
 नारायण  बाबू  वह  फूल  हैं  जो  हमेशा  खुखरी
 फैलाते  हैं,  उन  को  इत्र  लगा  कर  लालू
 फैलाने  की  जरूरत  नहीं  ।  पता  नहीं  क्‍यों  श्री
 कछब्राम  के  सामने  उन  को  व्यक्तिगत  खुशबू
 नहीं  भाई,  सिंह  दत्  को  खुशबू  ही  उन  के
 सामने  जाती  है  ।  मंत्नी  जी  के  व्यक्तित्व  में
 कोई  ऐसी  बात  जरूर  है  जो  सब  को  मोह  लेती
 हे  ।  लेकिन  शब  कुछ  होते  हुए  भी  इस  हाउस
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 में  सब  लोगें  को  इस  की  तकलीफ  है  कि
 चीफ  व्यि  के  पद  से  हट  जाने  केस  बाद  विरोधी
 दल  से  जो  उन  की  गुफ्तयू  होती  थी  या  समझौता
 होता  था  बह  कब  नहीं  दिखाई  पड़ता  हे  v
 ख़बर  मंत्री  रह  कर  भी  वह  विरोधी  दल  के
 लोगों  पर  मरहम  लगाने  का  कार्य  करें: तो
 बहुत  सी  समस्‍यायें  सुलझ  जायेंगी  ।  अभी  तीन
 चार  दिन  पहले  जो  वाकया  संसद्‌  में  हुआ  बह
 कभी  नहीं  होता  झगर  उन  लोगों  से  बात
 चीत  जारी  रहती,  चाहे  मिनिस्टर  साहब
 के  कमरे  में  बेठ  कर,  चाहे  उपाध्यक्ष  महोदय,
 बाप  के  कमरे  में  बेठ  कर  या  कहीं  कौर  बैठ  कर
 किसी  तरह  का  निष्कर्ष  निकाल  लिया  जाता
 तो  जो  कांड  हुआ  संसद्‌  में,  जो  क्रि  प्रज्मतांब्िक
 पद्धति  पर  एक  कुठाराघात  है,  वहू  न  होता  v

 मैं  बैठने  से  पहले  एक  बात  जरूर  कहना
 चाहती  हूं  कि  मंत्री  जी  वह  शख्स  हैं  जिन  के
 बारे  में  हम  कह  सकते  हैं  कि  :

 “माना  कि  इस  जहां  को  न  गुलजार  कर  सकें
 कुछ बार  कम  तो  कर  गये  गुजरे  जहां  से  हम  v

 Suri  A.  V.  Baghavan  (Bodagara):
 Mr.  Deputy-Speaker,  Sir,  I  shall  be
 very  brief.  I  just  want  to  bring  to
 your  notice  and,  through  you,  to  the
 notice  of  this  House,  the  unpaerlia-

 methods  adopted  by  the
 Minister  of  Parl.  tary  Affairs  in
 dealing  with  the  CPI(L)  Group  in
 this  House.  The  Department  of
 Parliamentary  Affairs  have  refused
 to  call  the  Members  belonging  to  our
 group  while  arranging  meetings  with
 the  Prime  Minister  ete.  We  have  got
 l4  Members  in  our  group.  We  are
 not  even  invited  by  the  informal  Con-
 sultative  Committee.  They  do  not
 Send  any  notice  to  us.  Our  Group  is
 not  recognised  and  given  a  plece  in
 their  list  or  names  of  _ढ्ाण्प्फ्छ  to  whom
 notice  is  to  be  sent.  I  want  to  bring
 to  your  notice,  Sir,  that  if  this  prae-

 we  will  have  to
 resort
 ventilate  our  grievances.  No  doubt,
 the  leader  of  our  Group,  Shri  A  K.
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 Gopalan,  and  also  Shri  Nambiar  and
 others  are  in  jail;  but  still  there  are
 4  Members  left.  We  are  not  invited
 at  any  time.  Even  when  important
 matters  are  being  discussed  we  are
 not  invited.  Even  minor  parties  are
 invited  to  attend  the  meetings  arrang-
 ed  with  the  Prime  Minister,  but  we
 are  not  called.  This  sort  of  discri-
 mination  has  been  continuing  not
 only  in  the  matter  of  selecting  Mem-
 pers  to  work  on  Select  Committees,
 not  only  in  the  mafter  of  selecting
 Members  to  work  on  various  other
 government  bodics,  but  also  in  the
 matter  of  inviting  parties  to  the
 Whips’  Conference.  Recently,  in
 Bangalore,  the  Whips’  Conference  was
 eld.  The  Depertmient  of  Parliamen-
 tary  Affairs  did  not  invite  us.  When
 we  came  to  know  about  it,  we  wrote
 a  letter  to  the  Minister  of  Parliamen-
 tary  Affairs,  but  he  had  not  the  de
 cency  to  réply  to  us.  Sir,  ours  is  the
 third  largest  Opposition  Group  in
 this  Howse.  If  this  sort  of  discrimi-
 nation  is  continued,  I  want  to  tell  the
 Minister  that  we  will  have  to  resort
 to  unparliamentary  practices  just  us
 he  9  following  unparliamentary
 practices  towards  us.

 Another  important  aspect  which  I
 ‘want  to  bring  to  the  notice  of  the
 Minister  of  Parli  tary  Affairs  is
 this.  As  a  result  of  the  proclamation
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 Department  of  Parliarnentary
 Affairs  at  the  Centre  in  respect
 of  affording  opportunities  to  Mem-
 bers  of  Parliament  to  broadcast
 from  AJR.  felt  that  more  oppor-
 tunities  should  be  provided  to
 representatives  of  the  recognised
 opposition  groups  and  parties  in
 Parliament  and  State  Legisla-
 tures.”

 Our  Group  is  the  only  party  which
 has  been  branded  by  the  Home  Min-
 ister  ag  traitors.  We  have  no:
 been  given  an  opportunity  to  refut.
 the  charges.  If  any  party  requires
 an  opportunity  to  speak  over  the
 ALR.  it  is  our  party.  Therefore,  I
 request  that  the  Minister  of  Parlia-
 mentary  Affairs  should  invite  Mem-
 bers  of  our  Group  to  speak  over  the
 ALR.  and  to  refute  the  charges  that
 shave  .been  levelled  against  them  by
 the  Home  Minister.  Ours  is  not  an
 insignificant  party.  Ours  is  the  single
 largest  party  in  Kerala.  We  have  the
 right  to.be  heard  and  we  will  make
 our  voice  heard  not  only  by  the
 Minister  but  even  by  the  Government
 of  India.  With  these  words  I  con-
 clude.
 74  hrs.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Deputy-Speaker,  after  a  more  or  less

 Sasued  by  the  Pregident,  the  affairs  in
 Kerala  have  been  taken  over  by
 Parliament.  There  jj  no  Legislative
 Assembly  in  that  State.  The  Advisers
 and  Governor  are  resorting  to  various
 methods  by  which  they  want  to  cur-
 tall  the  rights  of  the  people  of
 Kerala.  As  the  people  of  Kerala  have
 got  a  lot  of  grievances,  we  have  a
 lot  of  demands  to  bring  to  the
 notice  of  this  House.  I,  therefore,  re-
 quest  that  at  least  seven  days  should
 be  given  for  discussing  the  Kerala
 Budget  in  this  House.

 Sir,  the  Whips’  Conference  took  a
 decision.  On  page  57,  para  20(v)
 they  say:

 “The  Conference  while  appre-
 tiating  the  action  taken  by  the

 cons:  tly  euphonic  shower  of  adula-
 पला  and  encomiums,  I  hope  the  House
 will  pardon  me  if  |  strike  a  different
 note.  The  ‘Minister  of  Parliamentary
 Affairs,  Shri  Satya  Narayan  Simha..

 The  Minister  of  State  in  the  De-
 pattments  of  Parliamentary  Affairs
 atig  Coramuntcations  (Siri  ‘Jaga@natha
 Rao):  Sinha.

 Shri  Hari  Vishnu  Kamath:  Simha
 is  the  correct  word;  Sinha  is  neither
 here  nor  there.

 He  has  aq  double-barelled  designe-
 tion,  the  Minister  of  Parliamentary
 Affairs  and  Commumications.  But  it
 is  a  curious  anomaly  that  he  presides
 over  no  Ministry  but  two  departments;
 both  are  departments—the  Department
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 (Shri  Hari  Vishnu  Kamath]
 of  Communications  and  the  Depart-
 ment  of  Parliamentary  Affairs.

 I  fing  that  the  Department  of
 Parliamentary  Affairs  has  the  unique
 distinction  of  having  no  cut  motions
 in  its  honour.

 An  hon.  Member:  hear,  hear.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 a  matter  for  “hear,  hear’.  May  I  say
 that  it  is  so  not  because  we  have
 nothing  to  say  against  it  but  because
 it  is  the  smallest  votable  Demand
 before  the  House,  Rs.  4  lakhs  and  odd
 for  the  whole  department.  The
 only  other  Department  whose
 Demands  in  this  little  booklet  is
 smaller  than  that  is  that  of  the  Secre-
 tariat  of  the  Vice-President.  That  is
 the  smallest  Demand.  This  is  a  small
 Demand.  That  is  why  we  thought
 that  it  would  be  a  thousand  pities  if
 even  a  small  Demand  of  Rs.  4  lakhs
 wag  subjected  to  a  cut  motion  of
 Rs.  100,  Re.  ]  or  something  like  that
 So,  we  left  it  at  that.  But  we  have
 a  whole  lot  to  say  about  and  against
 the  Department  of  Parliamentary
 Affairs.

 The  last  discussion  on  this  Depart-
 ment  was,  |  believe,  in  1963,  soon
 after  this  Third  Lok  Sabha  came  into
 being.  We  are  now  having  the  second
 discussion  in  the  last  year  of  the
 Third  Lok  Sabha.  During  this  in-
 terregnum,  this  period  of  three  years
 and  more,  much  water  has  flowed
 down  the  Yamuna  and  the  Minister
 of  Parliamentary  Affairs  has  become
 the  Leader  of  the  House  and  he  has
 had  an  addendum  to  him,  that  is,  the
 Minister  of  State  for  Parliamentary
 Affairs.  Whether  the  work  has  in-
 creased  or  not,  it  is  for  the  House
 to  judge.

 Here  is  the  little  Report.  This  year
 I  think  we  have  a  different  colour
 for  all  these  reports,  a  slightly  more
 pleasing  colour;  not  only  for  this  Re-
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 port  but  for  all  the  Ministers  reports.
 Page  l  lists  the  functions  of  the  De-
 partment  of  Parliamentary  Affairs.
 Curiously,  there  are  certain  things
 listed  among  those  6  items  which
 rather  baffle  my  poor  understanding.
 “President’s  Address  to  Parliament”,
 that  is  one  of  the  functions  of  the
 Department  of  Parliamentary  Affairs.
 I  do  not  know  whether  somebody  in
 his  Department  ghost-writes  the
 President’s  Address  to  Parliament  or
 whether  he  collects  material  from  all
 Ministries  and  puts  them  together  in
 a  connected  way.  We  do  not  know.
 Let  him  throw  some  light  on  that,
 because  it  is  shown  as  being  one  of
 the  functions  of  the  Department  of
 Parliamentary  Affairs.

 Another  curious  item  is  “Govern-
 ment’s  stand  on  Private  Members’
 Bills  and  Resolutions”.  [  remember  an
 incident  here  when  during  the  dis-
 cussion  of  a  Private  Members’  Reso-
 lutions  Shri  Hathi  and  Shri  Shukla
 spoke  in  discordant  voices,  two  differ-
 ent  voices;  Shri  Shukla  rejected  it
 and  Shri  Hathi  accepted  it  ultimately.
 I  do  not  know  whether  it  was  the
 fruit  or  the  result  of  thé  advice  given
 by  Shri  Satya  Narain  Sinha  on  this
 particular  Resolution,  or  whether  he
 had  given  any  advice  whatsoever  or
 whether  he  had  given  them  free
 choice,  to  both  the  Ministers,  to  speak
 as  they  liked.  I  do  not  know  what
 happed  on  that  occasion.  Let  him
 throw  light  on  that.

 Another  item  is  “Salaries  and
 Allowances  of  Members  of  Parlia-
 ment  Act”.  I  know  the  original  Act
 was  piloted  by  him.  But  the  amend-
 ment  of  the  Act,  I  remember,  was
 left  to  a  private  Member,  Shri  Raghu-
 nath  Singh.  I  do  not  know  why  he
 fought  shy  of  piloting  that  amend-
 ment  to  the  Act.  It  needs  some  ex-
 planation,  he  owes  some  explanation,
 to  the  House  as  to  why  he  refused  to
 pilot  that  amendment  to  the  Act.

 While  on  that  subject  I  might  state
 straightway  that  it  is  rather  curious
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 that  while  officers  in  Government  offi-
 ces  who  hold  a  first-class  pass  are
 allowed  to  travel  air-conditioned  on
 payment  of  one-third  of:the  difference
 in  fare  between  first-class  and  air-
 conditioned  accommodation  the  Mem-
 ders  of  Parliament  who  are  supposed
 to  be  the  representatives  of  the  peo-
 ple  and  members  of  the  highest  insti-
 tution  in  the  country  are  not  allowed
 this  facility.  I  am  not  asking  for
 air-conditioned  travel  for  more.  com-
 fort.  But,  certainly,  when  Govern-
 ment  officers  enjoy  it,  when  pass-
 holders  enjoy  it,  J  am  sure  the  Mem-
 bers  of  Parliament  also  should  have
 the  same  facility  especially  when  they
 belong  to  the  highest  institution  in
 the  country,  not  free.  air-conditioned
 travel  but  on  payment  of  one-third  of
 the  difference  between  first-class  and
 air-conditioned.  I  am  not  pleading
 for  free  air-conditioned  travel  for
 Members  of  Parliament  but  what
 applies  to  other  pass-holders  should
 apply  with  justice  to  Members  of
 Parliament  also,

 Then  1  would  refer  to  another
 matter.  One  of  the  functions  of  the
 Department  of  Parliamentary  Affairs
 listed  here  is  “Matters  connected  with
 powers,  privileges  and  immunities  of
 Members  of  Parliament”.  I  do  not
 know  what  he  means  by  this.  I  do
 not  know  whether  he  arrogates  to
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 these  have  been  included.  It  may  be
 for  that  punpose.  Now,  pages  3  to  5
 show  the  legislative  output.  I  suppose
 legislative  output  is  not  exactly  the
 work  of  the  Department  of  Parlia-
 mentary  Affairs.  The  Ministries  bring
 their  own  Bills.  He  only  chases  them
 and  gets  them  properly  presented  to
 the  House  in  time.

 Then  the  most  striking  thing  is
 about  non-legislative  work,  Private
 Members’  Bills  and  Resolutions.  Even
 that  is  listed  in  this  Report.  I  do
 not  know  whether  the  Minister  should
 take  credit  for  Private  Members’  Bills
 and  Resolutions  also  in  this  House.
 He  is  sometimes  even  absent  from  the
 House  when  they  are  discussed.  If  he
 had  at  least  been  present  we  could
 have  given  some  credit  to  him  for
 that.

 Then  there  is  a  reference  to  alloca-
 tion  of  time  for  various  items  of  busi-
 ness  of  the  House  and  planning  and
 co-ordination  of  legislative  and  other
 official  business  in  both  Houses.  But
 there  is  not  a  single  word  of  reference
 to  the  Business  Advisory  Committee.
 It  is  not  that  in  this  Report  he  cannot
 refer  to  this  function,  but,  certainly,
 this  work  is  done  by  the  Busincss
 Advisory  Committee.  The  Minister
 does  not  allocate  time;  it  is  done  by
 the  Busin  Advisory  Committee,  not

 Ss  ke himself  the  powers  of  the  pe: The  powers,  privileges  and  immuni-
 ties  of  Members  of  Parliament  are
 looked  into  by  the  Speaker  and  he
 decides  them,  not  the  Department
 of  Parliamentary  Affairs.  So,  I  do
 not  know  what  he  means  by  this.  Let
 him  throw  some  light  on  this  matter.

 The  other  thing  is,  the  Minister
 seems  to  have  inadvertently  perhaps—
 I  am  not  saying  deliberately,  I  am
 saying  inadvertently—appropriated  to
 himself—I  do  not  wish  to  say  mis-
 appropriated—the  credit  for  work  that
 belongs  to  others  or  has  been  done
 by  others.  For  example,  take  pages  3,
 5,  6,  7  and  9  of  the  Report.  If  all
 these  had  been  eliminated,  the  Re-
 port  would  have  been  a  little  slimmer:
 but,  perhaps,  to  make  it  bulkier  all

 by  the  Department  of  Parliamentary
 Affairs.  In  connection  with  that  may
 I  say  one  word?

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  He  is  the  kingpin.

 Shri  Hari  Vishnu  Kamath:  Let
 him  be  the  pin  but  not  the  king.  The
 Minister  of  Parliamentary  Affairs
 also  deals  with,  according  to  the
 Whips’  Conference,  the  question  and
 summoning  of  sessions  of  Parliament.
 I  think  rule  5  of  the  Rules  of  Proce-
 dure  invests  the  Speaker  with  that
 right,  to  enlarge  or  extend  the  sittings
 of  Parliament.  I  will  not  go  into  that
 rule  in  detail.  In  that  connection,  I
 would  also  agree  with  what  the  other
 friends  of  this  side  have  said,  namely,
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 [Shri  Hari  Vishnu  Kamath]
 that  the  duration  of  the  sessions  of
 Parliament  is  tod  short.

 I  have  been  pleading  for  this  thing
 since  1956,  since  the  First  Lok  Sabha, and  Shri  Mavalankar,  the  then  Speak.
 erCagreed  with  me  that  if  Parliament
 has  got  to  transact  national  and  ‘legis-
 lative  business  in  g  serious  manner,
 thé  minimum  amount  of  time  that
 sh&ad!'be  allocated  for  parliamentary
 but¥eks;  for  parliamentary  sessions,
 shld  be  not  less  than  seven  months
 in  'a  “Year:

 Take  for  instance,  this  particular
 session  Of  course,  tragedy  overtook
 at  TashkeMt  tind  Lal  Bahadur  Shastri
 passed  away.  But  that  is  not  the  only
 reason  wny  tfis  session  was  summon-
 ed  late  after  we  had  been  promised
 that  it  would  be  called  early  in  Feb-
 ruary.  Tht  Jepur  session  of  the
 Congress  Party  ‘came  in-between.
 Party  was  gtven  ‘precedence  and  par-
 liam  re  jee

 ies
 ‘Were  adjusted  to

 suft  the
 Prins  As  Slew  Parliament

 shoul’  ki  been  summoned  earlier;
 it  must  have  been'in  early  February.

 Now,  on  Thursday  wé  shall  have  a
 discussion:  of  '  Bastar  ‘end,  ‘naturally,
 it  श्लील  meant  ‘that  the’-guiMetine  will
 be  appHed  to  ‘sé  ‘many:  mihistries—
 three  four  6  five  thinistries,  perhaps
 —it  the  Hdl  ७  April  Ryerytiling.  is
 hustled  asd  the  quitotime:  falls.  Is
 that  the  way  Parliament:  sheald:fanc-
 tion?  I

 wou
 d  submit,  if  at  all  it  is

 to  be  a  seridus,’  reff!  gemnne-‘Bariid-
 ment,  it  must  be-an:  instrument oe  tHe!
 national  will  anda  mirror  of  national
 opinien.  Is,  it  so  ०१४४

 I  am  entirdly  in  agreement  when
 my.  hon.  fréna  said’  that  partfetiiene
 tary  mnstititimy  should  be  saved.  thet
 parliamentary  democracy  showld  “Be
 saved,  हए्धसतहत  protecren,  bédaise’  if
 unfortunately,  G44  forbid,  it  #AY  Here
 the,  onlv  Altetrative  that  faces:  ns  ्
 be  either  4  vicious,  स्  ditewtersitp
 or  anarchy  and  chaos  in  thts  eoufitry:
 Therefore  it  i¥  up  ‘to  us,  शप्त  of  ies,  to:
 see  to  it  that  parliamentary  démorrany

 APRIL  4,  1906.  DG.  99626T  9282.

 funetions  effectively  in  the  country.
 The  Government  has  got  a  very
 serious  responsibility  in  this  matter.
 If  they  do  not  give  adequate  time  for
 discussion  of  the  nation’s  business,
 then  instead  of  counting  heads  here,
 people  outside  will  start  breaking
 heads.  If  Parliament  does  not  func-
 tion  in  qa  proper  manner,  instead  of
 counting  heads  here  people  will  start
 breaking  heads  outside.  That  is  what
 will  happen.  That  is  why  I  will  again
 plead  with  the  hon.  Minister  to  sec
 to  it—please  do  not  ring  the  bell;  I  am
 aware  of  the  time;  that  is  rather  dis-
 concerting—to  ensure  that  Parliament
 sits  at  least  for  seven  months,  if  pes-
 sible  even  74  or  8  months,  in  the  year.
 That  is  the  first  thing  that  should  be
 done  in  India  in  order  that  democracy
 may  succeed.

 Another  item  in  this  booklet—even
 to  refer  to  various  items  I  have  no
 time;  otherwise,  I  would  have  refer-
 red  to  all  the  items  that  are  not  in  his
 province,  which  are  in  somebody
 else’s  province—is  sad  issue,  namely,
 obituary  references.  Obituary  refer-
 ences  are  also  listed  on  page  23  of  the
 report  of  the  Department  of  Parlia-
 mentary  Affairs  as  among  the  func-
 tions,  as  having  been  done  by  his
 Department.  I  do  not  know  whether
 he  is  responsible  for  obituary  refer-
 ences  in  this  House  or  it  is  somebody
 else—the  Speaker  or  the  Secretariat
 of  the  Lok  Sabha.

 Then  there  is  a  curious  item  on
 page  23.  Among  the  parties  repre-
 sented  in  the  House  there  is  one  party
 called  the  Nominated  Party.  The
 party  is  called  “Nominated”.  Is  there
 any  party  like  that?  I  do  not  know
 I  do  not  know  who  prepares  this  re-
 port,  Under  the  heading  ‘Party’,  “Lok
 Sabha’  and  ‘Rajya  Sabha’,  there  are
 name  of  about  2l  parties  according
 to  the!report  of  the  Department.  The
 other:nerties  are  fairly  accurately
 mefitiored  but  among  the  2i  parties
 they.’are;,  parties  like  Independent,
 Nominate@:.  Please  do  not  ring  the
 bellie-h-asisorry.
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 Mr.  Deputy-Speaker:
 ready  taken  5  minutes,

 Suri  Hari  Vishnu  Kamath;  I  will
 finish  in  two  or  three  minutes.
 Finally,  the  last  one  is  the  most
 amusing  party.  What  is  that?  Can
 you  guess?

 He  has  al-

 An,  hon.  Member:  No.

 Shri  Hari  Visimu  Kamath:  Vacan-
 cies......  (Interruption).  Whoever
 prepared  the  report  betrayed  vacancy
 of  mind,  vacancy  of  thought.  Here
 listed  as  the  lust  party  is  vacancies.
 Please  take  up  the  report,  page  23.

 Shri  K.  C,  Sharma  (Sardhana):  It
 is  not  worth  taking  up.

 Shri  Hari  Vishnu  Kamath:  Is  there
 such  a  party  in  this  House?  You  must
 tell  us  because  you  are  in  the  Chair.

 Mr.  Deputy-Speaker  The  heading
 is  “Composition  of  Parliament”.

 Shri  Jaganatha  Rao:
 vacant  seats,

 These  are

 Shri  Hari  Vishnu  Kamath:  What
 ig  this?  You.  shake  your  hand  like
 this.  Is.it  worthy  of  a  Government
 department?  It  showd  have  been  a
 different  column,  not  in  the  column
 of  ‘Party’.  Nominated  Party,  Vacan-
 cies  Party,.....  (Interruption).  You
 are  also  certifying  that.  It  is  very
 unseemly.  How  can  you  defend  such
 gross  carel  ,  Temi  UIn-
 terruption).  Take  it  seriously.

 Now  just  one  or  two  more  things,
 and  I  haye  done.  There  was  the
 question  of  quorum  raised  by  my
 hon.  friend,  Shri  R.  S.  Pandey.  Some
 of  us  pleaded  in  the  Constituent
 Assembly  that  the  provision  of  quo-
 Tum  should  not  be  included  in  the
 Constitution,  but  pseudo  wise  coun-
 sels  prevailed  among  the  Congress
 leadérs  and  they  saw  to  it  that  the
 article  of  quorum  became  a  part  of
 the  Constitution.  That  is  the  original
 sin  they  committed;  that  was  the
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 blunder.  Now  it  is  up  to  them  to. rectify  it  and  to  see  to  it  that  the article  is  amended  or  deleted  or  what- ever  else  may  happen.  You  cannot, as  Shri  8.  5.  Pandey  did,  compare  Lok Sabha  with  the  House  of  Commona. There  is  no  written  British  Constitu- tion.  Here  we  have  got  &  written Constitution.  There  is  a  Provision  jn the  Constitution,  and‘it  is  too  late  for them  in  the  day  to  say  that  because  it is  there  in  the  House  of  Commons  we can  also  indulge  in  it.  The  only  thing for  him  to  dois  to  bring  forward  a
 Bill,  as  was  done  in  4956  when  I raised  this:  question  and  Shri  Mava-
 lankar,  the  then  Speaker,  directed  the
 Government  to  bring  forward  a  Bill.
 They  brought  forward  a  Bill  in  958 but  because  Parliament  was  dissolved the  Bill  lapsed  and  in  the  Jast  Lok Sabha  nobody  raised  that  question.  I raised  it  again  and  asked  him  to  bring forward  a  Bil]  but  he  fought  shy  of
 bringing  forward  a  Bill,

 One  word  more,  and  I  have  done. The  question  of  assurances  has  been
 raised,  and  friends  on  the  other  side
 have  said  that  95  per  cent  or  98  per cent  of  the  assurances  have  been  im-
 plemented.  This  is  very  misleading. You  know  the  story  of  a  poor  traveller
 who,  when  he  saw  a  little  rivulet  in
 front  of  him,  asked  a  passerby,  “What
 is  the  depth  of  the  water  here?”  He
 was  told,  “The  average  is  4  feet  or  5
 feet”.  This  man  was  6  feet  tall;  so,
 he  ventured  into  the  water  and  in  the
 middle  of  the  stream  he  got  drowned
 because  it  was  7  feet  deep  there  while
 on  the  bank  it  was  only  2  feet  deep.
 So,  percentage  can  be  as  misleading  ac
 averages,  very  often.  The  Minister
 should  tell  us  how  many  assurances
 since  962  and  perhaps  even  before—
 even  among  those  given  in  the  last
 Parliament,  one  or  two  are  pending
 today—ere  pending  and  what  he  has
 done  to  chase  them,  pursue  them  and
 even  blacklist  those  ministries.

 One  word  more  and  I  have  done.

 Shri  -C,  K.  Bhattacharyya:  So  early!
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 Shri  Hari  Vishnu  Kamath:  There has  been  a  suggestion  that  the  Depart- ment  should  be  elevated......

 An  hon.  Member:  Upgraded.

 Shri  Hari  Vishnu  Kamath:  ....Up- graded,  elevated  or  promoted.  I  am not  in  a  position  to  support  this  at
 present,  because  there  is  not  enough work,  from  the  Report  itself,  for  a
 full-fledged  ministry.  Even  Commu-
 nications  is  not  a  ministry;  it  is  a
 department  only.  When  that  is  not  a
 ministry,  I  do  not  think  there  is  any
 justification  for  upgrading  this
 Department.  But  the  suggestion  has
 been  made  for  a  full-fledged  Secretary or  a  better  Secretariat  for  him.  In  view
 of  the  many  solecisms,  blunders  and
 mistakes  committed  in  the  Report—
 perhaps  because  the  Secretariat  is  not
 adequate  to  cope  with  the  little  work
 that  they  have  got—perhaps  that  sug-
 gestion  may  be  considered.  But  there
 is  no  case  made  out  for  a  Ministry.

 Mr.  Deputy-Speaker:  You  must
 close  now.

 Shri  Hari  Vishnu  Kamath:  One  last
 word  about  the  Whips’  Conference
 that  was  held  in  Bangalore,  your  own
 home  State.  There  are  some  state-
 ments  made  here,  A_  resolution
 was  also  accepted—that  is  what
 the  Report  says.  I  do  not  know
 why  he  says,  at  one  place,  that  one  of
 the  reasons  for  the  disorder  in  the
 Legislatures  is  the  fact  that  Ministers
 ang  Heads  of  Departments  do  not
 reply  promptly  to  the  letters  from
 Members  of  Parliament.  That  is  a  sad
 fact,  I  think,  after  the  death  of  Prime
 Minister  Shri  Jawaharlal  Nehru,  this
 bad  habit  is  becoming  aggravated  and
 it  is  becoming  worse  amongst  the  Min-
 isters  of  the  Government  of  India.
 Sometimes  even  an  acknowledgement
 of  a  letter  is  sent  three  or  four  days
 after  the  letter  reaches  the  Minister
 concerned.  I  would,  therefore,  urge
 the  Minister  to  effect  some  improve-
 ment  in  this  direction,  He  has  sug-
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 gested  some  remedies  for  curing  the
 disorder  in  the  Legislatures.  But  the
 responsibility  lies  as  much  on_  his
 Party,  hig  shoulders—the  blame  lies
 at  his  door  also—as  on  thig  side  of  the
 House,

 Mr,  Deputy-Speaker:  Shri  C.  K,
 Bhattacharyya.

 Shri  Cc.  K.  Bhattacharyya:  Mr.
 Deputy-Speaker,  Sir,  this  is  one  of  the
 best  Reports....

 Shri  Hari  Vishnu  Kamath:  I  will
 plead  with  him  to  consider  all  these
 matters  and  see  to  it  that  when  he
 comes  before  the  House  again,  next
 time,  there  will  be  improvement  in
 all  matters  concerning  this  Depart-
 ment.

 A  hon.  Member:  Why  should  two
 Members  speak  simultaneously?

 Shri  C,  K,  Bhattacharyya:  When
 the  Chair  calls  upon  a  Member  to
 speak,  the  Member  has  a  right  to
 speak.  That  should  be  apparent  to
 any  Member  of  Parliament  and  no
 comments  should  be  made  on  _  that.

 Sir,  this  is  one  of  the  best  Reports
 that  I  have  séen.  It  is  one  of  the  best
 publications.  I  say  this  just  after  Mr.
 Kamath’s  dissatisfaction.  (Interrup-
 tion).  You  call  him  by  whatever
 name.  To  call  him  Kamath  is  always
 sweet.  I  do  not  know  why  it  jars
 upon  his  ears.

 Giving  the  information  as  it  does
 and  the  arrangement  of  the  informa-
 tion  that  it  has  given  in  this  short
 Report,  I  congratulate  the  Department
 which  has  brought  out  this  Report  and
 the  way  it  has  been  brought  out,  It
 is  not  only  a  Report  on  the  working
 of  this  Department  itself  but,  in  fact,
 anybody,  having  this  Report  in  his
 hand,  will  be  able  to  follow  how  the
 whole  House  works,  That  is  the  par-
 ticular  merit  of  this  short  Report  that
 has  been  brought  out.  That  should  be
 particularly  mentioned  in  any  discus-
 sion  over  this  Report  and  the  Depart-
 ment.  y
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 The  Minister  of  Parliamentary
 Affairs  is,  as  my  friend  Mr.  Bhagwat
 Jha  Azad  was  stating,  the  kingpin.  He
 is  in  the  position  of  a  manager  of  a
 joint  family  who  is  to  look  to  the  in-
 terests  of  all  the  different  parts  of
 the  whole  family  and  manage  it  ag  a
 family  to  the  common  good,  to  the
 common  interest,  and  the  common
 service  of  all  concerned.  As  the  Min-
 ister  for  Parliamentary  Affairs,  he  not
 only  looks  upon  what  we  need  but
 he  also  looks  upon  what  the  Parties
 just  now  represented  by  Mr,  Kamath
 needs,  We  must  give  this  much  due
 to  our  Minister  of  Parliamentary
 Affairs.  I  know  Mr,  Kamath  will  not
 deny  it  that  he  has  given  hig  con-
 sideration  to  that  side  as  much  as  to
 our  side.  I  believe  he  has  given  more
 to  that  side  than  to  our  side.  I  won-
 dered  why  Mr.  Kamath  was  saying, that  he  was  not  always  satisfied.  He
 must  express  his  dissatisfaction.

 Shri  Bhagwat  Jha  Azad:  He  is
 over-generous  to  the  Opposition,  for
 which  we  have  no  grudge.

 Shri  C,  K.  Bhattacharyya:  Unless
 he  has  made  it  into  a  mental  habit
 that  he  must  always  express  dissatis-
 faction,  while  there  is  no  need  for
 doing  it,  there  is  no  other  explanation for  the  speech  that  he  has  just  now
 delivered,

 The  question  of  quorum  was  raised.
 I  also  feel  keenly  upon  it,  Just  now,
 when  my  friend,  Mr.  Pandey  was
 speaking,  there  were  interruptions
 from  that  side  that  out  of  500  Members
 you  cannot  produce  a  quorum  of  50
 Members,  I  say,  yes,  but  that  number
 of  500  Members  includes  this  side  as
 well  as  that  side.  So,  the  obligation
 for  maintaining  a  quorum  is  not  only
 on  this  side  of  the  House  but  also  on
 that  side  of  the  House.

 Shri  Shinkre:
 obligation.

 I  want  proportional

 Shri  0.  K,  Bhattacharyya:  We  come
 to  the  House  on  the  same  _  election,
 We  become  Members  of  the  House
 accepting  and  acknowledging  and
 putting  our  seal  to  the  same  oath  that
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 we  shall  help  in  the  conduct  of  the
 business  of  the  House.  After  having
 done  that,  no  Member  has  any  face  to
 Say  that  the  obligation  to  maintain
 the  working  of  the  House  is  more  on
 one  side  than  on  the  other  unless  you
 change  the  oath.

 There  is  another  complaint  that  the
 Minister  does  not  provide  sufficient
 time.  At  least  on  some  occasions  I
 fee]  that  undue  demand  is  made  upon
 the  Minister.  I  remember,  on  a  par-
 ticular  subject,  there  was  no  time  to
 discusg  it  but  a  demand  was  made
 from  that  side  that  he  should  provide
 time  for  a  discussion  and  he  not
 having  been  able  to  do  it  within  the
 session—almost  his  head  was  demand-
 ed  on  a  charger.  When  the  next  session came,  I  came  prepared  for  a  _  fire-
 works.  I  do  not  know  what  happened
 behind  the  screens,  but  when  the
 session  began,  there  was  all  quiet  on
 that  front,  on  that  side,  and  that  ques-
 tion  was  not  raised  by  anyone  of  the
 fiery  speakers.  They  all  kept  quiet.
 They  must  be  knowing  the  subject, the  matter,  to  which  I  refer.

 क्रि  कलाकार  साल  बरवा  (कोटा  )  :
 श्रीमान्‌  उपाध्यक्ष  महोदय,  इस  रिपोर्ट  को
 देखने  से  मालूम  पड़ा  कि  कितना  कितना
 प्रोत्साहन  कांग्रेस  संसद्‌  सदस्यों  को  दिया
 गया  है।  इसमें  मैंने  विरोधी  सदस्यों  के
 बारे  में  भी  कुछ  मसाला  देखा  है  1  हस
 देश  से  फ़ीका,  एशिया  शादी  विदेशों  में
 जितने  सदस्य  गये  हैं  उनकी  संख्या  चालीस
 है।  इन  आहर  भेजे  जाने  वाले  सदस्यों  में
 से  केवल  तीन  सदस्य  विरोधी  दलों  में  से  लिए
 गये  हैं।  बाकी  37  सदस्य  कांग्रेस  के  गये
 हैं।  तो  यहां  यह  भेदभाव  क्यों  ?  मैं  तो
 यह  कहना  चाहता  हूं  कि  इस  मामले  में  तो
 जितना  प्रोत्साहन  देना  हो  विरोधी  दलों  के

 क्योंकि  वे  ठीक
 बात  बता  सकेंगे  ।  ये  जो  जी  हुजूरे,  हाथ
 उठाने  वाले  हैं,  ये  क्या  कहने।  ये  तो
 जो  यहां  पढ़  लेंगे  वह  वहां  कह  देंगे  कौर
 जो  वहां  पढ़  लेंगे  वह  यहां  कह  देंगे।  लेकिन
 विरोधी  सदस्य  तो  यह  देखेंगे  कि  हमारा
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 श्री  औंकार  लाल  बैरवा]
 पैसों  कहां  कहां  लग  रहां  है,  शौर  जो  लग
 झ  है  वह  ठीक  लग  रहा  है  या  नहीं  t

 दूसरी  बात  यह  है  कि  शास्त्री  जी  के  बाद
 से  मंत्रिमंडल  तो  जरूरी  देनां  ही  नहीं  चाहता  t
 पूछा  तो  कह  दिया  किं  झ्रांकड़े  इकट्ठे  नहीं  हैं,
 कौर  पकडे  इकट्ठे  नहीं  हैं  तो  नेता  जी  भी
 चुपचाप  हो  जाते  हैं,  बहे  भी  मंत्री  से  नहीं
 कहते  कि  उन  को  जवाब  देना  चाहिए।  आंकड़े
 मिलते  हुए  भो  ठोक  से  जवाब  नहीं  देते  कौर
 जवाब  देते  हैं  तो  ऐसी  गलतंबयानी  करते
 हैं  कि  श्रासमान  की  पूछो  तो  जमीन  की
 बताते  हैं,  जिससे  सदस्य  संतुष्ट  नहीं  होते  ।

 तौसंरी  बाते  यह  है  कि  पॉलियामेंट  हांउस
 के  बरामदों  में  देशी  राजाभों  के  चित्त  लगे  हैं  V
 यहाँ  देश  की  सारी  जनता,  ग्रामीण  जनता
 भी  श्रोती  है  ।.  लेकिन  इन  चित्रों  के  नीचे
 जो  कुछ  लिखा  गया  है  वह  ंप्रेकी  में  लिखा
 गया  है  -
 हैं।  बड़े  अफसोस  की  बात  है  कि  हिन्दु-
 स्तान  की  पार्लियामेंट  के  बरामदों  में  चिह्नों
 का  परिचय  अंग्रेज़ी  में लिखा  हो  V  तो  यह
 देशी  घोड़ी  परब  चाल  कैसे  चलेगी  तो
 इसको  तुरन्त  हटा  कर  हिन्दी  में  लिखा  जाए
 ताकि  समझा  जा  सके  ।

 चौथी  बातें यह  है  कि  कंसल टे टिव  कमेटियों
 की  बैठकें  बं मेरा  नम्बर  62,  63  तथा  64
 में  होती  हैं।  वहाँ  पर  सिगरेट  भोर  हुक् कीं
 के  मोरे  सांस  भी  नहीं  कराती  क्यारे
 करमें टि याँ  पार्लियामेट  का  अंग  नहीं  हैं  ?
 वे  भी  पार्लियामेंट  की  रंग  हैं  क्योंकि  उनमें
 मिर्तिस्टेर  कौर  संसद  सदस्य  बैठते  हैं  ।
 यहां  सिगरेट  पीना  बिल्कुल  जीत  कर  देना
 चाहिए।  लेकिन  ऐसा  नहीं  किया  जाता  कौर
 धुएं  के  मोरे  आंखें  श्री  हो  जाती  हैं  शौर
 जाय  पीने  से  दिमाग  में  गरमा  चढ़  जाती
 है।  तो  इसकी  बिल्कुल हटा  देना  चाहिए'।

 शी  भागवत  झा  भा जाब  :  झगर  भाइस-
 क्रीम  बझाये  तो  कैसा ?
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 शौ  शिकार  लाभ  बरपा  :  एक  बात
 मैं  यह  कहना  चाहता  हूं  कि  जैसा  कभी  उन्होंने
 कहा,  कि  साहब  कोरम  का  सवाल  विरोधी
 दलों  के  ऊंपर  होना  चाहिए।  मैंतो
 यह  कहना  चाहूंगा  कि  विरोधी  दलों  की  तो
 उत्तरी  ही  जिम्मेदारी  है,  जितनी  कौ  उनकी
 'परेसैन्टेज  है,  एक  घण्टे  में  दो--या  ढाई
 मिनट  बोलते  हैं  ।  प्यार  00F  से  दो
 आदमी  भी  यहाँ  बैठ  हैं  तो  ठीक  है,  बांकी
 49  यहाँ  पर  कांग्रेस  के  रहने  चाहियें,  क्योंकि
 उनकी  सरकार है,  इस  लिये  उनकी  ज़िम्मेदारी
 है  ।  हम  तो  देखने  वाले  हैं,  बैंक  करने
 वाले  हैं,  राज  रोज़ाना  O15  दफ़ा  कोरम
 को  संभाल  उठता  है,  इस  पर  ध्यान  दिया  जाय  |
 कोरम  को  बनाये  रखने  की  ज़िम्मेदारी  राजसत्ता
 पार्टी  की  है,  लेकिन  वह  ऐसा  नहीं  कर
 पाती  है।  इसलिये  कोरम  को  बनाये  रखना
 ज़रूरी  है,  इस  को  मंत्री  महोदय  देखें  ।

 अभी  पहले  चाइना  ने  ओर  फिर  पाकि-
 स्तान  ने  हमारे  देश  पर  हमला  किया,  इस
 सम्बन्ध  में  रेडियो  पर  प्रचार  हुमा  शोर
 इंस  के  सम्बन्ध  में  विरोध  में  विरोधी  दल  के
 सदस्यों  ने  झोर  सत्ताधारी  सदस्यों  ने  रेडियो
 पर  भाषण  दिये  1  हम  लोग  राजस्थान  में
 गये  लेकिन  वहां  से  जाने  के  बाद  सिर्फ  एक
 सदस्य  को  भाषण  के  लिए  बुलाया  गया.
 हम  दो  दफ़ा  वहां  गये,  तो  दोनों  दफ़ा  उसी
 सदस्य  को  बुलाया  गया  ।  प्रखर  भाप  किसी
 विरोधी  सदस्य  को  धुलाती  तो  उसके  भाषण
 का  ज्यादा  अच्छा  प्रभाव  पड़ता,  लेकिन
 झोपड़े  dy  सिर्फ  जगन्नाथ  पहाड़िया  को  बुला
 लिया,  क्‍योंकि  वह  पहले  दी  जी-हुजूर
 पग-चम्पी  मशहूर  हैं।  मगर  किसी  विरोधी
 की  बुलांतिंत्तो  वह  सत्यता  बुलाता  कि  वहां
 पर  क्‍या  हुमा  है।  मंत्री  महोदय को  यह
 सोचना  चाहिए  कि  जैसा  वर्षीय  वह  कांग्रेस
 पार्टी  के  साथ  करते  हैं,  वैसा ही  बेताब
 उन्हें  हम  लोगों  के  साथ,  विशोधी  लोगों  के
 साथ  करना  चाहिएं  ।
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 एक  बात  कौर  कहूंगा--सवालों  के
 बारे  में।  सवालों  का  जवाब  तो  मंत्री  महोदय
 देते  नहीं  हैं,  उसके  बारे  में  नेता  जी  भी  कुछ
 नहीं  कहते  ।  जब  कि  हमारा  जनसंघ  का
 दल  तीसरे  नम्बर  पर  है,  लेकिन  कभी  चौथे
 नम्बर  पर,  कभी  पांचवें  नम्बर  पर  और
 कभी  छठे  नम्बर  पर  हम  को  झ्रावाज  दी  जाती
 है  ।  इसलिये  मैं  निवेदन  करूंगा  कि  इस
 भोर  ध्यान  देते  हुए  तीसरे  नम्बर  पर  हमारी
 पार्टी  को  पुकारा  जाय  ।  हमारी  पार्टी  का
 जिस  तरह  से  नम्बर  है,  उसी  तरह  से  हम
 को  पुकारा  जाय  शोर  विरोधी  दलों  के  साथ
 ओैर-भाव  कां  बर्ताव  न  किया  जाय  t

 पिछली  दफ़ा  जो  एक  सम्मेलन  हा  था,
 उस  में  इस  सब'  बातों  पर  विचार  किया
 गया  था,  परन्तु  उसकी  रिपोर्ट  पर  कोई
 ध्यान  नहीं  दिया  जा  रहा  है,  क्योंकि  उस
 सम्मेलन  में  कई  ऐसी  बातें  हुई  थी,  जिन  में
 'कहा  गया  था  कि  विरोधी  दलों  को  विदेशों
 में  घुमाया  जाय,  सब  जगह  बड़ी  इंडस्ट्रीज
 में  घुमाया  जाय,  लेकिन  चार-साढ़े  चार
 साल  हो  गये  एक  दफ़ा  झूट-मूछ  को  भी  नहीं
 -कहा  गया  ,  मगर  कभी  कहा  जाता  है  तो  यही
 दिल्ली में  मिल्क  स्कीम बम  देते  हैं,  लेकिन
 आहर  प्रपने  ही  प्राप्ति  को  ले  जाते  हैं  ।
 मैं  यह  नहीं  कहता  कि  ऐसे  मौकों  पर  सारे
 विरोधी  दलों  को  ही  ले  जाइये,  0  7  से
 8  ले  लो,  चार  ले  लो,  तो  भी  विरोधी  दल
 सन्तुष्ट  हो  जायगा,  लेकिन  उस  सम्मेलन
 की  सारी  बातें  किताबों  में  की  धरी  रह  गई  ।
 इस  लिए  मैं  निवेदन  करूंगा  कि  ऐसी  जहाँ
 पर  जहां  झगड़ा  वगरह  हो,  या  कौर  जरूरी
 जगहों  पर  भाप  विरोधी  दलों  को  ले  जाने  की
 कृपा  करें  शौर  उनके  द्वारा  दी  गई  सही
 रिपोर्ट  को  सभा  की  मेज़  पर  रखने  की  $पा
 करें  ।

 को  बामो  (हिं बार)  :  उपाध्यक्ष
 महोदय,  संसदीय  मंत्रालय  के  बारे  में  मैं  एक
 बात  जे  करूंगा  कि  जिसके  हम  और  लेखा-
 जोखा.  की  मांगों  पर  लोक  सभा  धौर  राज्य
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 सभा  में  बोलने  का  भ्रधिकार  न  हो,  हम  उसको
 खोकतंद्ोय  नहीं  कहा  जा  सकता  ।  इस  में
 जनतन्त्र  की  कोई  बात  नहीं  है,  मैं  इसको
 जनतन्त्र  नहीं  मानता  ।

 दूसरी  बात  मैं  प्रापसे  वह  कहूंगा  कि
 संसदीय  मंत्री  की  बहुत  बड़ी  जिम्मेदारी  है
 खारे  सदन  को  संसदीय  प्रणाली  के  भ्राप्वार  पर
 चलाने  की  ।  एक  दफा  माननीय  सत्य  नारायण
 जी  ते  इस  की  यात्रा  के  दौरान  इंग्लैड  के
 संसदीय  मंत्री  से  कहा  ay  कि  हम  पतियों के के
 मंत्री  हैं  फ्लोर  यहां  पर  जितनी  शक्ति  है  उसको

 कराने  पौर  मिभामे  वाले  हैं  |  मैं  उनकी  इस
 बात  को  मानता  हूं  t  were  में  उनकी
 जिम्मेवारी  बड़ी  है  शौर  मैं  से  उसकी  जिम्मेदारी
 को  देखा है,  लेफिन कह  सब राते  हैं  उस  जिम्मेदारी
 को  परीक्षा  में  डालमे  से  t  संसदीय  प्रणाली
 हमेशा  बहस  कौर  मुजायके  से  जिन्दा  रहती
 है,  लेकिन  जो  गोज  दबाई  जायगी  वह  फिर
 विस्फोट  हो  कर  निकलेगा  ।  जिस  बात  को
 ज्यादा  चर्चा  में  लाया  जायगा,  उसकी  प्रच्छाई
 और  बुराई  को  समझा  जायगा  ।  कौर  समझने
 के  बाद  प्रच्छन्न  को  मात्र  लेता  और  बुराई  को
 छोड़  देना,  यही  संसदीय  प्रणाली  है  ।  7  इस
 संसदीय  प्रणाली  को  कैसे  फैलाया  जाय,
 एक  तो  यह  रोका  है  कि  जो  भी  दोष  है,
 जो  छोटी-मोटी  निन्‍दा  इस  में  निकलती  है,
 जो  इस  के  बन्दर  बुराई  निकलेगी,  उसको
 गर  शक्ति  से  दबा  दिया  जाय,  तो  उस  से
 संसदीय  प्रणाली  भ्रष्ट  हो  जायगा,  खत्म  हो
 जायगी  |  संसदीय  प्रणाली  यही  है  कि  ग्रन्दर
 ब्रोकर  बाहर  में  फक॑  न  समझा  जाय  |  जो  सच्चाई
 है  उस  पर  पैरों  तरह  से  गौर  किया  जाय  t
 अगर  भाप  यह  समझते  हैं  कि  लोग  सूखे  मरें,
 गोली  से  लोग  मारे  जायें  शौर  फिर  उसके  बारे
 में  ड्राप  लोक  सभा  में  जन तन्ती  दंग  से  जवाब
 न  देना  चाहें,  हम  चार-पांच  सौ  लोग  यहां
 बैठकर  जनतंत्रीय  प्रणाली  की  बात  करते
 रहें,  तो  यह  नहीं  चलेगा  मगर  इस  प्रणाली
 को  जिन्दा  रहना  है,  तो  ो  न्याय  प्रौढ़  जुल्म,
 इस  देश  में  समाज  के  साथ  होते  हैं,  उसका
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 [श्री  बागड़ी]
 जवाब  यहां  सदन  में  देना  होगा,  हो  सकता
 है  उसमें  कुछ  गलती  भी  हो,  कुछ  सही  भी  हो,
 लेकिन  झगर  इस  बात  की  जरूरत  न  होती
 तो  विरोधी  दल  का  ऐसा  विधान  बनाने  की
 जरूरत  न  रह  जाती  ।

 मैं,  उपाध्यक्ष  महोदय,  मंत्री  महोदय  से
 बड़े  भ्रमण  के  साथ  निवेदन  करूंगा  कि  कुछ
 घटनायें  पिछले  चन्द  दिनों  में  हुई  हैं  जोर  जिस
 तरीके  से  उसको  पेश  किया  जा  रहा  है,  हो
 सकता  है  कि  मेरे  छोटे  से  दल  को  उससे
 कुछ  नुकसान  पहुचा  दें,  उससे  कुछ  हानि  पहुंच
 जाय,  लेकिन  उस  से  कुछ  बनने  वाला  नहीं  है
 शौर  कोई  छोटा  मोटा  लाभ  पहुंचे  भी  तो  उससे
 कोई  फर्क  नहीं  पड़ता,  लेकिन  देखना  यह  है  कि
 उससे  देश  की  परम्परा  पर  क्या  असर  पड़ेगा  |
 छोटी  शक्ति  का  दल  जरगर  कोई  बुरा  काम
 करता  है  तो  उसका  देश  पर  थोड़ा  भ्र सर  पड़ता
 है,  लेकिन  शक्तिशाली  दल,  झगर  थोड़ा  भी
 बुरा  काम  करता  है,  तो  उसका  सारे  देश  पर
 बहुत  बुर।  प्रसर  पड़ता  है।  इस  बात  को
 संसदीय  मंत्री  को  सोचना  चाहिये  ।  भाप
 बस्तर  की  बात  को  ले  लीजिए,  उसको  लेकर
 यहां  बड़ा  हंगामा  हुआ,  लेकिन  यदि  बस्तर
 का  मामला  शुरू  में  मंजूर  हो  जाता  तो  यह  बात
 न  होती  i

 Mr,  Deputy-Speaker:  The  hon.
 Member  may  not  go  into  that.

 Shri  Shinkre:  He  is  just  illustrat-
 ing.

 श्री  भागवत  झा  आजाद  :  बस्तर  से
 इसका  सम्बन्ध  नहीं  है  ।

 श्री  बागड़ी  :  संसदीय  प्रणाली  से  सम्बन्ध
 है,  ड्राप  लोग  अब  मेरे  बीच  में  दखल दे  रहे  हैं  tT
 यह  काम  जब  मैं  करता  हूं  तो  मुझे  बुरा  कहते
 हैं  प्रो  कब  भाप  कर  रहे  हैं  तो  भच्छा  है  ।

 थीं  बल जोत  सिंह  (उना)  :  भाष  भी
 तो  गये  थे  प्रतिनिधि  मंडल  में  ।
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 श्री  बागड़ी  :  मैं  ने  कब  कहा  है  कि  मैं
 प्रतिनिधिमंडल  में  नहीं  गया,  मैं  गया  था,  लेकिन
 रूस  सरकार  ने  न्योता  दिया  था  और  उस  में
 मेरे  दल  के  एक  आदमी  को  भेजने  के
 लिए  सत्यनारायण  बाबू  ने  कहा  था  |  मैं  ने
 खुद  अपने  जाने  का  जिक्र  किया  है,  भ्रगर  न
 जाता  तो  भ्र भी  उसका  जिक्र  कैसे  करता  ।

 मैं  आपकी  खिदमत  में  दर्ज  कर  रहा  था
 कि  मैं  यह  नहीं  कहता  कि  बस्तर  में  क्‍या
 गुजरी,  लेकिन  मैं  यह  बात  कहता  हूं  कि  जो
 बात  साधारण  तरीके  से  नहीं  होती  है,
 यह  झगड़ा  करने  से  हो जाती  है।  इस  का
 दो  ही  मतलब  हूँ  कि  या  तो  इस  सदन  के
 इन्दर  जनता  की  बात  रखने  का  एक  ही  तरीका
 है  कि  उसके  लिए  झगड़ा  किया  जाय  ।

 झगर  झगड़ा  किया  जाता  हैं  तो  यह  कहा
 जाता  है  कि  संसदीय  प्रणाली  ठीक  नहीं  चलती
 है,  गलत  चलती  है  ।  लेकिन  श्राप  देखें  कि
 जब  तक  झगड़ा  नहीं  किया  जाता  है  तब  तक
 इनका  दिमाग  ठीक  ही  नहीं  होता  है  ny
 श्राप  देखें  कि  संसदीय  प्रणाली  को  कहां  से
 खतरा  पैदा  होता  है।  एक  छोटे  से  दल
 के  लोग  जो  जाकर  राष्ट्रपति  महोदय  से
 मिलते  हैं  1  भाप  देखें  कि  किस  तरह  से
 राष्ट्रपति  महोदय  की  तरफ  से  गलत  बयान
 निकलवा  दिया  जाता  हूँ  कि  राष्ट्रपति  महोदय
 ने  बड़ी  चिन्ता  व्यक्त  की  ।  इस  सदन  में
 जो  घटनायें  घटीं  बस्तर  के  सवाल  को  लेकर
 उसको  ले  कर  संयुक्त  सोशलिस्ट  पार्टी  के
 मैम्बर  जा  कर  राष्ट्रपति  महोदय  से  मिले  तो
 उन्होंने  यह  कहा  कि  मुझे  इससे  ज्यादा  चिन्ता
 इस  बात  पर  हुई  कि  बस्तर  के  भ्रन्दर  वहां
 ककी  जो  सरकार  है  वह  बुरी  तरह  से  सरल
 हुई  है  ।  इसको  खुद  प्रत्यक्ष  महोदय  ने
 भी  माना  है।  उन्होंने  भी  कहा  है  कि  यह
 मर्डर है  -  मंत्री  जी  से  दो  दफ़ा  यह  कहा
 कौर  जब  किसी  मेम्बर  ने  कहा  कि  यह  नहीं
 कहा  जा  सकता  है
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 उपाध्यक्ष  महोदय  :  आप  का  समय  अं।  सत्य ना रोध  सिंह  :  मेरी  राय
 हो  गया  है  ।  नहीं  थी  उस  में  ।  मुईन-से  नहीं  पूछा  गया  t

 श्री  बागड़ी :  हमारा  दस  आ्रादमियों  थी  बिगड़ो  :  उपाध्यक्ष  महोदय  को
 का  दल  है।  क्‍या  भाषा  यह  पता  है  न  ?

 इस  सदन  के  इन्दर  गैर-कानूनी  बात
 झपकी  मौजूदगी  में  हो  गई।  वह  ज्यादा
 खतरनाक  थी  ।  चाहे  वह  हमारी  तरफ  से
 हुई  या  ध्रापकी  तरफ  से,  गलत  हुई  ।  बाप
 मंत्री  भी  हैं  कौर  संसद्‌  के  नेता  भी  हैं।  भाष
 पर  दो  जिम्मेदारियां  हैं।  फ़र्ज  करो  कि
 मेरी  तरफ़  से कोई  गलत  बात  होती  है  तो
 मैं  कहूंगा  कि  वह  संसदीय  प्रणाली  के  लिए
 कम  खतरनाक  बात  हैं,  बनिस्बत  उस  गलत
 बात  के  जो  कि  आपकी  तरफ  से  होती  है  ।
 सदन  के  ऊंचे  आदमी  जो  है,  संसद्‌  में  शक्ति-
 शाली  आदमी  जो  हैं  उनकी  तरफ  से  अगर
 कोई  गलत  बात  होती  है  तो  वह  प्रजातंत्र  के
 लिए  ज्यादा  खतरनाक  बात  है  बनिस्बत
 उस  बात  के  जो  कि  एक  कमजोर  आदमी  की
 तरफ  से  होती  है  ।  हमारे  आदमियों  को
 निकालने  की  बात  हुई  कौर  हां  कौर  न
 से  ही  फैसला  करवा  लिया  गया  ।  कोई
 मतदान  ही  नहीं  हुआ  ।  उनको  निकाल
 दिया  गया।  यह  तो  नियम  बाली  बात  नहीं
 थी।  यह  घटना  कल  श्राप  पर  भी  घट  सकती
 है,  दूसरों  पर  भी  घट  सकती  है  t

 श्री  Ho  ला०  द्विवेदी  (हमीरपुर  )  :
 सब  के  लिए  हो  जो  हुल्लड़  करते हैं  ।

 श्री  बिगड़ो  :  हमारा  दल  मानता  हे  कि
 संसद्‌  की  प्रतिष्ठा  को  कायम  रखा  जाए  I
 छापने  एक  मीटिंग  भी  बुलाई  थी।  भ्रध्यक्ष
 महोदय  ने  उसको  बुलाया  था।  हमारे  मंत्री
 जी  उस  राय  के  साथ  थे।  उस  मीटिंग  को
 मेरे  दल  को  ज्यादा  'मुजरिम  गरदाना  गया।
 लेकिन  मेरे  ही  दब  को  बुलाया  नहीं  गया।
 इसका  क्‍या  मतलब  है  ?  यह  क्‍या  कोई
 ढंग  है?  क्‍या  भाप  कोई  साजिश  कर  (रहे
 थे  या  करना  चाहते  थे

 भी  जब  इस  किस्म  की  मीटिंग  बुलानी  हो
 तो  बहुत  बड़ी  जिम्मेदारी  उनकी  है  भोर
 झपकी  भी  उस  में  है  भ्रामक  राय  से
 ऐसी  कोई  रात  होनी  चाहिए  ।  प्राय
 संसद-कार्य  मंत्री  हैं  ।

 मैं  कहना  चाहता  हूं  कि  संसदीय  प्रणाली
 को  खतरा  इस  सदन के  प्रकार  नहीं  है।
 इस  सदन  के  भ्रमर  किसी  विषय  पर  चर्चा
 होती  है  तो  कभी  संसदीय  प्रणाली  को  खतरा
 पैदा  नहीं  हो  सकता  है।  प्राय  दुनिया  के
 इतिहास  को  उठा  कर  देख  लें  ।  श्राप
 ती  बहुत  पढ़े  लिखे  हैं,  बहुत  विद्वान  हैं  ।
 कभी  किसी  देश  को,  उसके  जन तंत्न  को  सदन
 के  प्रकार  किसी  विषय  पर  चर्चा  से  खतरा
 पैदा  नहीं  हुआ  है  ।  हमेशा  खतरा  मुल्क
 के  जनतंत्र  को  बाहरी  जनता  से  होता  है  t
 जिस  पर  जुल्म  होता  ह  उसकी  चर्चा  सदन  में
 जब  नहीं  जाती  है  तो  खतरा  पैदा  होता  है  t
 ऐसा  होने  से  छोटी  मोटी  थोड़ी  बहुत  बदनामी
 या  तकलीफ  की  बात  हो  सकती  है  लेकिन
 खतरा  नहीं  हो  सकता  है  1  ड्राप  इस  पर
 गम्भीरता  से  सोचें  ।  श्राप  ज्यादा  चर्चायें
 यहां  चलायें।  उनके  जवाब  मिलें।  इससे

 संसदीय  प्रणाली  ज्यादा  सुन्दर  कौर  शक्ति-
 शाली  बनेगी  ।  जितना  बाप  दबाधोगे
 उतना  ही  खराब  होगा  देश  के  प्रकार
 विस्फोट  होगा  ।  प्रखर  ऐसा  हुआ  तो  उसकी
 जिम्मेवारी  सब  से  ज्यादा  शक्तिशाली  दल
 पर  होगी  |

 उपाध्यक्ष  महोदय  :  श्री  सत्यनारायण
 सिह  tv

 क्रि  यश्पाल  सिह  (कराना  )  :  यह
 बहुत  रसीद  सबजेक्ट  है।  इसके  लिए  तो
 कम  से  कम  समय  बढ़ाया  जाए  |  मुझे  जैसे
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 11  यशपाल  साहू
 आदमी  को  जो  यहां-एक  मंदिर  में  पुजारी  की
 तरह  से  बैठता  है,  मौका  मिलना  चाहिए।

 को  सिद्धेश्वर  प्रसाद  (नौंवा  )  :
 थोड़ा  समय  इनको  दे  दिया  जाए  t

 उपाध्यक्ष  महोदय  :  और  समय  कहां
 है?

 ह । ड  यद हा पाल  साहू  :  यह  निष्ठा  कौर
 श्रद्दा  का  सवाल  है

 कछ  न्तनभतोव,  प्लक्स्य  :  हमको  पांच
 मिनट  दे  चीजे  जायं  ।

 श्री  यशपाल  सहि  :  माननीय  नेता  जी
 ने  जिस  शरह  से  इस  कार्य  को  चलाया  है
 उनके  लिए  मैं  उनको  बधाई  देता  हूं  ।
 उसकी  कार्यकुशलता  के  लिए  मैं  उनको
 बधाई  देता  हूं।  उनकी  मैं  प्रशंसा  करता
 हुं।  मैं  इसके  लिए  उनको  मुबारकबाद
 दिये  बगैर  नहीं  रह  सकता  हूं  t

 मैं  माननीय  राम  सहाय  पाण्डेय  जी  से
 यह  भी  कहना  चाहता  हूं  कि  छापने  जो  उनकी
 इज्जत  में  एक  दो  टूटे  फूटे  शेर  पढ़े  हैं  भोर  वे
 जोर पढ़ें  हैं  जो  भ्रापको  याद  भी  नहीं  थे,  भ्रमर
 आप  मुझे  हुकम  दें  तो  मैं  ज़बानी  एक  दो  शेयर
 इनकी  तारीफ  में  पढ़  दूं  -  वह  इतने  बड़े
 सदन  के  नेता  हैं।  वह  निर्भीक  शौर
 निरे  अहंकारी  हैं,  सच  से  मिलने  जुलने  वाल
 हैं।  मुझे  एक  बुजुर्ग  का  यह  शेर  याद  जाता

 १ है:

 ये  साफ़  कंज  की  बात  है  कि  खरा  सी
 पी  के  उछल  गये

 थे  हमीं  थे  साहबे  मैकदा  कि  नशे
 में  भौर  सम्भल  गये

 इसको  देखकर  याद  जाता  है  कि  का कई  भाप
 एक  सच्चे  एडमिनिस्ट्रेटर हैं,  श्राप एक  सच्चे
 थालियामैंटेरियन  हैं,  एक  सच्चे  देशभक्त
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 हैं।  मैं  इसे  अपने  लिए  एक  खुशकिस्मती
 की  बात  समझता  हूं  v

 मैं  कुछ  बुनियादी  सुझाव  श्राप  फे  सामने
 रखना  चाहता  हूं  ।  पालियामेंट  का
 जहां  तक  सम्बन्ध  हैं,  जो  कुछ  इंग्लैंड
 में  होता  है  वह  हमारे  लिए  झादशें  नहीं
 है  ।  हमारे  ऋषियों  ने,  हमारे  मुनियों
 ने  लाखों  साल  साधना  करके  रिसर्च  करके,
 इस  संसद  के  लिए  कुछ  उसूल  बनाये  हैं  ।
 सब  से  पहला  उसूल  यह  है  कि  :

 अ्रनाहृत:  प्रविशति  अ्पृष्टी  बहुभाषते,
 भ्रविश्वस्ते  विश्वसितिमूढ़  चैता  नराधम:

 (नीति)

 हमारे  ऋषियों  में  लाखों  सालों  के  रिसर्च  के
 बाद  कहा  था  कि  यह  जो  हम  एक  एक  क्वेश्चन
 के  फर  पचास  पचास  आदमी  खड़े  हो  जाते
 हैं  यह  हमारे  सिद्धांत  के  खिलाफ  है,  यह
 पझनुक्कासनहीसता  है  यह  इग्लैंड  में  हो सकता
 है,  हिन्दुस्तान  में  नहीं  हो सकता  है  |  रसल  में
 पहले  से  यह  बात  तय  होनी  चाहिये  कि  किस
 प्रश्न  पर  कोन  बोलेगा,  किस  सबजेक्ट  के
 ऊपर  किस  का  भाषण  होया,  किस  टॉपिक
 के  ऊपर  कौन  डिसकशन  में  भाग  लेगा  ।  जिस
 ने  उस  टॉपिक  के  ऊपर  पहले  से  मोशन
 दिया  हा  हो,  उसे  समय  मिलना  चाहिये  ।
 बिना  मेल  ऊंट  की  तरह  से  पचास  पचास
 श्रावणी  ह...  हो  जाते  हैं  शौर  उन  में  से  एक
 आदमी  को  चांस  मिलता  है  |  यह  भारतीय
 प्रजातंत्र  के  बिल्कुल  खिलाफ  बात  है  |

 दूसरी  कत  यह  है  कि  बीच  में  जो  सबसे कट
 सह  जाते  हैं,  उनको  खत्म  किया  जाए,  उन  फर
 ो  बहस  है,  पहले  उसको  समाप्त  किया  जाए  v
 कोई  कोई  बीयर  तो  ऐसा  है  कि  उस  पर  दो
 साल  पहले  डिबेट  शुरू  हुई  भी  भाव  तक  पूरी
 नहीं  हुई  है।  नई  डिवेट्स  झा  कर  खड़ी  हो
 जाती  है,  पुरानी  डि बेट्स  खत्म  नहीं  होती  हैं  ।
 इस  वास्ते  इस  में  प्रा मूल  चल  परिवर्तन  भाप
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 करना  चाहिये  1  खास  तौर  से  यह  नियम  होना
 चाहिये  कि  जब  तक  पिछली  डिबेट  पूरी  न  हो
 झल्लो  डिबेट  न  हो  सके  ।  तीन  तीन  साल  से
 डि बेट्स  पेंडिंग  में  पड़ी  हुई  हैं,  नई  डिवेट्स  भरा
 जाती  हैं,  यह  ठीक  नहीं  है  ।  इसके  बारे  में
 आपको  नियम  बनाना  चाहिये  ।

 हमने  इस  पालियामेंट  को  तब  देखा  है  जब
 पंडित  मदन  मोहन  मालवीय  इस  में  बठा
 करते  थे,  मोतीलाल  जी  नेहरू  बैठा  करते  थे,
 भाई  लियाकत  अली  खां  बैठा  करते  थे,
 सर  तेज  बहादुर  सप्रू  बैठा  करते  थे  ।  उनके
 चेहरे  नूरानी  थे  ।  उनकी  जिंदगियां  गुलाबी
 थी  ।  हम  लोग  क्‍यों  कंगाल  होते  जा  रहे  हैं  ?
 हमारा  स्वास्थ्य  क्‍यों  गिरता  जा  रहा  है  ?
 शशी  राम  जो  खाना  देता  है,  उसको  कुत्ते  भी
 नहीं  खा  सकते  हैं  ।  जो  घाटे  की  बनी  हुई
 रोटियां  देता  है  मैम्बर्स  को,  अगर  उनको
 कुत्तों  के  सामने  डाला  जाए  तो  वे  भी  संघ
 कर  चले  जायेंगे  ।  जो  थी  होता  है  उस  में  से
 बदबू  जाती  है  मैं  पूछना  चाहता  हूं  कि  क्या
 मेरी  बात  को  तभी  सुना  जाएगा  जबकि  मैं
 किशन  पटनायक  जी  कौर  मधु  लिमये  जी
 को  भाषा  में  कहूंगा  ।  मैं  बड़े  उम्र  शब्दों  में,
 बड़ो  शालीनता  से,  बड़ी  शिष्टता  से,  बड़ी
 भ्रामरी  से  शौर  खाकसारी  के  साथ  कहना
 चाहता  हूं  कि  इस  तरह  के  ठेकेदार  को  एक
 दम  यहां  से  हटा  दिया  जाए  1

 इससे  भी  ज्यादा  जरूरी  बात  इस  सदन
 के  सम्मान  की  है  t  भ्रमर  हम  इसका  खुद सम्मान  नहीं  करेंगे  तो  संसार  इसका  और
 हमारा  सम्मान  नहीं  करेगा  ।  हमें  स्पीकर
 का  सम्मान  करना  सीखना  है  ।  अगर  स्पीकर
 ने  गलत  फैसला  भी  दे  दिया  तो  उस  गलत
 फैसले  के  सामने  हमें  सिर  झुकाना  चाहिये  ।
 सदन  के  नेता  से  भी  मैं  कहूंगा  कि  वह  कोई
 ऐसा  इंतजाम  करें  कि  स्पीकर  का  सम्मान
 कायम  रहे।  भाप  इस  वक्‍त  यहां  पर  हम  सब  के
 लिए  आदर्श  हैं  -  हम  सब  लोग  आपके  प्रति
 प्रेम  भोर  श्रद्धाभाव  रखते  हैं  ।  भाप  कोई
 60(Ai)  LS—6,
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 ऐसा  इंतज़ाम  जरूर  करें  कि  खरा  भी  मगर
 प्रश्न  श्र  जाए.  जबकि  स्पीकर  की  इज्ज़त  पर
 पांच  जाती  हो  तो  उसको  आप  न  प्राने  दें  ।
 सरकारी  दल  ध्रौर  विरोधी  दल  तो  वापस  में
 लड़ते  अच्छे  भी  लगते  हैं  लेकिन  स्पीकर  पर
 कोई  जांच  नहीं  रानी  चाहिये  ।  जब  उन  पर
 कोई  जांच  कराती  है,  उनकी  इज्जत  पर  प्रांत
 जाती  है  तो  मैं  उस  वक्‍त  मारे  डर  के  कांप
 जाता  हूं  ny  दुनिया  हमें  क्या  कहेगी  |  हमारी
 संसद्‌  के  मुताल्लिक  क्‍या  कहेगी  ?  कोई  न
 कोई  प्रबन्ध,  कोई  न  कोई  व्यवस्था  ऐसी  जरूर
 होनी  चाहिये  कि  जब  स्पीकर  की  अवेहलना
 की  जाए  तो  उस  वक्त  श्राप  एक  दम  कंट्रोल
 हाउस  को  करें  कौर  उसके  लिए  भाप  इंतज़ाम
 करें  t

 सब  से  बड़ी  बात  यह  है  कि  भझाज  तक
 आपने  किसी  भी  हाई  कोर्ट  का  चीफ  जस्टिस
 ऐसा  नहीं  देखा  होगा  कि  वह  लोक  जस्टिस
 तो  हो  लेकिन  उसे  फैसला  करने  का  या  फैसला
 लिखने  का  भ्र धि कार  न  हो  t  मैंने  राज  तक
 कोई  प्रिंसिपल  कालेज  का  नहीं  देखा  जो
 प्रिसीपल  तो  हो  लेकिन  उसे  लड़कों  को  पढ़ाने
 का  भ्रधिकार  न  हो  ।  यहां  हमारा  प्रधान  मंत्री
 है,  उस  बेचारे  को  वोट  देने  का  भ्रधिकार  नहीं,
 और  अगर  बोट  नहीं  दे  सकता  तो  प्रधान
 मंत्रित्व  से  क्या  फायदा  है|  इस  लिये  प्रधान
 मंत्री  के  लिये  या  तो  यह  रूल  बने  कि  खनन-
 एलेक्टेड  आदमी  को  प्रधान  मंत्री  न बनाया  जाए,
 चाहे  इस  के  लिये  हम  को  स्पेशल  रूख  रखता
 पड़े  चाहे  कांस्टीट्यूशनल  प्रमेंड  करना  पड़े,
 या  यह  रूल  बनाया  जाये  या  कांस्टिट्शन  ब्लेंड
 किया  जाये  कि  जिसे  एक  दफा  प्रधान  मंत्री
 बनाया  गया  है  उसे  वोट  देने  का  हक  होगा
 बगैर  उस  के  बोट  दिये  हुए  हाउस  की  शोभा

 नहीं  हो  सकती,  प्रधान  मंत्री  का  व्यक्तित्व
 नहीं  पनप  सकता  t  मैं  किसी  को  खुश  करने  के
 लिये  यह  बात  नहीं  कहता,  मैं  भ्र पोजीशन  का

 हैं,  लेकिन  माननीय  नेता  सदन  की  इज्जत
 करता  हूं  ।  उस  इज्जत  को  छिपाऊंगी  तो  पापी

 हो  जाऊंगा  ।  मैं  जो  कहूंगा  उस  को  करना



 93०7  ‘D.G.  ‘1966-67

 [श्री  यशपाल  सिंह]
 या  न  करना  बाप  का  काम  है  1  बाप  ने  काम
 कर  के  दिखलाया  है  कौर  इस  पार्लियामेन्ट
 में  जो  खामियां  हैं  उत  को  दूर  कर  सकते  हैं,
 इसलिये  बतला  रहा  हूं  |  जो  कुछ  ब्रिटिश
 पालियामेंट  में  होता  है  उस  का  भ्रन्धानुकरण
 मत  करो,  प्रंग्रेजों  के  यहां  जो  होता  है  उसका
 अन्धानुकरण  मत  करो,  हमारे  ऋषियों,
 मुनियों,  सन्तों  भोर  गुरुओं  ने  लाखों  सालों  तक
 अध्ययन  करने  के  बाद  जो  प्रक्रिया  संसद्‌  की
 बनाई  है  वह  यहां  कायम  होनी  चाहिये  ।

 मैं  साफ  दर्ज  कर  देना  चाहता  हूं  कि
 जब  तक  पार्टी  सिस्टम  रखोगे  तब  तक  देश
 पनप  नहीं  सकता  ।  मैं  इस  बात  को  मानता  हूं
 fe:

 Party  system  of  government  is
 not  only  not  democracy,  but  it
 strikes  at  the  very  root  of  demo-
 cracy.

 इसलिये  जब  तक  पार्टी  सिस्टम  रहेगा,  पार्टी
 के  दलदल  में  हम  पड़े  रहेंगे,  देश  तरक्की  नहों
 करेगा  ।  नेताजी  सुभाषचन्द्र  बोस  ने,  महात्मा
 गांधी  ने  जो  प्रकाश  दिखलाया  बह  पार्टीबाजी
 से  ऊपर  उठ  कर  दिखलाया  ।  मैं  श्राप  कए
 विरोधी  नहीं,  मैं  भ्राप  का  हितैषी  हूं  i  ड्राप
 को  ईश्वर  शक्ति  दे,  श्राप  पालियामेंट  का
 सुधार  करें  शोर  देश  की  जनता  का  सुधार  करें।

 Shri  Satya
 Deputy-Speaker,  Sir....

 कछ  साधनों  सदस्य:  हिन्दी  में  बोलिये  a

 बुसधौर  माननोय  सदस्य  :  नहीं,  इंग्लिश,
 इंग्लिश  ny

 at  ger  we  कछवाय  (देवास)
 अंग्रेजी  के  दबाब  मेंरा  कर  बोल  रहे  हैं  ।

 ओर  राज्य  नारायण  सिंह  :  दबाब  में  नहीं  t
 मैं  भी  हिन्दी  का  थोड़ा  प्रेमी  हूं  a लेकिन  चूंकि
 कभी  कभी  हमारे  कुछ  ऐसे  दोस्त  होते  हैं  जिन
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 शी  हुकम  चन्द  कछवाय  :  अनुवाद  के
 लिये  जो  मशीन  लगी  हुई  है  वह  किस  लिये
 लगी  हुई  है  ।

 भी  शिव  नारायण  (बासी)  :  यह
 बिल्कुल  गलत  झाब्जेक्शन  है  जब  ट्रांसलेशन
 सुनाई  पड़ता  है  ।  जिस  भाषा  में  तबियत  हो
 बह  बोलें  ।  माननीय  सदस्यों  को  इस  बारे  में
 कुछ  नहीं  कहना  चाहिये  ।

 श्री  हुकम  गर्द  कछवाय  :  हिन्दी  में
 बोलिये  t

 Shri  Mohammed  Koya  (Kozhikode):
 We  cannot  allow  this.  Let  him  speak
 in  English.

 Mr.  Deputy-Speaker:  Anyhow
 there  is  a  translation,  so  that  both  are
 coming  through.

 Shri  Satya  Narayan  Sinha:  Mr.
 Deputy-Speaker,  I  have  heard  with
 attention  and  respect  many  of  my
 friends  who  have  said  king  words  of
 me  and  my  department.

 Shri  Kapur  Singh:
 them.

 You  deserve

 Shri  Satya  Narayan  Sinha:  I  have
 Teceived  some  poetic  compliments  also
 from  some  of  my  friends  which  were
 absolutely  personal,  and  I  accept  them
 with  bowed  head.  I  am  grateful  also
 to  those  of  my  friends,  whose  number
 has  been  very  small  no  doubt,  who
 have  criticised  me  and  my  depart-
 ment.

 You  know—I  have  said  this  before
 also—that  criticism  from  the  Opposi-
 tion  or  from  any  section  is  the  breath
 of  parliamentary  democracy,  ang  I
 have  always  believed  in  it.  If  I  may
 be  permitted  to  quote  the  great  saint,
 Kabir:
 “रिन्द क  मिरे  राखिये,  प्रांगण  कुटी  छबाय

 I  believe  in  that.  If  the  criticism  is
 based  on  facts  and  not  devoid  of
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 reason,  it  becomes  purposeful  and  use-
 ful;  but  if  it  is  otherwise,  then  per-
 haps  it  does  not  serve  its  purpose.  Any
 constructive  criticism  coming  from  any
 section  of  the  House  should  be  wel-
 comed,  and  in  that  spirit  whatever
 has  been  said  today,  I  would  try  and
 translate  into  action  ang  rectify  any
 shortcomings  or  failings  of  my  depart-
 ment.

 I  believe  all  Members,  particularly
 those  who  have  taken  part  in  the  dis-
 cussion  relating  to  the  demands  for
 grants  of  my  department,  have  gone
 through  the  Report  circulated  to  all
 hon.  Members.  They  are  aware  of
 the  functions  allotted  and  allotted  to
 this  department.

 My  hon.  friend,  Shri  Kamath,  read
 out  some  of  the  lists—I  have  always
 said  that  he  is  a  very  talented  person:
 perhaps  nobody  in  the  House  knows
 him  more  intimately  than  I  do.

 Shri  M.  L.  Dwivedi:  Some  people
 know  him  really.

 Shri  Satya  Narayan  Sinha:  But
 sometimes  all  his  talents  ang  brilliance
 are  applied  to  something  so  insignifi-
 cant  and  so  trival  that  we  laugh,
 ‘What  is  this?  This  is  absolutely  im-
 possible’.  I  have  talked  to  him  in
 private  and  also  publicly.  Whenever
 anything  comes  from  him,  I  do  not
 feel  either  hurt  or  annoyed  or  irritat-
 ed,  because  I  know  that  it  is  some-
 thing  temperamental  and  constitutio-
 nal.

 Shri  Hari  Vishnu  Kamath:  Come
 to  facts,  brasstacks.  Answer  the  points
 taieed.

 Shfi  Satya  Narayan  Sinha:  Other-
 wise,  he  would  not  have  raised  this
 point  about  ‘Party’....

 Shri  Hari  Viehnu  Kamath:  =  Thit
 is  only  one  point.

 ‘Shri  Satya  Narayan  Sinha:  It  is  a
 printer's  devil.  But  he  waxed  elo-
 quent  over  it  for  five  minutes.
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 Shri  Har}  Vishnu  Kemath:  You  do
 not  know  how  to  count  time.  It  was
 just  half  a  minute.  After  all,  your
 carelessness  should  be  exposed,  your
 mistakes  should  be  exposed.

 Shri  Satya  Narayan  Sinha:  Do  it
 by  all  means.

 Shri  Hari  Vishnu  Kamath:  Why
 don’t  you  correct  it?  Do  not  justify
 it.

 Shri  Satya  Narayan  Sinha:  I  do  not
 Justify  it.

 Shri  Hari  Vishnu  Kamath  He  must
 be  grateful  and  thankful  for  this
 (Interruptions).  I  do  not  need  any
 advice  from  them.

 Shri  Satya  Narayan  Sinha:  My  hon.
 friend  should  not  be  annoyed.  I  am
 never  annoyed.  I  plead  with  him;
 let  him  have  some  sense  of  propor-
 tion.

 Shri  Hari  Vishnu  Kamath:  I  can
 apply  my  mind  to  details  as  well  as
 big  issues—which  capacity  he  has  not
 got.  (Interruptions).  You  call  him
 to  order,  Mr.  Deputy-Speaker.

 Shri  Khadilkar  (Khed):  Have  some
 patience.

 Shri  Hari  Vishnu  Kamath:  I  am
 sitting  ang  listening.  Let  him  come
 to  brasstacks.

 Shri  Satya  Narayan  Sinha:  |  would
 categories  al]  the  functions  of  this
 department.  There  are  four  impor-
 tant  heads;  there  are  also  other  lists,
 but  four  are  important.  I  do  agrec
 that  many  others  have  been  mention-
 ed.  For  instance,  Shri  Kamath  refer-
 red  to  ‘President's  Address  to  Parlia-
 ment’.  He  perhaps  thought  that  we
 were  drafting  the  Address  of  the
 President  also.  The  date  is  fixed  by
 us,  the  date  when  both  Houses  should
 be  summoned.  These  little  things  are
 done  by  this  department.  We  have
 never  said  that  al]  those  functions
 listed  there  are  done  by  us.

 As  I  said,  there  are  only  four  cate-
 gories—if  I  may  call  them—of  fune-
 tions  ynd:r  this  department;  planning
 and  co-ordination  of  legislative  and
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 [Shri  Satya  Narayan  Sinha]
 other  official  business  in  both  Houses, service  of  Members  of  Parliament,
 implementation  of  assurances  given
 by  Ministers  in  Parliament  and  advice
 to  Ministries  on  procedural  and  other
 parliamentary  matters.  In  these,
 other  things  which  have  been  listed
 there  may  come.

 Taking  the  first,  planning  and  co-
 ordination  of  official  business  in  this
 House  ang  in  the  other  House  also,
 the  purpose  of  planning  primarily  is
 to  arrange  the  smooth  passage  of
 government  business.  I  do  agree  that
 if  the  planning  is  not  done  properly,
 the  business  of  the  House  will  not  be
 conducted  smoothly....

 Shri  Hari  Vishnu  Kamath:  It  has
 never  been  done  properly.

 Shri  Satya  Narayan  Sinha:  May  be.
 Nobody  is  perfect,  nowhere  is  perfec-
 tion  possible.  We  are  trying......

 Shri  Hari  Vishnu  Kamath:  6
 years!

 Shri  Satya  Narayan  Sinha:  I  plead
 guilty.  As  I  said,  I  have  not  claimed
 perfection.  We  are  trying  to  improve.
 His  advice  and  goadings  always  make
 us  alert.

 Shri  Hari  Vishnu  Kamath:
 80.

 I  hope

 Shri  Satya  Narayan  Sinha:  But  I
 hope  what  I  say  would  also  try  to
 improve  him.
 i5  hrs.

 Shri  Hari  Vishnu  Kamath:  Yes,  it
 is  mutual,  I  do  not  mind.

 Shri  Satya  Narayan  Sinha:  I  am
 prepared  to  accept  his  advice  and  try
 to  merd  and  improve  myself.

 Shri  Satya  Narayan  Sinha:  I  am
 advice  is  sane  and  sound,  I  will  accept
 it.

 Shri  Satya  Narayan  Sinha:  Some
 Members  have  said  that  proper  pro-
 portion  should  be  maintained  with
 regard  to  the  business  of  this  House.
 T  do  not  agree  that  this  Parliament

 APRIL  4,  966  D.G.  966-67,  9306

 should  be  a  factory  producing  legis- lative  business  only.  I  have  explain- ed  it  to  my  hon.  friend  Shri  Kamath
 outside  ang  perhaps  here  also  more
 than  once.  It  may  not  be  satisfactory, ‘but  as  I  have  said  time  and  again,  the
 Proportion  which  we  have  for  non-
 legislative  business  is  not  found  any-
 where  in  any  democratic  Parliament
 in  the  world.  I  challenge.

 Shri  Harl  Vishnu  Kamath:
 not  raise  that  point  at  all.

 I  did

 Shri  Satya  Narayan  Sinha:  Some
 friends  have  done  it.  They  say  that
 for  the  entire  session  of  Parliament, it  is  not  enough  to  have  six  months
 only,  we  should  try  to  make  it  a  little
 more.  I  quite  agrec.  I  cannot  pro-
 mise  at  once  seven  months.  Now  this
 Parliament  is  perhaps  on  its  last  legs,
 the  next  Parliament  will  be  coming,
 but  I  can  agree  with  him  that  more
 time  should  be  given,  and  six  months
 may  not  be  quite  sufficient.  If  that
 is  necessary,  we  will  do  it.

 Shri  Hari  Vishnu  Kamath:  Not
 less  than  seven  months;  Budget  ses-
 sion  34  months,

 Shri  Satya  Narayan  Sinha:  Time
 spent  in  the  Lok  Sabha  has  been  30
 per  cent  on  legislative  business,  37
 per  cent  on  financial  business  includ-
 ing  discussion  on  the  Budget  Demands
 of  different  Ministries.  which  throws
 open  to  the  Members  the  entire  gamut
 of  Government  activity  for  criticism,
 and  33  per  cent  on  non-legislative
 busi:  like  debat  on  foreign
 affairs,  on  food,  on  matters  pertain-
 ing  to  defence  and  on  discussion  of
 important  reports.  As  I  have  said  I
 think  more  importance  should  be
 given  to  that,  but  I  am  simply  plead-
 ing  that  so  far  nowhere  in  any  demo-
 cratic  country  in  the  world  so  much
 time  is  allotted  for  non-legislative
 business.

 My  hon.  friends  will  agree  that
 sometimes  I  have  pushed  out  of  the
 calendar  important  legislative  business
 of  the  Government  in  order  to  make
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 room,  accommodate,  some  of  the
 important  discussions.  I  am  quite
 conscious  of  that,  and  I  have  always
 tried.  Sometimes  I  cannot  do  it.  I
 feel  helpless  because  of  want  of  time.

 Reference  has  been  made  to  this
 quorum  business.  Well,  we  all  regret
 the  things  which  are  happening  here.
 Sometimes  the  House  is  adjourned  for
 want  of  quorum,  sometimes  it  has
 happened  that  5  or  20  times  during
 the  day  the  quorum  bell  is  rung.

 Shri  Bhagwat  Jha  Azad:  Never.
 Shri  Satya  Narayan  Sinha:  They

 say.  But  I  tell  you  that  no  Parliament
 is  free  from  this  malady.  When  the
 legislative  business  is  going  on  in  the
 House,  some  Members  are  busy  else-
 where,  They  are  reading  in  the
 library,  they  are  employing  their  time
 much  better.  Why  should  we  expect
 all  should  be  here  to  hear  a  particular
 man’s  voice?

 An  hon.  Member:  One  out  of  ten.

 Shri  Satya  Narayan  Sinha:  Most  of
 my  friends  may  be  knowing  that  in
 the  House  of  Commons,  the  oldest
 Parliament  in  the  world—so  long  as
 India  was  under  their  empire,  it  was
 a  very  important  part  of  the  empire—
 when  the  India  Bill  wag  being  discuss-
 ed,  2  persons  were  present,  and  no-
 body  raiseq  a  point  of  quorum  there,
 I  quite  agree  that  the  keeping  of
 quorum  is  our  responsibility  mainly,
 but  the  Opposition  cannot  be  absolved
 of  that  responsibility.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 constitutional  obligation,  not  a  qucs-
 tion  of  party.

 Shri  Satya  Narayan  Sinha:  It  is  by
 the  co-operation  of  the  Opposition
 and  the  whole  House  that  this  malady
 can  be  cured,  We  had  a  convention
 that  during  the  lunch  hour  no  quorum
 question  was  raised.  It  is  only  Mr.
 Kamath—he  is  an  iconoclast  that  way
 —whg  said  no.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Mavnlankary  agreed  with  me,  you  know
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 that,  you  were  here.  Mr.  Anantha-
 sayanam  Ayyangar  agreed  with  me.

 Shri  Satya  Narayan  Sinha:
 not  finished,

 Shri  Hari  Vishnu  Kamath:  Why don’t  you  amend  the  Constitution?
 Why  do  you  waste  the  time  of  the
 House?

 Shri  Satya  Narayan  Sinha:  I  am
 coming  to  that  point.  My  dear  friend,
 why  are  you  getting  impatient?  I  am
 Going  to  state  facts,  If  I  am  incorrect,
 you  just  correct  me.

 Shri  Hari  Vishnu  Kamath:
 incorrect.

 Shri  K,  C.  Sharma:  Why
 against  such  a  sweet  man!

 Shri  Satya  Narayan  Sinha:
 member  that  after  957  till

 Shri  Hari  Vishnu  Kamath:
 raised  it,  I  know  that.

 Shri  Satya  Narayan  Sinha:  He  is
 perfectly  right.

 Shri  G,  N,  Dixit  (Etawah):  I  want
 to  raise  a  point  of  order.  Dozens  of
 times  Mr,  Kamath  has  violated  rule
 349,  After  all,  these  rules  are  for  the
 purpose  of  obedi  and  pliance,
 not  only  to  be  kept  in  the  Rules  Book.
 Rule  349  says:

 “Whilst  the  House  is  sitting,  a
 member—

 I  have

 Wholly

 this  war

 You  re-
 (1962...
 Nobody

 (ii)  shall  not  interrupt  any  mem-
 ber  while  speaking  by  dis-
 orderly  expression  or  noises
 or  in  any  other  disorderly
 manner;

 (ix)  shall  not  obstruct  proceed-
 ings,  hiss  or  interrupt  and
 shall  avoid  making  running
 commentarics  when  speeches
 are  being  made  in  the  House;”

 These  rules  Mr.  Kamath  must  observe,
 because  these  rules  are  to  be  imple-
 mented,  not  only  to  be  kept  in  the
 book,
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 Shri  Hari  Vishnu  Kamath:  I  plead
 guilty,  but  the  practice  in  this  House
 has  been  c  fferent.  Everybody  does
 it,  not  I  alone,  and  it  is  parliamentary.
 Shri  Dixit  can  have  his  own  interpre-
 tation,

 Shri  Satya  Narayan  Sinha:  Mr.
 Kamath  is  right  when  he  says....

 Shri  Sheo  Narain  (Bansi):
 the  ruling?

 What  is

 Shri  Satya  Narayan  Sinha:....that
 the  matter  has  been  mentioned  in  the
 Constitution.  That  is  our  fault.  Mr.
 Kamath  was  also  a  party  to  it.  I  was
 also  one  of  the  Members.  But  once  a
 Bill  was  introduced  in  this  House  by  a
 private  Member,  Mr.  Dwivedi,
 Kamath  opposed  it.
 al'owed  its  passage.

 He  should  have

 Shri  Hari  Vishnu  Kamath:  I
 not  oppose  it.

 did

 Shri  Satya  Narayan  Sinha:  He
 opposed  it,  it  is  in  the  proceedings.
 (Interruptions),

 Shri  Hari  Vishnu  Kamath:  What
 happened  to  your  Bill  in  1956?  (Inter-
 ruptions).  He  should  not  go  on  mis-
 representing.  What  happened  to  his
 own  Bill  in  1956?  He  introduced  a
 Bill  in  Mr,  Mavalankar’s  time,

 Shri  Satya  Narayan  Sinha:  We  aie
 going  to  introduce  that  Bill,  but  I  will
 not  be  surprised  if  Mr.  Kamath  stands
 up  again  to  oppose  that  Bill.

 Shri  Hari  Vishnu  Kamath:  You  get
 it  passed,  we  may  oppose.  (Interrup-
 tions),

 Shri  Satya  Narayan  Sinha:  A  very
 important  duty  of  this  department  is
 service  to  Members  of  Parliament.  I
 think  the  most  important  service  thut
 can  be  rendered  to  Members  of  Par-
 liament  is  to  provide  ample  opportu-
 nities  for  study  of  Government  acti-
 vities  and  for  promoting  specialisation
 amongst  interested  Members  on  the
 working  of  the  various  departments  2
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 the  Government.  I  would  like  the
 activities  of  my  Department  to  he
 adjudged  on  this  score  alone,  It  is
 omy  then  that  the  Members  wili
 realise  what  we  have  been  able  to  do.
 Some  of  my  friends  have  pointed  out
 that  entire  budget  of  this  Department
 ig  perhaps  much  less  than  many  Min-
 istries’  items  of  stationery,  but  it  is
 there.  With  these  meagre  resources
 we  have  been  able  to  do  what  was
 possible.  I  think  I  should  not  feel  shy
 to  say  that  we  have  done  something
 of  which  we  feel  proud.

 Then  I  come  to  the  consultative
 committee  meetings.  In  the  consulta-
 tive  committee  meetings,  when  we
 started  them,  there  used  to  be  very
 thin  attendance.  Now  it  has  come  to
 this  that,  as  many  as  1,462  notes  were
 circulated  to  the  members  by  the  De-
 partment.  If  you  look  at  the  contents
 of  these  notes,  the  labours  that  have
 gone  to  prepare  them,  it  will  be  no-
 ticed  that  those  who  would  agree  to
 digest  those  notes  would  certainly
 land  as  experts  on  the  working  of  the
 many  Mnistries.  We  did  not  limit
 ourselves  to  this  method  of  promoting
 specialisation  and  closer  under-
 standing  between  the  members  and
 the  Government.

 Apart  from  that,  this  Department
 arranged  visits  of  groups  of  members
 to  a  large  number  of  important  nation
 al  projects  and  undertakings  to  pro-
 vide  to  the  members  opportunities  to
 have  studies  on  the  spot  and  in  those,
 many  a  time,  we  have  invited  a  suffi-
 cient  ber  of  opposition  bers.
 Some  of  the  opposition  members  have
 led  those  groups  who  have  gone
 round  and  invariably,  without  excep-
 tion,  the  reports  which  I  have  receiv-
 e€d  on  these  conducted  tours—even
 when  some  of  our  opposition  mem-
 bers  were  the  leaders  of  those
 groups—have  described  all  that  hap-
 pened  and  how  the  whole  thing  was
 conducted.  I  hope  Mr.  Kamath  was
 sometimes  one  of  the  members  of
 such  groups.



 OzII

 sit  शिव  नारायण :  श्री  यशपाल  सिह
 ने  जो  शशी  राम  का  सवाल  उठाया  है  उसके
 बारे  में  भो  कह  दीजिये  ।

 Shri  Satya  Narayan  Sinha:  My
 friend  will  appreciate,  [  am  referring
 to  Mr.  Kamath  because  he  has  been
 the  only  swallow  in  the  whole  group.

 About  the  implementation  of  as-
 surances,  which  Mr,  Kamath  mention-
 ed;  the  House  will  bear  with  me.  I
 would  like  to  say  that  the  primary
 responsibility  of  assurances  vests  with
 individual  Ministries.  It  was,  how-
 ever,  noticed  that  unless  there  was  a
 central  co-ordinating  agency,  an
 agency  which  might  chase  each  indivi-
 dual  assurance  to  ensure  fulfilment
 and  implementation,  there  was  risk
 of  assurances  being  lost  sight  of.
 Regarding  these  assurances,  I  might
 inform  the  House  that  during  the
 earlier  part  of  the  Second  Lok  Sabha
 —Mr.  Kamath  will  note  this—there
 were  hundreds  of  assurances  which

 d  uni  ed  and  which
 Itimately  had  to  be  dropped  by  the

 Committee  of  Assurances  itself  be-
 cause  the  delay  in  implementation
 made  those  assurances  absolutely  usc-
 less.  But  we  took  stock  of  the  whole
 situation  and  I  specially  formed  and
 geared  up  an  exclusive  section  in  my
 Department  to  chase  each  assurance
 individua'ly.  As  a  result  of  the
 efforts  made,  by  the  time  the  Second
 Lok  Sabha  ended  and  the  Third  Lok
 Sabha  had  run  its  first  year,  we  had
 implemented  about  99  per  cent  of  the
 assurances  given  by  Ministers  to  the
 Parliament.  The  statistics  about  im-
 plementation  of  assurances  relating
 to  the  Third  Lok  Sabha  have  been
 given  in  the  Annual  Report  of  my
 Department.  I  may  be  permitted  to
 point  out  that  up  to  the  Thirteenth
 Session  of  the  Lok  Sabha,  out  of
 2,544  assurances,  2315  have  already
 been  laid  on  the  Table  of  the  House
 and  implementation  reports  of  about
 87  assurances  which  have  been  re-
 ceived  from  the  Ministries  are  being

 scrutinised  by  my  Department,  which
 T  hope  to  lay  on  the  Table  very  soon.
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 Thus,  94.42  per  cent  assurances  stand
 implemented.  This  is  a  record  which
 has  been  achieved  as  a  result  of  co-
 ordination  between  my  Department
 and  the  various  Ministries  and  this  is
 a  record  of  which  I  am_  proud.  I
 have  nothing  to  conceal  from  the
 House  in  this  regard.  The  position
 about  unimplexnented  assurances
 relating  to  963  is  6;  964—28.  965—
 ‘107.  In  962  it  was  only  l.  In  gpite
 of  over  94  per  cent  implementation,
 these  figures  may  seem  to  cal!  for
 criticism  and  scrutiny,  I  do  con-
 cede  it,  I  can  assure  the  House  that
 my  Department  has  not  lost  sight  of
 any  one  of  them.  Sometimes  delay
 has  been  caused  because  of  reasons
 beyond  our  contro]  and  beyond  the
 control  of  some  of  the  Government
 Mnistries,  as  for  instance,  when  a
 case  become  subjudice,  or  when
 statistical  information  is  to  be  col-
 lected  from  States  in  a  sphere  over
 which  the  Centre  has  no  direct  control,
 They  have  to  write  letter  after  letter
 and  send  reminder  after  reminder.
 But  they  do  not  respond.

 Then  about  delegations  which  were
 sent  abroad,  I  woulq  like  to  make  it
 perfectly  c'ear  that  there  is  a  con-
 fusion  among  some  of  our  friends,  this
 side  as  well  as  that  side,  that  it  is
 done  entirely  by  us.  There  are  cer-
 tain  delegations  which  are  called
 Parliamentary  delegations  over  which
 we  have  no  control.  It  is  absolutely
 within  the  province  of  the  Speaker
 here  and  the  Chairman  there;  for  ins-
 tance,  the  Commonwealth  and  Inter-
 Parliamentary  Conferences  and  80  on.
 There,  I  do  not  come  into  the  picture
 very  much.  Of  course,  the  whole
 thing  is  sponsored  by  the  Speaker
 who  always  consults  me.  I  am  only
 indirectly  concerned  with  that.  T  may
 make  some  suggestions.  But  the
 names  come  from  him.  Very  often,
 perhaps  mostly,  we  have  always
 agreed.  Now,  regarding  delegations
 which  are  sponsored  by  the  Govern-
 ment  for  the  first  time,  in  the  last
 year,  the  late  Prime  Minister  sent
 about  eight  or  nine  delegations
 consisting  of  40  to  45  members.  My
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 {Shri  Satya  Narayan  Sinha]
 friends  have  said  that  representa-  there  and  all  the  resolutions  which
 tion  from  the  opposition  was  not
 enough.  Perhaps  some  of  them  may
 not  know  that  some  of  the  leaders  of
 the  opposition  declined  the  offer  made
 to  them.  I  have  got  names  before
 Me  such  as  Masani,  Dahyabhai  Patel,
 P,  K.  Deo  and  Indrajit  Gupta.

 Shri  Hari  Vishnu  Kamath:  They
 did  not  fare  well,

 Shri  Satya  Narayan  Sinha:  I  do  not
 think.  Those  who  have  gone—some
 party  members  also  went  there—
 everybody  said  and  the  reports  which
 we  rceived  from  those  countries
 where  these  delegations  had  gone
 have  also  stated,  that  they  made  a
 very  good  impact.  That  is  in  our  re-
 port.  Government  have  the  inherent
 right  to  choose  members  for  these
 delegations  because  it  has  to  project
 its  own  policies  and  programmes,  We
 may  include  sometimes  members  of
 the  Opposition  also.  The  late  Prime
 Minister  said  that  when  we’send  such
 delegations  we  shall  consult  the
 Speaker  also.  But  the  entire  right of  sponsoring  the  delegation  rests  with
 the  Government.  I  would  like  to
 make  it  clear  here  and  now.

 Some  mention  was  made  to  the
 Whips’  Conference.  I  am  very  glad to  tell  you  about  the  Whips’  Confer-
 ences  on  the  last  two  occasions.  When
 we  started  this,  we  were  inviting
 only  the  Whips  of  our  own  Congress
 Party  elther  from  the  State  Legisla- tures  or  here,  I  thought  it  was  some-
 thing  like  a  friendly  match,  We
 thought  that  if  it  has  to  be  effec- tive  we  must  invite  all  the  Whips of  all  the  Parties  from  all  the
 Legislatures.  The  last  Whips  Con-
 ference  was  very  important.  It  was
 taken  note  of  by  the  entire  press  of India.  They  commented  on  it.  Many editorials  were  written  in  many  im-

 portant  English  dailies.  Perhaps  my triends  will  be  glad  to  know  of  what
 happened  there.  In  the  present
 atmosphere  of  these  political  wrang- lings  everywhere,  all  Parties  were
 represented  there.  Their  Whips  were

 we  passed  there  were  absolutely  un-
 animous.  I  wag  so  glad  that  this  was
 so,  even  though  some  of  the  resolu-
 tions  would  affect  some  of  the  Opposi-
 tion  Party  Whips  because  certain
 resolutions  were  against  their  Parties.
 In  spite  of  that,  this  happened.  It
 is  a  great  achievement.

 Shri  Maurya  (Aligarh):
 Party  was  not  there.

 Shri  Satya  Narayan  Sinha:  Repub-
 licans  have  merged  with  SSP.

 An  Hon,  Member  He  said  all  im-
 portant  parties,  not  Republican  Party.

 Republican

 Shri  Maurya:  It  is  wrong  to  say
 that  Republicans  have  merged  with
 S.  S.  P.  Outside  this  House  I  am  a
 Republican.

 Shri  Yashpal  Singh:  What
 Shashi  Ram?

 Shri  Satya  Narayan  Sinha  I  have
 nothing  to  do  with  him,  Perhaps  it
 is  within  the  province  of  the  Lok
 Sabha.  I  have  received  letters  also.
 Sometimes  the  Department  of  Parlia-
 mentary  Affairs  is  mixeg  up  with  the
 Lok  Sabha.  That  confusion  is  there.
 There  is  this  confusion  in  this  matter
 also.  I  have  nothing  to  do  with  that
 contract.

 about

 Shri  Bhagwat  Jha  Azad:  Who  is
 responsible  for  that?

 Shri  Satya  Narayan  Sinha:  I  have
 nothing  to  do  with  it.  Your  feelings
 will  be  conveyed  to  the  Speaker  and
 if  there  is  strong  feeling  that  he
 should  be  removed

 Shri  Sheo  Narain:  There  is  great
 feeling.

 Shri  Satya  Narayan  Sinha:
 action  will  be  taken.

 Before  I  close,  I  again  thank  all
 those  friends  who  said  good  words  to
 me  and  elso  those  who  had  criticised
 me  and  I  would  like  to  appreciate  the
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 importance  8f  the  help  which  I  have
 received  from-my  new  colleague  Mr.
 Jaganatha  Rao  and.  oher  Deputy
 chief  whips  and  also  the  members  of
 my  department  without  whose  £0-
 operation  it  would  not  have  been  pos-
 sible  to  do  whatever  l:ttle  I  have
 been  able  to  do.

 Mr.  Deputy-Speaker:  There  are
 no  cut  motions.  (Interruptions)

 Shri  Satya  Narayan  Sinha:  About
 air  conditioned  travel  concessions,
 perhaps  some  friends  do  not  know
 that  I  am  no  longer  the  chairman  of
 that  committee,  the  Members  Salaries
 ang  Allowances  committee.  In  my
 time  also  it  was  raised.  I  think  they
 are  entitled  to  it  and  they  should  have
 it.

 Shri  Bhagwat  Jha  Azad:
 the  chairman  now?

 Who  is

 Shri  Satya  Narayan  Sinha:  Mr.
 Raghunath  Singh:  1  have  nothing  to
 do  with  it.  Therefore,  this  matter
 will  be  conveyed  to  him...

 करी  यशपाल  सिह  :  इस  हाउस  के
 स्वास्थ्य  को  फालिंग  कह  कर  टाल  रहे  है

 Mr,  Deputy-Speaker:  Order,  order.
 I  shall  put  the  demands  to  vote  now.

 The  question  is:
 “That  a  sum  not  exceeding

 Rs.  4,13,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1967,  in
 respect  of  ‘Department  of  Parlia-
 mentary  Affairs’.”

 The  motion  was  adopted.

 Ministry  OF  TRANSPORT  AND  AVIATION
 Mr,  Deputy-Speaker:  The  House

 will  now  take  up  discussion  and  vot-
 ing  on  Demand  Nos.  86  to  93  and  37
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 to  440  relating  to  the  Ministry  of
 Transport  and  Aviation  for  which
 five  hours  have  been  allotted.

 Hon,  Members  desirous  of  moving
 their  cut  motions  may  send  slips  to
 the  Table  within  5  minutes  indicat-
 ing  which  of  the  cut  motions  they
 would  like  to  move.

 The  hon.  Minister  wanted  to  make
 a  statement  on  Air  India  and  he  may
 make  his  statement.

 Demanpd  No.  86—MrnNistry  07  TRANs-
 PORT  AND  AVIATION

 Mr.  Speak  Motion  moved:
 “That  a  sum  not  exceeding Rs.  -1,13,83,000  be  granted  to  the

 President  to  complete  the  sum
 necessary  to  defray  the  chargos
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Ministry  of  Transport
 and  Aviation’.”

 Demand  No.  87—MrTroroLocy
 Mr.  Deputy-Speaker:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  -2,37,51,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Metcorology’.”

 Demanp  No.  88—Centrat  Roap  Funp
 Mr.  Deputy-Speaker:  Moti  moved:

 “That  a  sum  not  exceeding
 Rs.  /3.17,60,000.  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Centrai  Road  Fund’.”
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 DEMAND  No.  89—CoMMUNICATIONS  DEMAND  No.  93—OrTHER  REVENUE  Ex- (INCLUDING  NATIONAL  HiGHWAYS)

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  9,57,77,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Communications  (in-
 cluding  National  Highways)’.”

 DEMAND  No.  90—MERCANTILE  Manne

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  +1,34,28,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Mercantile  Marine’.

 9l—LicHTHOUSES  AND
 LIGHTSHIPS

 Demanp  No.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -1,12.47,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Lighthouses  and  Light-
 ships’.”

 Demanp  No.  92—AvIATION

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  5,99,70,000  be  granteg  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Aviation’.

 PENDITURE  OF  THE  MINISTRY  OF  TRANS-
 PORT  AND  AVIATION

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding Rs.  2,88,06,000  be  granted  to  the

 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1987,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Trans-
 port  and  Aviation’.”

 Demanp  No.  37—Caprrat  OUTLAY  ON
 Roads

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  -40.10,57,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1967,  in
 respect  of  ‘Capital  Outlay  on
 Roads’.”

 Demanp  No.  ]38—CaprraL  OUTLAY  ON
 Ports

 Mr.  Deputy-Speaker:  Motion  moved:
 ‘That  a  sum  not  exceeding

 Rs.  6,91,27,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1967,  in
 respect  of  ‘Capita]  Outlay  on
 Ports’.”

 Demanpb  No.  39—CapitaL  OUTLAY  ON
 AVIATION

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  4,19,21,000  be  granted  to  the
 President  to  complete  the  sum
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 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1967,  in
 respect  of  ‘Capital  Outlay  on
 Aviation’.”

 DEMAND  No.  l40—OTHER  CapITat
 OUTLAY  OF  THE  MINISTRY  OF  TRANS-
 PORT  AND  AVIATION

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not.  exceeding
 Rs.  -2,31.52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1987,  in
 respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Transport  and
 Aviation’.”

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  In  my  statement  on
 the  l8th  March  1966,  I  had  given  to
 the  hon.  Members  a  brief  resume  of
 the  developments  leading  to  the  ille-
 gal  strike  launched  by  the  Flight
 Navigators  of  Air  India  and  indicated
 the  lines  on  which  we  proposed  to
 deal  with  the  situation.  The  award
 of  the  Tribunal  became  final  on  the
 23rd  March  966  and  is  binding  both
 on  the  Management  and  on  the  em-
 ployees  of  Air  India  covered  by  the
 award.  I  had  also  made  it  clear  that
 the  Government  proposed  to  deal  with
 the  situation  firmly  in  the  interest  of
 maintaining  respect  for  judicial  pro-
 cesses,  obedience  to  law  and  disci-
 pline  to  the  Corporation.

 Shri  Nath  Pai  (Rajapur):  It  is  a
 tall  claim.

 Shri  Sanjiva  Reddy:  My  friend
 may  fee]  differently  but  I  have  been
 allowed  to  make  a  statement...  (inter-
 ruptions).

 I  hag  then  hoped  that  better  sence
 might  prevail  as  a  result  of  this  clear
 exposition  of  the  firm  determination
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 of  both  the
 Government.

 Corporation  and  the

 Briefly  stated,  the  position  under  the
 award  is  that  two  of  the  highly  paid
 categories,  viz.,  the  Pilots  and  the
 Engineers  who  are  technically  called
 ‘Workmen’  under  the  Industrial  Dis-
 putes  Act  are  covered  by  consent
 award  negotiated  by  agreement  bet-
 ween  the  Management  and  them-
 selves  and  valid  for  a  period  of  three
 years.  The  Tribunal’s  award,  there-
 fore.  regulates  the  terms  and  condi-
 tions  of  service  of  only  the  Flight
 Engineers,  Navigators  and  lower
 grade  staff  represented  by  the  ACEU.
 There  is  no  indication  at  present  that
 the  Flight  Engineers  are  dissatisfied
 with  the  award.  As  I  mentioned  it
 earlier,  the  Navigators  are  dissatis-
 fled  because  of  the  equation  of  Flight
 Engineers  with  them.  They  have
 legal  avenues  of  ventilating  this  dis-
 satisfaction  which  they  have  refused
 to  utilise  and  have  resorted  to  an
 illegal  strike  knowing  full  well  that
 it  would  adversely  affect  the  opera-
 tions  of  the  Corporation  and  cause
 substantia]  injury  to  the  country.
 This  has  not  merely  affected  them
 but  it  has  prompted  some  other  sec-
 tions  of  employees  to  exploit  the
 situation  to  their  advantage  notwith-
 standing  the  illegality  of  the  action
 of  the  Navigators.  The  fact  remains
 that  the  award  is  a  judicial  one  and
 it  would  be  wrong  for  the  award  to
 be  upset  otherwise  than  by  a  judicial
 process  for  which  it  was  open  to  the
 Navigators  to  have  sought  legal  and
 constitutional  means.  They  have
 deliberately  chosen  the  methods
 which  are  subversive  of  discipline.
 defiant  of  the  legal  system  relating
 to  the  settlement  of  labour  disputes
 and  gravely  injurious  to  the  interest
 of  the  Corporation  to  which  they  owe
 their  loyalty  and  of  the  country  of
 which  they  are  citizens.  Even  the
 fact  that  hundreds  of  employees  have
 had  to  be  laid  off  and  are  undergoing

 ‘hardship  on  their  account  has  not
 moved  them  and  even  to-day  they
 remain  uni  bed

 Shri  Nath  Pat:  As  you  remain.
 a  nd  unrepen’
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 Shri  Sanjiva  Reddy:  This  is  despite
 the  assurance  that  I  have  them  in  my
 statement  that  the  status  quo  would
 be  maintained  as  regards  their  rank
 and  in  spite  of  the  indications  clearly
 given  to  them  by  the  Management
 that  their  genuine  grievances  would
 be  considereg  sympathetically  within
 the  limitations  of  the  binding  nature
 of  the  award.

 I  hag  a  meeting  on  the  2nd  April
 with  the  Chairman  and  the  General
 Manager  of  the  Corporation  in  which
 we  reviewed  the  recalcitrant  attitude
 of  the  Navigators  in  the  light  of  the
 history  of  indiscipline  in  the  Corpo-
 ration,  particularly  in  the  recent  past.
 For  some  time,  the  various  catego-
 ries  of  employees  have  made  it  a
 habit  of  enforcing  their  demand  by
 acts  of  indiscipline,  such  as  threats
 of  strike,  ‘go  slow’  methods,  ‘work  to
 rule’  and  ‘work  to  trade’  devices
 resulting  in  delays  or  dislocation  of
 services.  The  Management  has  had
 an  occasion  to  temporise  in  order  to
 keep  the  operations  going.  It  will  be
 recalled  that  only  last  May  this  very
 body  of  employees  had  resorted  to  an
 illegal  lightning  strike  which  threat-
 eneg  to  dislocate  the  services.  At  that
 stage,  the  pilots  actually  operated  a
 flight  without  Navigators  under  a  dis-
 pensation  given  by  Government  to
 operate  the  flights  without  Navigators
 wherever  it  was  possible  to  follow
 the  safety  regulations  laid  down  in
 the  Indian  Aircraft  Rules  and  in  ac-
 cordance  with  the  requirements  of
 the  International  Civil  Aviation  Orga-
 nisation.  In  June  last  year,  another
 category  of  employees  resorted  to  ‘go
 slow’  methods  in  December  last  year,
 some  other  category  of  employees
 resorted  to  certain  practices  which
 delayed  flights  and  upset  schedules  for
 weeks.  This  is  in  spite  of  the  fact
 that  the  basic  emoluments  and  other
 allowances  of  the  cockpit  crew  gene-
 rally  total  anything  from  Rs.  4,200
 to  Rs.  6,640  p.m.  in  the  case  of  Pilots,
 from  Rs.  3.200  to  Rs.  3,600  p.m.  in
 the  case  of  Navigators  and  Rs.  3,200
 to  Rs.  3,600  p.m.  in  the  case  of
 Flight  Engineers  and  even  those  of
 the  Ground  Engineers  in  the  union
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 category  vary  from  Rs.  1,687  ४०
 Rs.  2,337.  I  am  sure  the  House  will
 agree  that  such  high-paid  staff  should
 set  better  standards  of  discipline, conduct  and  awareness  of  the  inte-
 rests  of  the  Corporation  and  of  the
 country.

 In  the  light  of  this  history  and  the
 patently  illegal  action  of  the  Naviga-
 tors,  the  Chairman  and_  Genera!
 Manager  of  Air-India  decided  to  take
 the  following  action: —

 (a)  the  Navigators  woulg  be
 called  upon  to  withdraw  their
 strike  within  24  hours,  and
 report  for  duty  so  as  to  ope-
 rate  Air-India’s  flight  to
 London  via  Moscow  on  Tues~
 day,  the  5th  April,  1966,  I
 am  sorry  to  report  that  I
 heard  the  latest  news  at  2
 O’clock  and  they  have  not
 responded  to  this  call.

 Shri  Khadilkar:  They  would  not.
 Shri  Sanjiva  Reddy:  I  know  there

 are  people  to  encourage  them.
 The  Indian  Pilot  Guild  would
 also  be  called  upon  to  operate
 the  flights  without  Navigators
 as  on  the  last  occasion;

 (b)  Should  the  Navigators  tail
 to  comply  with  this  demand,
 action  would  be  taken  to
 terminate  their  services  and
 the  pilots  would  be  called
 upon  to  operate  the  said
 flight  with  ga  complement  of
 three  pilots,  one  of  whom
 would  help  them  in  the  duties
 of  navigation.
 should  the  pilots  agree  to  the
 course  suggested  above  ope-
 rations  would  be  resumed  to
 a  substantial  extent,  the  only
 exception  being  the  routes
 across  Atlantic  and  to  Aus-
 tralia,  If  however,  the  pilots
 do  not  agree,  action  would
 be  taken  by  the  Corporation
 to  shut  down  the  operations
 altogether.

 I  understand  from  the  Chairman  of
 Air-India  this  morning  that  the  Navi-

 ne (ce



 9323  72.6.  1966-67,

 gators  have  refused  to  obey  the  call
 and  report  for  duty  to-day.  The
 Indian  Pilots  Guild  is  meeting  infor-
 mally  this  afternoon  to  consider  the
 suggestion  from  the  Management  to
 operate  the  flight  without  Naviga-

 but  with  a  complement  of
 three  as  against  normal  two  pilots  in
 the  cockpit  and  if  the  Guild  agrces
 to  this  suggestion  of  the  Manage-
 ment,  it  would  be  possible  to  operate
 the  flight  to  London  via  Mo3cow
 scheduled  to  operate.  If  not,  further
 action  would  be  taken  in  the  light  of
 the  decision  referred  to  above.

 I  hope  the  House  will  bear  with
 me  when  I  say  that  a  conduct  of  the
 type  in  which  the  Navigators  have
 indulged  requires  to  be  dealt
 with  firmly  as  it  constitutes  the  very
 negation  of  the  principles  underlying
 the  entire  law  and  convention  of  lab-

 ‘our  relations  and  since  it  betrays  a
 wanton  ang  deliberate  disregard  not
 only  of  the  interests  of  the  Corpora-
 tion  but  also  of  the  country.  The  con-
 duct  is  reprehensible  even  from  the
 point  of  view  of  their  own  labour
 brotherhood  ‘because  it  has  involv-
 ed  hardship  to  hundreds  of  employ-
 ees  mostly  of  the  lower  category,  who
 have  had  to  be  laid  off  on  account
 of  stoppage  of  operations.  Should
 the  conditions  persist,  it  will  in-
 volve  even  a  larger  number  of  em-
 ployees  and  the  responsibility  for  the
 consequences  would  rest  squarely  on
 the  small  number  of  4]  Navigators
 who  have  tried  to  hold  the  Corpora-
 tion  and  the  country  to  ransom.  It
 is  an  occasion  when  other  employces
 should  think  hard  whether  thcy
 should  allow  the  present  state  of
 affairs  to  continue  to  the  prejudice
 of  their  own  interests  and  to  the  de-
 triment  of  one  of  the  nation’s  great
 enterprises  which  has  earned  so  much
 fund  of  goodwill  and  goog  name  for
 the  country.  A  special  responsibility
 lies  on  the  pilots  who  alone  can  help
 the  Corporation  to  run  most  of  its
 scheduled  services.  I  hope  that  they
 will  weigh  the  situation  in  the  light
 of  what  I  have  said  and  come  to  a
 sound  and  prudent  decision.
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 Mr.  Deputy-Speaker:  I  am_  sorry there  is  no  Chairman.  I  have  to  ed-
 journ  the  House  for  just  a  few
 minutes.  I  will  just  come.

 (15:32  hrs.
 (The  Lok  Sabha  then  adjourned  for

 five  minutes).

 (The  Lok  Sabha  re-assembled  at  37
 minutes  past  Fifteen).
 (Mr.  Deputy-SpeaAker  in  the  Chair]

 Shri  Ss.  M.  Banerjee  (Kanpur):
 The  Speaker  s:ated  that  the  Minister
 would  be  making  his  statement  to-
 day.  Sir,  questions  also  should  be
 allowed.

 Mr.  Deputy-Speaker:  You  wanted  ६
 statement  from  the  Minister  before  the
 debate  on  the  Ministry  of  Transport
 begains  and  the  Minister  has  now
 made  the  statement.  You  can  note
 down  your  points  and  make  them  in
 your  speech.

 Shri  Harl  Vishnu  Kamath  (Hoshan-
 gabad):  When  you  left  the  Chair,
 Mr,  Deputy  Speaker,  you  said  some-
 thing;  it  was  not  audible.  We
 could  not  catch  what  you  said.

 Mr.  Deputy-Speaker:  I  told  that
 there  was  no  Chairman  and  I  would
 adjourn  the  House  for  two  or  three
 minutes.

 Shri  Hari  Vishnu  Kamath:  There
 was  po  Chairman  available  in  the
 House?

 Mr,  Deputy-Speaker:  Yes.
 Shri  Hari  Vishnu  Kamath:  Unprece-

 dented  it  was.
 Mr.  Deputy-Speaker:  Mr.  Masani

 will  begin  his  speech.
 Shri  M,  B.  Masani  (Rajkot):  Mr.

 Deputy-Spe  Sir,  I  support  my
 Cut  Motions  ]  to  15.  In  the  short
 time  that  is  availeble  I  shall  try  to
 touch  on  three  separate  topics—Road
 Transport,  Tourism  and  Aviation.
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 Shri  U,  M.  Trivedi  (Mandsaur):  Sir,

 Five  hours  is  insufficient.  The  time
 should  be  at  least  six  hours.

 Mr.  Deputy-Speaker:  Let  the  debate
 proceed.  We  shall  see  then,  It  is  no:
 going  to  be  concluded  today.
 (15:39  hrs.

 {SurmmAti  Renuka  Ray  in  the  Chair]

 Shri  M.  BR.  Masani:  In  so  far  as
 Road  Transport  is  concerned,  I  have
 no  time  to  go  into  the  matter  thor-
 oughly  except  to  say  that  it  remains
 the  Cinderella  of  Indian  industries  and
 services,  There  are  two  points  on
 which  I  would  particularly  like  to
 draw  the  attention  of  the  hon.  Minis-
 ter.  One  is  the  gross  over-taxation
 from  which  Road  Transport  suffers  in
 this  country.  Taxation  is  discrimina-
 tory  and  it  has  reached  such  limits  to-
 day  that,  if  a  truck  has  to  go  from
 Delhi  to  Calcutta  or  Bombay,  taxation
 borne  by  the  operator  through  various
 State  comes  to  twice  the  amount  ०९
 the  entire  Railway  freight!  The  re-
 sult  is  that,  thanks  to  over-taxation  by
 the  Central  and  the  State  Govern-
 mnents.....  I  want  to  deal  with  a  very
 important  topical  matter  and  I  would
 appreciate  the  hon,  Minister’s  atten-
 tion.  I  am  referring  to  the  fact  that
 over-taxation  on  Road  Transport  has
 created  today  in  the  Punjab  a  very
 unfortunate  situation  where  trucks
 have  gone  off  the  road,  because  it  is
 no  Jonger  possible  for  Road  Transport
 to  function  except  at  a  loss,  Thou-
 sands  of  trucks  are  lying  idle  there  as
 a  consequence  of  which  valuable  goods
 including  food-stuffs  which  are  to  be
 transported  ure  rotting.  This  is  an
 unfortunate  development  to  which  one
 cannot  take  objection.  After  all.  if  the
 truck  operators  make  losses,  there  is
 no  point  in  saying  that  they  should
 carry  on  their  business.  The  All  India
 Motor  Union  Congress  has  backed  this
 development,  and  it  is  likely  to  spread
 to  Rajasthan  and  Madhya  Pradesh
 on  the  7th  of  April,  Soon  over  th«
 whole  of  northern  India  road  transpor:
 will  come  to  a  stop.  I  would  urge  the
 hon,  Minister  to  invite  the  leaders  0
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 the  All  India  Motor  Unions  Congress
 in  Delhi  to  come  and  meet  him  and
 try  to  understand  their  difficulties.  I
 hope  that  when  he  is  satisfied  about
 the  case  he  would  ask  the  Punjab
 Government  to  withdraw  the  addition-
 al  levy  of  50  per  cent  on  Goods  Tax
 which  has  brought  about  the  stoppage
 of  Road  Transport  in  the  North.

 The  attitude  of  the  Railways  in  try-
 ing  to  use  their  monopoly  to  throttle
 (ong  distance  development  on  the  road
 is  objectionable.  Even  today  there
 we  two  Circulars  in  force—one  is
 dated  9th  September  968  and  the
 other  16th.  June  1959.  They  lay  down
 that  Road  Transport  cannot  function
 inside  the  country  over  a  distance  of
 300  miles  or  a  radius  of  50  miles  with-
 out  the  permission  of  Their  Majesties
 of  the  Railway  Board!  This  is  a  high-
 ly  objectionable  position,  Repeated
 assurances  have  been  given  in  this
 House,  including  one  by,  Shri  Lal
 Bahadur  Shastri  before  he  became
 Prime  Minister,  that  these  circulars
 would  be  withdrawn.  But,  even  today
 these  circulars  are  in  force.

 If  I  may  say  so,  this  discrimination
 has  gone  on  because  of  the  weakness
 of  my  hon,  friend’s  predecessors.  They
 happened  to  be  people  who  felt  not
 strong  enough  to  stand  up  against  the
 Railway  Minister  and  the  Railway
 Board  of  their  time.  Today  we  have
 a  happy  combination  of  two  devclop-
 ments.  One  is  that,  we  have  got
 a  strong  Transport  Minister  at
 last,  one  who  has  got  political
 strength  and  stature  and  one
 who  can  make  his  voice  heard  in  the
 Cabinet.  There‘ore,  he  need  not  take
 these  things  lying  down  as  did  his  pre-
 decessors  who  had  not  got  this  much
 political  stature.  The  other  happy
 development  is  that  our  present  Rail-
 way  Minister  is  a  friendly  person,  in
 every  sense  of  the  wond.  He  is  not
 only  friendly  with  the  hon.  Minister
 of  Transport  but  is  also  more  friend-
 lye

 Shri  Shinkre  (Marmagoa):  He  is  the
 Swatantra  version  within  the  ‘Cun-
 gress.
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 Shri  M,  R,  Masani:  towards
 Road  Transport  development.  Only
 the  other  day,  speaking  at  the  Fede-
 ration  of  Indian  Chambers  of  Com-
 merce  and  Industry  on  ‘13th  March,
 Shri  S.  K.  Patil  stated:

 “Competition  was  a
 of  religion  with  him  If  national
 economy  has  suffered  it  was
 solely  because  of  lack  of  compe-
 tition.  There  wag  no  question  of
 favouring  any  particular  sector.”

 im  tt

 The  fact  remains  that  although  the
 Railway  Minister  has  given  expres-
 sion  to  these  very  enlightened  senti-
 ments,  those  circulars  which  the

 ‘Transport  Ministry  have  issued  are
 still  very  much  there.  I  urge  that  the
 hon.  Minister  shou'd  get  together  with
 his  Railway  colleague,  holg  him  to
 his  enlightened  sentiments  and  get
 his  co-operation  in  cancelling  these
 two  offensive  Circulars  which  are  a
 relic  of  the  past  but  which  are  hold-
 ing  back  Roaq  Transport  develop-
 ment.

 Now,  I  come  to  the  second  topic,
 ami  that  is,  Tourism.  There,  I  have
 got  three  cut  motions  which  I  may
 briefly  refer  to.  One  is  the  failure  of
 the  Government  to  formulate  a
 policy  on  tourism;  the  second  is  the
 desirability  of  recognising  the  tourist
 industry  as  an  export  industry,  ind
 the  third  is  the  need  for  the  estab-
 lishment  of  an  autonomous  Authority
 Yor  the  promotion  of  tourism.

 India  is  made  for  tourism;  it  is  a
 country  with  a  very  high  tourist
 potential.  It  has  been  estimated  that
 in  the  next  five  years,  if  we  can  oniy
 run  our  tourist  imtustry  and  our
 tourist  promotion  properly,  this  coun-
 try  can  make  Rs.  00  crores  of  foreign
 exchange.  Unfortunately,  today,  only
 1S  per  cent  of  the  world's  tourist
 traffic  come  to  our  share,  and  what
 is  worse,  the  growth  rate  of  tourism
 in  India,  which  was  02  the  average  of
 20  per  cent  from  955  to  960  has,  in
 the  last  five  years,  from  1961,  to  ‘1966,
 dropped  to  an  average  of  only  0  per
 cent.  Other  countries  are  forging
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 aheag  much  faster.  The  ressun  :s
 that  they  have  got  a  properly  plaz-
 ned,  integrated  tourist  policy.

 Let  me  say  that  when  his  aon.
 Minister  took  charge,  this  Govern-
 ment  had  no  tourist  policy  worth  the
 name.  It  is  a  hand-to-mouth  affair;
 a  hit-and-miss  affair,  improvising
 all  the  time.  There  are  two  basic
 examples  of  where  a  tourist  policy
 needs  to  be  evolved.

 The  first  is  the  recognition  of  the
 tourist  industry  as  an  export  indus-
 try.  Tourism  is  a  paying  ‘Invisible
 export”.  It,  like  other  exports,  earns
 foreign  currency,  but  nothing  valu-
 able  goes  out  of  the  country.  It  is
 doubly  valuable.  We  lose  nothing
 in  return  for  what  we  get.  The  job
 of  the  Government  is  to  lay  the  in-
 fra-structure  for  the  tourist  indus-
 try;  to  provide  highwayg  and  roads,
 air-fields,  tourist  resorts,  civic  ameni-
 ties.  Secondly,  the  Government  as
 to  give  incentives  to  the  tourist  in-
 dustry  so  that  it  may  advance.  By
 the  tourist  industry,  I  mean  the  hotel
 industry,  transport  companies  and
 travel  agencies.  This  can  be  done  in
 many  ways.  One  is  to  give  loans  for
 the  building  of  hotels;  there  is  need
 Yor  a  Tourist  Development  Loan  Fund.
 Another  is  to  provide  foreign  ex-
 change  to  hotels  and  restaurants  for
 importing  essential  materials  and
 paying  cabaret  artistes.  Another
 thing  is  to  give  foreign  exchange  for
 doing  publicity  and  advertising  abroad
 to  attract  more  tourism.  Another
 method  may  be  to  give  an  import
 licence  for  air-conditioned  cars,  for
 teleprinter  facilities  and  so  on.  Every
 dollar  0!  foreign  exchange  50  spent
 will  give  us  hundreds  of  dollars  of
 foreign  exchange  in  return  within  4
 year  or  two.

 Today,  unfortunately,  our  rupee  5
 at  a  discount:  it  is  quoted  in  the  free
 market  in  India  «and  abroad  at  a
 dollar  for  Rs.  9  and  a  pound  for  Rs.  26
 to  Rs,  27.  Now.  the  result  of  this  black-
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 [Shri  M.  R.  Masani]
 marketing  in  currency  which  is
 going  on  in  India  is  that  only  25  per
 cent  of  the  foreign  exchange  whicl  is
 being  earneq  from  tourism  comes
 through  the  banking  channels  to  our
 country.  75  per  cent  leaks;  it  leaks
 in  the  form  of  export  of  travellers’
 cheques  and  high  denomination  cur-
 rency  notes.  Anyone  who  knows
 anything  about  travel  knows  _  this.

 I  have  had  guests  in  my  own  home
 in  the  last  few  months  from  abroad:
 distinguished,  respectable  people,  who
 came,  and  with  a  shock  told  me:
 “What  is  happening?  The  taxi-driver
 accosts  us  and  ask,  ‘Sir  or  madam,
 would  you  like  to  buy  rupees  in  the
 black-market?  We  will  give  you
 twice  of  what  you  can  get  from  the
 bank.”  When  foreign  visitors  go
 round  Connaught  Place  or  Connaught
 Circus,  they  are  accosted  “by  people
 who  ask,  “May  we  give  you’  rupees
 at  half  the  price  of  what  you  get  in
 the  banks?”  And  we  have  to  ans-
 wer  the  foreigners  apologetically  by
 saying:  Unfortunately  the  rupee  is  at
 a  discount  but  the  Government  is  so
 wooden  as  not  to  face  the  fact.

 Shri  Joachim  Alva  (Kanara):
 happens  in  the  corridors  of
 hotels  abroad.

 This
 many

 Shri  M.  R.  Masani:  Now,  there  is  a
 thing  known  as  ‘The  8  O'clock  knock
 on  the  door”  in  some  of  our  well-
 known  hotels,  when  as  Shri  Alva
 says,  some  people  come  and  ask  “May
 we  oblige  you  in  this  manner?’
 Instead  of  the  2  O'clock  knock  on
 the  door  by  the  NKVD  in  Soviet
 Russia,  it  is  the  8  O’clock  knock  on
 the  door  in  the  hotels  of  Delhi!

 In  Soviet  Russia,  where  also  the
 rouble  has  depreciateg  like  the  rupee
 —that  seems  to  be  a  consequence  of
 communism  and.  socialism—they  have
 facai  this  problem  in  a  realistic
 manner.  }  received  a  letter  from  a
 friend  from  Moscow  last  November,
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 in  which  he  told  me  what  was  hap-
 pening  there  ang  how  they  are  facing this  problem.  He  said:

 “One  new  development  in  the
 Soviet  Union  since  my  last  visit
 ig  the  opening  of  a  number  of
 stores  where  everything  from  a
 bottle  of  vodka  to  a  volga  auto-
 mobile  may  be  purchaseq  sub-
 stantially  below  their  cost  in  re-
 gular  stores—for  foreign  curren-
 cy.  And  the  acceptable  curren-
 cies  are  relisted  on  the  doors  of
 the  stores  and  include  the  US,
 Britain,  all  the  Common  Market
 and  Scandinavian  countries,  but
 none  of  the  Socialist  block.  In
 both  Moscow  -and  Leningrad
 foreign  currency  bars  have  been
 opened  where  drinks  average
 about  half  a  US  dollars  and  closing
 time  is  a  good  two  hours  later
 than  any  other  similar  institu-
 tion  in  the  city,  Posyltorg,  a
 mail  order  establishment  en-
 sourage  residents  of  hard  curren-
 cy  countries  to  give  Russian  rela-
 tives  hard-to-get  items  like
 “Moskva”  retrigerators  (350  roub-
 les,  two  year  wait)  for  260  doul-
 lars,  Volga  cars  which  cost  Soviet
 citizens  5,500  roubles  and  at  least
 a  year  wait  for  2,700  dollars  ie-
 livery  in  ten  days.  These  elabo-
 rate  measures  are  calculatai  to
 bring  in  more  scarce  foreign  cur-
 rency  so  necessary  to  the  Soviet
 economy....”

 Why  can’t  we  do  something  like  this
 here?  If  we  do  not  want  to  have
 devaluation  of  the  rupee,  all  right
 but  let  us  have  selective  devaluation.
 There  are  two  ways  of  doing  it.  One
 is  to  have  a  tourist  rupee  by  allow-
 ing  tourists  to  get  twice  of  what
 others  get  for  their  dollar  or  pound.
 The  other  is  that,  since  80  per  cent  of
 what  the  tourist  spends  is  on  hotels,
 shops  ang  cars  or  transportation,
 allow  the  hotels,  that  is,  recognised
 hotels,  shops  and  transport  agencies
 to  change  travellers’  cheques  and
 dollars  at  the  free  market  rate,  by
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 which  they  will  make  a  Joss  but  they
 ‘will  go  to  the  bank  and  the  country
 will  get  foreign  exchange,  and  then,
 compensate  those  who  are  out  of
 pocket  in  the  way  the  French  Gov-
 ernment  does.  What  they  do  in
 France  is,  when  the  French
 perfumiers  give  a  discount  on  traval-
 lers  cheques,  the  French  Government
 give  the  perfumiers’  share  half  of
 what  they  have  lost.  The  other  half
 of  the  loss  may  be  made  good  by
 giving  them  import  entitlements.
 These  are  ways  of  doing  it.  If  you
 study  it  and  ask  for  expert  advice,
 these  things  can  be  done.

 Finally,  I  come  to  an  autonomous
 authority.  Today,  you  afe  trying  to
 do  all  this  through  a  small  depart-
 ment  in  a  big  Ministry.  Bureaucracy
 is  no  way  of  developing  tourism.  Al-
 most  all  progressive  countries  have
 establisheq  autonomous  authorities  or
 corporations  or  associations  with
 Government  participation  and  help,
 but  with  no  government  domination  or
 interference.  Let  us  do  that  here.
 The  British  have  an  example  in  this
 respect.  They  have  the  British  Travel
 Association,  a  predominantly  non-
 Official  body,  but  the  Government
 gives  85  pey  cent  of  the  funds  and  the
 tourist  industry  in  Britain  contributes
 5  per  cent.  Let  us  invite  our  tourist
 industry  here  to  contribute  at  least
 0  per  cent,  tf  they  cannot  afford  45
 per  cent  in  this  very  early  stage.  Let
 the  Government  give  90  per  cent.;

 let  them  set  up  a  mixeq  Corporation
 where  the  Government  may  be  re-
 presented,  but  where  experts  and
 those  who  are  interested  in  tourism
 may  predominate,  so  that  this  can
 function  as  an  executive  authority,
 but  that  cooperation  also  or  autho-
 rity  also  should  not  go  in  for  com-
 mercial  operation.  It  should  be  to
 promote  or  foster  tourism,  as  they  do
 dn  other  countries.  Building  a  hotel
 and  providing  taxies  is  not  the  job  of
 Government.  This  is  the  job  of  pri-
 wate  enterprise  which  doit
 ‘best.  These  are  some  ways  in  which
 you  can.put  tourism  on  its  feet  and
 make  money  which  at  present  it  does
 60(Ai)  LS—7.
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 not.  So  far  we  have  escaped  dis- aster  perhaps  becauge  those  in  charge of  tourism  have  been  dedicated  to this  cause  but,  later  on,  what  is  going to  happen?  Bureaucracy  is  no  way of  doing  this  job.
 Before  I  conclude,  I  shall  refer  to the  jast  topic,  and  that  is,  the  Air India  strike.  I  was  very  glad  to  near the  statement  made  by  the  hon,  Minis- ter.  The  facts  are  very  clear.  We  are not  concerned  with  the  merits  of  the

 pute  between  it  and  the
 employees  ‘concerned.  We  are  con-
 cerned  with  the  maintenance  -f  law
 and  the  maintenance  of  the  process  of
 collective  bargaining  and  decent
 trade  unionism.  .The  Navigators’ Union  disliked  the  Award  of  the
 National  Industrial  Tribuna)  given  in
 February  this  year,  80  they  demand-
 ed  a  variation  of  the  Award.  "Ve  on
 this  side  have  fought  against  the  pro- vision  in  the  law  allowing  Govern-
 ment  to  vary  Awards.  We  have  said
 that  an  award  must  be  final.  Why
 should  Government  be  alloweq  to
 vary  an  awand  at  will?  What  is  the
 sanctity  of  an  award  if  Government
 can  arbitrarily  vary  it?  I  heave  said
 thig  myself,  and  I  stick  to  this  sound
 proposition.  I  am  very  glad,  there-
 fore,  that  the  Government  did  not
 vary  the  award.  I.  hope  they  will
 never  vary  an  awarg  in  future.  Any-
 way,  the  matter  is  academic,  because
 as  the  Minister  has  now  explained,
 on  the  23rd  March  the  eward  became
 final,  and  even  Government  cannot
 change  it.  There  ig  no  authority  on
 earth  that  can  vary  the  sward  now
 and  it  is  the  law  of  the  land  Yor  three
 years.  If  it  is  the  law  of  the  land,
 then  we  can  only  _  bow  to  it,  and
 carry  it  out.  But  the  point  ts,  the
 union  could  go  to  the  Supreme  Court
 or  could  have  gone,  but  they  chose
 not  to.  Obviously  then,  it  is  a  sign
 of  a  very  weak  case.  What  did  they
 do  instead?

 On  the  17th:  March,  at  4  p.m.  the
 Navigators’  Union  gave  notice  of
 strike.  When?  After  १4  days’  stipu-
 lated  by  the  Act?  No.  they  gave
 Notice  of  a  strike  at  4-30  am.  that

 rn
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 same  night,  that  is,  the  ‘following  Now  the  chickens  have  come  home
 morning.  In  other  words,  the  Union
 gave  ‘124  hours’  notice  to  the  coun-
 try  ang  to  the  Corporation  in  the
 place  of  the  l4  days  required  by  the
 law.  Therefore,  the  strike  is  illegal.

 Now,  we  on  these  Benches  believe
 in  the  right  to  strike.  We  have  op-
 posed  measures  coming  from  this
 Government  trying  to  limit  the  right
 to  strike  by  Central  Government
 employees,  postal  employees  and
 others.  We  believe  that  the  right  to
 strike  is  part  of  a  free  society.  But
 an  illegal  strike  or  wibd  cat  strike
 ig  not  a  strike;  it  is  a  conspiracy
 against  the  nation  and  against  labour
 itself.

 I  am  very  glad  that  the  Minister
 pointed  out  that  these  are  not  workers
 or  proletarians.  These  are  people
 getting  more  than  Rs,  3,000  per
 month,  people  of  the  equivalent  of
 those  gentlemen  sitting  in  the  official
 gallery  over  there.  What  kind  of
 people  are  we  talking  about?  These
 are  a  few  people,  4l  people,  who
 are  highly  paid,  holding  this  whole
 country  to  ransom,  throwing  out  of
 employment,  as  they  have  done  today
 through  the  lay-off,  thousands  of
 poorly  paid  people  who  are  getting
 Rs.  00  or  Rs.  60  per  month.  Why?
 Because  the  Awani  was  not  to  their
 taste.  Arbitrarily  they  want  the  gov-
 ernment  to  set  aside  the  award.  In
 a  case  like  this,  when  the  country  is
 suffering  a  loss  of  Rs.  5  lakhs  a  day—
 already  Rs.  80  lakhs  have  been  lost
 to  the  country—the  country  is  being
 held  to  ransom  by  4  highly  paid
 executives.  This  is  an  intolerable
 Position.

 Let  me  tell  the  minister  that  this
 fs  the  result  of  many  years  of  ap-
 peasement  on  the  part  of  the  Gov-
 ernment  and  the  management  of
 Air-India.  They  have  been  repeated-
 ly  warned  not  to  connive  at  this  kind
 of  indiscipline.  Time  after  time  they
 have  negotiated  under  the  threat  of
 am  illegal  strike  and  succumbed.

 to  roost.  I  was  very  glad,  however,
 that  for  the  first  time  I  heard  from
 those  benches  a  firm  statement  in  re-
 gard  to  this  king  of  industrial  hooli-
 ganism.  I  congratulate  the  minister
 on  his  statement.  I  was  wondering
 all  these  days  why,  if  the  strike  was
 illegal,  the  penalties  of  the  law  were
 not  being  enforced;  why  the  ring-
 leaders  were  not  being  brought  tc
 book  as  the  law  demands;  why  the
 recognition  of  the  union  was  not
 being  withdrawn,  why  these  4l
 gentlemen  were  not  being  dismissed
 from  their  positions,  as  they  should
 have  been  long  ago.  I  understand
 that  it  is  going  to  be  done  now  and
 I  congratulate  the  government  for
 the  first  time  on  a  show  of  firmness
 and  justice.  It  is  no  justice  to  the
 nation  or  to  millions  of  poorly  paid
 people  that  a  handful  of  well-paid
 people  getting  over  Rs.  3,000  per
 month  can  hobi  up  the  country  to
 ransom.  I  am  very  glad,  therefore,
 that  this  attitude  has  been  adopted.
 I  hope  the  minister  will  adhere  to
 it  ami  not  allow  some  misguided
 members  of  his  party  and  other  par-
 ties  to  push  him  off  this  principled
 stand.

 I  am  also  very  glad  to  know  that
 it  is  considered  feasible  to  start
 some  services,  even  of  a  skeleton
 nature,  in  the  next  lew  days.  As
 the  minister  pointeg  out,  on  the  Ist
 May  last  year,  the  Navigators’  Union
 was  on  an  illegal  strike.  But  at  that
 time,  the  Pilots’  Guild  saw  no  diffi-
 culty  in  flying  a  plane  with  two  pilots
 without  a  navigator.  I¢  last  year  the
 plane  could  be  flown  by  two  pilots
 without  a  navigator,  then  the  minis-,
 ter's  proposal  that  there  should  be
 three  pilots,  the  extra  pilot  to  do  the
 navigational  work,  is  a  measure  of
 caution  and  safety  which  we  welcome.
 It  is  to  be  hoped  that  the  pilots  at
 least  will  do  their  duty  by  the  coun-
 try.  But  whether  they  do  it  or  not,
 I  hope  the  government  will  stand
 firm  ami  see  to  it  that  the  rule  of
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 law  ig  maintained  in  the  field  of  in-
 dustrial  relations.  The  people  who
 will  be  most  hurt  if  this  king  of
 hooliganism  is  allowed  is  the  work-
 ing  class  in  this  country.  Collective
 bargaining  and  trade  unionism  will
 get  into  disrepute.  Ultimately  people
 will  get  so  fed  up  that  the  public
 will  turn  against  unions  and  crga-
 nised  labour.  This  is  happening  in
 other  countries.  It  is  ag  a  friend  of
 organised  labour,  as  a  believer  in
 trade  unionism,  as  a  believer  even  in
 the  right  to  strike  after  proper  notice,
 that  I  felicitate  the  minister  on  the
 stand  he  has  taken.  I  ogly  hope  he
 will  stick  firmly  to  it,  whatever  the
 consequences.

 Shri  P.  Cc  Borooah  (Sibsagar):
 Madam  Chairman,  I  thank  you  for
 giving  me  a  chance  so  early  in  the
 debate,  which  has  never  been  my  lot.
 Transport  is  a  forerunner  to  develop-
 ment.  There  cannot  be  any  develop-
 ment  without  good  transport.  It
 plays  a  very  vital  role  in  building  the
 economy  of  an  area  or  8  country.
 It  is  gratifying  to  note,  as  Mr  Masani
 statei,  that  its  importance  has  been
 realised  to  a  certain  extent  and  the
 ministry  has  been  upgraded.  It  has
 been  placed  under  the  charge  of  a
 very  able  Cabinet  Minister.  I  wel-
 come  our  new  Minister,  Mr,  Sanjiva
 Reddy  and  Mr.  Poonacha,  who  have
 had  very  distinguished  careers.  They
 did  very  well  in  the  assignments  they
 held  prior  to  this.  I  hope  and  trust
 that  with  their  capacity,  they  will  give
 good  push  in  improving  this  important
 department  of  Transport,  Tourism  and
 Civil  Aviation.

 Our  transport  planning  hag  not  been
 able  to  keep  pace  with  the  overall
 d  d  for  haulag  pacity  in  the
 economy.  The  capacity  of  our  road
 transport  is  one  of  the  lowest  in  the
 world.  It  is  capable  of  handling  only
 ‘19h  per  cent  of  traffic  carried  by  the
 railways.  In  U.  K.  road_  transport
 handles  70  per  cent  of  that  country’s
 total  surface  transport.  In  Italy,  it
 is  69  per  cent.  In  USA  miles  and  miles
 of  railway  lines  are  being  taken  out
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 during  the  last  two  decades  yielding
 place  to  road  transport.

 The  reason  for  greater  stress;  on
 road  transport  is  that  the  modern
 industrial  complex  7९७38  speed  and
 flexibility,  besides  economy  in  trans-
 portation  and  all  these  advantages
 ate  available  to  a  much  greater  degree
 with  the  road  transport  than  with  the
 railways.

 Firstly,  it  is  the  speed.  It  is  gener-
 ally  seen  that  the  speed  of  goods  trans-
 port  by  rail  is  only  50  miles  per  day,
 while  that  07  road  transport  is  300  to
 400  miles  a  day,  Secondly,  the  cost  of
 laying  a  mile  of  a  railway  line  is  three
 times  the  cost  of  construction  of  a  mile
 of  road.  Thirdly,  it  takes  much
 lesser  time  for  the  construction  of  a
 road  than  Yor  laying  a  railway  line.
 Fourthly,  it  is  not  possible  to  take
 the  railway  line  to  all  the  places;
 the  road,  on  the  other  hand,  can  be
 taken  anywhere,  whether  a  hill-top
 or  a  dale.  All  these  factors  place
 road  transport  in  a  more  advantageous
 position  than  the  railways.  Besides,
 road  transport  has  greater  employ-
 ment  potentiality  than  the  railways.
 For  handling  the  same  volume  of
 goods,  road  transport  employs  seven
 times  as  many  persons  ag  the  rail-
 ways  do.  For  every  one  crore  of
 rupees  invested  in  road  transport,
 there  will  be  employment  for  12,000
 persons.  All  these  are  important
 factors  in  favour  of  roaq  transport.
 That  is  why  developed  countries  are
 generally  taking  to  more  of  road
 transport  than  rail  transport.

 Instead  of  dealing  with  it  in  a
 general  way,  I  want  to  mention  the
 specific  problems  of  my  State,  Assam,
 because  of  its  backwardness  in  trans-
 port  facilities.  If  a  straight  question
 is  put  as  to  which  of  the  States  in
 India  is  suffering  most  for  want  of
 transport  facilities,  readily  the
 answer  will  be  “Assam”.  Its  prob-
 lems  have  assumed  added  import-
 ance  due  to  the  fact  that  the  State
 is  bounded  practically  on  all  sides  by
 the  unfriendly  and  aggressive  coun-
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 tries.  Neglected  as  she  is  by  every  76  brs.
 ministry  of  the  Union  Government,
 this  ministry  also  has  not  failed  to
 fall  in  line  with  others.  The  roads
 there  are  ‘few  and  far  from  satis-
 factory.  The  life  of  a  vehicle  is  cut
 by  half  in  Assam,  because  of  the  bad
 candition  of  the  roads.  Widening  and
 strengthening  of  National  Highway
 No.  37,  which  is  the  lifeline  of  the
 State,  is  going  at  a  snail’s  pace.
 There  are  many  bridges  in  the  High-
 way  which  date  back  to  the  advent
 of  the  British  Rule  in  Assam  without
 any  renovation.  I  may  state  at  least
 two  bridges  near  my  home-town—
 one  is  Dwarika  and  the  other  is
 Mitong.  There  are  many  other
 bridges  like  this.  They  stand  as  a
 disgrace  to  any  good  government.  We
 should  see  that  the  work  on  them
 is  expedited.

 Rainfall  in  Assam  is  very  high.
 Some  of  its  stations  have  the  highest
 rainfall  in  the  world.  As  such,  the
 roads  there  pass  through  long
 stretches  of  water-logged  areas.  But
 the  same  specification  of  construction
 of  the  roads  is  continuing  since  the
 8००१  old  days  of  the  last  century.
 4”  soling  and  6”  consolidation  in  two
 layers  will  not  serve  the  present  day
 heavy  traffic.  So,  the  specification
 of  construction  of  roads,  particularly
 in  Assam,  shoulg  be  revised.  Cons-
 truction  of  diversions  to  bypass  the
 busy  areas  and  towns  has  not  been
 taken  in  hand.  It  should  be  taken  up
 without  any  further  delay.  Sign-boards
 displayimg  the  names  of  the  villages
 through  whieh  the  National  High-
 ways  pass  should  be  put  up  as  is  done
 in  the  case  of  National  Highways  in
 other  States.  Dhodar  Ali  built  during
 the  days  of  Assam  kings  is  a  very
 important  road.  The  coming  into
 existence  of  the  Naharkattya  oil,
 fields,  Nansrup  fertiliser  factory
 thermal  power  station  etc.,  has  added
 to  its  importance.  Upgrading  of  this
 read  to  the  standard  of  a  National
 Highway  brooks  no  delay.

 So  far  as  inland  water  transport
 is  concerned.  Assam  has  the  highest
 potentiality.  The  mighty  Brahmapu-
 tra  has  a  length  of  over  800  navigable
 miles  and  the  river  Surma_  with
 Barak  have  some  300  miles.  80  per
 cent  of  cargo  to  and  from  Assam
 was  transported  by  river  routes.  The
 partition  of  the  country  has  changed
 the  situation  and  estrangement  with
 Pakistan  has  shattered  its  possibili-
 ties.  Until  a  permanent  solution  is
 arrived  at  with  Pakistan,  it  will  be
 unwise  to  ‘plan  for  any  regular  river
 service  from  Assam  to  Calcutta.
 Insteag  of  that,  effort  should  be  made
 to  improve  the  steamer  service  from
 Dhubri  right  up  to  Dibrugarh  and
 road  transport  strengthened  from
 Assam  to  Calcutta  and  also  from
 Assam  to  Delhi  side.

 The  Government  have  collected
 about  90  per  cent  of  the  River  Steam
 Navigation  Company’s  shares  and
 the  remaining  0  per  cent  has  also
 foeen  offered  to  the  Government  by
 its  foreign  shareholders.  Although  I
 do  not  see  a  very  bright  future  for
 this  company,  yet  it  would  be  advis-
 able  to  utilise  its  available  assets
 more  particularly  its  big  fleet.  But
 care  must  be  taken  to  Indianise  its
 10,000  strong  crew.  Almost  all  the
 members  of  the  crew,  till  late,  were
 Pakistani  nationals.  Although  this
 company’s  activities  will  now  be
 confined  only  to  the  river  transport
 within  Assam,  it  is  regrettable  that
 in  the  Board  of  Directors  of  this
 company  except  one  official  from  the
 Government  of  Assam  none  out  of
 the  I4  or  I5  strong  Board  eomes
 from  within  Assam.  I  suggest  thet
 under  the  new  set-up  the  Board
 should  be  re-constituted  and  at  least
 the  majority  of  the  members  should
 be  taken  from  within  Assem.  The
 Transport  Ministry  should  also  join
 hands  with  the  Ministry  of  Irrigation
 and  Power  and  see  that  the  Ganga-
 Brahmaputra  link  canal  project  is
 expedited  and  translated  into  action
 early.
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 So  far  as  tourism  is  concerned,  my
 hon.  friend,  Shrj  Masani  has  _  said
 much.  I  will  tell  something  about
 Assam  also.  About  tourism,  as  far  as
 Assam  is  concerned  the  less  said  the
 better.  Assam  has  been  considered  as
 a  pariah  or  an  untouchable.  In  none
 of  the  conducted  tours  for  delega-
 tions,  diplomats,  cultural  troupes  or
 distinguished  visitors,  the  name  of
 Assam  finds  a  place.  That  beautiful
 part  of  this  vast  country  with  blue
 hills  and  silver  rivers,  with  charming
 landscapes  and  enchanting  habitations,
 has  been  made  a  forbidden  land  for
 the  outsiders.  Will  our  new  Minister,
 who  is  a  lover  of  natural  beauties  and
 cultural  heritage,  be  pleased  to  see
 to  it  that  Assam  is  no  longer  deprived
 of  its  due  share?

 Madam,  I  do  not  know  how  much
 time  has  been  allotted  to  me,  but  J
 come  from  a  State  which  should  get
 more  time  for  discussing  these  De-
 mands  because  that  State  has  been
 much  neglected  so  far  85  this  depart-
 ment  or  this  Ministry  is  concerned.
 I  would  not  be  able  to  speak  at  length
 on  the  Civil  Aviation  and  the  working
 of  two  air  lines—the  Air  India  and
 the  Indian  Airlines.  My  hon.  friend,
 Shri  Masani  has  said  many  things.  I
 will  confine  myself  to  only  one  point,
 and  that  is  about  the  growing  in-
 discipline  amongst  the  workers.  Very
 big  investments  have  been  made  in
 these  two  government  undertakings,
 without  any  return  til]  recently.  They
 some  returns.  In  this  respect  Air
 have,  of  course,  just  started  giving
 some  returns.  In  this  respect  Air
 India’s  performance  is  better  than
 that  of  the  Indian  Airlines  Corpora-
 tion.  But  the  deterioration  that  has
 come  in  the  discipline  amongst  their
 workers  hes  caused  Air  India  to  ‘ose
 Rs.  5  lakhs  daily  and  the  Indian  Air-
 lines  has  been  subjected  to  very  st-
 rong  adverse  criticiam  by  the  parlia-
 mentary  conimittee  on  public  under-
 takings.  I  need  not  repeat  those
 things,  they  are  before  this  House.  I
 know  that  the  officers  who  are  man-
 ning  these  two  airlines,  some  of  them
 at  least,  have  been  proved  very  ef-
 ficient  elsewhere.  I  hope  they  will  be
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 able  to  show  better  results  in  setting
 their  houses  in  order.

 To  the  workers  of  both  the  corpora-
 tions  I  have  got  a  word  to  say.  My
 hon.  friend,  Shri  Masani,  also  spoke
 about  them.  Some  of  them  draw  sal-
 aries  between  Rs.  000  to  Rs.  6000.  I
 would  only  say  to  them,  let  them
 ponder  whether  they  are  justified  in
 lodging  strikes,  adopting  go-slow  tues
 tics  and  work-to-rules  for  exacting
 more  emoluments  from  the  Govern-
 ment  whose  five  hundred  million  peo-
 ple  live  on  a  per  capita  income  of  a
 little  over  a  rupee  a  day?  I  am
 sure,  considerate  and  responsible  as
 they  are,  they  will  give  up  their  de-
 mands  immediately  this  fact  ig  real-
 ised  by  them.

 There  is  a  proposal  to  get  up  three
 Corporations  under,  the  Ministry  of
 Transport.  They  are:  India  Tourism
 Transpert  Corporation,  India  Tourism
 Hotel  Corporation  and  India  Tourism
 Corporation,  All  these  Corporations
 Lave  come  into  existence  in  some  form
 or  the  other.  The  objectives  sid
 down  and  their  achievements  so  far
 call  for  close  scrutiny.  The  J/ndia
 Tourism  Transport  Corporation  is
 expected  to  cater  to  the  transport
 needs  of  the  tourists  by  operating
 luxury  taxies  for  conducted  tours  of
 places  of  tourist  interest,  for  large
 groups  both  in  Delhi  and  Bombay.
 This  corporation  has  already  run  tnto
 sericus  difficulties.  Consideravle  leas
 has  already  been  incurred  in  the
 oparstion  of  the  above  transport  sere
 vie:  resulting  in  a  drain  of  several
 laishs  cf  rupees  from  the  Government
 ef  India’  The  India  Tourism  Hotcl
 Corporation  is  another  hasty  ven-
 ture.  lhe  accomplishments  of  this
 corporalicn  to  date  is  nil.  The  eorpo-
 Talion  328  acccinmodated  in  a  ०8४  ०  ४-
 pensive  tuilding,  The  rent  for  the
 building  iy  nearly  Rs.  3,000  per
 month.  They  are  dotng  nothing  up
 till  now.  The  India-Tourism  Corpe-
 retion  33  to  be  started  with  the  inten-
 tion  of  undertaking  publicity  work.
 This  will  also  spend  lakhs  of  rupees.
 Instead  of  having  so  many  organisa-
 tions  spending  ४  lot  of  money,  why
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 not  have  only  one  organisation  run
 efficiently?

 Concluding  my  speech,  I  would
 like  to  mention  that  the  people  in
 my  constituency  put  all  blame  on  the
 civil  aviation  authorities  for  their  utter
 failure  to  provide  a  permanent  termi-
 nal  building  at  Jorhat  airport  even
 after  5  years  of  nationalisation  of
 airlines.  Passengers  are  made  to  bask
 in  the  sun  and  drench  in  the  rains
 and  at  times  take  shelter  under  the
 wings  of  aircraft  or  in  tarpaulin  tents.
 This  state  of  affairs  must  be  put  an
 end  to  without  any  further  delay.
 Non-completion  of  Lilabari  airfield
 even  after  the  lapse  of  about  8  years
 is  not  only  regrettable  but  annoying
 also.  Gauhati  airport  is  the  Gateway
 to  Assam  by  air.  So  far  as  income
 is  concerned  it  stands  fifth,  after
 Calcutta,  Delhi,  Bombay  and  Madras.
 Even  then  itg  passengers’  lounge  is
 not  only  like  a  den,  badly  furn‘shed,
 and  badly  maintained,  but  also  the
 atmosphere  of  the  room  is  polluted
 by  the  offensive  smell  that  comes
 from  the  unclean  lavatory  just  by  its
 side.

 I  would,  therefore,  request  the
 civil  aviation  authorities  to  rise  up  to
 the  occasion  and  see  that  the  long-
 standing  inconveniences  of  the  pas-
 sengers  are  removed  at  an_  early
 date.

 Mr.  Chairman:  Hon,  Members  may
 now  move  the  cut  motions  to  the
 Demands  for  Grants  of  the  Ministry
 of  Transport  and  Aviation  subject  to
 their  being  otherwise  admissible.

 Shri  Yashpal  Singh  (Kairana):  I  beg
 to  move:

 ‘That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 {Desirability  of  accelerating  the  estab-
 Ushment  of  a  Second  Shipyard  at
 Cochin.  ai.

 “That  the  demand  under  the
 head  “Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100."
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 {Desirability  of  accelerating  the  road
 Development  programme.  (2)),

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and Aviation’  be  reduced  by  Rs.  100."

 [Desirability  of  increasing  facilities  in
 the  Indian-owned  ships.  (3)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 [Working  of  the  Mogal  Line  Ltd.
 Particularly  its  role  in  providing
 facilities  to  pilgrims  to  Haj.  (4)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100."

 [Working  of  the  Air-India  and  Indian
 Airlines  Corporation  in  the  context
 of  indiscipline  among  the  staff.  (5)  ]

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100."

 [Need  to  improve  the  working  of  the
 Border  Road  Division.  (6)].
 Shri  M.  R,  Masani:  I  beg  to  move:

 “That  the  demand  under  the
 read  “Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 [Final  Report  of  the  Committee  of
 Transport  Policy  and  Coordination.
 aby.

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 [Continuance  of  the  reactionary
 policy  of  restricting  long  distance
 road  transport  in  the  interests  of  the
 Railways.  (2).

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 [Failure  of  Government  to  formulate
 a  policy  on  Tourism.  (3) 1.

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”
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 [Desirability  of  recognising  the  tourist
 industry  as  an  export  industry.
 4).]

 “That  the  demand  under  the
 head  ‘Ministry  of  Transport  and
 Aviation’  be  reduced  by  Rs.  100.”

 {Need  for  the  establishment  of  an
 autonomous  Authority  for  tourist
 promotion.  ((15).7
 Shri  Nath  Pai:  Madam  Chairman,  I

 should  like  to  begin  by  cautioning  the
 Minister,  Shri  Sanjiva  Reddy,  against
 ‘being  tempted  to  swallow  the  baited
 thook  by  which  Shri  Masani  has  left....

 Shri  Sanjiva  Reddy;  I  will  not.

 Shri  Nath  Pai:  Shri  Reddy  is  known
 for  his  shrewdness  and  his  stiffness
 and  I  do  not  think  it  is  necessary  to
 caution  him,  but  the  way  he  was  nod-
 ding  his  head....

 Shri  Sanjiva  Reddy:  I  will  appre-
 ciate  your  points  also  equally  well.
 that  shows  my  attention.  Nothing
 more  than  that.  Ultimately,  I  will  take.
 my  own  decision.

 Shri  Nath  Pai:  I  hope  he  will  listen
 to  all  but  will  do  what  is  best  in  the
 interests  of  the  country.  Shri  Masani
 has  in  camouflage  behind  his  very
 eloquent  advocacy  put  forth  two  very
 dangerous  pleas  and  I  might  as  well
 expose  them  for  what  they  are  worth.
 One  was  backdoor  devaluation  of  the
 rupee,  something  which  the  Minister
 seemed  to  be  accepting.  Now  he  has
 corrected  me  that  his  nodding  does  not
 mean  that.  I  have  to  learn  this  thing.
 I  now  know  that  it  is  neutral  non-in-
 volving  shake  of  the  head,  only  cour-
 tesy.  I  am  glad  to  be  assured  like
 that,  because  we  were  feeling  a  little
 anxious.  He  suggested  devaluation  of
 the  rupee  by  following  what,  he  says,
 is  the  current  fashion  in  the  Soviet
 Union,  by  giving  a  premium  if  you
 sent  money  order  in  foreign  currency
 or  if  you  buy  things  in  a  hotel  or  a
 big  factory.  I  do  not  know  the  details
 ‘but,  certainly,  it  will  not  be  proper  to
 accept  this  kind  of  devaluation  in  the
 ‘country,
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 The  second  thing  which  he  very
 eloquently  pleaded  is  what  he  called
 the  gangsterism  and  hooliganism
 which  need  to  be  suppressed.  This  is
 nothing  but  too  strong  words  to  mis-
 represent  and  mislead  the  House  on
 a  very  delicate  issue.  Shri  Masani  told the  Minister  not  to  be  pushed  aside  by
 the  advice  of  “some  misguided  Mem-
 bers”.  Obviously,  Shri  Masani  wants
 to  reserve  the  monopoly  of  advising
 the  Minister  in  taking  the  course  of
 action  on  a  very  explosive  situation.  I
 shall  also  be  telling  facts.  I  must  say
 that  broadly  Shri  Sanjiva  Reddy  has
 adhered  to  facts  in  representing  the
 case.  He  took  a  very  strong  position
 on  the  strike.  I  was  glad  that  he
 adhered  to  the  fact  as  far  as  posisble.
 I  do  not  say  hundred  per  cent  but
 broadly.  I  think  “broadly”  is  a  good
 enough  phrase.

 This  is  a  healthy  departure  from  the
 normal  governmental  procedure.
 Wherever  Government  is  involved,  it
 thinks  its  prestige  is  at  stake  and  does
 not  show  such  scrupuloug  regard  for
 facts  as  is  called  for,  particularly  if
 the  issue  is  a  delicate  and  explosive
 one  like  the  present  one.  I  know  some
 facts.  We  want  to  play  a  part  by
 which,  instead  of  worsening  the  situa-
 tion,  there  is  amicable  settlement  with-
 out  loss  of  prestige.  I  would  plead
 with  Shri  Reddy:  let  us  not  try  to
 strike  a  very  heroic  posture  at  a  wrong
 place,  at  the  wrong  time  and  on  the
 wrong  occasion.  Shri  Reddy  has  a
 reputation  for  toughness.  He  does  not
 have  to  add  to  this  reputation  of  being
 a  very  strong  and  able  administrator
 by  being  a  victor  and  conqueror  against
 4)  of  our  technici  That  temptati
 must  be  strongly  resisted.
 he  will.

 I  do  not  know  whether  Shri  Reddy
 knows—I  know  it—this  simple  fact
 about  awards.  His  whole  case  is  this,
 that  there  was  an  award  given  by  a
 tribunal  and  we  all  have  to  stand  by
 the  sanctity  of  the  award.  In  the  first
 place,  the  record  of  the  Govern-
 ment  of  India,  so  far  as
 awards  are  concerned,  is  not  that  good,
 that  honest  and  that  consistent.  You

 I  hope
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 [Shri  Nath  Pai]
 may  say  that  you  want  to  make  a
 beginning.  I  would  like  to  have  a
 categorical  declaration  from  the  Mini-
 stry  of  Home  Affairs,  from  the  Mini-
 stry  of  Finance  and  all  the  employing
 Ministers,  an  assurance  here,  to  this
 country  and  to  this  House  that  never
 again  will  they  resort  to  governmental
 authority  to  modify  awards.  But  what
 is  the  history  of  the  Government.  of
 India?  What  happened  to  the  Bank
 Award?  What  happened  to  the  Award
 of  the  Second  Pay  Co:  ission?  What
 happened  to  the  award  of  the  Das
 Commission?  I  can  go  on  citing
 awards  which  were  sought  to  be  modi-
 fled  by  the  Government.  One  of  the
 reasons  why  there  was  this  strike  in
 960—-you,  Madam,  and  some  Members
 made  very  strenuous.  efforts  to  avert
 it—one  of  the  stumbling  blocks  was
 Government’s  arrogation  of  the  autho-
 rity  to  modify  the  award.  So,  this  has
 been  the  practice  in  the  past,  Govern-
 ment  unilaterally  seeking  to  modify
 awards  whose  recommendations  are
 not  palatable  to  its  taste.  This  was
 also  an  award.  Since  the  Minister  has
 Pointed  out  the  sanctity  of  the  award,
 I  have  to  point  out  that  so  far  as  this
 Government  is  concerned,  during  the
 past  eighteen  years  it  has  modified
 awards  wherever  it  suited  the  con-
 venience  of  the  Government.  There
 was  the  recommendation  of  the  Bonus
 Commission,  Gover:  it  went  be-
 hind  it.  Then  there  has  been  the  re-
 commendation  on  Working  Journalists,
 Government  modified  it.  Does  it  lie
 in  the  mouth  of  this  Government  in
 particular  to  go  on  talking  about  the
 sanctity  of  awards?

 Shri  Sanjiva  Reddy:  Does  he  want
 awards  to  be  modified?  It  is  on  that
 point  thag  I  would  like  to  hear  Shri
 Nath  Pai.  I  would  like  to  hear  Shri
 Nath  Pai  on  the  point  whether  it  is
 good  to  modify  awards,  whether  it  is
 necessary  to  modify  awards.
 36.3  hrs.
 (Me.  Derury-Spmaxgn  in  the  Chair)

 Shri  Nath  Pai:  I  am  glad  that  he  has
 Yaised  this  point.  In  the  first  place,

 APRIL  4,  966  DG.  1966-67  9346-

 let  the  House  not  be  misled  by  raising this  point  about  the  sanctity  of  the
 award.

 I  should  like  to  point  out  that  none
 of  us  is  very  happy  about  the  strike.
 The  strike  is  costing  the  country  very
 heavily.  You  do  not  know  that  J  had
 been  talking  to  the  navigators  two
 things  when  they  approached  me.  I
 said  that  it  would  be  better  if  there  is
 no  strike,  it  would  be  better  if  the
 issue  is  settled  amicably  by  negotia-
 tion.  I  told  their  leaders  when  they
 approached  me—I  am_  disclosing  it

 “now;  I  did  not  disclose  it  to  the  press
 or  the  public  then—I  hope  you  know
 how  much  it  is  costing  every  day  in
 terms  of  foreign  currency  and,  even
 more,  how  long  it  will  take  t  orecoup
 lost  customers  which  may  be  as  much
 as  6  to  8  months.  But,  having  said  that,
 I  should  say  that  there  was  a  respunsi-
 bility  on  the  part  of  the  management,
 On  the  part  of  the  officials  concerned.
 to  advise  the  Minister  properly.  Once
 the  strike  was  there,  it  was  no  use
 just  taking  a  purely  legalistic  or  tech-
 hical  view  as  to  who  is  right  and  who
 is  wrong.  Greater  statemanship  was
 needed....

 Shri  Sanjiva  Reddy:  Where  was  the
 time  to  consider:  it?  24  hours  notice.

 Shri  Nath  Pai:  Therefore,  I  said  it
 was  unfortunate.  I  did  not  mince
 words.  ]  said  it  was  unfortunate.
 Here  I  would  like  to  disclose  some
 facts.  We  thought  that  the  strike  be-
 ing  on  the  effort  should  be  to  reach
 the.  goal  of  some  settlement  and  with-
 drawal  of  the  strike  as  quickly  as  pos-
 sible.  Now,  what  was  to  be  the  atti-
 tude?  One  attitude  could  be:  you  have
 gORe  on  an  illegal  strike;  you  must
 come  on  bended  knees,  It  ig  easier
 said  than  done.  It  is  not  going  to
 solve  any  problem  or  take  you  any-
 where.  Now,  I  do  not  want  to  set  up
 any  quarrel  between  you  and  your
 distinguished  colleague  but  he  took  a
 stand  not  dissimilar  to  mine.  There
 were  talks  between  him  and  some  of
 his  party  colleagues  and  some  of  the
 leaders  of  the  Navigators’  Guild.  It
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 was,  among  other  things,  agreed—and
 now  I  would  like  to  quote  and  disclose
 something  and  I  hope,  Mr.  Deputy-
 Speaker,  that  you  will  be  a  little  more
 liberal  than  usual  in  giving  me  time  to
 explain  this  very  important  issue—

 “In  Particular,  the  Navigators
 have  a  deep  sense  of  grievance
 against  ranking  and  emoluments
 awarded  by  the  National  Tribunal,
 which  are  disproportionately  low,
 keeping  in  view  the  responsibilities
 that  they  are  supposed  to  shoulder
 which  have  further  enhanced  due
 to  the  increase  in  the  speed  of
 the  aircraft.  It  was  agreed”—
 agreed  between  Shri  Poonacha
 and  the  leaders—‘“that  a  Special
 Technical  Committee....”.

 The  Minister  of  State  in  the  Mini-
 stry  of  Transport  and  Aviation  (Shri
 C.  M.  Poonacha):  Sir,  may  I  just
 offer  a  personal  explanation  on  this
 point  since  my  hon.  friend,  Shri  Nath
 Pai,  has  chosen  to  refer  to  my  name
 directly?  I  should  explain  to  this
 House  that  this  ts  not  true.  The  fact
 is  that  we  had  discussions.  It  is  a  fact
 that  they  explained  their  position  and
 then  I  trieq  to  persuade  them  not  to
 take  a  very  rigid  attitude.  Later  on,
 they  went  back  and  shoved  a  draft  at
 me  saying  “this  is  agreed  to”  “this  is
 agreed  to”  as  between  Government
 and  themselves.  It  is  certainly  wrong,
 It  is  fabrication;  not  fabrication,  but,
 may  I  say,  totally  wrong  and  a  misre-
 presentation  attempting  to  put  the
 Government  in  the  wrong.  This  is  not
 fair,  considering  the  latitude  shown  to
 them  in  trying  to  discuss  and  under-
 stand  their  problems.

 Shri  Nath  Pai:  Mr.Deputy-Speaker,
 this  document  was  not  handed  over
 to  me  by  one  of  the  navigators.  I
 would  like  to  assure  Shri  and
 Shri  Poonacha  through  you,  Sir,  that
 no  navigator  approached  me  since  the
 9th,  that  is,  after  the  strike  came  on.
 I  teld  them  my  unhappiness  at  the  fact
 that  the  strike  was  already  on.  I  did
 plead  with  them  that  there  should  be
 settlement.  I  said  that  the  Prime
 Minister  of  India  is  about  to  go  abroad,
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 it  will  not  be  very  much  in  keeping
 with  the  dignity  of  the  country  because
 we  have  Air  India  International  whose
 record  in  many  respects  has  been  very
 satisfactory.  It  was  |  who  singled  it
 out,  after  castigating  the  failure  of  the
 public  sector  enterprises,  in  my  speech
 on  the  budget;  I  singled  out  Air  India
 and  praised  it  for  its  magnificent  per-
 formance.  But  that  does  not  mean
 that  whenever  there  is  a  lapse  we
 should  not  point  it  out.  I  suggested
 to  them  two  things  immediately;  one,
 that  they  should  announce  unilaterally
 that  they  will  fly  the  Prime  Minister,
 strike  or  no  strike,  and  bring  her  back,
 They  were  ready.  But  what  was  the
 response  of  a  high-placed  official  of  Afr
 India?

 In  a  cavalier  manner  he  says,  “I
 am  not  going  to  entrust  my  aircraft  to
 the  str:‘:ers”.  They  did  not  belong  to
 any  Official;  they  did  belong  to  Parlia~
 ment  and  this  country.  There  the
 whole  approach  has  been,  “We  are
 there  permanently;  we  are  to  run  the
 show  as  we  like.”  This  attitude  causes
 this  irritation  and  often  leads  to
 strikes,  It  is  not  as  simple  as  Shri
 Sanjiva  Reddy  says.  I  saw  that.

 Then  I  suggested,  “Anyway,  the
 Prime  Minister  is  leaving,  why  do  you
 not  suspend  the  whole  strike  till  she
 comes  back?”  They  agreed.  I  wrote
 to  the  Prime  Minister  the  same  and
 this  message  was  conveyed  to  the
 Prime  Minister  and  to  the  Chief  Mini-
 ster  of  Maharashtra.  In  order  to  keep
 your  way  of  negotiations  safe,  open
 and  smooth,  we  never  disclosed  it.  But
 this  fact  remains  and  others  were
 trying  their  very  best  to  avert  the
 strike  or  to  stop  the  strike  and  to  bring
 about  a  settlement.

 I  am  glad,  he  corrected  the  word.
 The  document  was  not  handed  over  to
 Me  by  a  member  of  the  Navigators’
 Guild.  This  wag  the  draft  that  was
 reached;  meybe,  there  was  disagree-
 ment  later  on.  It  was  handed  over  to
 me  by  one  of  those  who  played  a  very
 key  role  in  the  negotiations  It  is  up
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 [Shri  Nath  Pai]
 to  you  to  own  it  or  disown  it.
 nothing  there.

 I  have

 An  hon.  Member:  Who  was  it?
 Shri  Nath  Pai:  Things  need  not  be

 said.  There  is  such  a  thing  as  com-
 monsense.  Those  who  did  it  should
 acknowledge  it.  I  am  not  here  to
 bandy  names.  I  do  not  think  I  have
 ever  been  accused  of  bringing  docu-
 ments  which  are  false.

 These  are  the  facts,  therefore,  of  the
 strike.  We  all  agreed  that  it  should  be
 averted.  What  should  be  the
 approach?

 Shri  P.  Venkatasubbaiah  (Adoni):
 We  should  like  to  know  the  name  of
 the  gentleman.

 Shri  S.  M,  Banerjee:  Please  do  not
 interrupt.

 Shri  Nath  Pai:  Let  us  not  make  a
 false  issue  of  prestige,  I  would  plead with  Shri  Sanjiva  Reddy  and  his  col-
 leagues.  Air  India  has  too  much  to
 gain  by  putting  an  end  to  the  strike
 and  too  much  to  lose  by  its  continua-
 tion.  Let  there  not  be  the  attitude  of
 teaching  them  a  lesson  as  Shri  Masani
 wanted.  Let  Shri  Reddy  remember
 that  Shri  Masani  may  be  accepting  the
 right  to  strike  but  Shri  Masani’s  basic
 philosophy  precludes  him  from  accept-
 ing  a  worker,  whether  he  gets  Rs  0  or
 Rs.  3,000,  as  a  partner.  He  basically
 is  a  wage-earner  and  is  to  be  put  in
 his  proper  corner.  That  is  the  philo-
 sophy  in  which  he  believes.  He  is  a
 personal  friend,  but  I  must  say:
 Should  that  be  the  attitude  of  a  gov-
 ernment  like  ours  where  we  say,  “You
 went  on  strike;  you  were  indisciplined
 and  you  shall  be  broken”?  This  may
 break  the  strike  but  it  will  leave  a
 taste  behind  which  the  Government  of
 India,  the  Air  India  and  you  are  too
 big—you  will  not  be  holding  this  port-
 folio  too  long  nor  are  you  very  satis-
 fied  with  the  portfolio;  therefore  why
 do  you  want  to  use  your  talent  for
 breaking  the  strike......  (Interrup-

 :tion).  A
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 Shri  Sanjiva  Reddy:  Why  do  you think  so?  I  am  more  than  satisfied.
 Shri  Nath  Pai:  I  would  suggest  to

 Shri  Reddy  that  a  more  imaginative
 and  realistic  approach  should  be
 taken.  Let  us  bury  the  hatchet  and
 try  to  see  that  there  is  an  amicable
 settlement  as  far  as  possible,

 Shri  Sanjiva  Reddy:  Right.  Please
 tell  us  the  way  also.

 Shri  Nath  Pai:  I  am  prepared  to  sit
 with  you.  My  time  will  be  consumed.

 Shri  Sanjiva  Reddy:  I  wish  you have  also  written  to  me  earlier.

 Shri  Nath  Pai:  I  will  be  for  any
 amicable  settlement.

 Here  T  want  to  point  out  one  thing. No  personal  criticism  should  be  men-
 tioned.  We  saw  the  good  sides  of  Air
 India;  only,  take  care  that  the  same
 individual  does  not  go  on  occupying
 the  same  position  indefinitely  as  if  it
 is  a  hereditary  position  which  you  in-
 terit  when  you  reach  maturity  and
 that  goes  when  you  die.  That  happens
 with  a  couple  of  your  officials.  Some
 of  your  managers  in  foreign  countries
 have  been  sitting  there  incubating  the
 same  office  for  more  than  2  years.  I
 have  been  travelling  for  the  past  7
 years;  so,  I  know.  Since  my  student
 days  I  find  the  same  faces  again  and
 again.  This  should  not  be.  If¢  there
 is  a  good  job  done,  give  them  promo-
 tion  and  transfer  the  man  somewhere;
 but  the  same  man  should  not  be  there.
 That  is  the  main  criticism  about  Air
 India.

 Now,  coming  to  the  IAC,  it  has  a
 record,  I  think,  far  from  satisfactory
 in  spite  of  the  fact  that  in  terms  of
 the  balance  sheet  there  might  have
 been  some  gain  here  and  there.  The
 IAC  should  take  a  more  realistic  view
 at  itself  and  have  a  look  at  its  work-
 ing.  Apart  from  the  record  of  acci-
 dents,  which  partly  can  be,  the  kind
 of  service  the  IAC  is  giving  to  the
 country,  the  passengers  and  the  public,
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 is  far  from  satisfactory.  This  is  a  dis-
 appointing  thing.

 Let  us  begin  at  the  top.  I  do  not
 want  to  say  anything  against  the  pre-
 sent  incumbent  of  the  office  of  Chair-
 man.  He  is  a  very  able  officer  as_  the
 Secretary,  but  can  we  not  bring  about
 a  bifurcation  of  the  office?  How  long
 are  we  going  to  have  this  farce  of  so-
 called  autonomous  corporations  where
 the  Secretary  and  Chairman  is  the
 same  person,  when  the  Secretary  par-
 ticularly  happens  to  be  saddled  with
 More  responsibility  as  in  the  present
 case?  He  is  the  Chairmant‘of  the  IAC;
 he  is  the  Secretary  of  the  Department;
 of  some  Hotel  Association,  I  think  and
 he  is  the  Secretary  of  that  key  com-
 mission  which,  Parliament  now  knows,
 has  been  appointed  to  go  into  the
 problem  of  administrative  reforms.
 Are  our  talents  so  limited  as  to  be
 stretched  like  this?  It  is  unfair.  I
 have  nothing  to  say  against  the  proven
 ability  of  Shri  Shankar.  I  regard  him
 as  one  of  our  very  able  men.  I  think.
 this  practice  must  be  rectified.  This
 practice  leads  to  deprivation  of  that
 attention  which  the  Corporation's
 Chairman  should  be  able  to  give.

 I  would  now  like  to  say  another
 thing  which  you  can  rectify,  One  of
 the  reasons  why  the  IAC  is  failing  in
 maintaining  any  kind  of  a  record
 about  regularity  is  that  your  fleet  is
 inadequate.  Every  IAC  plane  needs
 at  least  nine  hours  for  servicing.  After
 it  has  done  the  round,  the  plane  needs
 to  be  serviced.  Everybody’s  nerves
 are  on  edge;  everybody  there  is  on
 tenterhooks;  everybody  is  angry  with
 everybody  else  with  the  result  that
 IAC  plane  coming  in  time  is  an  ex-
 ception  than  a  rule.  You  have  com-
 plained  about  it  recently  yourself.

 Two  things  can  be  done.  Either  buy
 more  planes  and  if  the  foreign  ex-
 change  position  is  so  stingy  as  not  to
 admit  of  this,  then  cut  down  some  of
 your  routes  rather  than  have  this
 kind  of  a  contingency  all  the  while.
 Nobody,  who  travels  by  the  Caravelle,
 knows  if  he  can  reach  the  plane,  if
 he  can  catch  the  plane  and,  if  he
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 catches,  reach  in  time.  That  has
 been  the  experience.

 There  are  some  other  suggestions
 that  I  would  like  to  throw  in  for  his
 consideration  about  the  IAC’s  func-
 tioning.  It  is  a  torture  to  the  human
 ear  to  listen  to  the  pronouncements
 they  make  at  airports.  I  have  never
 been  able  to  decipher  what  is  being
 told  to  me,  I  am  all  the  while
 anxious  like  a  villager  going  to  the
 station,  looking  here  and  there  and
 pathetically  listening  and  wondering,
 ‘Is  that  my  plane?”  because  I  do  not
 make  out  any  head  or  tail]  of  what  is
 being  said.  The  announcement  is  so
 slapped  in  your  face.  One  day  I,  a
 gentle  spirit  by  nature,  had  to  rush
 to  the  Bombay  Aerodrome  Officer  and
 ask  him,  “Will  you  kindly  tell  me  in
 intelligible  English  or  Gujarati,
 Marathi  or  Hindi,  the  other  languages
 that  I  know,  what  exactly  this  gentle-
 man  wanted  to  announce?”  They  seem
 to  be  slapping  you  in  the  face  when
 they  announce  something.  Something
 is  said  which  we  guess  may  be  con-
 cerning  us.  him  or  some  other  fortu-
 nate  fellow  who  is  able  to  go  there.
 You  go  .and  queue  and  after  waiting
 for  5  minutes  you  realise  that  the
 plane  is  about  to  take-off.  You  hear
 the  an:  t  or  that  the
 announcement  has  been  made  and  then
 after  being  made  to  wait  for  45
 minutes  you  realise  that  the  people
 who  had  been  queuing  before  you  had
 nothing  to  do  with  the  flight—they
 were  waitlisted  and  there  is  no
 separate  queue  for  them—you  are
 lumped  with  them  and  for  being  late
 you  are  scolded.  I  ask,  “What  could
 I  have  done?  You  put  them  in  the  same
 queue  as  me;  I  have  got  an  okay
 ticket”.  Ordinary  matters  which
 could  be  attended  are  completely
 neglected.  No  point  is  missed,  no
 chance  is  missed,  no  opportunity  is
 lost  where  they  can  annoy  the  pub-
 lic,  where  they  can  render  disservice
 to  the  man  who  has  paid  his  money
 to  fly  with  the  IAC.

 I  do  not  want  to  advocate  Shri
 Masani’s  remedy  and  say  that  the  IAC
 does  this  because  the  IAC  has  got  a
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 monopoly.  This  is  not  my  contention,
 but  the  IAC  needs  to  look  at  its  re-
 cord  and  not  to  throw  in  our  face
 only  a  balance  sheet  where  they  show
 a  profit.

 There  are  many  other  things  wrong
 with  the  IAC,  but  I  will  be  taking
 only  one  minute  and  I  do  not  want  to
 compel  you  to  ring  the  bell,

 About  the  road  transport  business
 Shri  Masani  has  said  something  of
 interest.  I  must  say  that  during  the
 past  8  years  in  some  respects  the
 progress  on  transport  has  been  ad-
 mirable  but  I  do  not  think  we  are
 realising  the  lesson  of  the  rest  of  the
 world.  The  whole  world.  is  showing
 8  new  awareness,  a  new  kind  of  en-
 lightened  approach  to  the  problem  of
 road  transport.  Here  we  are  taking
 a  narrow-minded  view.  We  that
 we  have  invested  Rs.  1,400  crores  in
 our  railways  and  the  railways  must
 receive  priority.  But  whose  wealth
 is  this  that  has  been  invested  in
 roads?  Is  not  this  our  wealth?  Can
 we  take  such  a  narrow  outlook?  Do
 not  be  misled  by  the  gentlemen  of  the
 Railway  Board  that  somehow  the
 railways  must  come  first.  Every
 means  of  transport  must  have  the
 same  consideration  from  the  Govern-
 ment  and  Parliament.

 The  Neogy  Commission’s  recom-
 mendations  in  this  respect  should
 command  your  careful  consideration
 and  the  stepmotherly  attitude  towards
 road  transport  must  come  to  an  end.
 India  needs  to  give  greater  attention
 to  road  transport.  Ultimately  the
 arteries  of  industrialist  India  will
 have  to  be  not  only  the  railways  but
 roads  to  a  very  large  extent,  Every
 modernised  country,  if  you  take  the
 Soviet  Union,  Sweden  or  Britain  or
 the  USA.  has  to  swing  from  railways
 to  roads.

 I  am  not  going  into  the  delicate
 question,  whether  road  transport
 should  be  private  or  public.  I  am
 saying  that  there  is  a  kind  of,  discount
 on  road  transport.  development  in  this
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 country,  a  wrong  attitude,  because  we
 have  Rs.  1,400  crores  invested  in  the
 railways.  That  needs  to  be  rectified.

 I  want  to  sit  down  with  a  good
 word  about  him.  Even  his  record
 can  not  only  be  condemnation;  even
 he  must  have  a  redeeming  feature.
 Shri  Reddy  has  announced  in  the
 other  House  in  respose  to  anxiety
 and  disquiet  expressed  in  a  very  wide
 section  of  the  public,  press  and  the
 country,  about  a  certain  private  ship-
 Ping  company—-I  never  go  into  that
 kind  of  affair;  that  has  not  been  my
 record  in  this  House;  but  I  am  glad
 that  he  has  appointed,  not  because  I
 suspect  anything  wrong  but  only  be-
 cause  when  such  doubts  are  raised
 from  all  sides,  it  is  better  to  remove
 the  doubts  and  bring  out  the  truth
 whatever  it  may  be.  But  there  is  one
 aspect  of  the  inquiry.  One  name  has
 been  announced,  I  understand;  but
 that  name,  though  of  a  very  distin-
 quished  civil  servant,  happeng  to  be
 also  of  the  man  who  was  aq  director  or
 member  of  the  Board  of  Directors  of
 the  company.

 Shri  Sanjiva  Reddy:  Government
 repressentative.

 Shri  Nath  Pai:  Government  nomi-
 nated.  It  iis  not  that  he  is  disquali-
 fied.  I  do  not  say  that  you  remove
 him.  But  I  would  suggest  that  it
 would  be  desirable  that  somebody  who
 is  an  expert  in  shipping  affairs  is  also
 associated  in  some  way  because  the
 matters  that  have  been  raised  are  of
 such  a  nature  that  a  man  like  him  will
 be  baffled.  I  am  not  casting  asper-
 sions...

 Shri  8.
 (Karur):
 tion.

 Bamanathan  Chettiar
 We  welcome  your  sugges-

 Shri  Nath  Pai:  Normally,  I  make
 suggestions  which  find  support  from
 all  re  bleminded  Members  in
 this  House.  That  has  been  my  past
 experience.

 I  sit  down  by  saying  a  few  words
 about  tourism.  Here  again—{I  am  an
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 advocate  of  public  enterprise—let  us
 concentrate  on  what  will  be  the  coun-
 tervailing  and  propelling  units  of  the
 public  sector,  not  to  go  on  everywhere.
 This  is  a  concept  which  you  will  have
 to  examine  with  your  adviserg  as  to
 what  will  be  the  countervailing  and
 propelling  sectors  of  industry  which
 the  Government  of  India  must  have
 under  its  control—opening  of  a  hotel
 here  and  there  for  raising  your  pre-
 étige  is  good  but  try  to  have  more
 constructive  approach  towards  fogter-
 ing  tourism.  Here,  you  sit  down  with
 the  men  of  Mr.  Sachindra  Chaudhuri’s
 Department  and  you  will  see  that  the
 Customs  and  these  gentlemen  do  more
 harm  to  India  in  5  minutes  of  their
 examination  than  what  the  Pakistani
 and  Chinese  propaganda  can  do  in  8
 year.  Every  foreigner  who  lands  is
 treated  as  if  he  is  a  thief,  he  is  a
 robber,  he  is  an  unwanted  person,
 persona  non  grata.  The  kind  of  treat-
 ment  that  is  accorded  to  a  new-comer,
 his  first  contact,  matters.  I  do  not
 want  to  go  into  your  favourite  subject
 like  prohibition,  permits,  etc—there
 is  no  time  at  my  disposal.  That  Is  a

 would  not very  delicate  subject.  I
 touch  jit  now.  I  would  plead  with
 him  ig  he  is  seriously  interested  in
 promoting  tourism  in  this  country.
 Even  the  Soviet  Government  is  giving
 priority  to  tourism  and  is  giving  all
 facilities  to  tourists  to  come  to  their
 country.  Every  country  does  it.  We
 have  so  much  to  show,  we  have  noth-
 ing  to  hide  and  much  to  gain  by  ex-
 panding  frontiers  of  our  tourism.
 Among  the  things  will  have  to  be  that
 the  Customs  know  that  the  tourist  is
 a  welcome  guest  and  not  a  hobber  to
 be  avoided.

 Sir,  these  are  some  of  the  construc-
 tive  suggestions  that  I  would  like  to
 make.

 Shri  Jeachtm  Alva  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  there  are  two
 golden  sentences  which  always  come
 ‘beck  to  my  mind.  They  were  uttered
 Dy  an  ace-pilet  of  the  Indian  Alr
 Force.  It  was  my  fortune  to  be  driv-
 en  by  him  to  Farnborough  in  957  due
 to  the  kindness  of  Madam  Pandit  who

 CHAITRA  My,  688  (SAKA)  ‘DG.  1966-67  9356

 sent  him  to  take  me  to  the  Farn-
 borough  Air  Show.  I  enquired  of
 him  about  the  details  of  his  life.  He
 Was  One  of  the  ace-pilots  of  the  Indian
 Air  Force—I  do  not  know  his  name;
 I  am  ashamed  that  I  have  forgotten  his
 name.  But  I  often  remember  this
 episode.  He  said,  “How  can  I  marry?
 Who  will  look  after  my  wife  and
 children?”.  This  is  the  fate  of  our
 men  who  have  guarded  our  skies  and
 defended  our  freedom.  They  are  liv-
 ing  in  unhabitable  quarters  of  which
 we  should  be  ashamed  when  we  are
 putting  up  big  buildings  for  others.
 Here  are  50  pilots  or  00  pilots,  50
 navigators  and  50  flight  engineers  who
 hold  us  to  ransom  and  who  draw  fat
 salaries  and  big  allowances  for  their
 wives  and  children.  Compared  to  the
 luxuries  and  the  amenities  granted  to
 pilots,  navigators  and  flight  engineers,
 what  have  these  great  men  of  the
 Indian  Air  Force,  the  greatest  de-
 fenders  of  our  freedom  and  liberty,
 got?  I  recall  the  question  put  by  that
 pilot—I  have  never  forgotten  it—
 asking.  “Who  will  look  after  my  wife
 and  children?”.  These  ate  youngmen
 who  have  defended  us.  Here  are  00
 commercial  pilots  who  got  Rs.  50
 allowance  per  flight,  whenever  they
 fly  and  lay  their  unholy  hands  on
 unwilling  hostesses,  these  indecent
 things  that  have  damaged  our  culture.

 I  am  glad  that  the  Minister  is  strong
 and  uncompromising.  This  is  the  best
 ministerial  team—I  would  not  say  the
 best  because  others  will  get  angry
 with  me—in  the  present  Government.
 The  Minister  is  very  strong  and  ada-
 mant  ang  sometime  or  other,  he  says,
 “thus  far  and  no  further”  and  aided
 by  his  Minister  of  State,  his  unrivalled
 experience  in  State  Corporation,  looks
 after  toutism  and  gets  more  foreign
 exchange.  They  have  to  stop  it  some-
 time  or  other,  How  can  we  get  along
 with  this  in  this  way?  When  I  was
 reading  about  the  life  sketch  of  the
 Chief  of  the  Army  Staff  of  America
 how  did  he  advige  the  boys  going  to
 Vietnam  is  something  which  will  raise
 your  hair,  He  satd:

 “Any  time  you  are  going
 through  the  jungle  ami  come



 9357  DG.  1966-67

 [Shri  Joachim  Alva]
 across  a  nonpoisonous  snake,”  he
 advised,  “pick  him  up  and  put  him
 in  your  shirt.  If  you  find  yourself
 without  food,  pull  him  out  and  eat
 him.  A  poisonous  snake  can  also
 be  eaten,  said  Weaver,  “if  you  cut
 his  head  off  just  below  the  poison
 sacts.”

 How  tough  their  job  is?  Whether
 they  be  of  America  or  of  any  other
 country,  how  tough  their  job  is?
 Whether  they  put  it  in  a  shirt  or  under
 a  pillow,  this  is  a  tough  life  in  the  de-
 fence  of  their  objectives.  How  tough
 their  job  is  to  pick  them  up  and  put
 them  in  the  pocket  and  eat  them  in
 the  jungles,  if  they  find  themselves
 without  food,  in  defence  of  whatever
 cause  they  might  fight  for.  Further
 on,  the  Chief  of  the  Staff  says:

 “I  want  no  pickled  brains  lead-
 ing  my  _  troops.”  One  of  his
 generals  who  got  publicly  involved
 with  a  subordinate’s  wife  was
 summoned  to  Washington  and
 swiftly  resigned.  In  Johnson's
 jealous  view,  “The  man  or  wife
 who  will  cheat  on  his  partner  will
 cheat  on  me.”

 These  are  the  hard  standards  they
 want  to  enforce.  Here  are  the  pilots
 who  go  on  the  strike  and  the  hostesses
 put  on  badges,  What  has  happened  to
 our  discipline?  How  are  we  going
 to  run  our  country?  We  really  want
 labour  to  have  its  right  share.  We
 want  our  public  sector  bodies  to  have
 human  relations  with  labour.  We  do
 not  want  officials  at  the  top  to  have
 a  gala  time  forgetting  about  others.
 We  do  not  want  officers  minding  about
 their  own  sons  and  nephews  only  in
 regard  to  employment  and  not  worry
 about  others.  I  know  these  cases.  I
 pleaded  the  case  of  a  youngman  who
 was  later  on  put  in  the  Cement  Cor-
 Poration  and  who  was,  unfortunately,
 drowned.  He  was  the  only  son  of  his
 parents,  I  pleaded  for  him  to  get  a
 job  of  a  purser  in  Air  India.  His
 mother  showed  me  the  books  that  he
 was  studying  Russian.  He  was  the
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 N.C.C.  cadet.  And  yet  he  was  not
 taken.  He  was  taken  later  on  in  the
 Cement  Corporation.  But,  unfortu-
 nately,  he  was  drowned.  There  is  a
 job-racket  in  our  Corporations  in  our
 public  sector  bodies.

 Here,  I  must  pay  a  tribute  to  Mr.
 J.R.D.  Tata,  the  Chairman  of  the  Air
 India.  He  is  one  of  the  rare  type  of
 Indians  and  the  great  aviators.  At  the
 age  of  60,  he  flew  from  Karachi  via
 Ahmedabad  to  Bombay  and  I  was  one
 of  the  very  few  people  gathered  at  the
 airport.  If  there  were  8  film  star,
 there  would  have  been  a  great  crowd
 to  greet  him.  It  is  not  an  easy  job
 for  a  man  of  60  years  of  age  to  have
 undertaken  a  flight  like  that.  The
 Air  India  has  shown  a  very  good  re-
 cord.

 The  I.A.C.  is  no-man’s  land.  |  must
 Pay  a  tribute  to  the  Air  Vice  Marshal
 Lal.  He  is  one  of  the  noblest  and  the
 ablest  officers  in  the  Government  of
 India,  When  he  ran  the  Airlines,  he
 was  the  best  Manager  they  have  had.
 The  present  Chairman,  like  a  nawab,
 hag  to  mind  two  wives,  one  wife  is  Air
 India  and  the  other  wife  is  Indian
 Airlines  Corporation.  The  Chairman
 of  the  Indian  Airlines  Corporation
 who  is  also  the  Secretary  of  the  Min-
 istry  of  Civil  Aviation.  He  has  to
 mind  the  business  of  these  two  wives.
 We  took  strong  objection  last  year  to
 this  appointment  and  I  hope  the  new
 Minister  will  see  to  it  that  something
 is  done  in  this  regard.  Mr.  Shankar,
 no  doubt,  is  a  very  genial  person  and
 one  of  our  ablest  officers.  Perhaps  he
 is  out  of  the  most  widely  travelled
 Secretaries  to  the  Government  of
 India,  But  his  holding  of  this  position
 is  untenable  and  improper,  of  being
 the  Secretary  of  the  Ministry  and  the
 Chairman  of  the  Indian  Airlines  Cor-
 poration.  This  country  ig  full  of  talent
 and  we  can  get  a  man  for  the  mere
 asking  in  any  Department  of  the  Gov-
 ernment  of  India.  We  can  get  women
 to  run  our  shows.  If  women  can
 run  ships  in  the  Soviet  Union,  there
 can  be  daring  pilots  and  managers
 amongst  us.
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 There  have  been  too  many  changes
 in  the  LAC.  In  the  first  Air  India
 strike  of  1948,  in  my  capacity  as  the
 Sheriff  of  Bombay,  I  intervened  and  I
 Bot  the  strike  called  off.  I  did  not  get a  word  of  thanks  from  the  manage-
 ment.  But  I  can  never  forget  the  sight
 of  a  huge  bunch  of  roses  I  got  from
 the  workers.  Many  years  afterwards
 due  to  the  kindness  of  the  then  Air
 Marshal]  Engineer,  I  went  round  the
 Hindustan  Aircraft  Factory  im-

 “mediately  after  the  strike  was  over
 there.  Today,  the  Hindustan  Air-
 craft  Factory  is  a  peaceful  place  where
 the  strikes  are  not  there  and  where
 the  bitterness  does  not  prevail  80
 much,  Once  and  for  all,  the  things
 have  been  settled  in  HAL.  However,
 due  to  these  50  people—shame  for  us-—
 due  to  the  generosity  of  the  foreign
 airlines  of  the  Soviet  Government  and
 the  American  Government—we  thank
 them—they  said,  “Your  Prime  Minis-
 ter  can  fly  in  our  planes.”  But  what
 about  our  own  planes?  Why  should
 the  Prime  Minister  of  a  great  country
 like  ours  fly  in  the  planes  of  th
 foreign  airlines  when  we  have  got
 enormous  resources,  when  we  have  got
 the  planes  and  we  have  got  the  men
 to  fly  them?  These  navigators  have
 become  redundant.  Many  airlines  have
 dispensed  with  navigators.  The  D.M.E.
 the  Distance  Measuring  Equipment—
 and  Doppler  equipment  have  come  to
 stay,  with  the  result  that  the  navl-
 gators  can  be  disposed  off  altogether.

 There  is  one  thing  that  I  would
 like  to  say.  The  appointment  of  re-
 tired  high  court  judges  for  the  court
 of  inquiry  is  altogether  not  correct.
 We  have  seen  that  there  were  alle-
 gations  made  against  a  judge  in  a
 Bombay  case  recently.  Even  judges
 are  human  and  especially  the  retired
 judges.  While  we  shall  not  question
 their  verdicts,  the  verdicts  can  also
 be  pressurised.  If  it  is  a  question  of
 a  few  lakhs  of  rupees,  we  have  sitting
 judges  of  the  High  Court  to  decide
 the  cases.  Here  it  is  a  question  of
 crores  of  rupees  and  the  number  of
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 employees  concerned  is  enormous.  We
 must,  therefore,  appoint  a  High  Court
 sitting  judge  in  charge  of  inquiries and  we  must  no  longer  have  retired
 judge  to  conduct  such  important,  na-
 tional  inquiries,

 In  regard  to  housing  for  the  em-
 Ployees,  I  may  say  that  some  of  the
 traffic  assistants  and  others  who  are
 drawing  less  than  Rs.  300  are  taxing
 shelter  with  fellow  government  cm-
 Ployees  in  in  P.  &  T.  quarters  and
 they  are  asked  to  get  out.  The  autho-
 tities  should  not  eject  them  until
 they  get  proper  accommodation  In
 the  case  of  Assam,  especially,  they
 have  to  go  far  far  away  to  reach  the
 aerodrome.  But  nothing  seems  to
 have  been  done.  Enormous  profits
 have  been  derived  by  the  Air  India
 and  the  Indian  Airlines  Corporation:
 yet,  nothing  seems  to  have  been  done
 for  housing  for  employees  except  for
 top  people.  No  one  should  be  trans-
 ferred  to  a  far  off  place  «until  you
 say,  “here  is  a  house;  you  can  oc  :upy;
 you  can  go  and  stay  there’.  My
 friend,  Mr.  Borooah,  put  in  a  plea  for
 Assam.  Assam  has  been  the  cockpit
 of  many  deaths  of  many  grcat  and
 good  pilots.  We  must  see  that  they
 get  al)  the  necessary  facilities—good
 aerodromes,  all  flight,  communicstion
 and  other  equipment—so  that  the
 danger  to  life  is  less.  Safety  may  also
 be  granted  to  all  the  pilots  who  take
 the  hazards  of  crossing  Assam.  As  8
 matter  of  fact,  when  peovle  fly  from
 Assam  to  Calcutta,  they  get  ‘righten-
 ed  and  they  do  not  know’  whether
 they  will  reach  the  end  of  their  jour-
 ney  at  all.  You  have  to  put  an  end
 to  all  these  hazards.

 Regarding  airports,  the  best  of  our
 airports  are  the  backyards  of  the  air-
 ports  of  Europe.  The  Airport  of  Rome
 is  a  fabulous  Airport  where  ‘iome-
 made  goods  are  sold  in  plenty.  Huw
 many  home-made  and  handicraft
 goods  are  sold  at  our  airports?  Our
 airports  are  still  third-class  airports.
 Our  airports  are  the  contractors’
 paradise.  The  contractors  join  with
 some  officials  and  reap  enough  profits
 and  the  airports  are  left  to  take  care
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 of  themselves.  We  are  perhaps  third
 rate  in  the  matter  of  quality  of  air-
 ports  and  in  regard  to  show  pieccs.
 We  must  build  first  class  airports  and
 make  them  better  and  better  indeed.
 In  fact,  Bombay,  which  had  the  first
 airport  of  India,  has  only  a  third-
 class  airport.

 In  Moscow,  recently  I  saw  onc  of
 the  civil  airports;  I  saw  50  civil
 transport  planes;  I  actually  ‘counted
 them;  it  was  150.  Now  you  tcll  me
 how  many  planes  you  have  and  |
 shall  tell  you  what  your  country  is.

 We  are  borrowing  from  other  coun-
 tries;  we  are  buying  from  other  coun-
 tries.  Our  country  is  a  show-~piece
 for  other  countries’  manufactured
 goods.  Sweden,  with  a  population  of

 ‘only  7$  million,  has  been  able  to
 build  an  aircraft  industry,  a  military
 aircraft  industry,  a  self-sustaining  in-
 dustry  and  one  of  the  best  in  Europe.
 But  here  in  our  country,  we  have  a
 population  of  450  million  and  we  have
 engineers  of  high  calibre  and,  school
 boys  who  are  able  to  do  a  lot  of  air-
 eraft  designs,  map  drawing  and  other

 ‘things;  but  they  are  not  able  to  have
 an  aircraft  industry  on  account  of
 want  of  money.  It  is  time  that  we
 had  an  international  air  show,  though
 ‘we  may  have  only  two  planes  to  put
 up.  It  is  time  that  we  had  a  big  in-
 ternational  air  show  so  that  our  boys
 and  girls  could  see  and  be  inspired
 by  great  heroic  things.  ‘You  must
 have  heard  of  Hannah  Reitz,  a  great
 woman  pilot  of  Germany.  f  invited
 that  lady  to  come  and  speak  to  the
 MPs.  She  was  a  great  admirer  and
 follower  of  Hitler.  We  are  not  ena-
 moured  her  Hitlerian;  but  she  was
 a  daring  woman  and  she  showed  what
 ‘was  the  defect  in  the  V-2  plane  while
 the  men  pilots  had  failed  to  discover

 -that.  She  was  nearly  60  when  she
 came  here.  When  women  are  able
 to  show  such  dering  feats,  it  is  time
 we  built  up  an  industry  to  inspire
 our  young  boys  and  girls  in  schools,
 colleges  and  universities,  so  that  we
 may  have  more  aircraft,  so  that  we

 are  not  the  last  nation  on  ‘he  list  of
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 countries  manufacturing  planes.  We
 should  at  least  make  a  start  by  having
 an  international  air  show,  so  that
 boys  and  girls,  in  thousands,  could
 come  and  see  the  air  show.  We  must
 hold  an  international  air  show,  whe-
 ther  we  hold  it  in  Bombay  or  Banga-
 lore  or  Delhi,  so  that  we  may  there-
 by  inspire  our  boys  and  girls  to  have
 a  real  manufacturing  industry  for  the
 country.  It  will  be  the  backhone  of
 our  Defence  and  we  can  stand  up
 well  when  aggression  comes.

 Flying  clubs  and  gliding  clubs
 should  be  the  foundation  of  the  avia-
 tion  progress  of  our  country.  Flying
 clubs  and  gliding  clubs  were  the
 backbone  of  Hitlerite  aviation  and
 navigation.  We  do  not  want  to  be
 aggressive.  But,  I  said,  these  conati-
 tuted  the  backbone  of  Hitlerite
 Germany  in  aviation  and  they  went
 on  like  this  terrorising  the  whole  of
 Europe.

 I  spoke  on  research  and  develop-
 ment  programme  on  the  last  occasion.
 I  do  not  think  that  we  have  spent  a
 rupee  or  made  an  inch  of  progress  in
 research  and  development  in  aviation.
 We  are  far  far  away  from  it.

 Mr.  Deputy-Spesker:  The  hon.
 Member  may  conclude  now.

 Shri  Jaochim  Alva:  I  shall  conclude
 within  a  few  minutes.

 I  shall  now  talk  about  the  Indian
 Airlines.  There  are  a  number  02
 points.

 I  shall  now  come  to  pilots’  drinking.
 I  am  indebted  to  that  valuable  psper,
 Asian  &  Indian  Skyways;  #  was  edit-
 ed  by  the  late  Commander  Jaughan
 Fowler,  one  of  the  ablest  writers  on
 aviation  in  the  world;  he  fs  no  more
 now:  the  paper  contains  valuable
 articles  and  they  are  carrying  on  his
 traditions.  They  have  a  valuable
 point  on  drinking;  on  alcohol:

 “Accident  investigation  has  Indl-
 cated  that  alcohol  fr  reagon-
 able  propebility  has  been  a
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 factor  in  a  significant  num-
 ber  of  general  aviation  fatal
 aircraft  accidents,  According
 to  data  on  general  aviation
 flying  in  1963,  the  toxicologi-
 cal  analysis  of  tissues  from  the
 58  pilots  in  command  who
 were  fatally  injured  in  air-
 craft  accidents,  who  were  sub-
 jected  to  autopsies,  showed  a
 measurable  blood  alcohol  in
 56—35  per  cent  of  these  were
 autoposied—cases.

 “In  fact,  after  drinking  a  modest
 amount  of  alcohol,  there  is  a
 feeling  of  fatigue  and  drau-
 siness  as  much  as  l0  to  22
 hours  afterward,  long  after
 the  alcohol  has  left  the  blood
 stream  but  still  exerting  an
 effect  upon  brain  tissue.”

 Mr.  Deputy-Speaker:
 clude  now.

 He  may  con-

 Shri  Joachtm  Alva:  Now  I  come  to
 the  quality  and  quantity  of  the  food
 served  in  the  Indian  Airlines.  They
 are  far  from  satisfactory  and  they
 should  be  upgraded  by  at  least  50
 per  cent.

 In  regard  to  fares,  cur  fare  struc-
 ture  is  very  costly  and  our  people
 cannot  afford  it.  Every  Soviet  citizen
 almost  travels  by  airlines  and  they
 are  subsidised.

 In  regard  to  hostesses,  they  must
 imbibe  the  culture  of  the  land  in
 wearing  their  sarees.  They  must  not
 wear  sarees  in  such  a  way  that  they
 look  like  film-stars  on  the  aircraft.
 Their  dress  should  reflect  an  Indian
 woman,  a  Hindu  woman.  They  should
 wear  sarees  in  such  a  way  that  they
 cover  all  parts  of  their  body.

 Coming  to  radio  announcer,  in  times
 of  emergencies,  the  announcer  is  very
 important.  The  instruments  are  not
 effective  and  therefore,  the  hostesses
 are  not  able  to  announce  properly.
 In  times  of  emergencies,  the  radio
 announcer  is  your  life  belt  ond  if
 that  is  defective,  then  God  save  all
 the  passengers.
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 The  latrines  in  aerodromes  are  bad-

 ly  kept  and  are  very  dirty.  I  would
 like  that  more  attention  should  be
 paid  to  closets  and  bath  rooms.  T
 myself  have  taken  out  my  handker-
 chief  and  wiped  out  one  of  the  cor-
 ridors  in  Parliament  where  a  child
 had  urinated,  so  as  to  set  an  exam-
 ple  to  the  staff.  Mahatma  Candhi
 totd  his  followers:  “Tf  you  want  to
 become  a  leader,  first  yo  snd  clean
 the  latrines”  and  his  closest  followers
 did  al)  that.

 I  now  come  to  the  last  point.  We
 do  not  want  any  private  individuals
 or  firms  to  be  representatives  or
 agents  of  the  Indian  Airlines.  In  Goa,
 there  is  still  a  private  agency  of
 Portugese....

 Shri  Shinkre:  Who  said  so?  These
 are  not  facts.  We  have  nothing  to  do
 with  the  old  Portuguese  agents.....

 Shri  Joachim  Alva:  I  have  met  him
 and  clashed  with  him.  Perhaps,  my
 hon.  friend  does  not  know  that  there
 are  still  many  private  agencies  all
 over  the  country,  We  want  that  the
 IAC  should  directly  take  over  this
 work.  There  are  still  many  practices  in
 the  IAC  which  should  be  put  a  stop  to.
 The  IAC  should  come  up  to  the  stand-
 ard  of  Air  India.  The  management
 of  the  IAC  has  been  changing  so  often,
 but  I  hope  that  the  new  management
 will  set  things  right.

 Shri  U.  M.  Trivedi:  We  are  all  very
 much  obsessed  with  the  Air  India
 strike.  Probably,  the  debate  on  the
 Transport  and  Aviation  Ministry's
 Demands  is  being  somehow  or  other
 bottled  up  into  the  strike  business.  We
 are  not  able  to  apply  our  mind  te  the
 whole  of  the  subjects  covered  by  the
 Ministry.  Shri  Nath  Pai  was  no  doubt
 able  to  rush  through  the  various  items
 very  rapidly,  but  then  nine-tenths  of
 the  time  was  still  on  the  Air  India.

 Shri  Nath  Pai:  About  50  per  cent.

 Shri  U.  M.  Trivedi:  As  regards  the
 difficulty  about  Air  India,  I  shal:  put
 it  in  a  nutshell.  There  is  a  strike
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 there,  and  a  strike  by  very  well  paid
 officers.  Governmen:  have  convcyed
 it  to  us  that  the  strike  is  on  the
 ground  that  the  pay  scales  of  the  flight
 engineers  was  brough:  on  a  ievel  with
 those  of  the  navigators.  If  that  infor-
 mution  is  correct,  then  ]  should  say
 that  there  is  something  radically
 wrong  with  the  whole  Adminisira-
 tion.  I  would  requesi  the  hon.  Minis-
 ter  that  the  should  please  mvestigate
 it.  It  is  mot  enough  that  there  must
 be  an  award.  The  hon.  Minister  .nust
 try  and  find  out  what  is  wrong  with
 the  administration.
 I  have  got  papers  with  me  to  indicate
 that  this  beemari  or  malady  had  come
 into  existence  from  960  onwards.  For
 five  years,  Government  were  sitting
 over  it.  This  is  the  sixth  year  mm
 which  the  bubble  has  burst,  and  this
 has  caused  serious  loss  to  the  country.
 I  do  not  want  to  dwell  upon  the  pros
 and  cong  of  the  various  claims  which
 have  been  brought  to  my  notice.  I
 do  not  want  to  enter  into  that  malic.
 now,  but  I  want  to  impress  upon  you
 the  fact  that  there  is  samething  raui-
 cally  wrong.  I  would  requesi  the
 hon.  Minister  to  go  to  the  root  of  it.
 There  is  a  chronic  disease  which  must
 be  cured.  It  is  not  a  very  acute
 thing,  but  it  seems  to  be  somethitg
 chronic.

 What  is  this  air  hostesses  business
 that  we  hear?  What  impression  do
 the  things  that  come  to  our  ears  carry
 to  the  outside  world?

 Shri  Nath  Pai  was  telling  us  ४००४९
 the  question  of  announcements  and
 carel  in  is.  I:  is
 a  botheration  for  all  of  us.  Has  the
 hon,  Minister  travelled  at  any  time
 from  Trivandrum  via  Madurai  to
 Madras?  Then  he  would  know  _  that
 he  would  not  be  fed  on  the  way;  al-
 though  it  is  lunch  time,  he  would  not
 be  given  any  lunch  because  there  is
 no  provision  for  any  lunch.

 Shri  S.  Kandappan  (Teruchengoda):
 There  is  no  rice.
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 Shri  U.  M.  Trivedi:  I  do  not  know
 what  type  of  administration  it  is
 which  running  all  this  show.  Has
 the  man  who  rung  this  show  any  sense
 of  proportion?  Has  the  hon,  Minister
 ever  visited  the  IAC  office  or  been
 inside  the  LAC  office  to  purchase  a
 ticket?  Ife  had  been  then  he  would
 have  felt  insulted.  I  would  request
 him  to  go  there  and  stop  there  or
 halt  there  for  five  minutes,  and  then
 he  would  know  how  those  small  chaps
 there  would  insult  him;.they  would
 no.  even  care  to  look  at  him.  They
 have  got  their  friends  talking  with
 them;  they  sit  at  the  counter  but  the
 customers  stand.  I  would  suggest
 that  it  is  better  that  they  should  re-
 cruit  some  railway  booking  clerks;
 they  can  pay  them  less  and  get  more
 work  from  them.  After  all,  the  people
 in  the  IAC  issue  only  about  five  or
 six  tickets  per  day,  and  they  are  be-
 ing  paid  heavily,  and  because  they
 are  paid  heavily  they  think  and  act
 as  if  they  are  snobs.  This  sort  of
 thing  is  growing  in  the  administration.
 I  would,  therefore,  say,  that  this
 should  be  set  right.  You  can  pay  them
 well.  After  all  why  should  they  pe
 paid  well?  They  should  be  paid  wel!
 in  order  to  save  our  lives;  they  also
 risk  their  lives  in  running  the  ser-
 vices.  Off  and  on  we  hear  that  an
 aircraft  has  fallen  down,  or  an  air-
 craft  is  damaged  or  an  aircraft  i8
 completely  crashed,  and  so  on.  We
 hear  of  so  many  things  that  are  hap-
 pening,  So,  the  man  who  flies  the
 aircraft  carries  his  life  in  his  hands,
 and  so  does  he  carry  the  lives  of  all
 of  us  who  travel  also  in  his  hands.  So,
 We  must  have  good  and  great  experts
 and  good  people,  but  at  the  same
 time,  they  must  not  be  snobs;  they
 must  be  persons  who  have  knowledge
 of  how  to  fly  in  the  air,  and  they  must
 also  be  good  persons.  I  do  not  want
 to  entey  into  the  whole  strike  now.

 I  was  very  happy  when  I  read  this
 morning  that  the  strike  was  going  to
 end.  I  do  not  know  whether  the  strike
 has  been  ended  or  not.  I  do  not  know
 whether  it  is  going  to  be  ended  soon,
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 but  the  sooner  it  is  ended,  the  better
 it  is  for  the  country.  After  all,  nothing
 is  lost;  the  nose  of  the  Government
 or  the  administration  will  not  be  cut;
 as  it  is  put  in  the  ordinary  language;
 ‘Naak  naheen  kategi  aap  baraabar
 tasalee  se  is  kaam  ko  keejiye’;  no
 question  of  Government's  prestige  or
 the  administration's  prestige  will
 arise.  Let  the  navigators  or  the  flight
 engineers  or  the  pilot  guilds  also  feel
 that  they  are  also  not  going  to  have
 their  prestige  lost  by  agreeing  to  end
 the  strike.

 One  of  ‘heir  demands  is  ihis.  I  was
 just  reading  it  in  one  of  the  papers
 that  was  brought  to  my  notice,  and  I
 agree  fully  to  it  and  I  endorse  it
 also.  That  demand  is  that  there
 should  be  a  public  inquiry  and  a
 clean-up  of  the  administration  and  the
 responsibility  of  the  persons  for  the
 chronic  crises  in  the  industry  must
 be  fixed.

 When  I  think  of  this  inquiry  busi-
 ness,  immediately  the  Jayanti  Ship-
 ping  Co.’s  case  comes  to  my  mind.
 How  is  it  that  Government  had  ad-
 vanced  such  big  loans  to  them?  How
 is  it  that  they  were  not  able  to  look
 into  the  matter  for  so  long?  How  is  it
 that  that  man  is  playing  ducks  and
 drakes  with  us?  How  long  are  Gov-
 ernment  going  to  tolerate  the  position
 taat  that  man  has  brought  about’
 And  what  is  all  this  that  is  going  on?
 Government  have  appointed  a  certain
 Officer  who  was  already  a  managing
 director  or  a  director  nominated  by
 them,  a  man  who  had  already  signed
 the  balance-sheet,  to  inquire  inth  the
 matter  ang  come  to  a  finding.
 What  is  this  that  is  being  done?  Have
 Government  consu'ted  any  lawyer
 about  it?  Have  they  completely  ana-
 lysed  the  pros  and  cons  and  the  con-
 Sequences  of  such  an  appointment?
 Have  they  not  set  at  nought  the  prin-
 ciples  of  natural  justice?  How  is  it
 that  they  are  appointing  man  who  had
 signed  the  balance-sheet  of  965  al-
 ready,  to  look  into  the  very  affairs  on
 which  he  had  put  his  signature?  Are
 they  going  to  care  for  his  opinion?  I
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 do  not  think  that  Government  should
 care  for  his  opinion;  however  big  he
 may  be  and  whatever  position  he  may
 ho'd,  I  am  not  going  to  accept  it:  I
 cannot  expect  any  justice  from  such  a
 man  under  those  circumstances.  Why
 should  Government  not  appoint  a
 committee  of  some  good  men,  some
 experts  who  have  got  knowledge  and
 who  know  the  pinch  of  the  country  to
 look  into  the  affairs  of  the  Jayanti
 Shipping  Co.?  It  is  a  wretched  thing
 which  has  been  there;  for  the  last  so
 many  years  Government  went  on  to-
 lerating  the  things  one  after  the  other.
 The  buying  of  the  fleet  was  a  big  pro-
 blem  month  after  month  it  dragged
 on,  and  yet  Government  went  on  to-
 lerating  that  position.  This  js  the  net
 result  that  we  find  now.  And  why
 should  there  be  potitical  pulls  about
 this  matter?  We  cannot  understand
 it  at  all.  Why  should  a  wonderfulman,
 one  stenographer  who  happened  to  be
 in  the  service  of  the  Prime  Minister
 now  happen  to  be  a  big  man  who  is
 rolling  in  wealth?  A  man_  who
 was  hardly  getting  about  Rs.
 00  before  is  now  getting  a  sa'ary  of
 about  Rs.  800  and  he  has  built  a  big
 house  also.  What  is  this  that  is  going
 on?  Why  are  all  these  things  going
 on,  and  why  should  this  kind  of  thing
 come  to  our  ears?  It  is  high  time  that
 Government  had  a  look  into  the  entire
 administration.  This  kind  of  thing
 must  end  in  our  country  for  ever.  If
 they  have  become  very  fond  of  run-
 ning  public  limited  concerns  or  public
 corporations,  then  they  must  see  that
 the  public  corporations  must  run  for
 the  benefit  of  the  public  and
 not  for  the  benefit  of  the
 few  or  for  the  benefit  of  those  who
 want  to  draw  big  salaries  only  and
 become  snobs  in  ovr  country  at  the
 cost  of  the  whole  country;  this  kind
 of  thing  must  change.

 Now,  I  shall  pin-point  the  attention
 of  the  hon.  Minister  on  road  transport.
 My  hon.  friend  Shri  Nath  Pai  was
 right  when  he  made  his  submissions
 in  this  regard.  If  Government  feel
 themselves  that  it  is  not  possible  to
 nationalise  the  who'e  of  It,  at  least  let
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 them  frame  rules  under  the  Motor
 Vehicles  Act  in  such  a  manner  that  all
 those  who  run  it  run  it  under  a  set
 of  proper  rules.  People  send  thou-
 sands  and  lakhs  of  rupees  worth  of
 their  goods  through  road  _  transport;
 some  of  the  road  transport  operators
 are  not  the  owners,  but  they  have  got
 the  trucks  etc.  only  by  the  hire-pur-
 chase  system,  and  the  resu't  is  that
 they  have  not  a  single  farthiag  or  pe-
 nny  left  in  their  pockets  to  pay  for
 any  loss  that  is  incurred.  If  these
 losses  are  incurred,  then  what  hap-
 pens?  Who  suffers?  The  public  suffers
 these  heavy  losses,  and  no  payment
 is  made  to  them.

 2.6.  966-67,

 Government  should  consider  the
 question  of  applying  the  same
 principles  to  these  road  transport  ope-
 rators,  which  they  had  app‘ied  in  the
 days  when  the  railway  systems  were
 run  by  the  different  companies.  A!-
 though  the  railways  were  run  by  pri-
 vate  companies,  yet,  the  Railway  Act
 was  there,  and  the  rules  framed  there-
 under  were  also  there.  Similarly,  in
 the  case  of  the  carriers  of  goods  by
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 Toad  transport  also,  all  the  liabilities
 of  an  ordinary  carrier  should  be  on
 them.  Besides,  there  should  be  com-
 Pulsory  insurance  also,  so  that  the
 people  may  not  suffer  in  the  end  if
 their  goods  are  ultimately  lost.

 Then,  as  regards  the  operation  of
 the  Motor  Vehicles  Act  and  its  ad-
 ministration,  I  do  not  know  why  there
 shou'd  be  different  departments  do-
 ing  it;  why  should  the  Central  Gove-
 rnment  or  the  Transport  Ministry  at
 the  Centre  not  manage  it  through  their
 own  agency  and  see  that  all  the  ope-
 rators  work  in  a  particular  specified
 manner  and  in  a  generalised  way  un-
 der  particular  rules  framed  by  Gov-
 ernment.

 The  provision  is  there,  but  no  use
 is  being  made  of  it,...

 Mr.  Deputy-Speaker;  He  can  con-
 tinue  tomorrow,  as  it  is  5  p.m
 7  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  April
 5,  +1966)  Chaitra  1B  I888  (Saka).


